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LOK SABHA DEBATES 

LOK SABHA QuestIon Hour. I am moving this motion 
relating to suspension of the Question Hour 
under rule 388. 

Tuesday, March 13, 1990lPhalguna 22, I beg to move: 
1911 (Saka) 

"That this House do suspend Rule 32 
of the Rules of Procedure and Conduct 
of Business in Lok Sabha in so far as it 

The LOI< Sabha met at Eleven of the Clock provides for the first hour of the sitting 
being made available for the asking 

[MR. SPEAKER in the Chatr] and answering of questions, in its 
application to the motion under rule 

MOTION UNDER RULE 388 342 regarding the situation in the State 
of Jammu and Kashmir." 

RE: SUSPENSION OF QUESTION HOUR 

[English] 

PROF. SAIFUDDIN SOZ (Baramulla): 
Mr. Speaker, Sir, I want suspension of the 
Question Hour. (Interruptions) 

MR. SPEAKER: I am on my legs. The 
Speaker is on his legs. Please resume your 
seats. I have received notIce for suspension 
of the Question Hour from two hon. Mem-
bers S/Shri Vasant Sathe and Sarruddin 
SOZ. , give my consent to it. Shri Saifuddin 
Soz may move his motion. 

( Interruptions) 

PROF. SAIFUDDIN SOZ: Sir, kindly 
give me one minute. I have actually given 
notice of an adjournment motion because 
the situation in Kashmir is very serious and 
mass killings are continuously going on. So, 
Kashmir is very important and the nation is 
concerned about it. So. I do not want Ques· 
fion Hour here and I want a discussion under 
the adjournment motion whi(;h 1 have moved. 
My request is that you kindly suspend the 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Sir, the whole nation is con-
cerned about the situation in Jammu and 
Kashmir. Therefore. even before any Mem-
bercould give a notice, the Government has 
come forward with a motion for discussion 
on the subject today in the House and the 
Government has no objection to suspension 
of the Question Hour. (/nteffuptions) 

SHRI G.M. BANATWALLA (Ponnani): 
Sir. my adjournment motion also is there. 
Our point of view is that our adjournment 
motion should be permitted. (/nteffuptions) 

MR. SPEAKER: Pleasetakeyourseats. 
Please take your seats. 

SHRI P. UPENDRA: Sir. the Govern-
ment has no objection for suspension of the 
Question Hour ... (/nteffuptions) 

PROF. SAIFUDDIN SOZ: Even the 
President of India has mentioned about the 
s~uation in Kashmir in the first p3ragraph of 
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his Address. If you do not allow an adjourn-
ment motion on this question, on which 
question will you allow an adjournment 
motion? (Interruptions) 

MR. SPEAKER: Mr. Soz, you have 
moved for suspension of the Question Hour. 
Now, he is supporting the motion for suspen-
sion of the Question Hour. 

( Interruptions) 

SHRI P. UPENDRA: We have no objec-
tion for suspension of the Question Hour and 
as regards the other motion, we have al-
ready given notice under rule342. I think that 
would serve the purpose. (Interruptions) 

MR. SPEAKER: The question is: 

"That this House do suspend Rule 32 
01 the Rules 01 Procedure and Conduct 
of Business in Lok Sabha in so far as it 
provides for the first hour of the sitting 
being made available for the asking 
and answering of questions, in its 
application to the motion under rule 
342 regarding the situation in the State 
of Jammu and Kashmir." 

The motion was adopted 

MR. SPEAKER: Now, Mr. Mufti Mo-
hammad Sayeed, Hon'ble Home Minister to 
speak. 

( Interruptions) 

PROF. SAIFFUDIN SOZ: I am on a 
point of order. 

MA. SPEAKER: No rule is violated. No 
point 01 order. I have called upon Mr. Home 
Minister to speak. 

( Interruptions) 

MR. SPEAKER: You tell me which rule 
has been violated. No point of order. Please 
resume your seat There is no point ot order. 
No rule has been violated. I have called upon 

Mr. Mufti Mohammad Sayeed, Home Minis-
ter to speak. 

PROF. SAIFFUDIN SOZ: Mr. Mufti 
Mohammad Sayeed is no longer holding the 
Kashmir charge. He cannot move this mo-
tion. 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMADSAYEED): Sir ... 

SHRI SOMNATH CHATTERJEE 
(Bolpur): They are not interested in proper 
discussion on Kashmir or what... (Interrup-
tions) 

[ Translation] 

SHRI MUFTI MOHAMMAD SAYEED: 
You are not interested in listening. (Interrup-
tions) 

WRIDEN ANSWERS TO QUESTIONS 

[ Translation] 

Capacity Utilisation of Power Plants 
Run by Damodar Valley Corporation 

*1. SHRI R.L.P. VERMA: Will the 
Minister of ENERGY be pleased to state: 

(a) the installed capacity of the power 
plants fun by Damodar Valley Corporation in 
Bihar, both hydel and thermal, and the power 
aGtua))y being generated; 

(b) the reasons for low power genera-
tion in these plants; and 

(c) the action being taken for their full 
capacity utilisation? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) The total installed 
capac~y of the power plants run by the 
Damodar Valley Corporation in Bihar is 1224 
MW. consisting of 1180 MW thermal and 44 
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MW hyde!. During April 1989 to February 
1990, the actual generation of power from 
the thermal plants was 3321.3 million units 
(MU) and from hydel plants 149.7 mil!ion 
units (MUj. 

(b) Low generation of these units is 
because the major units are very old and 
suffer from a number of operational prob-
lems, e.g. forced outages, shutdown require-
ment for capital maintenance, etc. 

(c) To improve the performance of 
Chandrapura and Bokaro 'A' plants, a reno-
vation and modernisation scheme has been 
drawn up and majority of the works have 
already been completed. A few activities 
with long gestation periods like augmenta-
tion of coal handling plant and installation of 
electrostatic precipitators etc. have also been 
taken up. 

[English] 

Malpractices in Supply of LPG Cylin-
ders 

*2. SHRI C.M. NEGI: 
SHRI PARASRAM BHARD-

WAJ: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government have received 
complaints about supply of underweight LPG 
cylinders by gas agencies and other mal-
practices committed by the deliverymen in 
supplying as cylinders to the customers In 
the capital; 

(b) ii so, whether it is proposed to 
provide weighting machines to the delivery-
men in order to give full satisfaction to the 
customers at the time of the delivery ot 
cylinders; and 

(c) if not, the reasons therefore and the 
remedial steps proposed to be taken in the 
matter? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) Yes, Sir. 

(b) and (c). All LPG-filled cylinders are 
checked for correctness of weight and sealed 
at the bottling plants before despatch to 
distributors. LPG distributors are under strict 
instructions to ensure correct weight of LPG 
refill cylinders before making delivery to the 
customers. It is not considered necessary 
and practical to provide weighing machines 
to every delivery person of the distributors. 
Complaints about under-weight cylinders are 
investigated promptly by the oil marketing 
companies and, if established, such cylin-
ders are replaced free of cost. Action against 
such distributors is also taken under the 
marketing discipline guidelines. 

Tehri Dam Project 

*3. SHRI AMAR ROY PRADHAN: 
SHRI CHinA BASU: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) whether Government have taken 
any final decision regarding the implementa-
tion ofthe multi-crore Tehri Dam Project; and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) and (b). The 
Government had, in November, 1986, de-
cided to implement the Tehri Hydro Power 
Project Complex (2400 MW), which includes 
Tehri Dam Project, as a joint venture of the 
Government oi \ndia and the GOlJemment oi 
Uttar Pradesh, and to seek Soviet technical 
and financial assistance for the same. There 
has been no change in this decision. 

Daily Delhi-Bhubaneswar direct flight 

*4. SHRI A.N. SINGH DEO: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 
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(a) whether Government propose in 
introduce a daily Delhi-Bhubaneswar direct 
flight due to the heavy rush of passengers; 
and 

(b) if so, when? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). Thetraffic 
potential and aircraft availability do not per-
mit a daily direct flight between Delhi and 
Bhubaneswar. 

Purchase of Airbus A-320 

*5. SHRI SHANKERSINH 
VAGHELA: 

SHRI HANNAN MOLLAH: 

Will the Minister of CIVil AVIATION be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the press reports 
alleging payment of kickbacks in the pur-
chase of Airbas A-320. 

(b) if so, the details about the purchase 
of these Airbuses; 

(c) whether Government propose to 
enquire into the deal; and 

(d) if so, when? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Some reports 
have appeared in the press to thiS effect. 

(b) Indian Airlines, with the approval of 
the Government placed two orders for the 
purchase 01 Airbus A-320 aircraft. The first 
order was placed on the 15th of March, 1986 
for 19 Airbus A-320 aircraft at a total project 
cost of Rs. 1,238.37 crores involving a for-
eign exchange component of US $ 951.86 
million and second order for the purchase of 
12 Airbus A-320 aircraft was placed on the 
5th of June, 1989 at a total project cost of Rs. 
958.76 crores with a foreign exchange 

component of US $ 633.121 million. 

(c) and (d). The matter is under consid-
eration of the Government. 

[ Translation] 

Maunath BhanJan Thermal Power 
Station 

"6. SHRI JAGDISH SINGH KUSH-
WAHA: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government propose to 
upgrade the capacity of Maunath Bhanjan 
thermal power station from 10 MW to 200 
MW for the economic development as well 
as 10r removing the backwardness of east-
ern Uttar Pradesh; 

(b) ~ so', when; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARtF 
MOHAMMAD KHAN): (a) and (b). No feasi-
bility report to upgrade the power plant at 
Maunath Bhanjan has been received in the 
Central Electricity Authority for techno-eco-
nomic appraisal. 

(c) Does not arise. 

[English] 

Westland Helicopters 

*7. SHRI SANAT KUMAR MAN-
DAL: 

SHRt VIJAY KUMAR 
MALHOTRA: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news item 
captioned "F abled ileet lies forlorn- appear-
ing in the 'Indian Express', New Delhi dated 
February 10, 1990; 
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(b) if so, the total number of Westland 
Helicopters imported from U.K. since the 
inception of the deal and the amount spent 
thereon including foreign exchange; 

(c) the outcome of the report of the 
Committee set up to go into the feasibility of 
continuing operations with this fleet; and 

(d) the reaction of Governmentthereto? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) Pawan Hans Limited has imported 
21 Westland Helicopters fitted with Rolls 
Royce Engines at a cost of £ 65 million. This 
cost of acquisition was covered by an out-
nght grant given by the British Government. 
Separately, Pawan Hans has paid £5 million 
for import of SIX spare Rolls Royce Engines 

• and accessories. 

(c) and (d). The Hussainy Committee is 
due to submit its report by the 31 st March, 
1990. 

Supply of LPG in Delhi and NOIDA 

*8. SHRIKAMALCHAUDHRY: Willthe 
MinrsterofPETROLEUMAND CHEMICALS 
be pleased to state: 

(a) whether there has been short supply 
of LPG in Delhi and NOIDA during the last 
three monti1s and the consumers are not 
getting their gas cylinders refilled even after 
two to three weeks of placing the order; and 

(b) if so, the reasons for the short and! 
or delayed supply and the remedial steps 
taken by the oil companies to remove the 
shortage and delay in gas supply in Delhi, 
NOIDA and other parts of the country? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (S~RI M.S. GURU-
PADASWAMY): (a) and (b). A temporary 
shortage in the supply of LPG refills was 
reported in some pockets of the Union Ter-
ritory of Delhi and NOIDA on account of 
increase in demand during winter and short-
fall in the bulk availability of LPG, apart from 
the delivery-men's strike in East Delhi. With 
the measures already taken, the situation 
has since improved considerably. Effortsare 
being made to maximise indigenous LPG 
production and also augment supplies 
through imports. The situation is being closely 
monitored to ensure regular supplies to the 
consumers. 

Power Projects with Multilateral Aid in 
Eighth Plan 

*9. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Government propose to 
speed up the power projects in Eighth Plan 
with multilateral aid; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) the estimated cost of such power 
projects, separately; and 

(d) the share of Indian investment in 
each such projed? 

THE MINISTER OF ENERGY AND 
M'NlSTEROF CIVIL AVlATlON (SHRIARIF 
MOHAMMAD KHAN): (a) to (d). Details of 
the power projects being executed with 
multilateral aid whach are expected to yie\d 
benefits during the Eighth Plan are as 101-
Iows:-
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installation of Category-liinstrument 
landing System at Delhi Ah'port 

*10. SHRI L.K. ADVANI: 
SHRI ANAND SINGH: 

Will the Minister of GjVIL AVIATION be 
pleased to state: 

(a) whether Government propose to 
instal Category-Ill Instrument Landing Sys-
tem (ILS) at Delhi Airport for blind landing; 

(b) if so, when and the expenditure 
likely to be incurred thereon; 

(c) the names of other major airports 
which have or are proposed to be provided 
with this facility and by when; 

(d) whetherthere have been losses due 
to lack of facility for blind landing; and 

(e) if so, the details thereon in each of 
the last three years and the current year? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) The Category-II 
Instrument landing System will become fully 
operational at Delhi airport by winter of 1991 
with the training of the pilots of Indian Airlines 
in using the system. Further upgradation of 
the system to Category-III level will arise 
after experience has been gained in the 
operation and maintenance of the 
Category-II system. A project for moderni· 
sation of the Delhi and Bombay airports is 
under the active consideration of the Gov-
ernment. 

(b) to (e). 00 not arise. 

Coal Based Power Plants In Maharash-
tra 

*11. SHRI BABANRAO DHAKANE: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the total number of coal based 
power plants in Maharashtra State; 

(b) the monthly requirement of coal for 
these power plants; 

(c) whether the quantity of coal supplied 
to power plants is adequate; and 

(d) H not, the steps taken by Govern-
ment to supply coal to power plants as per 
their requirement to avoid power breakdown 
in that State? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD I<HAN): (a) to (d). The total 
number of coal based power plants in Ma-
harashtra is seven (7). The average monthly 
requirement of coal for power generation at 
these plants during the year 1989-90 was 
assessed at 13, 14,000tonnes, against which 
the estimated average monthly supplies 
during the period April, 1989 to February, 
1990 has been 12,92,000 tonnes. The coal 
supply to these power stations is being 
continuously monitored by the concerned 
agencies. 

Hike in Drug Prices 

·12. SHRI RAM SAGAR (Saidpur): Will 
the Minister of PETROLEUM AND CHEMI· 
CALS be pleased to state: 

(a) whether there has been hike in drug 
prices during the last two years; 

(b) if so, the reasons therefor; 

(c) the details of the price controlledl 
essential drugs that have been in short supply 
during the last six months and the reasons 
therefor; and 

(d) how Government propose to bring 
down the prices of essential drugs/controlled 
drugs, reduce margin of prof~ on non-con-
trolled drugs and ensur~ easy availability of 
drugs? 

THE MINISTER OF PETROLEUMAND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (d). The prices of 
certain drugs have gone up as in the case of 
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other commodities during the last two years. 
Most of the life saving drugs are price con-
trolled under Drugs (Prices Control) Order, 
1987. Any increase in the prices of controlled 
drugs is allowed to the manufacturers in 
accordance with the provisions of DPCO, 
1987. Manufacturers of de-controlled drugs 
are free to revise the prices. However, 
Government is keeping a watch and inter-
venes whenever there has been an abnor-
mal price rise. 

The Department of Chemicals and 
Petrochemicals monitor the availability of all 
important vital drugs and the periodical 
Reports are received from State Drug Con-
trollers, in this regard. As per available infor-
mation, there was no shortage of any con-
trolled/essential drug as such, during the last 
six months. Whenever, there was a short-
age, that was localised and was tor speCific 
brands fOf which therapeutic equivalents 
were available. In such cases, the Govern-
ment have directed the concerned manufac-
turers to rush stocks to areas of shortage 

Proposal for Rehabilitation of Paper 
Mills 

*13. SHRI BHOGENDRAJHA: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether any proposal for ragpulp 
and captive power Unit for the Ashok Paper 
Mills Limited, Darbhanga (Bihar) had been 
prepared during early eighties; 

(b) ~ so, the details thereabout and 
specifIC steps taken or bemg taken for Its 
earlist implementation and completion; and 

(c) the other steps being taken for the 
regular production of paper at Ashok and 
Thakur Paper Mills? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) and (b). An application 
from M/s. Ashok Paper Mills Limited was 
received in the year 1981, proposing inter-
alia substantial expansion in the capacity of 
rag pulp and installation of a captive power 
unit. ~his application of the company was 

rejected in the year 1982. No proposal in this 
behalf has been received thereafter. 

(c) Ashok Paper MiJls Limited has two 
units, one at Jogighopa;n Assam and the 
other at Rameshwarnagar in Bihar. The 
Assam unit has been lying closed since 
March, 1983 and the Bihar unit since Sep-
tember, 1982. Ashok Paper Mills Limited 
had made an application to the Board for 
Industrial and Financial Reconstruction 
(BIFR) under the provisions of Sick Indus-
trial Companies (Special Provisions) Act, 
1985. During the proceedings in the BIFR 
and during discussion with the Central 
Government, the State Governments of Bihar 
and Assam have agreed to nationalise the 
two units, located in their respective States, 
with a view to reviving the same. 

As regards Thakur Paper Mills Limited, 
the Mill has been lying closed since March, 
1982. It has been reported that efforts of the 
financialmstltutions to draw up proposals, in 
consultations with the State Government of 
Bihar, for removing the difficulties being faced 
by the unit have not been successful. 

Curb on Marketing Campaign Expenses 
by Drug Companies 

*14. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether about 24 per cent of the 
drugs prices is absorbed by the marketing 
campaign expenses well beyond the esti-
mated 13 per cent spent on Research and 
Development; and 

(b) if so, whether Government have any 
proposal to curb such expenses on market-
ing campaigns in order to bring down the 
cost of drugs? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). Under DPCO, 
1987, for controlled drugs, there is a Maxi-
mum Allowable Post-Manufacturing Ex-
penses (MAPE) including trade margin which 
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shall not exceed: 

(a) Seventy five percent in the case of 
formulations specified in Category-I 
of the Third Schedule; 

(b) One hundred percent in the case of 
formulations specified in 
Category-II of the said Sl.:hedule. 

The manufacturers are required to ad-
just their profitability as well as expenses 
within the given MAPE. It is quite possible 
that in the cases of new products. the mar-
keting campaign expenses might be on the 
higher side, at launching stage. 

Overbridge at Madras Central Railway 
Station 

*15. SHRI ERA ANBARASU: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
construct an overbridge at Madras Central 
Railway Station for connecting all the 14 
platforms on the pattern of Vijayawada rail-
way station; 

(b) if so, the funds allocated for this 
purpose; and 

(c) when the construction work will be 
taken up? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. A 
toot over bridge connecting all the 11 plat-
forms at Madras Central Station is being 
provided. 

(b) Rs. 22 lakhs approximately in the 
year 1989-90. 

(c) The work will start on receipt of the 
requisite fabricated material for which pre-
liminary arrangements have already been 
made. 

Punctuality of Trains 

*16. SHRI SHIVRAJ V. PATIL: Willtne 
Minister of RAil WA YS be pleased to state: 

(a) whether the punctuality of trains has 
been badly affected during the past few 
months; 

(b) if so, the reasons therefor; 

(c) the details of the long distanc&trains 
which could not maintain punctuality during 
the past three months; and 

(d) the steps taken by Government in 
this regard? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). 
Punctuality of Trains suffered a set back due 
to anti reservation agitation and bad weather 
during November. December '89 and Janu-
ary '90. 

(c) Tamil Nadu, Kerala, Andhra Pradesh, 
NeelanchalIPuri Magadh, Vaishali and 
Rajdhani Expresses were some of the long 
distance trains whose punctuality has not 
been satisfactory. 

(d) Intensive chasing. monitoring and 
punctuality drives. 

Talcher-5ambalpur Railway Line 

*' 7. SHRIBHAKTA CHARAN DAS: 
SHRI GOPINATH GAJAPATHI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the progress in the con-
structiol1 of T alcher-Sal11balpur railway line 
is not as per schedule; 

(b) if so, the factors responsible there-
for; 

(c) the amount allocated for that line so 
far; and 

(d) the steps taken to enhance the 
allocation of funds and to exped~e the con-
struction work? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). Prog-
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ress of construction of Talcher-Sambalpur 
lille is commensurate with the allocation of 
resources and as per schedule except that 
the Talcher-Angul (18 Km.) section planned 
for opening by 31.3.90 is now proposed for 
opening by 30.6.90 due to delay in raising 
electrical overhead crossings by State Elec-
tricity Board. 

(c) Upto 1989-90 As. 25.29 crores have 
been allocated. 

(d) Allocation has been enhanced from 
As. 8 Crores In 1988-89 to Rs. 11.29 crores 
in 1989-90. 

Soviet Aid for Maithon 1 hermal Power 
Plant, Bihar 

*18. SHRI R.N. RAKESH. Will the 
Minister of ENERGY be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news Item 
captioned "Soviet Aid for power plant final-
ised" which appeared in "The Economic 
Times" dated 12 February, 1990; 

(b) if so, the amount spent so far on 
Maithon Thermal Power Plant; 

(c) the amount of Soviet aid provided/ 
promised for rt; and 

(d) the time by which thiS Project is likely 
to be completed? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) An amount of Rs. 75 lakhs has so 
far been spent on the Maithon Right Bank 
Thermal Power Station. 

(c) The Soviet aid for thiS project is 
included in a total credit of 770 million roubles 
under an inter governmental credit agree-
ment for several power projects. 

(d) The project is likely to be completed 
within the Eighth Plan period. 

Power Generation as Central Subject 

*19. SHRIBALASAHEBVIKHEPATIL: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Government are consider-
ing a proposal to make power generation in 
the country a Central subject; and 

(b) if so, when a final decision is likely to 
betaken? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHAIARIF 
MOHAMMAD KHAN): (a) and (b). Govern-
ment is not presently considering any pro-
posal to make power generation, in the 
country, a Central Subject. 

[ Translation] 

Hydel Power in Sharda Valley in U.P. 

*20. SHRI HARISH AAWAT: Will the 
Minister of ENERGY be pleased to state: 

(a) whether any comprehensive scheme 
for the utilisation of hydel power potential in 
Sharda Valley in Uttar Pradesh has been 
formulated; 

(b) if so, the details thereof; 

(c) whether a separate corporation is 
proposed to be constitut~d for this purpose; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AV!ATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). With the 
concu rrence of Govern ment of Uttar Pradesh, 
the NHPC has prepared two master plans for 
the development of the river basins of Dhau-
Jiganga and Gauriganga rivers, the two tribu-
taries of the Sharda river. The Corporation 
has also taken up the investigation of the 
various stages of development of the two 
basins. Proj&ct report of Dhauliganga, stage-
I (250 MW) ·has already been prepared and 
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techno-economically cleared by the Central 
Electricity Authority. Further aaion for proc-
essing this project for investment decision 
has also been initiated. 

(c) and (d). As the NHPC has the 
necessary expertise and manpower to im-
plement the various hydro-electric projects 
in Sharda Valley, there is no proposal for 
setting-up another separate Central public 
sector undertaking for execution of these 
projects. 

[Eng/ish] 

Vigilance in BHEL 

1. SHRI PYARELAL KHANDELWAL: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether vigilance is maintained to 
eliminate the possibility of senior officers in 
BHEL, actively helping the collaborators and 
private sector competitors at the cost of 
SHEl's interests; and 

(b) if so, the action initiated to weed out 
such elements, it any? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) Yes, Sir. 

(b) The Company will take appropriate 
action if and when any such case comes to 
their notice. 

[ Translation] 

Encouragement to Paper Industry 

2. SHRI SHIV SHARAN VARMA: Will 
the Minister 01 \NDUSTRY be pleased to 
state: 

(a) whether Government propose to 
formulate a long-term policy to encourage 
the paper industry; 

(b) if so, the details thereof; 

(c) whether, it is pmposed to accord 

permission for import of second hand ma-
chinery to become self -reliant in the produc-
tion of paper; and 

(d) if not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) and (b). Undertaking 
policy measures for the sustained growth of 
the Paper Industry is a continuous process. 
Government have taken the following main 
measures in this behalf:-

(i) Import of \'.'ood pulp, wood chips, 
logs and waste paper has been 
allowed under OGL at a nominal or 
low rate of customs duty. 

(ii) Paper containing not less than 75% 
by weight of pulp made from 
bagasse, raw jute and mesta is 
exempt f~om excise duty; 

(iii) Large/medium/small paper mills 
using agro-residue and other non-
conventional rClw materials at least 
upto 50% are charged excise duty 
at concessional rates; 

(iv) The Paper and Paper Board indus-
try has been extended the facility of 
broad-banding; 

(v) The Paper and Paper Board Indus-
try, based on agricultural residue, 
has been brought underthe scheme 
of Minimum Economic Capacity, 
which has been fixed at 33,000 
TPA. 

(vi) The non-MRTP/non-FERAcompa-
nies have been exempted from 
obtaining industria' licence, pro-
vided the investment in the project 
is upto Rs. GO crores if the unit is 
located in a Centrally declared 
backward area, or upto Rs. 15 
crores, if the unit is located in non-
backward area, subject to fulfilment 
of certain standard conditions. 

(vii) Papermachineryhasbeeninctuded 
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under the Technology Upgradation 
Scheme (TUS). 

(c) and (d). Import of second-hand 
paper machinery is governed by the provi-
sions of the extant Import Policy. 

Supply of Kerosene to Orissa 

3. SHRIGOVINDACHANDRAMUNDA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) wh-etherthe people of Orissa, espe-
cially the people living in tribal and rural 
areas are facing acute shortage of kerosene 
oilforthe last several years and kerosene oil 
IS being sold there at exhorbltant rates: 

(b) if so, the reasons for not supplYing 
kerosene oil to the State Government as per 
their requirement; and 

(c) the steps proposed to be taken In 
this regard? 

Year AllocatIon 

1987-88 1,33,710 

1988-89 1,43,190 

1989-90 1,26,105 
(upto January) 

It will be seen that upliftment, by and large. 
has been in line with the allocations. The oil 
industry regularly monitors the supplies and 
also maintains effective coordination With 
the civil supplies authorities at the States as 
well as local levels to ensure equitable distri-
bution. No complaints of any serious short-
ageorover-charging. particularly in thetriball 
rural areas, has been received. 

THE MINISTER OF PETROlEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (c). The kerosene oil 
requirement of States and Union TerritOries, 
including Orissa, are assessed by allowing a 
suitable growth rate over the allocations 
made in the corresponding period of the 
previous year, and allocations are made 
accordingly. Besides the regular allocations, 
ad hoc releases are also given to meet 
specific situations like floods, drought, acute 
shortage of lPG, etc. 

While the overall allocation of kerosene 
oil to StateslUnion Terr~ories is made by the 
Ministry of Petroleum and Chemicals, its 
further distribution within the StateslUnion 
Territories, district-wise and area-wise, done 
by the States/Union Territories authorities 
themselves. 

Allocation of kerosene oil to Orissa has 
been made in accordance with the above 
policy. The details of allocations and sup-
plies given to this State in the last 3 years are 
given below: 

(figures in tonnes) 

Upliftment 

1,29,203 

1,44,535 

1,30,049 

[Eng/ish} 

Reduction In Bulk Penicillin Prices by 
Hindustan Antibiotics Limited 

4. SHRI BHAGEY GOBARDHAN: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 
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(a) whether the Hindustan Antibiotics 
Limited has announced reduction in bulk 
Penicillin prices due to higher efficiency 
obtained by them; and 

(b) if so, the extent of reduction pro-
posed to be made and when it will be made 
effective? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) No, Sir. 

(b) Does not arise. 

Vayudoot Services to Calicut, Kerala 

5. SHRI MULLAPPALL Y RAMA-
CHANDRAN: 

SHRI P.A. ANTONY: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) the stations which are connected by 
Vayudoot service to Calicut in Kerala; and 

(b) whether there are any proposals to 
increase the number of stations connecting 
Calicut by Vayudoot? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Calicut is at pres-
ent airlinked with Madras, Bangalore, Tri-
vandrum and Cochin. 

(b) No, Sir. 

Proposal to Privatise Loss Making 
Public Sector Units 

6. SHRI SRIKANTHA DAnA NAR-
SIMHARAJAWAOIYAR: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the number of public sector units in 
the country which are running at loss; 

(b) whether Government contemplate 
to privatise such public sector units; and 

(c) if so, the policy of Government in this 

regard? 

THE MINISTER OF INDUSTRY ~HRI 
AJIT SINGH) : (a) There were 102 Central 
Public Sector Enterprises which incurred net 
loss after tax during 1987-88. 

(b) No Sir. 

(c) Does not arise. 

[ Translation] 

British Assistance for Rihand Super 
Thermaf Power Project 

7. SHRI RAM SAGAR (Saidpur): Will 
the Minister of ENERGY be pleased to state: 

(a) whether an offer has been made by 
Britain to undertake work on second phase 
of Rihand Super Thermal Power Project and 
repairs of all old hydro-power stations; and 

(b) if so, the reaction of Government 
thereto and the time by which the project is 
likely to be completed? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) and (b). One of 
the bids received for the Rihand Super 
Thermal Power Station is from a British 
Consortium which is currently being evalu-
ated. The project would take six years to 
complete. 

The Government of U.K. have sepa-
rately offered assistance for preparing feasi-
bility studies on the uprating and refurbish-
ing of some hydro-electric power plants in 
India. The proposal has been examined and 
the views of the Government of India have 
been communicated to the Government of 
U.K. 

[English] 
Expenditure by Air India on Refurbish-

Ing Old Aircraft "Rajendra Chola" 

8. SHRI SANAT KUMAR MANDAL: 
Will the Minister of CIVIL AVIATION be 
pleased to state: 
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(a) whether his attention has been 
drawn to the news item captioned "Air·ln· 
dia',s new look disappoints" appearing in the 
"Statesman", New Delhi dated the OCtober 
16,1989: 

(b) if so, the details thereof and the total 
amount spent ~y the Air·lndia to refurbish its 
old aircraft, Rajendra Chola and similarother 
aircraft, if any; 

(c) the utility of spending huge amounts, 
both in Indian and foreign currency, vis-a-vis 
the traffic potential of Air-India: 

(d) whether similar amounts have been 
spent by the Indian Airlines on refurbishing 
its old Boelngs; and 

(e) If so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) Expenditure of US $ 33.830 millton 
has been authorised for refurbishing of the 
ten Boeing 747 aircraft in the fleet of Air India 
over a period of 3-4 years. 

(c) According to the Federal AViation 
Administration Regulations, it IS mandatory 
to carry out modifications in respect of all 
Boeing 747 aircraft after completing 19,000 
cycles and Air India's Boeing aircraft have to 
be modified according to these regulations. 
Forthls purpose, the aircraft is to be grounded 

for considerable time. Air India Manar'ement 
has utilised this opportunity, when the air· 
craft is grounded for major modifications, to 
refurbish the aircraft, its seats, livery etc. 
which enhance the total image of Air India. 

(d) and (e). Indian Airlines has not 
made any exclusive major investment in 
refurbishment of old Boeing aircraft. 

Power Supply to Rural Areas 

9. SHRI PARASRAM BHARDWAJ: Will 
the Minister of ENERGY be pleased to state: 

(a) Wether Union Government have 
issued any special directive to the States to 
give special attention for providing stable 
power supply to the rural areas; and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) and (b). Distribu· 
tion of power is primarily the responsibility of 
the respective State Governments. Power 
supply to various consumers in the rurall 
urban areas is decided by the State authori-
ties, keeping in view the demand and availa-
bility of power. Priority is generally accorded 
in the matter of power supply to agricultural 
consumers with an assured supply of about 
SIX to eight hours per day. Details of power 
supply to agricultural consumers in the vari-
ous States during February, 1990, are given 
in the statement below. 
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Spreader Project of Neyveli Lignite 
Corporation 

10. SHRI V. SREENIVASA PRASAD: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the progress achieved in the com-
missioning of the Spreader Project of the 
Neyveli lignite Corporation Limited, Neyveli; 

(b) whether the schedule for delivery of 
two Spreaders has expired long back and 
the contractors both Indian and foreign have 
sought further extension of time; 

(c) if so, the facts and details thereof; 
and 

(d) the total payment made so far both 
in Indian and foreign currencies? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) The supply and 
erection of the first 20,000 tonne/hour 
Spreader of the Second Mine Expansion 
Project has been completed and it is sched-
uled to be commissioned on 10/4/1990. The 
supply of second 20,000 tonne/hour 
Spreader of this Project has also been 
completed. Its erection is presently in prog-
ress and it is scheduled to be commissioned 
on 10112/1990. 

(b) and (c). Yes, Sir. As per original 
schedule, the Spreader I was to be commis-
sioned, complete in all respects, by 10.4.89 
and Spreader It by 10.S.89. The commis-
sioning of the two Spreaders has got de-
layed due to land acquisition problem, diffi-
culties in procurement of steel, non-availa-
bility of required quality of steel, erection 
difficulties and modifications suggested by 
the consultants. The extension of time was 
sought for by the suppliers which was exam-
ined in depth and extension was granted to 
complete the jobs as per schedule given in 
answer to part (a) of the Question. 

(d) The details of amount spent by NLC 
till 281211990 in Indian and foreign curren-

cies are as under:-

OM 567.51 Lakhs 

Rs.3226.31 Lakhs. 

AppOintment of Chairman, ONGC 

11. SHRI M. V. CHANDRA SHEKARA-
MURTHY: Wi"theMinisterofPETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether the post of the Chairman, 
Oil and Natural Gas Commission is lying 
vacant; 

(b) if so, since when; and 

(c) when the final decision is likely to be 
taken in this regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (c). Vice Chairman, 
Oil and Natural Gas Commission (ONGC) is 
holding the charge of the post of Chairman, 
O.N.G.C. since the previous incumbent re-
linquished charge on 15.12.1989. Action for 
the appointment of a regular Chairman is in 
hand. 

Jammu-UdhampLI_r Railway Line 

12. SHRI PIYARE LAL HANDOO: Will 
the Minister of RAILWAY be pleased to 
state: 

(a) the estimated expenditure incurred 
on the construction of railway line from 
Jammu to Udhampur and the progress 
achieved, year-wise since the work on the 
project was started; and 

(b) the steps taken to expedite the 
work? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Year-wise 
details of expenditure incurred and progress 
achieved is as under:-
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Expenditure 

2 

1981-82 1.25 

1982-83 0.84 

1983-84 1.02 

1984-85 2.66 

1985-86 2.07 

1986-87 1.71 

1987-88 5.58 

1988-89 11.70 

1989-90 12.70 
(Budgetted) 

(b) Within the overall availability of 
funds for new lines, allocation for this project 
has been enhanced during the last few years. 

Issue of Letters of Intent to Yaharash-
tra 

13. SHRI SUDAM DESHMUKH: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the details of letters of Intent and 
Industrial'licences issued in the Vldarbha 
ras.ion of Maharashtra during the last three 
years; and 

(b) how many letters of Intent were 
converted into Industrial licences in Vidarbha 
during this period? 

THE MINISTER OF INDUSTRY (SHAI 
AlIT SINGH) : (a) and (b). A total number of 
530 letters of Intent and 242 Industrialli-
cences were issued in favour of Maharash-
tra State during the last three years i.e. from 

%age Progress 

(Rs. in crorss) 

3 

0.5 

1.3 

2.3 

4.5 

5.7 

6.5 

9.5 

14.0 

18.7 
(Expected) 

1987 to 1989. Of these, a tota) number of 37 
letters of Intent and 19 Industrial licences 
by way of conversion of Letters of intent were 
issued for location in the Vldarbha region of 
Maharashtra State during the above period. 

Details, such as name and address of 
the Undertaking. location, item(s) of manu-
facture' and capacity in respect of all leiters 
of Intent and Induslriallicences issued 818 
published regularly by the Indian Investment 
Centre in their 'Monthly NewsIaIIer'. Copies 
of this publication are being sent to the 
Partiament library .reglJlarty. 

Payment of Compensation in Train 
Accidents 

14. SHRI MADAN LAl KHURANA: WiD 
the Minister of RAILWAYS be pktased to 
state: 

(a) the number of claims arose for 
compensation on the death of passengers in 
train accidents during the last twelve months; 
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(b) the rate at which compensation was January, 1990. 
paid; and 

(c) how many ot these claims are still 
pending for payment, the reasons therefor 
and the steps taken to expedite the settle-
ment thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) 116. 

(b) Rs. 1 lakh in each case of death. 

(c) 115 claims are pending settlement. 
Compensation is awarded by the RaHway 
Claims Tribunal which is a judicial body. 
Award has been given in 12 cases. Payment 
has been made in one of these cases and 
balance are under process of payment. 
Railway Administration give aU possible 
assistance to the claimants for filing their 
claims. An ex-gratia amount ot As. 9,85,000 
has been paid to the next of kith of the dead 
passengers. 

Trade agreement between British 
OVerseas Development Authority and 

Coal India LImited 

15. SHRI HARADHAN ROY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether a representative of the 
British Overseas Development Authority had 
recently come to India and met the Chair-
man, Coal India Limited in Calcutta; 

(b) if so, the details thereof and the 
purpose of the visit; 

(e) whether any trade agreement was 
arrived at between them; and 

(d) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b), Yes, Sir. 
Mr. T.P. Lankester, Permanent S¢retary, 
Overseas Development AdministratiOn made 
a courtesy call on Chairman, Coal India 
limited in his office in Calcutta on 19th 

(c) No, Sir. 

(d) Does not arise. 

[T rans/ation] 

Train Accident at Nonapar Station 

16. SHRI HARSH VAROHAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number at persons killed and 
injured in the train acck:ient on 1 January, 
1990 at Nonapar station of North Eastern 
Railway; and 

(b) the steps takan to provide relief and 
assistance to the victims? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) 10 passen-
gers suffered minor injuries. One railway 
empbyee was kilted, 2 suffered grievous 
injuries and another sustained minor inju-
ries. 

(b) Medical assistance was rendered to 
the injured persons at the site of accident. 2 
grievously hurt raitway employees were 
brought to Gorakhpur and admitted in Rail-
way hospital Rs. 11 ,750/- was disbursed as 
ex-gratia relief. 

Conversion of Salempur-Barhaz 
Railway line 

17. SHRI HARIKEWAL PRASAD: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is a proposal for 
conversion of Salempur-Barhaz railway \ine 
on North Eastern Railway; and 

(b) It so, the total expenditure likely to be 
incurred thereon and the time by which this 
work will be completed? 

THE MINISTER OF RA'lWAYS (SHRt 
GEORGE FERNANDES): (a) There is no 
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such proposal at present. 

(b) Does not arise. 

[Englsh) 

Damage to School Building due to 
Excavation by Metro Raftways 

18. DR. DEBI PRASAD PAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government are aware that 
due to excavation ty the Metro Railways in 
Shyambazar area of Calcutta, the building of 
one of the schools of the locality is on the 
verge of collapse; 

(b) if so, the steps taken by Government 
to save the building of the school; and 

(c) if no steps have been taken, the 
reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) The building 
which is '34 years old, though damaged, is 
not on the verge of collapse. 

(b) Steps as required for strengthening 

the building bV wav at imMediate repairs and 
under-ptnning have II1Nedv been taken in 
hand and are m progress. 

(c) Does not arise. 

19. SHRI SONTOSH MOHAR DEV: 
Win the Minister of ENEMGY be ptaasM to 
state: 

(a) whether the whots of North EasIem 
Region is fLlU of potenDatities for develop-
ment of gas based projects; 

(b) if so, whether any schemes for 
hamessing this potential source of energy is 
being formulated bv -his Ministry; and 

(c) if so, the details thereof? 

THE UlNtSTER OF ENERGY AND 
MINISTER OF CIVll AVlA nON (SHRI ARIf 
MOHAMMAD KHAN): (a) to (c). Depending 
upon the avaitabiUtyof natural gas, various 
gas based pcM9f generating schemes have 
been taken up in the North-Eastern Region. 
The details are given in the statement below. 

STATEMENT 

(i) The following schemes were approved for execution in the North-Eastern Region:-

51. No. Name of the Project Capacity 

1. 

2. 

3. 

4. 

5. 

2 3 

Lakwa GT Phase-II (Assam)-ASEB 60MW 

Rakhia GT (Tripura) 16MW 

Baramura GT (3rd Unit) (Tripura) 5MW 

Kathalguri CCGT (Assam) 270MW 

Lakwa (Gas based Waste heat Recovery Unit) (Assam) 22MW 

(ii) The National Thermal Power Corporation (NTPC) have been advised to prepar. a 
Feasibility r&port for the setting up of a 500 MW gas based power station in the 
Central Sector in Tripura for benefits K1 the E.igbth Plan period. 
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(iii) The following new schemes have beerl appraised by the Central Electricity Authority
(CEA):-

,~
SI. No. Name of the Project Capacity

1 2 3

1. Lakwa CCGT (Assam) 280 MW

2. Rokhia GT (Tripura) 80 MW

3. Amguri CCGT (Assam) 360 MW

[Translation 1

Electrification of Villages

20. SHRI GANGA CHARAN LOOHI:
Will the Minister of ENERGY be: please:! '0
state:

(a) the number of villages electrified se
far under the Rural Electrification Scheme,
State-wise;

(b) the number of villages yet to. be
electrified in Bundelkhand region of Uttar
Pradesh; and

(c) the time bywhich electrification work
is likely to be completed there?

THE MINISTER OF ENERGY AND
MINISTEROFCIVILAVIATION (SHRIARIF
r,~O~AMMP'[)KHAN): (a, A statement indi-
caTing the statswise number of vil!ages elec-
trified as on 3'1.1.1990 given below.

(b) As on 31.1.1990,1898 villages as
per 1981 census, are yet to be electrified in
the Bundelkhand region of Uttar Pradesh;

(c) All the remaining villages are likely
to be electrified in the future subject to availa-
bility of necessary funds and other inputs.

STATEMENT

SI. No. States/V. Ts Villages electrified

1 2 3
e,

1. Andhra Pradesh 27241

2. ArunachalPradesh 1232 (a)

3. Assam 19857 (a)

4. Bihar 45404 (a)

5. Goa 377

6. Gujarat 17892

7. Haryana 6745
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2 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manlpur 

15. Meghalaya 

16. Mlzoram 

17. N~galand 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. west Bengal 

Total (States) 

Total (U.Ts) 

T ota1 (A" India) 

(a) Achievement as on 31.12.89. 

[English] 

Clearance to Hydro-Electric Projects of 
Kerala 

21. SHRI P.A. ANTONY: Will the 
Minister of ENERGY be pleased to state: 

3 

16761 

6105 

26483 

1219 

58582 

39106 

1136 (a) 

2070 (a) 

317 (a) 

1097 (a) 

29754 

12342 

25641 

358 

15813 

2588 (a) 

79388 

25853 

463361 

1119 

464480 (80.2) 

(a) the number of hydro-electric proj-
ects of Kerala pending with Union Govern-
ment for clearance; 

(b) whether these proposals are likely 
to be cleared during the current year; and 
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(c) If not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 

MOHAMMAD KHAN): (a) to (c). The statue 
of the hydro-electric schemes of Karats 
received in Central Electricity Authority for 
techno-economic clearance is as follows:-

51. No. Name of Scheme Date of CEA clearance Present Status 

1. Adirapally (2 x 80 MW) 20.6.1989 Scheme has been rejected 
from e;'lvironment and for-
est angle. 

2. Annakayam (2 x 4 MW) 20.6.1989 -do-

3. Maniyar (10 MW) 

4. Kuttiyadi (1 x 50 MW) 

S. Pambar (2 x '5 MW) 

Puyankutty HEP (2 x 120 MW) wa& 
sanctioned by Planning Commission in 
August, 1986 subject to forest clearance. 
Forest clearance is yet to be obtained by the 
State Government of Kerala. 

[ Translation] 

Import of L.P.G. 

22. DR. LAXMINARAYAN PANDEYA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government propose to 
import liquified petro~um gas from foreign 
countries; and 

(b) if so, the quantity likely to be im-
ported and the name of countries with whom 
discussion are being held in this regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) Yes, Sir. 

(b) During 1990-91 imports of 450,000 
matric tonnes of L.P.G. are contemplated. 
These purchases will be made through ten-
der enquiries in the spot market 

Under examination in CEA 

----do-

----do-

[English] 

Railway Line from Angamali to Achen-
coil (Kerala) 

23. SHRI P.C. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government have received 
a representation regarding construction of a 
new railway line from Angamali to Achencoil 
in Kerala; and 

(b) if so, the action taken or proposed to 
be taken thereon? 

THE MINISTER OF RAILWAYS.(SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) It could not be considered due to 
acute financial constraints and heavy com-
mitments for on-going new line projects. 

[ Translation) 

Unreserved Coaches in Trains 

24. SHAI RES HAM LALJANGDE: Will 
the Minister of RAILWAYS be pleased to 
state: the average number ot unreserved 
second class coaches in the express, super-
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fast and maN trains running in various railway 
zones; zone-wise details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FE~NANDES): As a m~8r of 
policy, on an average 2 to 3 unreserved 
second class coaches are provided on 
Superfast, Mail and Express trains except 
Rajdhani and Shatabdi Expresses. There 
are however, certain Mail/Express trains 
where more number of such coaches have 
been provided keeping in view the specific 
requirements of that particular area. 

Emlsaion of Coal Particles by Bokaro 
Thermal Power Station 

25. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of ENERGY be 
pleased to state: 

(a) whether the smoke emitted by 
Bokaro Thermal Power Station in Bihar still 
contains coal particles; 

(b) whether Government have con-
ducted any study and survey to explore the 
possibilities to control it; 

(c) if so, the action being taken by 
Government in this regard; and 

(d) if not, what steps are being taken to 
avoid inconvenience to the public of that 
area? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) to (d). The smoke 
emitted from the stacks of the Bokaro IA' 
thermal station contains suspended particu-
late matter having negligible amount of coal 
particles. The Bokaro-A station, with 4 nos. 
50155 MW units (derated) having mechani-
cal precipitators has been in service for more 
than 37 years. Installation of electrostatic 
precip~ators in these units atthis stage is not 
techno-economically viable, because of the 
orientation of the various auxiliaries and the 
age of the plant. The mechanical precipita-
tors have been recently renovated to limit the 
emissions and to improve their efficiency of 

coRection of particulate maner. 

Un~ 1 of Bokaro-B thermal power sta-
tion of 21 0 MW was commissioned in March 
1986. Other two similar units of Bokaro-B 
thermal power station are at different stages 
of installation. An these units have electro-
static precipitators for limiting stack emis-
sion. 

[English] 

Petroleum Products Depot In Ujjaln, 
Mad hya Pradesh 

26. SHRI SATYNARAYAN JATIYA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the progress made so far in setting 
up a petroleum products depot in Unain, 
Madhya Pradesh; and 

(b) the details of the programme in this 
regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) There is, at present, no 
proposal to set up a petroleum products 
depot at Ujjain in Madhya Pradesh. 

(b) Does not arise. 

Use of Foreign Brand Names 

27. SHRI T. BALA GOUO: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether, while granting foreign col-! 
laboration, a condition is stipuiated that no I 
foreign brand names will be permitted to be . 
used; 

(b) it so, since when; and 

(c) the measures adopted to ensure 
that foreign brand names are not used? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) While granting foreign 
collaboration approvals, a standard condi-
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tion is stipulated that foreign brand names 
will not be aHowed for use on the products for 
internal sales although there is no objection 
to their use on products to be exported. 

(b) The policy of disallowing the use of 
foreign brand names for products manufac-
tured under foreign collaboration and meant 
for the Indian market is being followed since 
1969. 

(c) Entrepreneurs are required to comply 
with the conditions stipulated in foreign col-
laboration Rpprovals. Violation of any condi-
tion of the foreign collaboration approval 
would entail cancellation of the approval. 

Foreign Equity holding by Drug Compa-
nies 

28. SHRI KHEMCHANDBHAI SOM-
ABHAI CHAVDA: Will the Minister of PE-
TROLEUM AND CHEMICALS be pleased to 
state: 

(a) the names of the drugs manufactur-
ing oompanies having more than 40 per cent 
foreign equity holding: 

(b) the names of companies having less 
than 40 per cent equity; and 

(c) the value of buk drugs and the 
formulations produced by each of them, 
separately? 

lHE MINISTER OF PETROl.EUMAND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMV): (a) and (b). Information to 
the extent available is given in Statement-l. 

(c) Information is given in Statement-ll. 

A. Names of Companies having Foreign 
EquIy more than 40%. 

51. No. Name of the Company 

1. MIs. Bayer India Ud. 

2. MIs. Johnson and Johnson Ud. 

51. No. Name of the Company 

3. MIs. Sendoz (I) Ltd. 

4. MIs. Alkali and Chemicals 

5. MIs. Pfizer Ltd. 

6. MIs. Wyeth Laboratories 

7. MIs. Rocke Products. 

B. Names of Companies having Foreign 
Equity 40% and Less. 

1. MIs. Anglo French 

2. MIs. Indian Schering 

3. MIs. Nicolas of India 

4. MIs. Carter Wallace 

5. MIs. C.E. FuHord 

6. M/s. Abbott laboratories 

7. Mis. Escayet Ltd. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Mis. Suhrid Geigy 

Mis. Geoffrey Manners 

Mis. Parke Davis 

Mis. Warner Hindustan 

Mis. Hindustan Ciba Geigy d India 
ltd. 

MIs. 'nfar India Ud. 

Mis. May & Baker (I) Ltd. 

1 s. MIs. G'axo Labor~ories 

16. MIs. Hoechst Pharmaceuticals 

17. Mis. Whiffens India Ud. 

18. MIs. Merind 
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19. 

2(\ 

21. 

MIs. Burroughs Wellcoma & Co. 

MIs. Richardson Hindustan 

MIs. Uni-Sankyo 

22. 

23. 

24. 

MIs. Cyanamid India Ltd. 

MIs. Boots Co. (I) Ltd. 

MIs. E. Merck (I) Ltd. 
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Railway Overbrldge at Varkala (Kerata) 

29. SHRI T. BASHEER: Will the Minis-
ter of RAilwAYS be pleased to state: 

(a) whether there is any proposal to 
construct a railway overbridge at Varkala in 
Kerala; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER Of RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, SIr. 

(b) Does not arise. 

(c) The State Government has n01 yet 
sponsored firm proposal for the work to the 
Railways for inclusion in the Railways' Works 
Programme. 

[ Translation] 

Computerised Reservation Office at 
NOIDA 

30. SHRI RAJENDRA AGNIHOTRI: 
Willthe Mfnisterof RAILWAYS bepleased10 
state: 

(a) whether Government propose to 
start acomputerised railway reservation office 
at NOIDA; and 

(b) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). Yes, 
Sir. Computerised Reservation Office at 
NOIDA is expected to become operational 
during the year 1990-91. 

[Eog lis h} 

SHRI GANGA CHARAN 
LODHI: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Indian Oil Corporation 
or any other oil companies have submitted 
proposals to set up new oil refineries in the 
country; 

(b) if so, the States in which the oil 
refineries are proposed to be set up; 

(c) whether Government are aware of 
the widespread public demand to set up an 
oil refinery in Orissa due to inadequate 
availability of petrol and petroleum products 
in the State: and 

(d) if so, the action taken or contem-
plated by Government in this regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (d). Indian Oil Corpo-
ration has submitted a proposal for selting 
up of a 6 MTP A refinery on the East Coast of 
India. Similar proposals have also been 
submit1ed by Bharat Petroleum Corporation 
Ltd. and Hindustan Petroleum Corporation 
Ltd. for setting up of refineries in Central and 
Western India respectively. However, a 
decision on the above proposals including 
their location would be taken only after finali-
sation of the refinery projects for the Vllith 
Plan period. 

[ Translation] 

Development of Surat Airport 

32. SHRI KASHIRAM RANA: Will the 
Minister of CIVIL AVIATION be pleased to 

Setting up of Oil Refineries state: 

31. SHRI BHAJAMAN BEHERA: 
SHRI ANADI CHARAN DAS: 

(a) whether there is only a small airport 
at Surat; and 
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(b) if so, whether Government propose 
to develop ~ into a national airport in view of 
the growing population and fast industrial 
growth of Surat? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. The 
airport at Surat belongs to the Government 
of Gujarat. 

(b) No, Sir. 

[English] 

Train Accidents 

33. DR. SUDHIR RAY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the number of train accidents oc-
curred durmg 1989 (zone-wise); 

(b) the number of passenger, goods 
and parcel trains involved therein separatefy; 

(c) the number of persons killed and the 
estimated loss of property in those acci-
dents; 

(d) the quantum of compensation paid 
to the victims and other affected persons; 
and 

(e) the running hours lost as a result 
thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) to (e). Zone-
wise number of train accidents, number of 
persons who lost their lives, approximate 
cost of damage to railway property. amount 
of compensation paid to victims and other 
affected persons and the running hours lost 
as a result thereof during 1989 is as under:-
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Power Shortage 

34. SHRI OHARMESH PRASAD 
VARMA: 

SHRI KALP NATH RAI: 
SHRI UTIAM RATHOD: 
SHRI SHANTILAL PU-

RUSHOTTAMDAS 
PATEL: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) whether acute shortage of power 
occurred in several States and Union Terri-
tories recently; 

(b) if so, the reasons therefor; 

(c) whether any concrete plan has been 
chalked out to improve the position; 

(d) if so, the details thereof; and 

(e) to what extent it will reduce the power 
shortage? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). State-
wise power supply position during April, 1989 
to February, 1990 is given in the Statement 
below. The power shortage is mainly on 
acoount of demand for power outstripping 
the supply. 

(c) to (e). It is tentatively planned to add 
a new generating capacity of about 38,000 
MW in the country during the Eighth Five 
Year Plan depending upon the availability of 
resources and other inputs. This is antici-
pated to reduce the energy and peaking 
shortage at the end of the Eighth Plan to 
about 0.8% and 16.3% respectively. 
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Railway Projects In Orissa 

35. SHRI ANADI CHARAN DAS: 
SHAI BHAJAMAN BEHERA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the details of ongoing railway proj-
ects being implemented in Orissa, alongwith 
the target dates, extent of work completed 
and cost of the projects; 

(b) the steps taken to complete these 
projects; and 

(c) the details of proposals received for 
inclusion of more railway projects in the 
State? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Details of on-
going new railway line projects being ili:':J· 
mented in Orissa are as under: 

51. No. Name of the project Estimated cost Physical Progress Expected date of 
(Rs. in crores) of work completed completion 

(upto 1190) 

1 2 3 4 5 

1. Koraput-Rayagada (164 Km) 322 56.5% 3/91 

2. Talcher-Sambalpur (162 Km) 100 17% 

·Completion of Talcher-Sambalpur would depend on availability of resources if" cC F 
.., 

years. 

(b) The projects are in progress. 

(c) The following are some of the major 
proposals of Railway projeds received: 

1. Daitari-Banspani new BG line. 

2. Khurda Road-BaJangir new BG line. 

3. Aupsa-Bangriposi NG for conver-
sion to BG and extension to 
Dalbhumgarh andlor Gorumahi-
sani. 

[ Trans/ation] 

Railway Bridge OVer Saryu River 

36. SHRt MITRA SEN YADAV: Will the 
Minister of RAILWAYS bel pleased to state: 

Eastern Uttar Pradesh are con r ected by rail 
and have link with the re:lglous places of 
Southern India; 

(b) if not, whether Government propose 
to provide rail links to these pilgrimage centres 
and construct a railway bridge on Saryu river 
to connect them with the religious places of 
Southern India; and 

(c) if so, when? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) to (c). All 
important pilgrimage places of Eastern Uttar 
Pradesh such as Ayodhaya, Allahabad and 
Varanasi are connected by rail. 

There is no proposal at present to con-
(a) whether the pilgrimage centres of strud a railway bridge over river Saryu. 
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[English] 

Karur-Dindigul-Madurai Railway Line 

37. SHRI P.G. NARAYANAN: Willthe 
Minister of RAILWAYS be p:eased to state: 

(a) the expenditure incurred on Karur-
Dindlgul broad gauge project; and 

(b) the amount allocated so far 10r the 
Dindigul-Madurai broad gauge project and 
the target time for its completion? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Rs. 30.72 
crores. 

(b) Allocation is made for the project as 
a whole i.e., Karur-Dindigul-Madurai-
Maniy achchl-T uticorinlT alaiyuthu (327.94 
Km) new broad gauge line project. Approxi-
mately As. 14 crores have so far been spent 
on Dindigul-Madural parallel B.G. line proj-
ect. I1s completion will depend on availability 
of resources in the coming years. 

Phased Decontrol of Drugs 

38. SHRIINDRAJIT GUPTA: WIll the 
Ministerof PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whether Government are consider-
ing for phased decontrol of all drugs; and 

(b) if so, the details thereof and reasons 
therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) No, Sir. 

(b) Does not arise. 

Construction of New Railway Line 

39. SHRI K. PRADHANI: Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the target fixed fQr con-
struction of new railway lines in th~untry 
during 1988-89 and 1989-90 was fully 
achieved; and 

(b) ff not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). In 
1988-89, 306 km of new lines were opened 
against the target of 314 km and in 1989-90, 
162 km have already been opened and 79 
km of new lines are expected to be opened 
upto 31.3.1990 against the target of 333 km. 
Following sections could nat be opened:-

1988-89 

Chanderiya-Chittaurgarh(8km): There 
was no goods traffic beyond Chanderiya and 
the yard at Chittaurgarh was not ready. 

1989-90 

(i) Jamira-Bhairabi (18 km): Difficul-
ties experienced due to restrictions 
imposed on road traffic. 

(Ii) Talcher-Anquf (18 km): Due to 
non-campletion of work of raising 
electrical crossings by the State 
Government. 

(ill) Chittaurgarh-Nimach (56 km): The 
section could not be opened as the 
yard remodelling in some major 
yards between Chittaurgarh and 
Nimach could not be completed. 

Tribunal of wage structure and Indus-
trial relations in Indian Airlines and Air 

'ndia 

40. SHRI K.S. RAO: Will the Minister of 
CIVIL AVIATION be pleased to state: 
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(a) whether Government have received 
any proposal1romthe Indian Airlines and the 
Air Iindia for setting up of a wage board to 
work out guidelines for wage revision agree-
ments in aviation sector; 

(b) if so, whether Government propose 
to set up a Tribunal to examine the wage 
structure and industrial relations of the In-
dian Airlines and Air India; 

(c) whether his Ministry has consulted 
the trade unions of the two corporatIOns, 
Bureau of PublIC Enterprises and the Minis-
try of labour In this regard; 

(d) rt so, their reaction to the proposal; 
and 

(e) when the proposed tribunal is likely 
to start functioning? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVllAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) to (e). The ques-
tion of setting up a Tribunal to examine the 
questIOn of wage structure in Air India and 
Indian Airlines, includmg relativity In wage 
structure between Air India and Indian Air-
lines, IS under the conSideration of the Gov-
ernment. 

Train Services and Passenger Ameni-
ties in Sealdah Division 

41. PROF. MALIN I BHATIACHARYA: 
Wi'lthe Minister of RAILWAYS be pleased to 
state: 

(a) whether the train services in Seal-
dah division particularly in the South section, 
have declined both in terms of number of 
trains and passenger amenities; and 

(b) if so, the steps being taken for the 
improvement of these services? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No. Sir. 

(b) Does not arise. 

Deluxe Model of Maruti Car 

42. SHRI CH1RANJI LAL SHARMA: 
Will the Minister of INDUSTRY be pieased to 
state: 

{a) whether it is proposed to dIscon-
tinue the deluxe model of Maru1i car; and 

(b) if so, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) land (b). Marutl Udyog 
Ltd. have decided net 10 produce Deluxe 
cars in 1990-91. Th:s is commercial decision 
and has been taken along wltn the decision 
to make Maruti-800 cars avaiiabie Without 
allotment card~ I~om 1.4.1990. 

Interim Relief to Bhopal Gas \fictims 

43. SHRI KALP NATH RAt. 
SHRI D.M. PUTTE GOWDA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Union Government have 
decided to re-examine the settlement ar-
rived at earlier with the Union Carblde Cor-
poration for providing relief to Bhopal Gas 
disaster victims; 

(b) if so, the details of the decision taken 
in the matter; 

(c) whether any interim relief is being 
provided to the gas victims; and 

(d) if so, the details thereof and the time 
by which it would be paid? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRJ M.S. GURU-
PADASWAMY): (a) and (b). Yes, Sir. The 
Government have decided to support the 
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Petitioners for review of the Settlement Order 
dated 14.2.89 and 15.2.89 of the Supreme 
Court. Government have also decided that 
criminal liability of the Union Corporation 
and Union Carbide (India) Ltd., should not be 
done away with. Government have also 
decided to pay Interim Relief to all residents 
in the 36 severely effected wards of Bhopal. 

(c) and (d). Yes, Sir. Government have 
decided to pay an interim relief of Rs. 200/-
per month per person for a period of 3 years. 
This will cover all the residents of the 36 
severely affected municipal wards of Bhopal 
at the time of the disaster and will be paid to 
minors and adults at the same rate. The 
payments Will be made through the sched-
uled nationalised/co-operative banks. The 
amount of intenm relief paid will be adjusted 
against the Individual compensation finally 
determined. The money IS being released to 
the banks shortly and payment will start 
through the said banks at the earliest. 

Policy Paper on Foreign Investment 

Modernisation of Cochln, Trtvandrum 
and Callcut Airports 

45. PROF. K. V. THOMAS: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether there is a proposal to 
modernise the Cochin, Trivandrum and 
Calicut Airports; and 

(b) if so, the detailS of the scheme? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) No, Sir. 

(b) Does not arise. 

Super Therma I Power Projects 

46. SHRI SUDARSAN 
RAYCHAUDHURI: Will the Minister of 
ENERGY be pleased to state: 

(a) whether the design plan and ma-
44. SHRIMATI BASAVA RAJESWARI: chineryforthe super thermal power Projects 

Will the Minister of INDUSTRY be pleased to are being prepared indigenously; 
state: 

(a) whether Government have pre-
pared a policy paper on foreign investment; 

(b) if so, the salient features of the new 
policy; 

(c) the industries identified for the pur-
pose; and 

(d) the areas where foreign investment 
\s proposed? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) No, Sir. 

(b) to (d). Questions do not arise in view 
of the reply to part (a) above. 

(b) if so, the details thereof; and 

(c) if not, the names of the foreign 
agencies setting up the super thermal power 
Projects in the country and the amount paid 
or proposed to be paid to each of them along 
with the names of the projects? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). M/s. 
Bharat Heavy E\ectrica\s Limited, have in-
formed that they have the requisite capabil-
ity of designing and installing powergenerat-
ing equipment for Super Thermal Power 
Projects. They have supplied and erected 
power generating equipment for the Super 
Thermal Power Projects at Singrauli, Korba, 
Ramagundam and Farakka. 
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(c) The information is being collected 
and will be laid on the Table of the House. 

SuPPly of Gas to Power Plants in A.P. 

47. SHRI KUSUMA KRISHNA MUR-
THY: Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether any proposals from Andhra 
Pradesh are pending with Government for 
the supply of gas to establish gas-based 
power plants in Andhra Pradesh: 

SI. No Location of the Station 

1. 

2. 

3 

4 

5 

2 

VIJJeswaram or Rajahmundry 

Near Amlapu~am 

-Jo-

Near KaKlnad a 

ExpanSion at KaklnadalAmlapuram or 
any other convenient location 

(C) A commitment of 0.4 MMCMD of 
gas has already been made tor a 3 x 33 MW 
gas based power station at Vlijeswaram. 
The proposals made by Andhra Pradesh 
Government wOuld be taken Into considera-
tion while finalising the future gas allocation 
in the Knshna-Godavarl BaSin. 

[ Translation] 

Lalifpur-Khajuraho-Rewa-Singrauli and 
Satna-Rewa Railway Line 

48. SHRI YAMUNA PRASAD SHAS-
TRI: Will the Minister of RAILWAYS be 
pleased to state: 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) Yes, Sir. 

(b) Requests have been received from 
time to time for allocation of natural ga~ for 
setting up powerpr;jects In Andhra Pradesh. 
Details are given below:-

Capacity Gas RequirefTIent 

3 4 

3 x 110 MW 1.2 MMCMD 

3 x 3 MW 75,000 M3/day 
mobile GTS 

3 x 25 MW GTS 0.3 MMCMD 

3 x 110 MW 1.2 MMCMD 

3 x 110 MW 1.2 MMCMD 

(a) whether a survey has been con-
ducted for the construction of rail line from 
Lalitpurto Singraulivia Khajuraho and Rewa; 

(b) If so, the details thereof; and 

(c) when the construction of rail lien 
connecting Satna and Rewa which was 
started In 1984-85 is likely to be completed? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 
However, a fresh survey has been approved 
during 1989-90 to update the cost and traffic 
prospects. 
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(b) The proposed Lalitpur-Singrauli. via 
Khajuraho-Satna-Rawa BG line, 508 KM 
long. was estimated in 1980-81 at Rs. 227.63 
crores with a negative rate of return. 

(c) Although Satna-Rewa. new BG Une 
project. was approved in 1985-86, work was 
taken up only in 1987-88, after Planning 
Commission had cleared !he proposal. 
Completion of this line will depend on availa-
bility of resources in coming years. 

[English} 

Provision of Basic Amenities in Bom-
bay Slums 

49. SHRiMATI JAYAWANTI NAV-
INCHANDRA MEHTA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether Union Government have 
giver. 'No Objectio~ Certificate' to Mahar-
ashtra Govemment for provision of basic 
amenities like electricity, watel, drai;"lage, 
roads in slums located on railway lands 
which are surplus to their requirements; 

(b) ~ not, the reasons for delay: and 

(c) the pi ogress made so far in shifting 
hutments from prescribed safety zones to 
re-settle them elsewhere? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Railway have 
offered to relinqUish those railway lands in 
Bombay area which fall outside the safety 
zone and are surplus to its future require-
ments, to the State Government of Mahar~ 
ashtra, either on current market value or in 
exchange of equivalent land, to enable the 
State Government to undertake slum devel~ 
opment works. They have also been given 
the option of taking over such lands on 
licence basis. 

(b) and (c). Further action on the above 
proposal lies with the State Government of 
Maharashtra 

Setting up of Thermal Power Plant In 
Vlsakhapatnam 

50. SHRIMATI UMA GAJAPATHI 
RAJU: Will the Minister of ENERGY be 
pleased to state: 

(a) the present stage of the thermal 
power plant to be set up in Visakhapatnam 
under the NTPC; and 

(b) the completion schedule thereof? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATIONtSHRIARIF 
MOHAMMAD KHAN): (a) and (b). No feasi-
bility report from National Thermal Power 
Corporation has baen received for setting up 
a Thermal Power Plant at Vlshakhapatnam. 

Expansion of RefinerieS 

5'. SHRI MANORANJAN BHAKTA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is proposed to increase 
the refining capacity of the existing refiner-
ies; and 

(b) if so, the details thereof? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) Yes, Sir. 

(b) Some of the potential expansion 
projects envisaged are in respect of Cochin, 
Barauni, Digboi, Guwahati, Madras and 
Koyali refineries. These are likely to lead to 
an additional refining capacity of about 7 
MTPA. 
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Restoration of Bombay-Madr. Janata 
Express 

52. SHRI Y.S. RAJASEKHAR REDDY: 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMy): (a) and (b). Yes, Sir. 

Will the Minister of RAilWAYS be pleased to (c) Recently Government has decided 
state: to put the following 21 drugs under price 

control; 
(a) whether Bombay-Madras Janata 

Express has been discontinued for the last 1. Chlorpromazine 
one year; 

2. Thioridazine 
(b) whether representations have been 

received to restore the same in public Inter- 3. T rifluperazine 
est, especially for the poor; and 

4. Amitryptyline 
(c) ~ so, the reaction of Government 

thereto? 5. Imipramine 

THE MINISTER OF RAILWAYS (SHRI 6. Trimipramine 
GEORGE FERNANDES): (a) Erstwhile 
Bombay-Madras Janata Express was re- 7. Triprolidine 
placed by Dadar-Madras Chennal Express. 

8. Polymixin B Sulphate 
(b) Yes, Sir. 

9. Glipizide 
(c) Not feasible due to operational and 

resource constraints. 10. Pyrithyldione 

Drugs Excluded from Drugs (Prices 11. Zinc Bacitracin 
Control) Order, 1987 

12. Mitomycin 
53. SHRI K. MANVENDRA SINGH: 

Will the Minister of PETROLEUM AND 13. Tolnafatate 
CHEMICALS be pleased to state: 

14. Fluocinotone Acetonide 
(a) whether his attention has been 

drawn to the news item captioned "why price 15. Carbenicillin Sodium 
benefits elude consumers" appearing in the 
'Times of India' of 29th January, 1990; '6. Oxyfedrine HcI. 

(b) whether Government have received '7. Hysoline N Butyl Bromide 
representations that certain drugs have been 18. T riamlinolone 
excluded from the Drugs (Prices Control) 
Order, 1987 (DPCO) even though these do 19. Naproxen 
not fulfil any exclusion criteria; and 

20. Pyrithioxine 
(c) H so, the details thereof and the 

action taken thereon? 21. L. Dopa 
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Government has already set up a Stand-
ing Committee to consider the various repre-
sentations concerning DPCO, 1987 relating 
to inclusion/exclusion of drugs in the Sched-
ule Categories. 

Thermal Power Project at Sagardighlln 
West Bengal 

54. SHRI ZAINAL ABEDIN: Will the 
Minister of ENERGY be pleased to state: 

(a) whether a proposal to set up Ther-
mal Power Project at Sagardighi (Manigram) 
in Mursrudabad district, West 8engal is under 
consideration of Government; and 

(b) if so, the progress made In this 
regard so far? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). The pro-
posal for setting up of a Thermal Power 
Project (envisaging installation of 5 units of 
210 MW each and 2 units of 500 MW each) 
at Sagardighi in Murshidabad district of West 
Bengal, at an estimated cost of Rs. 2078 
crores, was received in the Central ElectriC-
ity Authority in December, 1985. The pro-
posal received clearance from environment 
angle subject to certain safeguards. The 
scheme could 'be considered for techno-
economic appraisaf only after essential in-
puts ~ ,as availabifity of coal, cooling 
.... fund:, urquired etc. are tied up and 
~sary cfararance including clearance 
t.omdwaviation angle have become avail-
.. ~ the State authorities have been in-""'*' ~rdjngly. 

'fmprovament In Ground FaciUUes at 
Airports 

55. SHRI D. AMAT: Will the Minister of 
elVfL AVIATION be pleased to state: 

ties at many airports in the country are ade-
quate; and 

(b) if not, the steps being taken to 
improve the same? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) Does not arise. 

Production of Cars with foreign col· 
laboration 

56. SHRI D.M. PUTTE GOWDA: Will 
the Minister of INDUSTRY be plea3ed to 
state: 

(a) whether Government have received 
any proposals to have collaboration with 
foreign companies for the production of cars 
and other vehicles in the country: 

(b) if so, the details of such proposals 
pending wah Government; and 

(c) when such proposals are likely to be 
cleared? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) to (c). Government had 
received some applications for approval of 
foreign collaboration for the manufacture of 
cars and other vehicles for sale in the do-
mestic market. Keeping in view the ade-
quate capacities already created and con-
straint of foreign exchange, Government have 
rejected all these applications. 

[ Translation] 

Common Platform for broad-gaug. and 
metre gauge lines for Sltapur-Budba' 

and Sltapur-Balamau sections 

57. SHRI RAMLAL RAHI: Wi" the 
(a) whether the existing ground facili- Minister of RAILWAYS be pleased to state: 
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(a) whether it was decided to construct 
a common platform for metre gauge railway 
station of North Eastern Railway and for 
Sitapur-Budbal and Sitapur-Balamau broad-
gauge branch lines of Northern Railway; 

(b) ~ so, the details thereof; and 

(c) the time by which construction work 
is likely to start thereon and comp\eted? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. 

(b) and (c). Do not arise. 

[Eng/ish] 

Sickness In Public Sector ,undertakings 

58. SHRI SURYA NARAYAN SINGH: 
Wi" the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government contemplate 
to set up a separate organisation to examine 
the cases of sickness in public sector under-
takings, and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRt 
AJIT SINGH) : (a) No, Sir. 

(b) Does Dot arise. 

Ratlonalising Fare Structure by Air 
India 

59. PROF. P.J. KURIEN: 
SHRI T. BASHEER: 
SHRI S. KRISHNA KUMAR: 

Will the Minister of CIVil AviATION be 
pleased to state: 

(a) whether Government have received 
any request from t<erala to reconsider the 

question of reducing the air fare being 
charged by the Air India in the Gulf sector; 

(b) if so, whether Government propose 
to review the existing fare ftructure in vari-
ous sectors where Air India operates and to 
rationalise the same; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) and (c). The matter has been re-
viewed. With the introduction of new cur-
rency system with effect from 1.7.1989. the 
T rivandrum-Dubai fare structure was pressed 
at the International Air Transport Associa-
tion forum in keeping with the sentiments of 
the local residents. As a result, the Trivan-
drum-Dubai one way eronomyfare has been 
fixed at Rs. 4,454/-. It may be mentioned that 
under the old system, this fare would have 
gone upto Rs. 5,327/- which would have 
varied with exchange rate. 

(d) Does not arise. 

Industrialisation of Kerala 

60. SHRI S. KRISHNA KUMAR: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government of Kerala has 
submitted any specific proposals for speed-
ing up the industrialisation of the State; 

(b) if so, the detaUs of the proposals; 
and 

(c) the action taken thereon? 

THE MINISTER OF INDUSTRY (SHRt 
AJIT SINGH) : (a) to (c). During the years 
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1987 to 1989 (upto 31-12-89), 18 applica-
tions have been received from the various 
State Government undertakings/corpora-
tions of Kerala for grant of letters of intent for 
setting up industries in Kerala. Out of these, 
12 applications have been approved and 
letters of intent granted to the concerned 
applicant undertaking/corporation. Of the 
remaining 6 applications, 4 have been re-
jected and 2 are at various stages of proc-
essing. 

Demands of Rangla Sangram Parlshad 

61. SHRI P.M. SAYEED: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether a number of trains were 
cancelled/curtailed due to the "Rail Roko" 
agitation by Rangia Sangram Parishad, 
Rangia; 

(b) if so, the details thereof; and 

(c) the action taken by Government in 
this regard? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) 9 pairs of MaillExpress trains were 
cancelled partially or fully from 15-2-90 to 
20-2-90. 

(c) The demand of Rangia Sangram 
Parish ad for establishment of a separate 
Railway Division at Rangia was examined 
but not found feasible. 

TrainIng of Airbus A-320 Pilots 

62. SHRI HET RAM: Will the Minister 
of CIVil AVIATION be p'eased to state: . 

(a) whether the engineers and pilots 
handling the Airbus A-320 aircraft had been 
trained adequately; and 

(b) if not, the steps being taken by 
Government to proviae Proper training to 
engineers and pilots and fOf improving the 
ground level equipmentsl1acilities on airports 
to avoid mishaps in future? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVil AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). Our pilots 
and engineers have undergone the pre-
scribed training with the aircraft manufac-
turer. Such training is augmented from time 
to time through refresher training. 

The improvement of ground facilities/ 
equipments at airports is a continuous proc-
ess. 

63. 

Kandla-Bhatinda Pipeline 

SHRI YASHWANT RAO PA-
Til: 

SHRI RAM SAGAR (Saidpur): 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government are consider-
ing the construction of the Kandla-Bhatinda 
gas pipeline project de-novo; 

(b) n so, the details thereof; 

(c) the total expenditure likely to be 
incurred on the laying of this pipeline; and 

(d) when it is likely to be completed? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (d). A proposal to lay 
a 1331 kilometre product pipeline from Kandla 
to Bhatinda at an estimated cost of Rs. 
n2.97 crores is presently under the consid-
eration of the Government. As the project is 
still pending consideration by various Gov-
ernment agencies, it is premature to indicate 
the time frame for completion of the project 
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011 find In Cauvery Ba.1n 

64. SHRI M. SELVARASU: Will the 
Minister of PETROLEUM AND CHEMICAlS 
be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has found more oil in tHe 
Cauvery basin in Thanjavur district of Tamil 
Nadu; 

(b) n so, the details thereof; and 

(c) the steps are being taken for its 
proper reprocessing? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (c). ONGC had ear-
lier discovered hydrocarbon bearing pros-
pects, at Karaikal, Kovilkalappal Narimanam 
and Nannilam in Thanjavur Distrid of Cauvery 
basin. They have further discovered oil and 
gas in Addiyakkamangalam-1 well in 1989. 
This well has already been put on Early 
Production System since the' 5th Septem-
ber, 1989. Oil produced is being transported 
to Madras Refinery for refining. 

Leader 

A. Mis. Condux, Mexico 

B. Mis. Nova Corp., Canada 

C. Mis. Snam Progetti, Italy 

D. Mis. Spie Capag, France 

E. Mis. TCll, India 

[ Translation} 

T.nd .... lor HBJ Pipeline 

65. SHRt SANTOSH KUMAR GANG-
WAA: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) the names of companies which had 
submitted tenders for laying the Hazira-
Bijaipur-Jagdishpur (HBJ) gas pipeline; 

(b) the basis on whicfl such tenders 
were approved; 

(c) whether Government have received 
any complaints in this regard; and 

(d) ff so, the details thereof? 
THE MINISTEROFPETROLEUMAND 

CHEMICALS (SHAI M.S. GURU-
PADASWAMY): (a) Tenders for the com-
posite contract for laying the HBJ Pipeline 
alongwith the erection of the compressor 
stations, the cathodic protection system and 
the tele-communication and tele-supervisory 
system had been floated in 1985. Originally 
five bids had been received for this work. 
Details are given below: 

Other Members 

a) Hyundai, Korea 

b) Essar, India 

a) Majestic Contractors, Canada 

b} En1erpose In11., France 

a) Saipem, Italy 

b) Dodsal, India 

a) NKK, Japan 

b) loyo Engg. Corp., Japan 

a} ECll, India 

b) ITI, India 
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(b) Out of the five bids as above, the bid 
submitted by the Consortium led by MIs. 
TCll was only for the tele-communication/ 
tele-supervisory system; as this bid was 
incomplete. it was not evaluated. The other 
four bids had been evaluated on the basis of 
the amounts quoted by the bidders, taking 
into account the credit offers which accom-
panied the bids. On this basis, the offer 
made by the Spie Capag led (,onsortium 
was found to be the lowest in the overall 
analysis. The work was accordingly entrusted 
to the Consortium led by MIs. Sple Capag of 
France. 

(c) and (d). In the course of evaluation 
of bids, certain objections had been raised 
by the competing bidders. These related 
mainly to the technical evaluation of the 
various bids, methodology for giving prefer-
ence to indigenous content and treatment of 
deviations from tender conditions. These 
had been gone into by a Committee headed 
by the then Cabinet Secretary. The Commit-
tee found that the evaluation made by GAIU 
Ell was in order; the Committee also 0b-
served that the best qualified bidder was the 
Consortium led by MIs. Spie Capag of France, 
as it was techn ically competent and also had 
made the lowest offer. No complaint regard-
ing the decision to award the contract to the 
Spie Capag Consortium has been received 
after the final decision was taken in April 
1986. 

Vayudoot Service to Tourist Places in 
UP 

66. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of CIVil AVIA-
TION be pleased to state: 

(a) whether it is proposed to link Saran, 
a tourist place in district Etah in Uttar Pradesh 
with Vayudoot service; 

(b) if so, the steps taken by Government 
in this regard; and 

(c) if not. the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVil AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) No, Sir. 

(b). Does not arise. 

(c) Due to shortage of aircraft capacity, 
Vayudoot Limited is unable to airlink new 
stations. 

[English] 

Instrument Landing System at Dimapur 
Airport 

67. SHRI SHIKIHO SEMA: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

la) whether the dally Boeing services to 
Dimapur IS not regular; 

(b) if so, whether Union Government 
propose to instal the Instrument Landing 
System (llS) at Dimapur Airport; 

(c) if so, when; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Indian Airlines 
used to operate a daily 8-737 service on 
Calcutta-Gauhati-Dimapur sector. This serv-
ice has been curtailed to four times a week 
effective from 5.3.1990 due to non-operation 
of Airbus-320 fleet. 

(b) and (c). No, Sir. 

(d) Installation of IlS will depend upon 
technical feasibility, availability of funds and 
provision of land etc. in the Eight Five Year 
Pian. 
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Gas Based Power Capacity in the 
Eighth Plan 

68. SHAIMADHAVAAOSCINDIA: Will 
the Minister of ENERGY be pleased to state: 

(a) the additional gas based power 
capacity to be created during the Eighth Plan 
period and how much of it is proposed to be 
fed by the HBJ pipeline; 

(b) whether a number of HBJ fed power 
plants are go be set up In Madhya Pradesh; 
and 

(c) If so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIAAIF 
MOHAMMAD KHAN): (a) AddItIonal gas 
based power caDaclty of 7484.7 MW has 
been programmed to be commIssioned 
dUring the 8th Plan penod and out of this 
2137.2 MW are proposed to be fed by the 
HBJ pIpelIne. 

(b) and (c). At present, there IS no 
proposal for gas based power projects based 
on HBJ pipeline In Madhya Pradesh. 

[ Translation] 

IC-494 Bombay-Delhi delayed flight 

69. SHRI NATHU SINGH: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the arrival time of IC-494, 
Bombay-Delhi flight of Indian Airlines has 
been behind schedule on many occasions 
during the last one year and if so, the rea-
sons therefor: 

(b) the total loss suffered by Govern-
ment due to payment of compensation/over-
time expenditure to the crew and other 
employees due to late arrival of each IC-494 

flight during the last one year as a result 
thereof; and 

(c) the steps being tak~y Govern-
ment to ensure punctuality of'1nis flight? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) During the year 
1989, out of a total of 254 flights of IC-494, 
121 flights were delayed. Of these only 11 
flights were delayed due to reasons attribut-
able to Indian Airlines, 12 flights were de-
layed due to adverse weather conditions: 
airport facilities and miscellaneous reasons 
and 98 flights were delayed due consequen-
tial reasons. 

(b) Information regarding expenditure 
on compensation, overtime, etc. is not main-
tained flight-wise. 

(c) Indian Airlines is taking the following 
steps to reduce delays: 

(i) Provision of extra cushion be-
tween the flights; 

(ii) More time for maintenance of 
aircraft; 

(iii) Reviewing of action taken for 
rectification of snags at the 
Regions as well as at Head-
quarters. 

[English] 

Investment In basic drug manufadur-
ing Industry 

70. SHRI LOKANATH CHOUDHARY: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the investment in '~qsic 
drugs manufacturing industry has sl6w~· 
down recently; and 
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(b) if so, the. details thereof and the 
remedial action proposed to be taken in this 
regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Computerisation of Passenger Reser-
vations 

71. SHRI BALESHWAR YADAV: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government propose to go 
in for further computerization for reservation 
purposes in Railways; and 

(b) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, SIr. 

(b) Reservation systems at nine more 
locations, viz., Pune, Patna, Jalpur, 
Guwahati,Jammu Tawl, Gorakhpur Trivan-
4rum, Bhubaneswar and Cuttack are ex-
pected to be computerised during 1990-91. 

{English) 

Power Cut In Gujarat 

72. S4RI SHANTILAL PURUSHOT-
TAMDAS PATEL: Will the Minister of EN-
ERGY be pleased to state: 

(a) whether there had been unprece-
dented power cut in Guiarat fecent\y~ 

(b) if so, the main reasons therefor; and 

(c) to what extent Union Government 
have agreed to solve the power problem in 
Gujarat? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRt ARIF 
MOHAMMAD KHAN): (a) and (b). The State 
of Gujarat faced a marginal power shortage 
of 3.5% during the period April, 1989 to 
February. 1990 and 3.7% during the month 
of February, 1990. Power cuts were im-
posed on the H.T. consumers by the State to 
contain the maximum demand during peak 
load period. However, during February. 1990 
there were no power cuts in the State of 
Gujarat. 

(c) In order to improve the availability of 
power in the State, various measures are 
being taken which include expediting com-
missioning of new capacities. optimum utili-
sation of eXIsting capacities, reduction In 
transmission and distribution losses and 
implementation of Renovation and Moderni-
satIOn programme of thermal power sta-
tions. In addition, Gujarat is also entitled to 
Its share from Central generating stations in 
the region. Assistance is also provided to 
Gujarat from Maharashtra depending upon 
the system conditions. 

[ Translation] 

Rail Link from Hazarlbagh to Patratu 
(Bihar) 

73. PROF. YADUNATH PANDEY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is rail link from Hazar-
ibagh to Patratu in Bihar; and 

(b) if not, the steps being taken or 
proposed by Government to provide this rail 
link? 

THE MINISTER OF RAILWAYS ~SHRI 
GEORGE FERNANDES): (a) Yes, Sir 
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(b) There is no proposal at present to 
provide rail link between Patratu and Hazar-
ibagh. 

[Eng/ish] 

Sick Cement Units 

74. SHAI BANWARI LAl PUROHIT: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Development Council 
of Cement Industry has urged Government 
to evolve a policy with the help of financial 
institutions to restore the health of some of 
the sick cement units; and 

(b) if so, the action taken or proposed to 
be taken by Government in thiS regard? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) No, SIr. 

(b) Does not arise In view of the reply to 
Part (a) above. 

Quota of berths at Jaunpur Station for 
Doon Express 

75. SHRIYADVENORADATI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the quota of berths of various classes 
from Jaunpur to Calcutta in the Doon Ex-
press and vice versa; and 

(b) whether it is proposed to increase 
the quota adequately in viow of heavy pas-
senger traffic on this route? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) A quota of 4 
second class berths is available at Jaunpur 
Station by 3010 Doon Express. 

(b) There is no such proposal at pres-
ent. 

Import of Westland .... Iicopters 

76. SHRI JASWANT SINGH: Will the 
Minister of CIVil AVIATION be pleased to 
state: 

(a) the number of Westland helicopters 
imported by the country and on what terms; 

(b) whether any assurance was given 
that their import would only be made after 
completion of necessary modifications; 

(c) if so, whether these modification or 
alterations were actually carried out; 

(d) who Inspected and certified this 
aspect before their import; 

(e) how these helicopters were de-
ployed; and 

(f) what has been their performance? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVil AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Pawan Hans 
Limited Imported 21 Westland Helicopters 
fitted with Gem Rolls Royce Engines at a 
cost of £ 65 million, which included cost of 
appropriate spares for two years, ground 
support equipment, training aids and main-
tenance cost during warran!y period of 18 
months or 1000 hours of flying whichever is 
earlier. The entire cost was covered under 
an outright grant of £ 65 million given by the 
British Government under DDA grant. Pawan 
Hans Limited paid separately £ 5 million for 
six spare engines and accessories. The 
manufacturers also paid aonetime lumpsum 
operating subsidy of £ 10 million. 

(b) to (d). Certain reservations were 
expressed regarding the "zero risk on take-
off', "pay load penalty' and higher operating 
cost of the helicopters. Suitable modifica-
tions were carried out by the manufacturers 
to overcome the problems of "zero risk on 
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take-off' and "pay load penalty" and the
helicopters were acquired after finding them
suitable by two expert technical teams. The
team that cleared the helicopter with respect
to "zero risk on take off" consisted of repre-
sentatives of Directorate General of Civil
Aviation, Indian Air Force and Indian Air-
lines. The team that dealt with "pay load
penalty" was composed of representatives
of Directorate General of Civil Aviation, In-
dian Air Force, Indian Airlines and Helicopter
Corporation of India now known as Pawan
Hans Limited. One time operating lump-sum
subsidy of £ 10 million was also giv8n by the
manufacturers to offset the high operational
cost from the 7th year of operation.

(e) Due to multiple problems in their
operation, all the Westiand helicopters in the
fleet of Pawan Hans have bsan grounded
since 21-12-89 till corrective n-aasures are
taken on the basis of report to be submitted
by the Hussainy Committee appc' ,led for
p,xamining various operational/safety aspects
of the helicopters. Before the grounding, the
helicopters were on wet-lease to ONGC/
State Governments/Union Territory Admini-
strations.

(f) The performance of Westland Heli-
copters has not been satisfactory.

Upgradation of Bangalore Airport

77. SHRI R. GUNDU RAO: Will the
Minister of ClVIL AVIATION be pleased to
state:

(a) whether-Government have decided
to upgrade the Bangalore Airport as an Inter-
national Airport; and

(b) if so, the steps taken in this regard?

THE MINISTER OF ENERGY AND
MINISTEROFCIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) Does not arise.

[ Translation]

Expenditure by Air India Publicity

78. SHRI BRIJ BHUSHAN TIWARI:
Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the expenditure beirlg incurred by
Air India per month on publicity and its pro-
portion in foreign exchange and the amount
bainq given to the consultants and design-
ers;

(b) wtletherGovernment have reviewed
the aforesaid expenditure during the last two
months; and

(c) if so, the details thereof?
THE MINISTER OF ENERGY AND

MINISTEROFCIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Publicityexpendi-
ture of Air India in India and abroad for the
period April, 89to September, 89 is indicated
below:-

Period

(Rs in crores)

April,89

May, 89

Expenditure Expenditure
in India abroad

2 3

0.74 0.74

0.77 0.76
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June,B9 

July, 89 

Aug., 89 

Sept., 89 

So far as payment to consultants and 
designers IS concerned, there IS no monthto 
month payment and a consolidated tee of 
US $ one million (Rs. 1.53 crores) has been 
paid to Mis. Landor Associates of San Fran-
cisco, USA who have been appointed to 
provide necessary expertise In Improving 
the Image of Air India 

(b) Under the MOU, review of such 
items by Government IS not Involved. 

(c) Does not anse. 

Thefts of Goods from Goods Trains 

79. SHRIJANARDANTIWARI: Willthe 
Minister of RAILWAYS be pleased to state· 

(a) the number of complaints of theft of 
goods from goods-trains registered last year, 
and 

(b) the number of cases in whIch the 
persons stealing the goods were appre-
hended and the cases registered against 
them? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) DUring the 
year 1989, 23883 complaints of thefts of 
goods from trains have been rE:tgistered 

(b) 910 number of such cases were 
detected and registered duringtheyear 1989. 

2 3 

0.74 0.74 

0.77 0.76 

0.77 0.76 

0.74 0.74 

[English] 

Crash of Indian Airlines and Vayudoot 
Planes 

80 SHRI ARVIND TULSHIRAM 
KAMBLE: 

SHRI NATHU SINGH. 
PROF. YADUNATH PANDEY: 

Will the MInister of CIVIL AVIATION be 
pleased to state: 

(a) the number of Indian Airlines and 
Vayudoot planes which crashed dUiln9 the 
last three years; 

(b) the reasons therefort 

·(c) the numberof persons who died and 
those who suffered Irreparable InJunes. 

(d) the finanCial Implications of these 
aCCidents In terms of loss of planes and 
compensation paid to the victims: and 

(e) the steps taken to prevent such 
crashes? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRt ARIF 
MOHAMMAD KHAN): (a) During the last 
three years there have been five notifiable 
accidents, each of Indian AiriJnes and 
Vayudoot aircraft. 
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(b) A statement indicating the causes of 
accident in each case is given below. 

(c) 268 persons died and 26 persons 
received serious injuries in these accidents. 

(d) All aircrafts were insured and as 
such loss is compensated by the insurance 
company. Similarly, compensation in respect 

of deceased and injured which is governed 
by Carriage by Air Ad, 1972. is claimed from 
the Insurer as per insurance policy taken by 
Airlines. 

(e) Based on the findings and recom-
mendations made in the inquiry reports. 
appropriate action is taken to prevent recur-
rence of accidents. 
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Plan to Utilise Bombay High Gas In 
Maharashtra 

81. SHRIVAMANRAOMAHADIK: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether Maharashtra Government 
had submitted a plan to transport Bombay 
High gas to Marathwada and Vidharbha to 
utilise the gas for the development of the 
region; and 

(b) if so, the reactIon of UnIon Govern-
ment thereto? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). The Govern-
ment of Maharashtra and suggested that a 
branch line from the HBJ Pipeline be con-
structed to 5upply gas to the Vldarbha and 
Marathwada regions. This had been consid-
ered and the Maharashtra Government in-

formedthatthis is notfeasible. Subsequently, 
the Marathwada Development Corporation 
have submitted a proposal for transportation 
of 5 MMCMD of natural gas produced in the 
Western Offshore Region to Marathwada 
and Vidarbha Regions. Given the present 
position regarding availability of natural gas, 
the proposal does not appear to be feasible. 

[ Translation] 

Railway Projects in Rajasthan 

82. SHRI GUMAN MAL LODHA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there are proposals for 
gauge conversion of Jaisalmer-Sawai Mad-
hopur ana Jodhpur-Marwar meter-gauge 
lines and construction of railway lines be-
tween Jalore-Phalana, Bilada-Sajot-Marwar, 
Bilada-Jaitaran Bar, Maidata-Jaitaran Bar 
and Falana-Ronakpur; 

(b) if so, the details thereof; and 

(c) the programme for extending rail-
way facilities in Western Rajasthdn in view')f 
abundant mineralweaHh and importanttcaor-
ist places in the area? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) to (c). A Fina1 
Location Survey has been taken up, as di-
rected by the Planning Commissionforgauge 
conversion of Sawai Madhopur-Jaipur-Phul-
era-Jodhpur and Merta Road-Lalgarh MG 
line as first phase of linking Barmer and 
Jaisalmer with BG network. A survey is also 
in hand for gauge conversion of Viramgaon-
Bhildi-Samdari-Jodhpur MG for developing 
a BG route between Kandla and Bhatinda. 
Recently Kota-Ch ittaurgarh new BG line 166 
km long has been opened. Chitlaurgarh-
Neemaoh BG line is under construction. 
There are no other railway projects under 
consideration a1 present in Rajasthan. 

[English] 

Personal identification of victims of Air 
crashes 

83. SHRIG.M. BANATWALLA: Willthe 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether airlines in India have any 
system of personal identification of passen-
gers who become victims of air crashes; 

(b) jf so, the details thereof; 

(c) whether attention of Government 
has been drawn to the statement of the 
president of the Forensic Science Society of 
India, published in 'limes of India' (Bombay 
Edition) dated February 18, 1990 regarding 
availability of advanced scientific techniques 
for personal identification; and 

(d) if so, the steps being taken to ensure 
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personal identHication thmugh effectiva 
methods and techniques to enable the be-
reaved families to perform proper last rites 
and to establish insurance claims? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). Bodiesof 
the victims of air crashes are idenWed on the 
basis of documents found on person, clothes, 
or through physical characteristics of the 
persons identified by relatives and friends. 

(c) Yes, Sir. 

(d) The possibility of using advanced 
scientific techniques for personal identifica-
tion will be examined in conc;u~ation with 
experts on the subject. 

Suspension of Trains Running from 
Amritsar to Kalka and Jammu 

84. SHRI KIRPAL SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the trains from Amritsar to 
Kalka and Amritsar to Jammu have been 
suspended since long; and 

(b) if so, when these trains will be 
restored in order to have easy and short 
route travel and to cope with (he rush of 
people visiting holy shrine Sri Mata Vaishnoo 
Devi? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). 35/36 
Amritsar-KaJka Mail was permanently can-
celled from 1-10-1 9S7 and in lieu thereof 5 
thro~h coaches have been provided be· 
tween Amritsar and Kalka by 8101/8102 
Muri Express and 1 UKl4 UK passengers. 
These coaches have been found adequate 
and restoration of 35/36 Mail is considered 
not necessary. 1 APJI2 APJ Amritsar-Jammu 
Passenger has been temporarily discontin-
ued due to law and order problem and this 

will be restored when things improve. 

Double Track Bridge at Feroke (Palghat 
Division) 

85. SHRI K. MURAlEEDHARAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is proposed to construct 
a double track bridge at Feroke on Palghat 
Division (Southern Railway) instead-of the 
single track bridge; and 

(b) if so, the details in this regard? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). The 
proposed bridge, which is being constructed 
in replacement of the existing single line 
bridge, will have sub-structure suitable for 
double track and the superstructure for single 
track. 

Standing Panel on Drug Prices 

86. SHRI P.R. KUMARAMANGALAM: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government have set up a 
permanent Standing Panel on Drug Prices; 

(b) if so, whether due representation is 
proposed to be given to consumer health 
organisations on this Panel; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (c), The Standing 
Committee is a Departmental Committee 
and as such, its composition has been lim-
ited to representatives/experts from Gov~ 
ernment Departments/Organisations. How~ 
ever, private organisations including' con-
sumers' Health Organisations are free to 
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submit their representations, W any, to the (b) the expenditure incurred so far 
Standing Committee for consideration. thereon; 

OVerbridge at RajaJI Salal (Madras) (c) whether there was any proposal to 

87. SHRI D. PANDlAN: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
construction of an overbridge at the northern 
end of the North Beach Road, now named 
Aajaji Salai in Madras; 

(b) if so, the details thereof and the 
steps taken in this regard; and 

(c) i1 not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHAI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) The proposal is for construction of a 
new road overbridge in replacement of the 
two existing level crossings between Ma-
dras Beach and Aoyapuram Stations. The 
cost of the Bridge proper has been furnished 
by the Southern Railway to the State Gov-
ernment, who have to finalise the scheme for 
the work and sponsor it, for inclusion in 
AaUways' Works Programme. 

(c) Does not arise. 

r Translation] 

New Platform at Salekasa Station 

88. PROF. MAHADEO SHIWANKAR: 
Win the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government have received 
representations from the citizens of Salekasa 
regarding construction of the new platform 
on the southern side at Salekasa railway 
station of South Eastern Railway, as was 
planned earlier; 

change its location; and 

(d) if so, the reasons therefor? 

THE MlNtSTEROF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir, a 
representation was received. However, there 
is no proposal as yet for providing an addi-
tional platform as the existing platforms are 
considered adequate. 

(b) to (d). Do not arise. 

[English] 

Setting up of a Piston Pin Project in 
Orissa 

89. SHAIGOPINATHGAJAPATHI: 
SHRt BHAKTA CHARAN DAS: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Union Government had 
issued a letter of intent in favour of the 
Industrial Promotion and Investment Corpo-
ration of Orissa Ltd. to set up a Piston Pin 
Project in a 'No Industry District' of Orissa; 

(b) whether the project was to be set up 
in joint sector; and 

(c) if so, the steps taken by IPICOL to 
set up the Proiect and when the proouc\\on 
is likely to start? 

THE MINISTER OF INDUSTRY (SHAI 
AJIT SINGH) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) 'ndustria' Promotion and 'nvest-
ment Corporation Ltd. Orissa was issued a 



127 Written Ans_1S MARCH 13, 1990 Written AnswetS 128 

letter of intent for the manufadure of piston 
pin at Tehsil Rairangpur Distt. Mayurbhanj. 
This letter lapsed, and a new letter of intent 
was issued to the Corporation for the same 
project on 24.7.84, which was transferred in 
the name of MIs. Associated Pistons Ltd. on 
30.4.85. The Government also approved a 
foreign collaboration for this project on 
25.5.85. The letter of intent dated 24.7.84 
again lapsed, as the company failed to im-
plement the project within the stipulated 
period. In the meantime, the auto-ancillary 
industry was delicensed and the company 
was advised to go for registration under 
delicencing scheme, if they were interested 
in the projed. 

Setting up of Natural Gas Grid 

coal production during the current financial 
year (1989-90) was fixed at 209.50 million 
tonnes as per the following break up:-

Coal India limited183.50 milliontonnes 

Singareni 21.50 
Collieries 
Company Ltd. 

Captive mines 4.50 
of TISCO, 
liSCO and DVC 

Total 209.50 million tonnes 

During the first 11 months of the current 
year (Le. April, 1989 to February, 1990) total 
production of coal has been 1n.10 million 

90. SHRI MULLAPPALL Y RAM A- tonnes. 
CHANDRAN: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to state: [Translation] 

(a) whether Government propose to set Modernisation of Railways 
up a national gas grid; and 

92. SHRI RAM SAGAR (Saidpur): Will 
(b) H so, the details thereof? the Minister of RAILWAYS be pleased to 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): {a} and (b). National gas 
grid is a part of a long term perspective plan 
for natural gas transportation and utilisation. 
Its implementation will depend upon finding 
adequate quantity of gas for transportation 
through such a grid. The only interstate gas 
pipeline so far set up is the HBJ Pipeline. 

Production of Coal during 1989-90 

91. SHRI SRIKANTHA DAnA NARA-
SIMHARAJA WADIYAR: Will the Minister of 
ENERGY be pleased to state the target set 
and the actual achievement regarding pro-
dudion of coal during the year 1989-901 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): The overall target for 

state: 

(a) whether attention of Government 
has been drawn to thr news item Captioned 
"Bhartiya Railway Ko Adhunic Banane Ki 
Yojana Vicharadhin" appeared in the 'Dainik 
Tribune' dated 26 January, 1990; 

(b) if so, whether any survey has been 
conducted in this regard; 

(c) the total expenditure likely to be 
incurred on this scheme; and 

(d) the time schedule for implementa-
tion of the scheme? 

THE MINISTER OF RAILWAYS (SHRt 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) Modernisation is a continuous proc-
ess. For a high speed line between Delhi and 
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Kanpur a survey has been got done by a 
Fren~ company. Needs are assessed lo-
cally periodically and surveys done where 
necessary for all items of modernisation. 

(c) and (d). This will depend on the 
size of the future Five Year Plans. 

[English] 

Losses in Vayudoot 

93. SHRI SANAT KUMAR MANDAL: 
Will the Minister of CIVil AVIATION be 
pleased to state: 

(a) the cumulative losses sustamed by 
the Vayudoot since its inception tljl date as 
per la1est mformation available with Govern-
ment; and 

(b) when did this Airline present its last 
Balance Sheet? 

THE MINISTER OF ENERGY AND 
MINISTER CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN) : (a) The cumulative 
losses sustained by Vayudoot since incep-
tion and upto 1986-87 were Rs. 1165.85 
lakhs. 

(b) The annual accounts of V~yudoot 
upto 1985-86 have been presented to the 
Parliament. 

Uniform power Tariff 

94. SHRI SANAT KUMAR MANDAL: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether West Bengal Government 
has urged Union Government to fix a uniform 
power tariff and abolish the present system 
of bipart~e agreements on tariff and supply 
between the various power agencies; and 

(b) If so, the reaction of Union Govern-
ment thereto? 

THE MINISTER OF ENERGYAND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). No spe-
cific proposal has been received from the 
Government of West Bengal for fixation of 
un~orm power tariff and abolition of the 
present system of bipartite agreements on 
tariff tor supply between various power 
agencies. 

Negotlatlona for let purchases 

95. SHRI SANAT KUMAR MANDAL: 
Will the Minister of CIVil AVIATION be 
pleased to state: 

(a) whether the Indian Airlines has 
started negotiations with some leading inter-
national aircraft manufacturers on the next 
round of its Jet purr,hases; 

(b) If so, the number of planes proposed 
to be acquired and their seating capac~y; 

(c) the countries with which negotia-
tions have been started; 

(d) the estimated capital outlay involved 
and how it is proposed to be met; and 

(e) the stage at which the negotiations 
stand and when the first lot of aircraft is 
expected to arrive in India? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) to (e). No negotia-
tions have been started by Indian Airlines 
with the international aircraft Manufacturers. 
However, the Board of Indian Airlines de-
sired Indian Airlines to take steps for induc-
tion of new aircraft during the Eighth FIVe 
Year Plan period. Indian Airlines has, ap-
proached the following manufacturers for 
obtaining technical details:-
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i) Boeing Airplane Co., USA (d) if so, the facts thereof along with 
abridged details of each such rejected appIi-

ii) British Aerospace. UK cation? 

iii) Madonnell Douglas, USA THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) During the years 1987, 

iv) Airbus Industries, France 1988 and 1989, 20 applications for grant of 
letters of intenVi ndustrial Licences have been 

v) Fokker Aircraft Co., Netherlands. received from the Himachal Pradesh State 
Industrial Development Corporation Limited. 

Grant of letters of Intent for Industries 
In Himachal Pradesh 

96. SHRI V. SREENIVASA PRASAD: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the number of applications for grant 
of letters of intent or industrial licences for 
new ventures submitted by the Himachal 
Pradesh State industrial Development Cor-
poration Lim~ed, Shimla during 1987, 1988 
and 1989. 

(b) whether most of these apphcations 
had foreign tie-up; 

(c) the details of letters of intent/ indus-
trial licences issued and the number of 
applications rejected; and 

(b) Out of the aforesaid applications, 
foreign collaboration is envisaged in 1 1 cases 
as perthe information furnished in the indus-
trial licence application. 

(c) Of the 20 applications referred to in 
reply to part (a) above, 6 have been ap-
proved and letters of intent granted to the 
Himachal Pradesh State Industrial Develop-
ment Corporation Ltd., Of the remaining 14 
applications, 12 have been rejected/other-
wise disposed of and 2 are at various stages 
of processing. 

(d) The details regarding letter of intent 
issued are published in the Monthly News-
letter of India Investment Centre which is 
being sent regularly to the Parliament U-
brary. Detailed information regarding rejected 
cases is given in the Statement below: 
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foreign trips by officII's of Tamery 
Md Footwear Corporation of india 

97. SHRr M. V. CHANDRASHEKARA 
MURTHY: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the officials of the Tannery 
and Footwear Corporation of India Limited 
undertook fo reign trips during 1 ~8 and 1989; 
and 

(b) if so, the details of expenses in-
curred, the number of officials who visited 
foreign countries. the purpose for which these 
trips were undertaken and the results 
achived? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). During 1988. one 
official of Tannery and Footwear Corpora-
tion of India Ud. (TAFCO) visited Italy at the 
invitation of Foreign Trade of Italian Govt. to 

attend Bologna Fair in Italy organised by 
Italian Association of Makers of Footwear 
and Leather Goods Machinery and Acces-
sories and the Italian Institute for Foreign 
Trade. Negotiations were also conducted 
with prospective collaborators for import of 
know-how and machinery for setting up 
facilities for manufacture of high quality and 
high fashion footweres. During 1989, two 
officials of the company visited Paris to par-
ticipate in the International Leather and 
Footwear Fair and some neighbouring coun-
tries where discussions were held for pro-
moting TAFCO's exports. As a result of this 
visit, the company has received initial deve!-
opmentorders from Belgium. Greece, U.S.A. 
and Italy. Further, a number of trade enquir-
ies have also been received and these are at 
various stages of negotiations. A Statement 
giving details is given below. While an amount 
of US $ 960 was spent for the visit in 1988, 
the company spent a total amount of US$ 
6136 in foreign exchange and As. 59256 in 
Indian currency for the visit in 1989. 
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enquiry Into environmental situation of 
RanlganJ Coalfields 

98. SHRI HARADHAN ROY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether Government have received 
any report from the H.B. Ghosh Committee 
appointed in 1988 to enquire into the envi-
ronmental situation of Raniganj Coalfields; 
and 

(b) i1 so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). The 
Department of Coal had set up an Advance 
Environmental Planning Group for Rantganj 
Coalfield in March, 1988 which was headed 
by Shri H.B. Ghosh, former Director General 
Mines Safety and also Ex-Chalrm31l-cum-
Managing Director, CMPDI. The terms of 
reference of the Expert Group were as fol-
lows:-

(i) Details assessment of the envi-
ronmental impact of development 
of coal mines; 

(ii) Suggest measures lor minimis-
ing the degradation of land as a 
result of mining operations and 
to finalise the plan for a1foresta-
tion; 

(iii) Suggest pollution control meas-
ures to be taken by the coal 
companies to ensure that mining 
activ~y is carried out in an envi-
ronmentally compatible manner; 

(iv) Suggest an organisational set 
up which would expedite land 
reclamation and afforestation. 

The Group has submitted its report which 
is more in the nature of an assessment in the 

coalfield area in general to serve as guide-
lines of environmental protection measures 
for projects to be taken up in future. 

The report also deals w~~ ftle problems 
of land subsidence in areas ~ed out in 
past, air and water pollution in'the area and 
protection measures which can be taken to 
ensure that mining activities are carried out 
in an environmentally compatible manner. 

[ Translation] 

Shifting of D.V.C. Headquarters 

99. SHRI R.L.P. VERMA: Will the Min-
ister of ENERGY be pleased to state; 

(a) whether the headquarters of Damo-
dar Valley Corporation is at Calcutta whereas 
90 per cent of its projects are in Bihar; 

(b) if so, whether the headquarters of 
Damodar Valley Corporation are proposed 
to be sh~ted to Maithan or Tilaiya dam (Bihar) 
to better management and efficiency in work; 
and 

(c) if so, when al1d if not, the reasons 
therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVILAVIA TION (SHRIARIF 
MOHAMMAD KHAN): (a) to (c). The Domo-
dar Valley Corporation is functioning with 
headquarters at Calcutta ever since its in-
ception in 1948. A suggestion has been 
made about the shifting of headquarters to 
the area of operation of the Corporation. NQ 
such decision has been taken. 

[English} 

Import of crude oil and Petroleum 
Products 

100. SHRI SHANKERSINH 
VAGHELA: 
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SHRI L.K. ADVANI: 
SHRI BALASAHEB VIKHE 

PATIL: 
SHRI YASHWANTRAO PATIL: 
SHRI BALESHWAR YADAV: 
SHRt HARSH VARDHAN: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the val(Jeof Crude Oil and petroleum 
products imported during the lastthreeyears 
and the current year; 

(b) the estimated value of import of 
these items during 1990-91; 

(c) the quantity and value of the crude 
indigenously produced during each of the 
last three years and the current year; and 

(d) the steps proposed by Government 
to curtail the demand of petroleum products, 
raise the fuel efficiency and increase oil 
output in the country ? 

THE MINISTER OF PETROLEUM AND 

Year 

1986-87 

1987-88 

1988-89 

1989-90 

April '8'3-January '90 

Quantity 
(Million 'onnes) 

2 

30.28 

29.56 

30.96 

26.58 

(d) A number 01 steps have been taken 
to effect economy in the use of petroleum 
produds and thereby contain their consum p-
tionlgrowth rate. Some of these steps are-

CHEMICALS (SHRI M.S. GURU-
PADASWAMY) (a) and (b). The value of 
crude oil and petroleum products imported 
during the last three years and the estimates 
for current year are as under:-

Year Value 
Rs. /Crorer; 

1986-87 2773 

, 987-88 4015 

1988-89 4378 

1989-90 6399 
(estimated) 

The imports for the year 1990-91 are 
still under consideration of the Government. 

(c) The quantity and value of crude oil 
produced and supplied to the refineries by 
ONGC and OIL during the last three years 
and current year upto January 1990, is indi-
cated below:-

Value 
(Rs.lCrores) 

3 

4669.08 

5362.04 

5787.09 

5618.63 

(i) Fuel oil studies of large indus-
trial units. 

(ii) Energy audits of industrial units. 
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Oii) Development of low excess air 
burner of furnaces which has 
been commercialised. 

(iv) Consetvation in State Road 
Transport Undertakings through 
drivers' training, introduction of 
incentives scheme etc., 

(v) Rectification of lift irrigation 
pumpsets. 

(vi) Development of fuel efficient 
kerosene/LPG stoves. 

An Inter-Ministerial Group under the 
Chairmanship of the Secretary, Deptt. of 
Petroleum and Natural Gas has been set up 
recently for formulation of an Action Plan for 
restraining growth in the import of crude oil 
and petroleum products. 

The steps taken to increase crude 
production, interalia include intensnication 
of exploration which may eventually lead to 
enhanced production, intensnication of Work-
over operations and use of enhanced oil 
recovery techniques. 

Power Breakdowns In Deihl and Nolda 

101. SHRI KAMAL CHAUDHRY: Will 
the Minister of ENERGY be pleased to state: 

(a) whether there have been frequent 
power breakdowns and load shedding in 
Delhi and its surroundins;l areas like NOIDA 
during the last three months: 

(b) if so, the reasons therefor; and 

(c) the measures proposed to be taken 
to prevent them? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD K~AN): (a) and (b). The North-
ern Region experienced two Grid distur-

bances during the last three months. The 
first disturbance on 25.12.89 was caused by 
the tripping of 400 KV Obra-Panki line and 
its resultant effect on the Northern System. 
The second disturbance on 3rd February, 
1990 was caused by excessive reactive 
demand in the system. 

Lead shedding during the peak period 
in Delhi and its surrounding areas is neces-
sitated due to demand exceeding 1he sup.-
ply. In the winter months due to severa cold 
conditions and the failure of winter rains in 
the Northern India, the power situation was 
aggravated. 

(c) A number of measures have been 
taken to avoid breakdown of the power grid 
and to ensure adequate availability of power. 
These include strengthening ot transmis-
sionltransformation capacities, installation 
of capacitors, constant monitoring of the grid 
parameters, automatic load shedding and 
islanding schemas to isolate DESU system 
from the Northern Region etc. 

TlCketiess Travelling 

102. SHRI CHAIRANJI LAL 
SHARMA: 

SHRI MANORANJAN 
BHAKTA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Railway have intensi-
fied the drive against ticketless travelling; 

(b) if so, whether any massive surprise 
raids were conducted during February. 1990; 

(c) if so, the number of ticketless pas-
sengers arrested!fined; and 

(d) the further steps proposed to be 
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taken to check ticketless travelling? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES: (a) and (b). Yes, 
Sir. 

(c) During February, 1990,9,658 per-
sons found travelling without or with im-
proper tickets were prosecuted, out of which 
5,468 were fined and the rest were sent to 
jail. 

(d) The ticket checking drives are being 
continued. 

New Thermal Power Plants In Mahar-
ashtra 

103. SHRI BABARAO DHAKANE: Will 

the Minister of ENERGY be pteased to state: 

(a) whether Union Government have 
received any proposal from Maharashtra 
Government for setting up of new thermal 
power plants in the State; if so, the details 
thereof; and 

(b) the details of the projects which 
have been cleared and the status of the 
remainnig projects? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). The requi-
site information in respect of new Thermal 
Power Projects in Maharashtra is contained 
in the Statement given below. 
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[ Trans/ation] 

Vacant Posts Reserved for SCIST 

104. SHRI RAM SAGAR (Saidpur): Will 
the Minister of RAILWAY be pleased to 
state: 

(a) the number of posts reserved for 
Scheduled Castes and Scheduled Tribes 
lying vacant in his Ministry an':i since when; 
and 

(b) the action being taken to fill up these 
posts? 

THE MINISTER OF RAILWAY (SHRI 
GEORGE FERNANDES): (a) and Ob) The 
~nformation is being collected and will be laid 
on the Tabl~ of the Sabha. 

[English] 

Prlvatisation of Indian Oil Corporation's 
Capital 

105. SHRIMATIGEETA MUKHERJEE: 
Will the MinIster of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whelr-e. the Indian Oli '..orporation 
has requested to Government to allow 25 
per cent privatisation of its capita; 

(b) if so, the details thereof; and 

(c) tre reaction of Government thereto? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY) (a) No, Sir; 

(b) and (c). Do Ijot arise. 

Gas Pipeline Unklng Bombay High with 
Southern States 

106. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government are consider-
ing a proposal for laying a gas pipeline 
linking Bombay High with four southern 
States; and 

(b) if so, the details thereot? 

THE MINISTER PETROLEUM AND 
CHEMICALS (SHnl M.S. GURU-
PADASWAMY): (a) and (b). An Inter-Minis-
terial Committee is being appointed to ex-
amine the various issues pertaining to the 
construction of Southern Gas Grid. 

Madras Rapid Transport Railway 
System 

107. SHRI ERA ANBARASU: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Madras Rapid Trans-
port Railway System will be completed dur-
ing 1990-91 ; 

(b) if not, the reasons therefor; and 

(c) the total cost of the project and the 
amount allocated so far as the purpose? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES) : (a) No, Sir. 

(b) (i) Resources constraint. 

(ii) The State GovElrnment of Tamil Nadu 
are yet to hand over a portion of the land 
required for construction of the project. 

(c) (i) Present sanctioned cost - Rs. 
1 08.21 crores. 
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(ii) Amount allotted upto 31-3-90. 
Rs. 43.15 crores. 

Booking Counters at Madras Central 
Railway Station 

108. SHRI ERA ANBARASU: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
opentng of more booking counters at Ma-
dras Central railway station to avoid over-
crowding at the eXisting counters? 

(b) If so, when they are likely to be 
opened; and 

(c) If not, the reason therefore? 

THE MINISTER OF RAILWAYS (SHRt 
GEORGE FERNANDES)' (a) to (c). Ade-
quate number of booking counters are al-
ready available at Madras Central Station 
Additional booking counters are opened 
whenever necessary to clear the rush 

Performance of paper mills 

109. SHRt BHAKTA CHARAN DAS: 
Will the Mintster of INDUSTRY be pleased to 
state: 

(a) whether Government have made 
any study of the performance of paper mills; 

(b) if so, whether it is a tact that some of 
the paper m;!ls have fallen sick; and 

(c) if so, the details of such paper mills 
both in the public and private sectors? 

THE MINISTER OF INDUSTRY (SHAI 
AJIT SINGH): (a) Development Council for 
Paper, Pulp and Allied Industries, consti-
tuted under the Industries (Development & 
Regulation) Act, 1951, reviews the perfor:Tl 
ance of paper Mills from time to time. 

(b) and (c). According to available infor-
mation, 77 paper units out of a total of 305 
units are not reporting production. 

Airbus A-320 Planes 

110. SHRI R.N. RAKESH: 
PROF. KV. THOMAS: 
SHRI VIJAY KUMAR 

MALHOTRA: 
SHRI P.A. ANTONY: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news Items 
captioned "All Airbus-320 planes grounded" 
appearing in the 'Hindustan Times' dated 19 
February, 1990; 

(b) If so, the full details thereof and the 
reasons therefor; 

(c) the financial loss suffered by the 
Indian Airlines on account of non-operatlon 
of these planes; 

(d) the alternative arrangements made 
to provide air services to the passengers; 
and 

(e) when the aforesaid planes are likely 
10 be put on operation again? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) ConSidering the deep apprehension 
in the mind of the travelling public, the Gov-
ernment appointed a high powered Techni-
cal Committee under the Chairmanship of 
Air Marshal S.S. Ramdas to evaluate the 
state oi preparedness of the Indian Airlines 
for safe operation of the A 320 airaaft. 
Pending the submission of an interim report 
by the Committee, the operations of the A 
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320 aircraft were temporarily suspended with 
effect from 19th February, 1990. 

(c) On a rough estimate, Indian Airlines 
would suffer an operating loss of the order of 
As. 2.5 crores a week. 

(d) Apart from a suitable rescheduling of 
the services of the Indian Airlines, additional 
flights have been arranged through Air India 
and Vayudoot. 

(e) The matter is under the Considera-
tion of the Government. 

Pilferage of Goods in Railways 

111. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI K. PRADHANI: 
SHRI P.M. SAYEED: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether large scale pilferage of 
goods, etc. has ~en reported in various 
railways zones during the last one year; 

(b) if so, the de1ails In this regard, zone-
wize and month-wise; and 

(c) the steps contemplated by Govern-
ment to check the increase in the number of 
piHerage cases? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. The 
total number of cases of pilferages theft 
reported by zonal railways during the year 
1988-98 were 26627 as compared to 30485 
cases 011987 -8B. 

(b) The question does not arise in view 
of part (a) 

(c) How$ver in order to control such 
crime. the following steps are being taken; 

(1) Escorting of trains carrying valuable 
consignments as far as possible. 

(2) Intensive beat patrolling in the yards 
and vulnerable sections. 

(3) Conducting raids on receivers of 
stolen Railway property and deployment of 
crime intelligence staff. 

Air Safety Rules In Avjatlon Sector 

112. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI SHANTILAL PURSHOT-
TAMDAS PATIL: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether Government propose to 
bring forward new air safaty rules in the 
avaition sector keeping in view the recent air 
accidents; and 

(b) if so, when these rules are likely to 
be introduced? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI AAIF 
MOHAMMAD KHAN): (a) and (b) Revision 
of Air Safety rules and procedures is a con-
tinuous process. As and when any improve-
ment is considered necessary, depending 
upon the operational experience, amend-
ment of rules issuance of directives etc. are 
taken up. 

Oil Production in Eighth Plan Period 

113. SHRI BALASAHEB VIKHE PA-
T,IL: Will the Minister PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Oil and Natural G~ 
Commission has planned to double the oil 
production during the Eighth Plan period; 
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(b) ~ so, the details thereof; and 

(c) the total investment required to 
achieve the target? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (c) ONGC proposes 
to increase its crude oil production during the 
8th Five Year Plan. The extent of increase 
and the plan outlay required for the same 
will, however, be decided only afterthe finali-
sation of the 8th Plan as a whole. 

[ Translation] 

Development of technical faults in 
Aircraft of National Airlines 

114. SHRI HARISH RAWAT: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) the details of aircraft of national 
airlines which developed technical faults 
during flights In the last three months; 

(b) whether any special arrangement 

(b) if so, the details thereof; State-wise; 

(c) whether any special efforts are being 
made by Government to recover the out-
standing amount from the States; and 

(d) if so, the details thel eol? 

THE MINISTER OF ENERGY N«J 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN}: (a) and (b). As on 
1.3.1990 the outstanding dues of National 
Hydro-electric Power Corporation against 
various States for supply of power amounted 
to Rs. 205.04 crores. State-wise details of 
thiS amount are given below:-

Beneficiary 

Punjab 

Haryana 

Himachal Pradesh 

Delhi 

Arrears as on 1.3.1990 
(Rs in crores) 

19.17 

34.34 

" .78 

5.45 

are being made by Government for proper Jammu & Kashmir 48.38 
maintenance of aircraft; and 

Manipur 11.10 
(c) ~ so, the details thereof? 

Nagaland 0.75 
THE MINISTER OF ENERGY AND 

MINISTER OF CIVIL AVIATION (SHRIARIF Assam 18.20 
MOHAMMAD KHAN): (a) to (c). The infor-
mation is being collected and will be laid on West Bengal 9.21 
the Table of the Sabha. 

Damodar Valley Corpn. 6.51 
Outstanding Amount of N.H.P .C. 

against States Bihar 

115. SHRI HARISH RAWAT: Will the Orissa 
Minister of ENERGY be pleased to state: 

(a) whether large amount of National 
Hydro-electric Power Corporation is out-
standing against the States; 

Sikkim 

29.16 

10.67 

0.32 

Total 205.04 
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(c) and (d). For recovering the outstand-
ing amount, the matter is regularly persued 
with the customers by the NHPC and at the 
Government level, both through correspon-
dence and holding discussions with the 
concerned States/SEBs. 

Petrol Pumps in Himachal Pradesh and 
Uttar Pradesh 

116. SHRI HARISH RAWAT: Will the 
Minister 01 PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) the total number of petrol pumps in 
Himachal Pradesh; 

(b) the number of petrol pumps in the 
eight hilly districts of Uttar Pradesh; 

(c) whether any special efforts are being 

LOCATION OlSm}CT 

1. Kund Chamoli 

2. Vil!age Shyampur Dehradull 

3. Deo Prayag Tehri Garhwal 

4. Dineshpur Nainital 

5. Chamba Tehri 

6. Khatime Nainital 

7. Thalisen Pauri Garhwal 

8. Chakrate Dehradun 

9. Augustmni Chamoli 

10. Sitarganj Nainital 

made by Government to Increase the nurn- ". Ghansali Tehri 
ber of petrol pumps in the hilly areas of Uttar 
Pradesh; and 12. Doiwala Dehradun 

(d) if so, the details thereof? 13. Chinyalsaur Uttar Kashi 

THE MINISTEROF PETROLEUM AND 14. GularbhoJ Nainital 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) 74 Petrol/Diesel Retail 15. Dharchula Pithoragarh 
Outlets were operating in Himachal Pradesh 
as on 1.1.90; 16. Baldiyana Uttar Kashi 

(b) 148 Petrol/Diesel Retail Outlets were 
operating in the eight hilly districts of Uttar 
Pradesh as on 1.1.90; 

(c) and (d). Periodic surveys are con-
ducted by the Oil Industry to identify IDea-
tions for setting up of retail outlets. Locations 
fO\Jndieasib\e as per volume-distance norms 
are inc\uded in the Annual Retail Marketing 
Plans of the Oil Industry . Upto the Marketing 
Plan 1987-88 which is under operation, the 
Oil Industry proposes to set up 17 more retail 
out\ets in the hilly districts 01 Uttar Pradesh 
as per details given below:-

17. Bhatwari Uttar Kashi 

These proposals are at various stages of 
processing 

(English] 

Danger of Subsidence In RanlganJ 
Coatflelds 

117. SHRI CHITTA BASU: Will the 
Minister of ENERGY be pleased to state: 

(a) whether large areas of Raniganj 
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Coa~ields of West Bengal have been identi-
fied by the Directorate General of Mines 
Safety as exposed to danger of subsidence; 
and 

(b) if so, the steps taken to avert the 
impending danger? 

THE MINISTER OF ENERGY AND 
MINISTER OFCIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Instances of land 
subsidence have been reported from time to 
time in Raniganj areas over the last several 
years due to unscientifiC exploitation of coat 
in the pre-nationallsation days. About 6.2 
square kilo meters of the total areas of 1530 
square kilo meters of Raniganj Coalfield has 
been identified as unsafe area for habitation 
by the Director General of Mines Safety. 

(b) Steps taken to check subsidence 
include:-

(I) Mining operations are carried out 
in conformity wi1h rules and 
regulations and strictly as per 
conditions imposed by DGMS; 

(ii) Extraction below bu ilt up areas is 
done only in conjunction with 
stowing; 

(iii) Restricted working/extraction IS 

carried out in cas@ of workings 
under shallow cover; 

(iv) Prohibition of construction activi-
ties over areas declared unsafe 
for habitation; 

(v) Regularfollow-up and liaison with 
the the District Authorities has 
been maintained for evacuation 
of people from areas declared 
unsafe. 

A pilot project under Research and 
Development programme of the Department 
was taken up at an old abandoned mine at 
Ramjibanpur with a view to evolving a new 
technique of stowing send from the surface 
through boreholes with the aid of compressed 
air. Encouraged by the result of this experi-
ment, Eastern CoaHields Ltd., has taken up 
a scheme to stabilise 8.72 Hectares of un-
stable dangerous area in Raniganj. On suc-
cessful completion of the scheme, this tech-
nology may find application to other places in 
the Ranlganj Coalfields. 

Haldia Petrochemicals Project 

118. SHRI CHinA BASU: 
SHRI CHinA MAHATA: 
DR. DEBI PRASAD PAL: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether their Government have fi-
nally cleared the Haldia Petrochemicals 
Projects in West Bengal; and 

(b) if so. the details of the an angements 
worked out for speedy implementation of the 
proJect? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). Earlier, a letter 
of intent tor setting up a petrochemical 
complex at Haldia was issued on November 
11, 1977. For a variety of reasons the project 
authorities have not been able to implement 
this letter of intent thus far. 

Recently, in February 1990, the West 
Bengal Industrial Development Corporation 
Ltd., has applied for a fresh letter of intent for 
a larger sized petrochemical complex at 
Haldiaconforming tothe minimum economic 
sizes prescribed for such projects. The 
application is under process. 
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[Translation] 

Introduction of SUrat-Bhubaneshwarl 
Ahrnedabad-Bhubaneshwar Tram 

119. SHRI KASHIRAM RANA : Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether representations have been 
receivAd for introduction of Surat-Bhubanesh-
war or Ahmedabad-Bhubaneshwartrain; and 

(b) if so, the steps taken or proposed to 
be taken by Government in this regard? 

THE MINISTER OF RAilWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) Presently not feasible due to re-
sources and operational constraints. 

[English] 

Coal Stock shortages in Eastern 
Coalfields Limited 

120. DR. SUDHIR RAY: 
SHRI BASUDES ACHARIA: 
SHRI ANll BASU: 

Will the Ministerot ENERGY be pleased 
to state: 

(a) whether the attention of Govern-
ment has been drawn to the news~em cap-
tioned "Coal worth Rs. 33.28 crores that 
never was" appearing in the Statesman, 
Calcutta dated 13 January, 1990; 

(b) if so, the details of coal stock short-
ages noticed in Eastern Coalfields limited; 
and 

(c) the action taken in this regard? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) Attention of the Government was 
drawn earlier to reports of shortages of large 
stocks of coal from Parasia Project of East-
ern CoaHields ltd. On the basis of this the 
Coal India Ltd. was asked to get a quick 
verification of stocks done in Eastern Coal-
fields ltd. in different mines. On getting this 
communication the Coal India Ltd. consti-
tuted Three Stock Verification Teams for 
measurement of stock in 27 collieries. The 
measurement revealed shortages in excess 
of 5 per cent of book stocks in 9 mines which 
added upto a total quantity of 15,78,731 
tonnes of coal excluding stock shortages at 
Parasia of 4.35 lakh tonnes. 

(c) On the basis of shortages found in 
parasia OCP, chargesheets were issued for 
gross mis-conduct under the Conduct and 
Disciplinary Rules to three officers and they 
were placed under suspension. A depart-
mental enquiry was commenced. In the 
meantime eBI has registered cases against 
four officers for investigation. Coal India Ltd., 
has furnished relevant documents to CSI, 
and the departmental enquiry has been kept 
in abeyance. 

With regard to other mines Eel has 
been advisedtofix responsibility inthe matter 
and take disciplinary action against individu· 
als found guilty. 

Snags In Airbus A·320 

121. DR. SUDHIR RAY: 
SHRI VIJAY KUMAR 

MALHOTRA: 
SHRI MADAN LAL KHURANA: 
SHRI P.R. KUMARAMANGA-

LAM: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) the details of snags developed by 
the newly acquired Airbus-320 planes of 
Indian Airlines since their introduction; 
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(b) whether these aircraft are suitable 
for Indian cond~ions; 

(c) whether its fly-by-wire technology 
and wholly computerised systems are creat-
ing problems for Indian pilots; and 

(d) if so, the details of the difficulties 
experienced by the pilots and the steps 
proposed to be taken in this regard? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Some recurrent 
snags experienced by Indian Airlines in the 
operation of the A 320 Aircraft relate to 
smoke in cabin, pressurisation system, 
hydraulic system, auxiliary power unit, nose 
steering system and Radome. 

(b) Yes, Sir. 

(c) The A320 aircraft represents a sig-
nificant advancement in technology. Some 
teething problems are generally associated 
with the induction of any new type of aircraft. 

(d) A Task Force has been set up by the 
Indian Airlines to analyse the recurrent snags 
and take remedial action. 

[ Translation] 

Report of Economic Advisory Council 
on Industrial Policy 

122. SHAI SHIV SHARAN VARMA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the attention of Govern-
ment has been drawn to the news item 
captioned "Pradhan Mantri Odyogik Neeti 
Man Senshodhan Ke Pakshdhar" appeanng 
in the 'Navbharat Times' dated 10.2.1990; 

(b) if so, whether the Economic Advl-

sory Council has since submitted ~s report 
to Union Government; 

(c) If so, the reaction of Union Govern-
ment thereto; and 

(d) if not, the reasons for the delay? 

THE MINISTER OF INDUSTRY (SHRt 
AJIT SINGH): (a) Yes, Sir. 

(b) to (d). The Economic Advisory 
Council submitted an Interim Report on 
Industrial Policy and related issues to the 
Prime Minister on 9th March, 1990. The 
Report is founder consideration. 

[English] 

Trans-Asia Gas Pipeline 

123. SHRI ANAND SINGH: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whether there is a proposal for a 
3,300 kms trans-Asia natural gas ~~ne 
from Bandar Abbas (in Iran) to Calartta 
costing around $ 11,700 million, symbolish-
ing an -Asian Energy Initiative-. 

(b) if so, the broad features of the 
scheme; 

(c) the reaction of Government thereto; 
and 

(d) the benefits likely to accrue there-
from? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (d). At the 12th An-
nual Conference of the Internat:onal Asso-
ciation for Energy Economics held in New 
Delhi in January'89, the Iranian Dy. Minister 
of Mines and Metals had presented a paper 
on the construction of natural gas pipel:!" 
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from Bandarabbas in Iran to Calcutta. The 
3310- kms. long pipeline, for transporting 
100 MMCMD of natural gas would cross 
through Pakistan before reaching Indian 
border. The total cost of the Project has been 
indicates US $ 11,750 million. 

The Project cannot be evaluated until a 
concrete proposal with all relevant details is 
received. Such a Project would have to be 
examined in the light of expected availability 
of natural gas in the collntry and the demand 
forthe same from various sectors, as well as 
the economics of utilisation of such imported 
gas viz-a-viz other a~ernatives. 

Naphtha Cracker and Down Stream 
Projects in Hatdia Petrochemical 

Complex 

124. SHRI ANAND SINGH : Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whemer Industrial units like naphtha 
cracker and various downstream projects in 
the Hakiia Petrochemicals Complex are being 
allotted to industrialists and entrepreneurs 
Including Non-Resident Indians; and 

(b) if so, the details of the norms laid 
down for their allotment to various parties? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). The West Ben-
gallndustriaJ Development Corporation Ltd. 
in its application for a fresh letter of intent for 
setting up a petrochemical complex at Haldia, 
received in February 1990, has indicated 
that the proiect was proposed to be imple-
mented in joint sector partnership with Tata 
Tea Limited and its associates; also that, the 
possibility 01 investment by non-resident 
Indians and foreign parties, if found benefi-
cial, was not ruled out. The applica ... tion is 
urider process. 

Perspective Plan of ONGC 

125. SHRI ANANDIlf5JNGH: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has chalked out a programme 
costing around Rs. 15,0001- crores for the 
next five years; and 

(b) if so, the details of the scheme and 
plans included therein and the targets fixed 
thereunder? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRt M.S. GURU-
PADASWAMY): (a) and (b). ONGC's pro-
gramme for the next five years ;s currently 
under discussion and can be decided only 
after the Eighth Five Year Plan is finalised. 

Power Generation from Natural Gas 

126. SHRI ANAND SINGH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether use of natural gas as iue! in 
place of naphtha or other fuel for generation 
of power has been found to be compara-
tively cheaper; 

(b) if so, whether any assessment has 
been made of the country's potential for 
power generation based on natural gas; 

(c) if so, with what results; and 

(d) how far natural gas is proposed to be 
used for power generation during the Eighth 
Plan? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION{SHRIARIF 
MOHAMMAD KHAN): (a) Onthe basis of the 
existing gas prices, the fuel cost per unit of 
power generated is more in the case of gas 
based projects than the coal-based power 
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stations. Similarly, the fuel cost per unit for 
the naphtha based power stations is higher 
than the gas-based power stations. 

(b) and (c). An Inter-Ministerial Group 
set up by the Planning Commission, in June 
1988, to consider the possibility of setting up 
of gas-based power generation unijs on a 
priority basis had recommended the setting 
up of various gas-based power projects 
aggregating to a capacIty of 3930 MW. 

(d) During the Eighth Five Year Plan 
period, a total capacity addition of about 
7485 MW IS envisaged from the gas-based 
power projects. These Include the various 
projects identified by the Inter-Ministerial 
Group set up by the Planning Commission. 

New Power Projects 

128. SHRJ DHARMESH PRASAD 
VARMA:Will the Minister of ENERGY be 
pleased to sta1e: 

(a) whether Government have taken a 
decision In regard to power projects to be 
undertaken dUring 1990-91; 

(b) It so, the details of projects to be 
undertaken In each State; and 

(c) the allocation made therefor? 

THE MINISTER OF ENERGY AND 
MINISTEROFC!VILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) to (c). The infor-
mation IS bemg compiled and would he laId 
on the Table of the House. 

Shortage of Power in Bihar 

129. SHRI DHARMESH PRASAD 
VARMA: Will the Minister of ENERGY be 
pleased to state: 

(a) whether serious situation has arisen 
as a result of the severe power cut in Bihar; 

(b) if so, the steps being taken by Union 
Government to solve the problem of power 
shortage; 

(c) whether any plan has been prepared 
in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Bihar faced a 
power shortage of 12.9% during the period 
April, 1989 to February, 1990. There are no 
notified power cuts in Bihar and the power 
shortages are met by resorting to restric-
tions/load shedding depending upon day-to-
day availability of power. 

(b) to (d). Vanousmeasuresbeingtaken 
to improve the availability of power in Bihar 
Include maximising the generation from the 
existing enervating stations, implementation 
of Renovation and Modernisation programme 
of thremal power stations, reduction in T &D 
losses, effective load management and 
conservation of energy etc. Assistance from 
the neighbouring systems in the Eastern 
Region and the Northern Grid is also made 
available to Bihar whenever system condi-
tions are conducive to such transfer. 

[ Translation] 

Dulhasti Hyder Power Project 

131. SHRI MADAN LAL KHURANA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether construction work on 
Dulhasti Hydro Power Proiect in Jammu & 
Kashmir has started; 

(b) if so, the progress made so far; 

(c) whether the project is expededto be 
completed as per schedule and the cost on 
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which contract was awarded; 

(d) if not, the revised date of completion 
and cost; and 

(e) whether penalty clause will be in-
voked? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) Basic infrastructure , like roads, build-
ings, construction power, communication is 
almost complete. Work on the access tunnel 
to power house, headrace tunnel audit, and 
the pilot tunnel boring have been completed. 
Collection of topographical, climatological, 
seismological data, geophysical investiga-
tion at site has also been completed. Drilling 
is in progress. Contracts for diversion chan-
nel and Kishtwar camp have been awarded. 
Mobilisation and excavation of diversion 
channel has commenced. 

(c) Yes, Sir. 

(d) and (e). Does not arise atthis stage. 

[English] 

Import of Electric Trains (E.M.Us) 

132. SHRI GOPINATH GAJAPATHI: 
Will th~ Ministers RAILWAYS be pleased to 
state: 

(a) w;-"ether Government propose to 
import sorr.q electric trainS (E.M.Us); and 

(b) if so, the details thereof including the 
number, cos1 and special features of these 
trains? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) (i) There is a proposal to procure one 

prototype train set of 21 coaches (including 
4 spares) of EMU type w~h three phase 
technology through global tender, having 
operational capability of 160 K.M.P .H. on 
existing main line track. 

(ii) The cost is not known at this 
stage. 

(~ii) Some of the special features 
include:-

(a) High Speed potential of 160 
KMPH. 

(b) Rapid acceleration and 
deceleration capability. 

(c) Energy saving capability 
through regeneration. 

(d) Improved reliability. 

(e) Reduced maintenancecost. 

Power Generation in States 

133. SHRI HANNAN MOlLAH: Will the 
Minister of ENERGY be pleased to state: 

(a) the latest position with regard to 
power generation in the country, State-wise; 

(b) the deficit of power in each State, 
State-wise; and 

(c) the steps taken to make up the 
deficit? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN) : (a) and (b). A state-
ment indicating the State-wise generation 
and power shortage during April, 1989-
February, 1990 is given below. 

(c) Various measures being taken to 
improve the availability of power include 
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expediting commission of new generating 
capacities. implementation of short gesta-
tion prOJects, improving the performance of 
existing power stations, reducing Transmls-

sicn and Distribution losses, implementation 
of demand management and energy con-
servation measures and arranging transfer 
of energy from surplus to deficit areas. 

STATEMENT 

(April 1989 to February 1990) 

State Power Generated (GWH) Energy Deficit (%) 

2 3 

Jammu & Kashmir 2057 12.1% 

2 Himachal Pradesh 1434 

3. Haryana 2401 5.3% 

4. Rajasthan 5880 3.0% 

5. Punjab 8596 1.4% 

6. Uttar Pradesh 31470 10.6% 

7 GUJarat 17916 3.5% 

8. Maharashtra 32910 2.6% 

9. Goa - . 0.0% 

10. Madhya Pradesh 23543 1.3% 

11. Andhra Pradesh ~1313 9.2% 

12. Karnataka 10074 23.4% 

13. Kerala 4558 9.4% 

14. Tamil Nadu 18512 9.7% 

15. Bihar 3648 12.9% 

16. Orissa 4269 22.05% 

17. West Bengal 10179 7.9% 

18. Slkklm 33 

19. North. Eastern Region 2468 3.0% 

* Goa does not have generation of its own. 
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[ Translation] 

Over-bridges on Faizabad By-pass 

134. SHRI MITRA SEN YADAV: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the numberofover-bridgesproposed 
to be constructed on the by-pass in F aizabad 
district of Uttar Pradesh; 

(b) whether the drawing and estimates 
ofthese over-bridges have been sanctioned; 
and 

(c) if so, when the canst~uction work is 
likely to be taken up and if not, the reasons 
for delay? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES~. (a) Three Nos. 

(b) No, Sir. The necessary site details 
for the bridges have been furnished by the 
State Government only recently. 

(c) Work will be taker. up 2fter plans and 
estimates are approved and the estimates 
cost is depositea Dy the Stdte Government. 

[English] 

Conversion of Madurai-Maniyachchi 
Railway Line 

135. SHRI P.G. NARAYANAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government have sanc-
tioned the Madurai Maniyachchi gauge 
conversion proiect; 

(b) if so, whether allocation of funds is 
proposed to be made for the project during 
1990-9' ; and 

(c) if not, the reasons thereior? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES) : (a) Conversion 
of Madurai-Maniyachchi (127;25 km) MG 
into BG will be taken up as Phase II of the 
already sanctioned Karur-Dindigul-Madurai-
Maniyachchi-Tuticorinrralaiyuthu (327.94 
km) new BG rail line project. At present work 
on Dindigul-Madurai parallel BG, line is in 
progress as part of the Phase-I. 

(b) and (c). Allocation of funds is made 
for the project as a whole and the same is 
used for the phase in progress. 

eLlt on imports of certatn items 

136. SHRIINDRAJIT GUPTA: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Governmp,nt have decided 
to impose a 15 per cent cut en imports of 
certain Items: 

(b) If so, the details thereof; and 

(c) whethe~thls cut in Imports of compo-
nents may affect the production leading to 
:ay-off of labour? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). It is a fact that a cut 
of 15 % has been enforced with effect from 
1.4.1989 on the foreign exchange entitle-
ment for import of components being recom-
mended for supplementary licence cases 
which are subject to phased manufactu~ing 
progr amme in respect of automobile vehicle 
and component manufacturers. A similar cut 
of 15% has been applied with effect from 
1.4.1989 to after sales spares recommended 
for supplementary licences over and above 
Rs. 25 lakhs as well as components allowed 
for import under OGL through List Attesta-
tion Procedure for phased manufacturing 
programme cases. The quantity of compo-
nents permitted is not being reduced and the 
15% cut is being applied in the overall value 
only 
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(c) The production in the overall auto-
mobile sector during the period 1989-90 
(April-December) does not show any decline 
compared to production in the correspond-
ing period in the year 1988. However, there 
has been a marginal decline in the produc-
tion of light commercial vehicles, motorcycles 
and mopeds during this periods. 

Electrification of Railway Lines 

137. SHRI K. PRADHANI' Will the 
Minister of RAILWAYS be pleased to state: 

(a) the programmes under considera-
tion for electrification of important railway 
lines which have not been electrified so far; 
and 

(b) when these programmes are ex-
pected to be implemented? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). Plan-
ning Commission had set up a Committee to 
review the future programme of electrifica-
tion on Indian Railways. The report of the 
Committee has recently been submitted and 
is under examination of the Planning Com-
mission. 

CommHtee to Review Drug Policy 

138. SHRI K.S. RAO: 
SHRI YASHWANTRAO PATIL: 
SHRI A. ~SOKARAJ: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether complaints have been re-

ceived by his Ministry recently about non-
availability of quality drugs at reasonable 
prices, entry of spurious drugs at the in-
crease scale in the market and exploitation 
of public by the drug manufacturing compa-
nies; 

(b) if so, whether Government have set 
up a committee to take a fresh look at the 
Drug Policy so as to ensure adequate supply 
of quality drugs to people at reasonable 
prices and making available these dru~s at 
all Government hospitals; 

(c) if so, the composition and terms of 
reference of the committee; and 

(d) the date by which the review of the 
Drug Policy is likely to be completed and new 
policy announced? 

THEMINISTEROFPETROLEUMAND 
CHEMICALS L(SHRI M.S. GURU-
PADASWAMY): (a) No, Sir. 

(b) and (d). Government has consti-
tuted a Standing Committee to consider all 
the matters ronnected with the review of 
Drugs (Prices Control) Order, 1987 and the 
representations made on various policy is-
sues concerning OPCO, 1987 including 
inclusion/exclusion of drugs in the Sched-
uled categories. This is a permanent Com-
mittee which will consider representations 
received from time to time on the subject and 
will make its recommendations to the Gov-
ernment for its consideration. The Commit-
tee will meet once in three months or as and 
when required. No Committeeforthe review 
of drug policy has been appointed. 

(c) The requisite information is given in 
the Statement below:-
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STATEMENT 

h has been decided to constitute a Standing Committ89 to consider all matters connected 
with review of Drugs (Prices Control) Or~r, 1987 and the representations made on 

various policy issues concenring DPCO, 1987, including inciusionlexclusion of drugs in 
the Scheduled categories. The Committee will have the following Members:-

1. Secretary (Chemicals & Petrochemicals) 

2. Secretary, Deptt. of Bio-Technology 

3. Additional Secretary (Health) 
Ministry of Health and Family WeHare 

4. Director General of Health Services, 
New Delhi 

5. Shri M.S. Grover, Deputy Director General 
(Chemicals). Directorate General of Technical 
Development. 

6. Shri S.N. Chattopadhyay, Member (Finance), 
Bureau of Industrial Costs & Prices. 

7. Shri N. Sen. Adviser (G) Council of Scientific & 
Industrial Research. 

8. Director, Indian Institute of Chemical Technology, 
Hyderabad 

9. Director, Central Drugs Research Institute, 
lucknow 

10. Joint Secretary (PI), Deptt. of Chemicals & Petro-Chemicals 

11. Adviser (PI)IAdviser (Chemicals) 
DepIt. of Chemicals & Petro-Chemicals 

12. Director (PI), 
DeJ)tt. of Chemicals & Petro-Chemical 

-Chairman 

-Member 

-Member 

-Member 

-Member 

Member 

Member 

Member 

Member 

Member 

Member 

Memberl 
Convenor 

2. The Standing Committee will be assisted 
by three Expert Groups. 

3. The Expert Groups will exami'ne all the 
issues conceming DPCO, 1987 and the rep-

resentations received thereon. The reports 
of the Expert Groups on various issues will 
then be brought before the Standing Com-
mittee for consideration and making a final 
recommendations. 
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4. The Expert Groups and the Standing
Committee will meet once in three months or
as and when required. The Secretarial as-
sistance for them will be provided by the
Convenors from the Deptt. of Chemicals &
Petrochemicals.

Review of Industrial licensing Policy

139. SHRI K.S. RAO: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government propose to
review the industrial licensing policy with a
view to simplifying procedures and cutting
delays;

(b) if so, whether any studies have been
undertaken in this regard;

(c) if so, the details thereof; and

(d) the likely date by which the changes
would be effectad?

THE MINISTER OF INDUSTRY (SHRI
AJIT SINGH): (a) Yes, Sir. .

(b) to (d). The industrial licensing policy
is presently being reviewed with a view to
simplifying procedures and cutting delays.
Changes in the policy will be effected on
completion of the review.

Autonomy, Public Sector Enterprises

140. SHRI K.S. RAO:
SHRI A. ASOKARAJ:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose to
reduce the number of guidelines issued by
the Bureau of Public Enterprises to provide
greater autonomy to public sector enter-
prises;

(b) if so, the number of existing guide-
line issued by the Bureau of Public Enter-
prises and the number proposed to be de-
leted;

(c) the areas of the spheres to which the
guidelines are proposed to be confined;

(d) whether the principle of parliamen-
tary accountability will be kept in view bofore
the guidelines are finalised;

(e) whether Government have under-
taken any analytical study in this regard; and

(f) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI
AJIT SINGH): (a) Yes, Sir.

(b) Bureau of Public Enterprises has so
far communicated approximately 804 Guide-
lines by means of letters, O.Ms etc to public
enterprises. It is proposed to retain as man-
datory Guidelines only the barest minimum.

(c) to (f). The process of review of BPE
guidelines was initiated in August, 1987 with
the recommendation of Commission on
Economy, Efficiency, Productivity and Ex-
ports. "was recommended by the Commis-
sion that 'barring a few cases where prior
approval of1h:eGovernment would be needed
by the Boards of Public Enterprises, in rest
the decisions' should be left with the Board of
Directors of Public Undertakings.

To re-examine these guidelines a
Committee of the Financial Advisers was
constituted. After considering the recom-
mendations of the Committee of Financial
Advisers it was further examined by a small
group of Joint Secretaries from Ministries
which were involved in production activities.

The guidelines which are proposed to
be mandatory cover areas i) reservation 'of
posts to SCs/STs etc.'(ii) common account-
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ing policies and practices in public sector 
undertakings; (iii) salary, wages, allowances, 
perquisites and other conditions of service in 
public sector undertakings and recommen-
dations of the Parliamentary Committees. 

Setting up of Thermal Power Stations in 
Coastal Areas 

141. SHRI K.S. RAO: 
SHRI V. SREENIVASA 

PRASAD: 
SHRI M.V. CHAN-

DRASHEKARA MURTY: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether the Central Electricrty Au-
thority has carried out studies for establish-
ment of large size thermal POWE:l( stations in 
Coastal areas envisaging economic trans-
portation of coal from far-flung Coal mines 
through the inland waterways and sea; 

(b) whether the locatIOn of these ther-
mal power stations in the Southern and 
Western region has been identified; 

(c) if so, the details thereof and the 
quantity of power hkelyto be generated; and 

(d) whether these power stations will be 
establ!shed during the Eighth Plan? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). Yes, Sir. 

(c) Thirteen new states in the Southern 
and Western regions have been tentatively 
identified by the Central Electricity Authority 
in consultation w~h the concerned State 
Electricity Boards/Utilities. The implementa-
tion of all these prQjects would yield an 
additional power generating capacity of 
15640 MW. 

(d) Out of these thirteen projects. the 
Tuticorin (Extension) Units 4 & 5 (210 MW 
each). the North Madras Stage-I (3x210 
MW). the Mangalore Stage-I (2 x 210 MW) 
and the Kayamkulam Stage-I (2 x 210 MW) 
projects are targetted for commissioning 
during the Eighth Plan period. 

Recruitments In Public Sector 

142. PROF. MALINI BHATIACHARYA 
: Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Union Government con~ 
template to review the orders of January 
'984 freezing recruitments in the public 
sector; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). The orders of 
January, 1984 were reviewed in October, 
1985 and it was decided to relax the ban on 
creation/filling up of posts In order to ensure 
that essential work in public enterprises does 
not suffer. However, public sector undertak-
ings have been instructed to exercise econ-
omy and restraint in expenditure and in the 
creation of new posts~ilIing up of vacancies. 

Shortage of Quality Paper for publish-
ing Industry 

143. SHRI CHIRANJI LAL SHARMA' 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) !he major causes hampering the 
growth of the Indian publishing industry; and 

(b) the steps taken or proposed to be 
taken to remove these constraints? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). Government are 
not aware of any particular constraints of the 
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Indian publishing industry. However, reme-
dial action is .. aken to solve the problems of 
the Industry, as and when necessary. 

Amenities to passengers on delayed or 
cancelled flights 

144. SHRI KALP NATH RAI: Will the 
Minister of CIVIL AVIATION be pleased to 
state' 

(a) whether the attention of Govern-
ment has been drawn to the difficulties and 
ordeals which passengers face when the 
flights for which they book ticke, are inordi-
nately delayed or cancelled; 

(b) If so, Vlhether Government propose 
to provide proper amenities to passengers in 
such circufTlstances; and 

(c) if so, the details of the proposed 
arrangements? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Government are 
aware of the difficulties of the passengers In 

case of delayed/cancelled flights. 

(b) and (c). On1he advice of the Govern-
ment. several measures have been taken by 
India" Airlines to provide amentties to pas-
sengers when flights are delayed/cancelled:-

Provision of providing accurate 
information to passenger~ through 
the media and other means. 

Increase in the number of tele-
phonE's and auto-answering ,na-
chines. 

Installation of HF-SSB sets at more 
stations to communicate fllQht in-
formation between stations 
promptly. 

Dissemination of information 
through tele-text at Dc.ihi. 

Providing mo"e Customer Service 
Un~s. 

Provided proper meals and stay at 
hotels in case of delays of longer 
duration. 

Designating officers tor supervis-
ing at different locations and pro-
viding assistance in the matter of 
refunds. taxi vouchers. hotel ac-
commodation, retrival of baggage, 
etc. 

Survey for Amravati-Narkhed Railway 
Line 

145. SHRI SUDAM DESHMUKH: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) :he expenditure incurred on the 
survey for Arnravati-Narkhed railway line; 

(b) when the ~urvey for this line is ex-
pected t(. ~;j completed and a final decision 
taken thereon: and 

(c) the details of new surveys underway 
or proposed to be undertaken in Maharash-
tra? 

THE M!NISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). Sur-
vey for h.~,{avati-Narl:hed BG railway line 
has been approved for Rs. 7.95 lacs and is 
expected to be completed in 1991-92. 

(c) In Maharashtra, other survey under-
way is Ahmednagar-Bir-Parli BG railway line. 

Railway Lina Run by Central Railway en 
PaYl'l18nt of Royalty Fee. 

146. SHRI SUDAtA OESHMUKH: Wilt 
the Minister of RAILWAYS be pleased to 
state: 
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(a) whether Murtijapur-Yavatmal and 
Murtijapur-Acha!pur narrow-gauge railway 
lines on Bhusaval Division are run by Central 
Railway tor the Central Provinces RaHway 
Company Ltd., for which royalty fees are 
paid to another non-Indian company; and 

(b) if so, the name ot the said company 
and the amounts being paid for the last three 
years and the arrangements through which 
these payments are made? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. These 
lines are run by Central Railway in terms of 
an agreement of 1916. However, no royalty 
fees as such are pard to any non-Indian 
company 

(b) Does n01 arise. 

Growth Centres 

(a) whether the location of Growth 
Centres proposed to be set up all over the 
country for industrialisation of backward areas 
has been finalised; 

(b) if so, the places finally approved for 
this purpose, State-wise; and 

(c) when these Growth Centres are likely 
to be set up? 

THE MINISTER OF INDUSTRY (SHRI 
AJITSINGH): (a) and (b). The government in 
June, 1988 announced a scheme to set up 
100 growth centres in various parts of the 
country. It was intended to develop 70 growth 
centres in various States/Union Territories in 
the flrc;;t phase. The location of 50 growth 
centres was also identified as indicated in 
the statement below. 

147. SHRI SUOAM OESHMUKH: Will (c) The growth centre scheme is pro-
the Minister of INDUSTRY be pleased to posed to be taken up for implementation 
state: during the 8th Plan Period 

STATEMENT 

Growth Centres Selected 

Name of Growth Centre District 

1 2 

ANOHRA PRADESH (4) 

1. Vizianagaram-Bobbi/i Vizianagaranl 

2. Ongols Prakasam 

3. Khammam (Vemsoor Mandai) Khammam 

4. Hindupur Anantapur 

BIHAR (5) 

1. Jasoria Aurangabad 
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2 

2. Bhagalpur Bhagalpur 

3. Purnea Kasba Purnea 

4. Muzzafarpur Muzzafarpur 

5. Hazaribagh Hazaribagh 

GOA (1) 

1. Electronic City Verna Plateau 

GUJARAT (3) 

1. Palanpur Banaskantha 

2. Vagra Bharuch 

3. Gandhidham Kutch 

HIMACHAL PRADESH (1) 

1. Shlmla Shimla 

JAMMU & KASHMIR (2) 

1. Sambha Jammu 

2. Ganderbal Srinagar 

KARNATAKA (3) 

1. Dharwad Dharwad 

2. Hassan Hassan 

3. Gillesugar Ralchur 

KERALA (2) 

1. Shertallai Alleppey 

2. Tellicherry Cannanore 
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MADHYA PRADESH (5) 

1. Kheda Dhar 

2. Ghirongi Bhind 

3. Siltara Raipur 

4. Chainpura Guna 

5. Borai Durg 

MANIPUR (1) 

1. Kanglatongbl Senapati 

NAGALAND (1) 

1. Dimapur Kohlma 

ORISSA (3) 

1. Choudwar Cuttack 

2. Chatrapur GanJam 

3. Chiplima Sambalpur 

PUNJAB (2) 

1. Bhatinda Bhatinda 

2. Pathankot Gurdaspur 

PONDICHERRY (1) 

1. Karaikal Pondicherry 

RAJASHTAN (4) 

1. Bhilwara Bhilwara 

2. Jhalawar Jhalawar 

3. Bikaner Bikaner 
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1 

4. Abu Road 

TAMIL NADU (3) 

1. Mayiladuthurai Poompuhar 

2. Erode 

3. Tirunelveli 
(Gangai Kondan Nanur Block) 

UTTAR PRADESH (6) 

1. Sahjanwa 

2. Mungra-Satharia 

3. Banthara 

4. Shivrajpur-Padampur 

5. Bachauli-Buzurg 

6. Chaudharpur 

WEST BENGAL (3) 

1. Jalpaiguri 

2. Maida 

3. Dubrajpur 

Air service for Akola and Amravatl 

148. SHRI SUDAM DESHMUKH: Will 
the Minister of CIVIL AVIATION be pleased 
to stat6: 

(a) since when the Civil Aerodrome is 
functioning in Akola town in Maharashtra 
and the average annual recurring expendi-
ture thereon; 

2 

Sirohi 

Thanjavur 

Periyar 

Tirunelveli 
Kattabomman 

Gorakhpur 

Jaunpur 

Shahjahanpur 

Pauri Garhwal 

Jhansi 

Moradabad 

Jalpaiguri 

Maida 

Birbhum 

(b) where a Vayudoot service connect-
ing Akola with Bombay was started; 

(c) what was the frequency of this serv-
ice during the last one year; 

(d) whether Government propose to start 
any new Indian AirlinesNayudoot Service at 
Akola or Amravati; and 

(e) if so, when and if not, the reasons 
therefor? 
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THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) The aerodrome at 
Akola was built in 1943 and the average 
annual recurring expenditure on it is Rs. 
17.49 lakhs. 

(b) and (c). While the inaugural flight to 
Akola was operated on the 1 st October, 
1988, regularthrice a week Vayudoot opera-
tion in the sector Bombay-Aurangabad-Akola 
and back, was started from the 6th March, 
1989. 

(d) No, Sir. 

(e) The capacity presently offered is 
considered adequate to cater to existing 
traffic. There.is no plan to airlink Amravati 
due to shortage of aircraft capacity. 

Measures to remove Industrial sickness 

149.SHRIMATIBASAVARAJESWARI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether sickness in small end large 
industries in private sector has reduced during 
1988; 

(b) the total number of unrts which suf-
fered losses in 1987 and 1988. 

(c) the extent to which these have been 
reduced in 1989; 

(d) the main reasons for sickness in 
these units; and 

(e) the measures being considered to 
remove the sickness in private sector? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) Data on Sick Industrial 
Unrts is being collected by Reserve Bank of 
India and the latest available data is upto 
December, 1987 on Iy. The date for the year 

1989 is not available. 

(b) and (c). No such data is being 
maintained by Reserve Bank of India. 

(c) A number of causes, both external 
and internal, are responsible for industrial 
sickness in the country. Among the major 
causes are faulty project planning, manage-
ment deficiencies. inefficient financial con-
trol, diversion of resources, inadequate at-
tention to R&D, obsolescence of technology 
and machinery, poor industrial relations, 
change in market demand, high cost and 
scarcity of raw materials and infrastructural 
constraints. 

(e) For revival of sick industrial units, 
Government of India have got a uniform 
policy for ~he while country. Some of the 
important aspects are as follows: 

i) The Government have enacted 
a comprehensive legislation 
namely "The Sick Industrial 
Companies (Special Provisions) 
Act, 1985". A quasi-judicial body 
designated as "The Board for 
Industrial and Financial Recon-
struction (BIFR)' has been set up 
under the Act to deal with the 
problems of sick industrial com-
panies in an ef1ective manner, 
which has become operational 
with effect from the 15th May, 
1987. 

ii) The Reserve Bank of India have 
issued guidelines to the banks 
for strengthening the monitoring 
systems and for arresting indus-
trial sickness at the incipient stage 
so that corrective measures are 
taken in time. 

iii) The banks have also been di-
rected by the Reserve Bank of 
India to formulate rehabilitation 
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packages for the revival of po-
tentially viable units. The banks 
and financial institutions evolve 
rehabilitation packages for the 
revival of sick units. 

iv) Reserve Bank of India have also 
issued guidelines separately to 
the banks indicating parameters 
within which banks could grant 
reliefs and concessions for reha-
bilitation of potentially viable sick 
un~s without reference to ABI 
both in the large and small scale 
sectors. 

v) Government of India introduced 
a Margin Money Scheme with a 
view to supplementing the ef-
forts of the State Govern ments in 
reducing the incidence of sick-
ness in the small scale sector. 
Under the liberalised scheme the 
maximum amount of assistance 
per unit available to sick small 
scale units for rehabilitation has 
ben increased from As. 20,000 
to Rs. 50,000. 

iv) An Excise Relief Scheme for 
weak units has also been an-
nounced. The scheme would 
apply to any unit in which 50% or 
more of the maximum net worth 
in any of the previous five ac-
counting years has been eroded 
by accumulated losses. The unit 
should have a rehabilitation, 
modernisation or diversification 
package approved by a desig-
nated financial institution. The 
eligible unit would be entitled to 
an interest tree loan, with agrace 
period of 3 years and repayable 
over seven years, amounting to 
50% of ~s actual excise pay-
ments10rthree years subsequent 
to the approval of the scheme. 

The total amount given by way of 
such excise loans' will not ex-
ceed 25% of the overall cost of 
rehabilitation/modernisation/di-
versification. 

vii) A Small Industries Development 
Bank of India (SIDBI) is being 
established to function as an apex 
Bank for tiny and small scale 
industries. The authorised capi-
tal of this bank will be Rs. 250 
crores and will be subscribed to 
by lOBI. 

Handing over of Turbine order by BHEL 
to USSR 

150. SHRIMATIBASAVARAJESWARI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Bharat Heavy Electri-
cals Limited is contemplating to hand over 
the execution of turbine order to USSR; 

(b) if so, the reasons therefor; 

(c) whethertheSoviet Union has agreed; 

(d) when the order was received by 
BHEL; and 

(e) the reasons for delay in its execu-
tion? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) No, Sir. 

(b) and (c). Do not arise. 

(d) The order was received by BHEL in 
August. 1989. 

(e) There is no delay in the e:<ecution of 
the order. 
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Setting up of Small Power Projects by 
Karnataka 

151. SHRIMATIBASAVARAJESWARI: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Karnataka Government 
has prepared a plan for setting up small 
power projects and forwarded it to Union 
Government for approval; 

(b) if so, the details thereof; and 

(c) how many projects have been 
cleared by Union Government so far? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) and (c). The Government of Karna-
taka had forwarded the follOWing three 
schemes to the Government of India for 
approval: 

1. Mallapura Hydel Scheme (2 x 4.5 = 9 
MW) 

2. Brindavan Hydel Scheme (2 x 6 = 12 
MW) 

3. Bhadra Right Bank Canal 
Hydel Scheme (Additional Unit) (1 x 6 = 

6MW) 

All these schemes have been accorded 
techno-economic clearance by the Central 
Electr;city Authority and the Mallapura Hydel 
Scherr's is even under implementation. 

Pr -lduction of Crude 011 

production in the Seventh Plan is likely to be 
achieved; 

(b) if not, the main reasons therefor; 

(c) the extent of shortfall; and 

(d) the steps taken or proposed to meet 
the shortfall? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a)to (d). The Seventh Five 
Year Plan target enveragad a crude oil pro-
duction of 159.14 million tonnes. As against 
this, actual production is expected to about 
157.2 million tonnes i.e. a shortfall of about 
2 million tonnes. The shortfall is attributable 
to operational difficulties in the North-East-
ern Region. Since the Seventh Plan is al-
most over, ,t may not be poSSible to make up 
the shortfall at this stage. 

Modernisation of Airports 

153. PROF. K. V. THOMAS: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) the revenue earned from each olthe 
airport in the country during the last three 
years; 

(b) the steps taken in each of the 
airports for their modernisation during the 
last three years; and 

(c) the details of the future plan for the 
modernisation of airports? 

THE MINISTER Of ENERGY AND 
152. SHRIMATIBASAVARAJESWARI: MINISTER OF CIVIL AVIATION (SHRIARIF 

Will the Minister of PETROLEUM AND MOHAMMAD KHAN): (a) The total revenue 
CHEMICALS be pleased to state: earned by National Airports Authority and 

International Airports Authority of India dur-
(a) whether the target set for crude oil ing the last three years was as under:-
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1986-87 - As. 213.02 crores 

1987-88 - As. 272.10 crores 

1988-89 - As. 310.05 crores 

Airportwise accounts are being maintained 
by National Airports Authority from 1989-90. 

(b) Statement-I is given below. 

(c) Statement-II is given below. 

STATEMENT-I 

In the last three years, National Airports 
Authority has taken up construction, devel-
opment expansion and upgradation of facili-
ties at the following Aerodromes as per de-
tails given below:-

I. Works Completed: 

A. New Aerodromes:-

(i) Aggati 

(ii) Calicut 

(iii) Shimla 

(iv) Pondicherry 

B. New T ermina! Buildings:-

i) Along (Semi permanent build-
ing) 

ii) Gorakhpur (Semi permanent 
building) 

iii) Leh 

iv) Trivandrum (New international 
terminal block) 

v) J~mmu 

vi) Ranchi 

vii) Goa (New international block) 

viii) Bangalore (New international 
block) 

ix) Pune 

C. Extension and Modifications to the 
Existing Terminal Building Comp!exes:-

(i) Srinagar, 

(ii) Kulu, 

(iii) Guwahati, 

(iv) Port-blair, 

(v) Mangalore, 

(vi) eochin, 

(vii) Jorhat, 

(viii) Trichy, 

(ix) Lucknow, 

(x) Varanasi. 

D. Improvement to Runways and Asso-
ciated Pavements at-

1. Aizwal, 

2. Keshod, 

3. Tirupathi, 

4. Mangalore, 

5. Cuddapah, 

6. Porbandar, 

7. Palanpur (Deesa), 
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8. Satna, 

9. Khajuraho, 

10. Imphal, 

11. Ludhiana, 

12. Kolhapur. 

13. Sholapur, 

14. Hubll. 

E. Upgradation of Ran ways and Asso-
ciated Pavements for Boeing/Air Bus 320:-

i) Ahemdabad, 

ii) COimbatore, 

iii) Bhubaneshwar, 

IV) Dlmapur, 

V) Jorhat, 

vi) Trichy, 

II. Works In Progress: 

A. New Terminal Building Complex:-

(i) Colmbatore, 

(ii) Ahamdabad, 

(iii) Goa, 

(iv) Gwalior., 

B. Additions and Alterations to the 
Existing T erminalbldg.-

1. Mohanbari, 

2. Lif~arr, 

3. Trivandrum (Domestic wing) 

C. New Verodrome:- Tuticorin. 

D. ExtensionlUpgradation of Runway 
and Associated Pavements:-

i) Bhopal, 

ii) Varanasi, 

iii) Lilabari, 

IV) Dlmapur, 

v) Bhubaneshwar. 

Electronic Facilities Installed at Airports after 
1/8/86 

(1 ) Instrument Landing System (/LS): 

1 ) Imphal 

2) Patna 

3) Jammu 

4) Mohanbari 

5) Agartala 

6) Varanasi (now under installation) 

7) Jaipur 

8) Ahmedabad 

9) Calcutta (Reciprocal) 

10) Lucknow* 

11) Amr~sar* 

12) Bhopal 

*Localiser and Glide Path Units installed. 
Markers in Progress at Amritsar. 
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(2) VORs (Vel)' High Frequency Omni 16 Stations. 
Range): 

AMSS (Automatic Message Switching Sys-
1) Bellary tem) 

2) Baroda 1) Delhi Airpot. 

3) Gulbar-ga* 2) Bombay Airpot. 

4) Indore H.F SSB TransreceivelS (for Controller to 
Controller Communication) 

5) Calicut 

6) Mohanban 

7) Mangalore 

8) Rajkot* 

9) Sikandarabad 

10} Udaipur 

11) Vlshakhapatnam 

12} Jammu· 

* Awaiting Commissioning 

(3) DVOR (Doppler VORs): 

Madras and Bombay, Hyderabad 

HF sse (RDARA-Air to Ground Communi-
cation Station) 

28 Stations. 

VHF TransmittersiReceivers for Pilot/Con-
trollor, Communication 

26 Stations for Vayudoot Operations. 

NDB (Non Directional Beacon) 

26 Stations for Vayudoot Operation. 

Airport Speech Recordem (Multi Channel) 

10 Stations. 

Aircrafts with Flight Inspection System 

2 Oornier aircrafts fitted with automatic 
flight inspection equipments designed to our 
specifICations delivered and being used. 

Ca/icut Airport 

NaVigational and Communication facili-
ties namely VOR, NOB, VHFRIT, Inter Tower 
Radio Telephony, Wireless Telegraphy and 
public Address System and closed circuit 
T. V. have been provided at newly constructed 
Calicut Airport. 

Agatti Airport: 

A New Transmitting Station Building 
has been constructed at Agatti (La-
kshadweep) and VHF Radio Telephone and 
NOB facilities installed. 

Simla Airport: 

VHF Radio Telephony for Air-Ground 
Communication and NOB facilities have been 
provided at the newly constructed airport. 

IAA/: 
The precise areas of development! 

modernisation for existing facitities tak,m up 
by the IAAI at four international airports at 
Delhi, Bombay, Calcutta and Madras are as 
under:-' 
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(i) Construction of New Terminal 
Complexes. 

New International Terminal 
Complex (Phase-I) atlGl Air-
port: Delhi, commissioned in 
May, 1986. 

New International Terminal 
Complex at Madras Airport 
opened for regular operations 
since 26.4.1989. 

Construction of New Interna-
tional Term inal at Calcutta 
Airport is in progress at an 
estimated cost of As. 19.58 
crores which is likely to be 
commissioned by 1992. 

Expansion and modification of 
existing Domestic Terminal 
Complex at Bombay Airport at 
an estimated cost of Rs. 19.73 
crores, is in progress and is 
likely to be commissioned by 
1991. 

Modern amen~ies and facilities of interna-
tional standards, like aero-bridges, escala-
tors, elevators, baggage, conveyors, fire 
alarm and fire fighting system, CCTV, flight 
information system, Business Centres, cen-
tralised air-conditioning, etc. have been 
providedlbeing provided in these Terminals. 

(ii) Expansion and Modernisation of 
following cargo complex and cargo 
handling areas have been taken up 
during recent years:-

(a) Expansion of Cargo Complex 
at IGI Airport, Delhi for con-
struction of additional storage 
and processing area was taken 
up during 1988-89 at an esti-
mated cost of Rs. 4.84 crores 
which is nearing ?Ompletion. 

(iii) 
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(b) Expansion of Cargo Complex 
at Sahar Bombay Airport for 
construction of additional ar-
eas has been taken up during 
current financial year at an 
estimated cost of As. 6.82 
crores. The work is progress-
ing satisfactOri~':and likely to 
be completed by October, 
1991. 

Construction of new aprons and 
Taxi-tracks at all the four airports 
has been taken up as per details 
given below:-

(a) Construction of additional 
parking bays for International 
Terminal at Bombay Airport at 
an estimated cost of As. 422.90 
lacs was taken up during 1987-
88 and is nearing completion. 

New Taxi link connection B-3 
taxi track and this apron was 
also taken up simultaneously 
at an estimated cost of Rs. 
226.75 lacs which is nearing 
completion. 

(b) Construction of Aapid exit taxi 
track at Bombay airport has 
been taken up at an estimated 
cost of Rs. 126.25 lacs. 

(c) Construction of two nos. addi-
tional remote parking bays at 
Madras Airport at an estimated 
cost of Rs. 89.70 lacs is in 
progress and likely to be 
completed by the end of 1990. 

(d) Construction of New inclined 
taxi link connecting 10 end of 
Main Runway at IGI Airport, 
Delhi at an estimated cost of 
RS.106.00Iacshassincebeen 
completed. 
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(iv) Extension and strengthening of 
Runways. 

(v) Provision of Shopping Centres and 
Business Centres. 

STATEMENT -II 

Future Plans of NAA: 

A. New Terminal Complexes at 

Bhuj. Dimapuf. Madurai, Trichy, 
Pondicharry, Belgaum, Jaipur. 
Vijayawada, Hyderabad (Int). Bhu-
baneshwaf, Port-BlaIr, Bangalofe. 

B. Extension and Modification to the 
existing T ermmal Building Complexes at: 

Agra, Lucknow, Cochin, Jodhpur, 
Nagpur, Guwahati, Varanasi, Ban-
galore and Hyderabad. 

C. UpgradationlOevelopment of Run-
way and Associated payment: 

Belguam, Passighat. T ezu. Port-
Blalf, Ranchi. Jaipur. Lucknow, 
Vijayawada, Cochin. Nagpur, Indore 
and Baroda. 

D. New Aerodromes: 

1. Salem and 

2. Tura. 

Ground lighting facilities are planned to 
be provided at Imphal. Dibrugarh, Dimapur 
and Raipur Airports in the Eighth Five Year 
Plan. 

Future Plan of IAA/: 

Major projects included in the draft 8th 
Plan proposals of IAAI are as under:-

New International Terminal 
Complex (Phase-III), Bombay Airport. 

- New Domestic Terminal Complex 
(Phase-II). Madras Airport. 

- New Domestic Term ina I Complex, 
IGI Airport, Delhi. 

Cancellation of Indian Airlines Flights 

154. PROF. K.V. THOMAS:Win the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) the details of Indian Airlines flights 
cancelled during the last one year; 

(b) the reasons for the cancellation of 
!hese flights; 

(c) the steps taken to minimise the 
cancellation of flights; and 

(d) the steps taken for instrumental 
landing and take off the aircraft at major 
airports in the country? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHAI AAIF 
MOHAMMAD KHAN): (a) and (b). During 
the year 1989, out of 93,125 flights. 2395 
flights (2.57%) were cancelled. 150 flights 
were cancelled due to maintenance and 
flight handling, 951 flights due to weather, 
airport facilities and miscellaneous reasons 
and the remaining 1294 flights were can-
celled due to consequential reesons .. 

(c) Indian Airlines has recently taken 
the following steps to minimise cancellation 
of flights:-

In case serious snags occurs, 
which are likely to result in 
cancellat\on or inordinate de-
lays, the Chief Engineering 
Manager of the base station is 
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required to personally inspect 
the aircraft and in case the rec-
tification is likely to result in delay 
or cancellation, then informa-
tion is passed on immediately 
to the en route stations. 

The Regional Managers are 
holding daily meetings with the 
Cbief Engineering Manager, 
Operations Managers and 
Commercial Managers to dis-
cuss such snags. 

Reviews are also conducted at 
headquarters by the Commer-
cial Director, Director of Engi-
neering a.nd Director of Opera-
tions. 

(d) Installation of instrument landing 
facilities at the airports is being provided by 
the National Airports Authority in a phased 
manner, subject to availability of funds. 

Drilling by ONGC in Arabian Sea and 
Kerala Coasta I line 

155. PROF. K.V. THOMAS: 
SHRI T. BASHEER: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the progress made in the drilling 
operations by the Oil and Natural Gas 
Commission in the Arabian Sea near Kerala 
Coastal line ; 

(b) how many drilling rigs are working 
there; and 

(c) the estimated expenditure on the 
driHing operations? 

THE MINISTER OF PETROLEUM AND 

CHEMICALS (SHRI M.S. GURU-
PADASWAMY):(a) ONGC has sofardrilled 
5 exploratory wells in the Offshore part of 
Kerala Konkan basin, namely, KR-1-1 off 
Karwar Coast, KG-'-1 off Kasargod and K-
1-1, CH-1-1 and GSP-1, off Cochin. All these 
wells have proved dry. 

(b) At present ONGC has no rig operat-
ing in the area. However, MIs Shell who are 
working in two offshore blocks in this basin 
under production sharing contract, have 
deployed one rig for drilling in block KK-OS-
II. 

(c) The total cost of drilling of ONGC's 
5 wells, including depreciation, was about 
Rs. 2560 crores. 

Checking of Flights Kitchens 

156. SHRI KUSUMA KRISHNA MUR-
THY: Will the Minister of CIVIL AVIATION 
be pleased to state: 

(a) whether there is any system in the 
Indian Airlines to make surprise checks on 
flight kitchen to ver~y the quality as well as 
quantity of the menu meant for serving to 
passengers; 

(b) H not, the reasons therefor; and 

(c) the number of complaints received 
by- the Indian Airlines during the last three 
years and the action taken thereon? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHAI AAIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) Does not arise. 

(c) During the last three years, Indian 
Airlines received the following number of 
Compfai~s regarding ~ering:-
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Year Number of Complaints 

2 

1987 1705 

1988 805 

1989 799 

Each complaint recGived by Indian Air-
lines is acknowledged and immediate cor-
rective action is taken by way of either deny-
ing the payment completJly to the caterer or 
by imposing some penalty. 

Use of Natural Gas for Cooking Pur-
poses 

157. SHRI KUSUMA KRISHNA MUR-
THY: Will the Ministerof PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the percentage of the natura! gas 
being flared up and its value: and 

(b) howfarthe existing supply of natural 
gas can be utilised to meet the demand for 
cooking purposes in the country? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) During 1989-90 (UptD 
Jan, 1990) about 33% of natural gas pro-
duced in the country has been flared. The 
value of gas flared during this period has 
been about Rs. 77 lal<hs/day based on the 
notional price of Rs. 500/1000 M3 which is 
the minimum price of gas fixed by the Gov-
ernment. 

(b) Presently about one third of the total 
production of LPG in the country is obtained 
from natural gas. Apart from this, natural gas 
as such is being supplied for domestic pur-
poses in the cities of Baroda, Broach and 
Ankleshwar in Gujarat and Sibsagar Du-
liajan and Moran in Assam. Commitments 

for supply of gas for this purpose have also 
been made to the cities of Bombay, Surat 
and Agartala. 

Oil Drilling in Amalapurarr., Andhra 
Pradesh 

158. SHRI KUSUMA KRISHNA MUR-
THY: Will the Ministerof PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the places where the oil rigs for 
drilling In and around Amalapuram area in 
Andhra Pradesh are working; 

(b) the places where oil as well as gas 
were struck alongwith the details of their 
quantity and quality; 

(c) whether any land was acquired 
somewhere near Yasyanam in Amalapuram 
Division with specific local and operational 
purpose and how much amount is being 
spent for acquiring and also developing that 
land before starting t~e necessary construc-
tion work there; and 

(d) the details of the objectives in plan-
ning and executing various pipelines from 
the successful drilling points in and around 
Amalapuram area? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) Ai present no rig is 
deployed for drilling in and around Amalapu-
ram area. 

(b) Gas has been struck in the 
Bhimanpalli prospect about 8 Km. east of 
Amalapuram town. It produced gas at an 
initial flow rate of 35,000 cubic meters per 
day and condensate at 1 cubic meter per 
day. 

Hydrocarbon indications were found in 
Amlapuram-1 well but ONGC did not con-
sider this to be a producer. Amlapuram-3 



215 Written AnSW9ts MARCH 13, 1990 Written AnSW9ts 210 

well has also fJawed gas and condensate. Its 
potential is being assessed. 

(c) ONGC propose to acquire 225 acres 
of land near Surasaniyanam for developing 
processing facilities for oil and gas to be 
produced from the Rawa offshore structure. 

Consent from land owners for about 
190 acres has already been obtained and 
possession taken for soil iriVestgation and 
layout planning. The matter has been taken 
up with the State. Government for perma-
nent acquisition of land and fixation of com-
pensation to be paid to the land owners. 

(d) At present there is no proposal to lay 
pipelines from Amlapuram and Bhimanpali 
structures. 

Vayudoot services in Andhra Pradesh 

159. SHRI KUSUMA KRISHNA MUR-
THY: Will the Minister of CIVIL AVIATION 
be pleased to state: 

(a) the reasons for discontinuing the 
Vayudoot services in Andhra Pradesh; and 

(b) the steps taken so far to offer a risk 
free and efficient service to the passengers 
of Vayudoot? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Vayudoot serv-
ices to Cuddapah, Rajamundry, 
Visakhapattnam and Ramagundam to 
Andhra Pradesh have been suspended due 
to shortage of aircraft capacity. 

(b) The under noted steps are tollowed 
by Vayudoot Limit&d to offer risk free and 
efficient service: 

1. Strict observation of the main-
tenance cycle prescribed by the 

manufacturers and the manda-
tory checks laid down by the 
DGCA. 

2. Periodical review of mainte-
nance schedule and undertak-
ing of additional checks for better 
maintenance of aircraft. 

3. Flight checking of pilots and 
cabin crew. 

4. Additional surveillance checks 
and strin£,ont experience para-
meters for command training of 
pilots. 

[ Translation] 

Deihl-Rewa Air Link 

160. SHR\ YAMUNA PRASAD SHAS-
TRI: Will the Minister of CIVIL AVIATION be 
pleased to stats: 

(a) whether it is proposed to link Rewa 
10 Madhya Pradesh with Delhi by air; 

(b) if so, by what time air link will be 
provided to Rewa; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTEROFC1VILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) No, Sir. 

(b) Does not arise. 

(c) While the airfield at Rewa is not 
sunable for operations by Indian Airlines' 
fleet of aircraft, Vayudoot is not in a position 
to link Rewa with Delhi due to shortage of 
aircraft. 
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[English) 

Financial Assistance for Muddanur 
Thermal Plant 

161. SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Asian Development Bank 
has cleared financial assistance for Mudda-
nur Thermal Power Plant in Andhra Pradesh: 
and 

(b) if so, the quantum thereof and when 
the project will be commissioned? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). Yes, Sir. 
The Asian Development Bank has approved 
a loan of US $ 230 million for the Muddanur 
Thermal Power Project (2 x 210 MW) in 
Andhra Pradesh. The first unit is scheduled 
to be commissioned by June, 1993 and the 
second unit by December, 1993. 

Suspension of Vayudoot Service 
between Hyderabad and Cuddapah 

162. SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a) whether the Vayudoot service be-
tween Hyderabad and Cuddapah has been 
under suspension for the last six months; 

(b) if so, the reasons therefor; and 

(c) when the service is likely to be 
resumed? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVil iWIATION (SHRI ARIF 
MOHAMMAD KHAN):'{a) and (b). Y .. ,:-- Sir 

The service was suspended w~h eHect 

from the 24th September, 1989 due to short-
age of aircraft capacity. 

(c) The aircraft capacity available with 
Vayudoot at present does not permit re-
sumption of service betwl2en Hyderabad and 
Cuddapah. 

Increase In Flights by Indian Airlines 

163. SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a) whether the Indian Airlines pro-
poses to increase the number of flights on 
various routes; and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). Since 
Indian Airlines is at present facing an acute 
capacity shortage, there is no proposal of 
increasing the number of flights on various 
routes. 

Deletion of Glybenclamide from Price 
Control 

164. SHRI K. MANVENDRA SINGH: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to stat~: 

(a) whether Government have deleted 
Glybenclamide from price control; 

(b) ~ so, what is the exclusion criteria 
based on which this drug has been price 
decontrolled ; 

(c) the name~ of other drugs Which 
have been excludediromlprice contra' based 
on this cr~eria; and 
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(d) the price fixed for its formulations 
when the drug was under price control and Area Production Flaring 
its present price? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (d). Glybenclamide 
has been exempted from price control on a 
specific recommendation made by the Kelkar 
Committee in its Supplementary Report, a, 
copy of which is available in the Parliament 
Library. As per available information, the 
price of Glybenclamide Tablets (5 mg) was 
fixed by the Government at As. 8.88 (10 x 
10's) under DPCO-1987. As per MIMS In-
dia, December, 1989, its present price is Rs. 
1.50 (10's Strip). 

Flaring of Natura1 Gas 

165. SHRI MULLAPPALLY RAMA-
CHANDRAN. 

SHAI YADVENDAA DATI: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(~) whether large quantity of natural gas 
IS being flared at Bombay High, Assam, 
Tripura, Cauvery and Godavari basins; 

(b) If so, the details thereof; 

(c) whether the Southern State Govern-
ments have suggested setting upt of a re-
gional gas grid to enable these States to 
utilise the surplus gas; and 

(inMMCMD) 

Bombay High 40.92 13.66 

Assam 6.00 1.84 

Cauvery 0.32 0.21 

Krishna Godavari 0.11 0.01 
Basin 

Tripura 0.08 Nil 

(c) and (d). The State Governments of 
Karnataka, Kerala and Tamil Nadu had 
requested that a gas pipeline be constructed 
to transport gas from Western Offshore 
Region to the South. An interministerial 
committee is being appointed to examine 
the various issues pertaining to establish-
ment of a Southern Grid. 

Doubling of Shoranur-Mangalore 
Railway Line and Other Lines in South 

Zone 

166. SHRI MULLAPPALLY RAMA-
CHANDRAN: 

SHRIK.MURALEEDHARAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government have proposal 
to double the Shoranur-Mangalore Railway 
line; 

(d) if so, the steps proposed to be taken (b) if so, when the work is likely to 
in this regard? commence; 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). Details at gas 
production/flaring from various areas in the 
country are as given below: 

(c) the total estimated cost thereof; 

{d} whether Government also propose 
to double any other lines in Southern Zone; 
and 
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(e) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No such pro-
posal at present. 

(b) and (c). Do not anse. 

(d) Yes, Sir. 

(e) Doubling at Kayankulam-Ouilon (00) 
and T ambaram-Chengalpanu (MG) sections 
is in progress. 

Doubling of Ouillon-Trivandrum (8G) 
section will be considered In the coming 
years. 

Upgradation of Trivandrum Airport 

167. SHRI MULLAPPALl Y RAMA-
CHANDRAN: 

SHRI T. 8ASHEER: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether Government have received 
fresh proposals from Kerala Government for 
upgradation of Trivandrum Airport; 

(b) if so, the action taken thereon; 

(c) the average weekly number of Inter-
national passengers to which Trivandrum 
airport caters; and 

(d) the reasons for not declaring this 
airport as International airport? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) and (d). Since the existing four 
internationa\ airports at Delhi, Bombav, 
Calcutta and Madras are sufficient to cater 
the needs of international traffic, the Govern-
ment \s not cons\der\ng any new proposals. 

(c) The average weekly number of 
international passengers to which Trivan-
drum airport caters is 5285. 

Setting up of Cement Plants In Rural 
Areas 

168. SHRI D.M. PUTTE GOWDA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have called 
upon the cement industry to improve pro-
ductivity and ensure its availability in the 
rural areas; 

(b) whether there is any proposal to set 
up cement plants in rural areas; and 

(c) If so, the details thereof and the 
steps proposed to make available cement in 
the rural areas? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) to (c). In the recent 
meeting of the Development Council for 
Cement Industry I the Cement Industry has 
been asked to improve its productivity. The 
industry has also been asked to adopt more 
innovative marketing policies to generate 
increasing demand for cement in rural ar-
eas. Cement is, however, freely available 
throughout the country at a price determined 
by the operation of market forces. 

Most of the cement plants eijher exist-
ing or under ImplementatIOn are located in 
rural areas where adequate limestone de-
posits of suitable grade have been estab-
lished. As a policy I cement plants in the 
organised sector are encouraged only in 
rural areas. 

\nternat\onal A.irport at Sr\nag8r 
169. SHRI PIYARE LAL HANDOO: 

Will the Minister of CIVIL AVIATION be 
\ pleased to state: 
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(a) whether Government of Jammu and 
Kashmir has been requesting for an Interna-
tional Airport at Srinagar; and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVil AVIATION (SHAI AAIF 
MOHAMMAD KHAN): (a) and (b). Demands 
have been made from time to time by 
Members ot Parliament to declare Srinagar 
as an international airport. Since existing 
international airports at Deihl/Bombay/Cal-
cutta and Madras are adequate to cater to 
international traffic, the Government IS not 
considering new proposals. 

Kayamkulam Thermal Power Plant 

170. PROF. P.J. KURIEN: 
SHRI S. KRISHNA KUMAR: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) whether the work on the thermal 
power plant at Kayamkulam in Kerala has 
started; 

(b) if so, the details of the work done so 
far; and 

(c) when it is likely to be completed? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) The National Thermal Power Cor-
poration have initiated the preliminary activi-
ties like soil investigation, infrastructural 
development works, etc. at the project site. 

Cc) The first 21 0 MW unit of the projects 
targ6tted for commissioning during the year 
1994-95. 

Doubling of Ernakulam-Trlvandrum 
RaliwayLina 

171. PROF. P.J. KURIEN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the work of doubling of 
Ernakulam-Trivandrum railway line is in 
progress; 

(b) if so, the percentage of the work that 
remains to be completed; 

(c) whether the work of doubling has 
slowed down for sometime past; 

(d) if so, the reasons therefor; 

(e) the estimated cost of the project at 
present; 

(1) the steps being taken to allocate 
sufficient funds to complete the project early; 
and 

(g) when it is likely to be completed? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). 
Doubling between Ernakulam and Trivan-
drum is being progressed as under:-

(i) New B.G.line between ErnakuJam 
and Alleppey: 

Already commissioned on 
15.10.1989. 

(ii) New B.G. Rail line between Allep-
pey and Kayankulam: 

40% work completed. 

When compJete~, this will provide 
double line on Ernakulam-Kay-
ankulam section. 
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(iii) Doubling between Kayankulam and 
Ouilon: 

Approved in the Budget for 1989-
90 and is in progress. 

(iv) Ooubli:lg between Ouilon and Tri-
vandrum: 

To be considered in the coming 
years. 

(c) No, Sir. 

(d) Does not arise. 

(e) The estimated cost of each of the 
above projects is as under:-

(I) New B.G. Rail Line between Er-
nakulam and 
Alleppey Rs. 59.25 crores 

(ii) New B.G. Rail Line between Allep-
peyand 
Kayankulam As. 39.07 crores 

(iii) Doubling between Kayankulam and 
Ouilon Rs. 34.11 crores 

(f) Sufficient funds are being allocated 
for these projects within the plan outlays 
keeping in view the overall national priori-
ties. 

(g) The completion will depend upon 
the availability of resources in the coming 
years. 

Power Crisis In Kera 18 

172. SHRI T. BASHEER: Will the 
Minister of ENERGY be pleased to state: 

(a) whether Kerala is facing acute power 
crisis; 

(b) whether Kera\a Government has 
requested Union Government to take imme-
diate steps to solve the power crisis in the 

State; and 

(c) if so, the action taken thereon? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN):' (a) to (c). During the 
period April, 1989 to February, 1990, Kerata 
faced a power shortage of 9.4%. At present, 
there are no notified power cuts in the State, 

AlJeppey-Kayankulam Railway Line and 
Doubling of Quilon-Kayankulam 

Railway Line 

173. SHRI S. KRISHNA KUMAR: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the allocation made for the comple-
tion of Alleppey-Kayankulam segment of the 
coastal railway line in Kerala this year; 

(b) the stage of the Ouilon-Kayankulam 
rail line doubling project; and 

(c) by what time it is likely to be com-
pleted? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Rs.8.S0crores 
during 1989-90. 

(b) Doubling between Kayankulam and 
OuiJon was approved in 1989-90. Prelimi-
nary arrangements such as land acquisition 
and calling of tenders for works have been 
taken up during 1989-90. 

(c) Its completion would depend upon 
the availability of resources in the coming 
years. 

Suburban Railway System of Gr.ater 
Bombay 

174. SHAI UTrAM RATHOO: Willthe 
Minister of RAil WA YS be pleased to state: 
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(a) whether the problem of increasing 
commuter traffic in the suburban railway 
system of Greater Bombay resulting in over-
crowding has been studied; 

(b) if so, the results of the study and the 
recommendations made by the study group 
for improving the system; 

(c) the steps being taken to Improve the 
system and relieve congestion; and 

(d) the number of passengers killed in 
Bombay due to over crowding in trams dur-
In9 iast year? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir 

(b) The mam recommendation is to 
Increase the frequency of sub-urban trains 
and reducing time-interval between them. 

(c) Improvement in suburban services 
of Bombay area by increasing the frequency, 
subjectto operational feasibilny and resource 
availability, is a continuous process. 

(d) There has been no case of death 
attributable to overcrowding dUring last year. 

[ Translation] 

Auction of Railway land at luat Nagar 

175. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether some agricultural land was 
acquired by Railway in Izzatnagar (Bareilly) 
in 1956; 

(b) if so, how this land was utilised: 

(c) whether some portion of this land 
has been auctioned and Tehbazari is being 
collected therefor; and 

(d) if so, the rules under which it is being 
done? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) The land was utilised for remodel-
ling of workshop and construction of staff 
quarters. 

(c) Yes, Sir. 

(d) The land has been licensed for 
T ehbazari with a vIew to providing adequate 
shopping facilities to the residents of the 
Railway colony. As per extant rules, eXisting 
licences on Tehbazari may contInue as long 
as the land is not required fot Railway's own 
developmental works. 

Vayudoot Service to Bareilly 

176. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of CIVIL AVIATION 
be pleased to state: 

(a) whether there is any proposal to link 
Bareilly with Vayudoot service; and 

(b) if so, when it is likely to be done? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) No, Sir. 

(b) Does not arise. 

Expansion of Vayudoot Service In U.P. 

177. DR. MAHADEEPAK S'NGH 
SHAKYA: Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a) whether Government propose to 
expand the Vayudoot services; and 

(b) if so, the places in Uttar Pradesh 
proposed to be connected with Vayudoot 
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service and the time by which it is likely to be 
done? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVil AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) No, Sir. 

(b) Does not arise 

Extension of Etah-Tundla Branch 

178. DR. M,AHADEEPAK SINGH 
SHAKYA: Willthe Mlnlsterof RAILWAYS be 
pleased to state: 

(a) whether there IS a proposal to ex-
tend Etah-Tundla blanch line: and 

(b) If so. when the branch line IS likely to 
be extended and the steps taken so far In this 
regard? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). A 
Preliminary Engineering-cum-Trafflc Survey 
for conversion of Kanpur-Kasganj MG to BG 
and its extension to Aligarh and Etah has 
been taken up. 

Uneconomic Railway Lines 

179. SHRI MAHADEEPAK SINGH 
SHAKYA: Will the Mlnlsterof RAILWAYS be 
pleased to state: 

(a) the number of branch lines in the 
country incurring losses; 

(b) whether Tundla-Etah branch line is 
also running in loss: and 

(c) the steps being taken to make good 
the loss? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). The 
number of branch lines on Indian Govern-
ment Railways incurring losses during 1988-

89 was 143 and the branch line Barhan-Etah. 
a part of Tundla-Etah, is one of them. 

(c) Various steps like replacement of 
passenger trains by Mixed trains, introduc-
tion of 'One Engine Only' system, economy 
in staff, curbing ticketless travel, closure of 
unremunerative stations and halts or con-
verting them into contractor operated halts, 
etc. have been taken to make good their 
loss. 

Gauge Conversions of Kasganj-Kathgo-
dam Section 

180. DR. MAHADEEPAK SINGH 
SHAKYA: WilltheMinisterofRAILWAYSbe 
pleased to state: 

(a) whether it is proposed to convert the 
Kasganj-Kathgodam section of the metre 
gauge railway line into broad gauge in view 
of the difficulties being faced by the public; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). There 
is no such proposal at present. However, 
Lalkua-Kathgodam section is proposed to 
be converted to BG in connection with 
Rampur-New Haldwani rail line project. 

(c) Kasganj-Bhojipura MG section is a 
link with MG system to eastern U.P .. Bihar 
and North-eastern Region. Its conversion 
would disrupt this link. 

[English) 

Promotion of India's interest In Industry 
and World Trade 

181. SHRI MADHAVRAO SCINDJA: 
Will thp. Minister of INDUSTRY be pleased to 
state: 
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(a) whether an Indian delegation at-
tended the meeting of the World's top indus-
trialists and leaders of various Governments 
held at DAVOS commencing from February 
1,1990; 

(b) if so, the proposals made by the 
Indian Delegation to promote India's inter-
ests in industry and world trade; and 

(c) the outcome thereof? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) Yes, Sir. An l!1dlan dele-
gation led by the Minister of Energy and Civil 
AViatIon attended the annual meeting of the 
World Economic Forum at DAVOS com-
mencing on February 1, 1990. 

(b) and (c). The DAVOS Symposium IS 

not a forum for making proposals for the 
promotion of India's Interest in Industry and 
world trade. Hence no proposals were made 
by the Indian delegation at the symposium. 
The annual Meeting of the World Economic 
Forum at DAVOS IS a symposium for ex-
chaflge of views between influential leaders 
of Governments, business and academics 
and therefore the oLltcome of symposium IS 

dissemination of information about our poli-
cies 

Use of Household and Industrial 
Wastes as Fuel for Power Plants 

182. SHRI MADHAVRAO SCINDIA 
Will the Minister of ENERGY be pleased to 
state 

(a whether any tecl)r'lques have been 
developed for utilISing hOusehold and indus-
trial waste for producing fuel for power 
plants and Jerttlisers, while curbing water 
and air pollutton: 

(b) ~ so, tile broad features and uses 
thereof; and 

(c) the steps taken or being taken 10 
promote the use thereof during the Eighth 
Plan period? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). Meas-
ures have been taken to develop technology 
for recycling of several bio-degradable 
wastes, including household and industrial 
wastes, with benefits of resource recovery, 
including energy, and prevention of pollu-
tion. Biogas is usable as a source of energy 
in place of coal in boilers, for generation of 
power, and for domestic purposes. The 
treated effluents can be used for ferti-irriga-
tion. Sewage treatment plants with biogas 
recovery are in operation in cities such as 
Deihl, Bombay, Bangalore and Ahmedabad. 

(c) The programmes for the develop-
ment of non-conventional sources of energy 
to be undertaken during the Eighth Five Year 
Plan have not been finalised. The Working 
Group on New and Renewable Energy Pro-
grammes has suggesteo that, after the suc-
cessful operation of demonstration plants, 
about 1000 waste recycling and resource 
recovery systems and about 150 power 
generation plants based on energy obtained 
from various industrial, agricultural munici-
pal and household wastes, may be set up 
during the Plan period. 

Industrial Growth during Eighth Plan 

183 SHRI MADHAVRAO SCINDIA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Punjab, Haryana and 
Delhi Chambers of Commerce and Industry, 
in an analysis of the pattern of industrial 
growth during the Seventh Plan, has empha-
sised the need for more balanced and ra-
tional growth during the Eighth Plan, whilO 
continuing the existing liberal industrial pol-
icy; 
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(b) if so, the precise observations made 
by the Punjab, Haryana and Delhi Cham-
bers of Commerce and Industry; and 

(c) the reaction of Governmentthereto? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) to (c). Punjab, Haryana 
and Delhi Chamber of Commerce and In-
dustry in a background note on "State of the 
Economic and Policy Options for the new 
Government" have stressed that the Iong-
term policy of the Government should stress 
on greater operational efficiency, economies 
and better capacity utilisation. It should fo-
cus attention on the need for modernisation 
and upgradation of technology, quality of 
products, profitability and cost competitive-
ness. Alongwith the need for development of 
Public Sector and Small Scale Sector, the 
private corporate sector has to b~ developed 
mainly as export sector industries. There 
would be need for a very pragmatic ap-
proach with regard to multinational corpora-
tions and direcUoreign investment and also 
technology import in the interest of export 
promotion. 

Planning Commission is presently en-
gaged in the formulation of the approach to 
the Erghth Five Year Plan and the sugges-
tions of the various organisations, tncluding 
those of PHD Chamber of Commerce and 
Industry, will be kept in view while finalising 
the policy and programme for the Eighth 
Plan. 

Gas Turbine Units at Delhi 

184. SHRI MADHAVRAO SCINDIA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether six 30 MW Gas turbine 
units using natural gas from HBJ pipeline are 
proposed to be installed at Delhi; 

(b) if so, when the same will be set up; 

(c) the estimated cost per unit of power 
generation with the use of natural gas; and 

(d) the specific steps contemplated to 
promote the use of natural gas available 
from various sources for generation of power 
during the Eighth Plan period? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). The exist-
Ing 6)( 30 MW Gas Turbine units were set up 
in Delhi in 1986. The Unrts have since been 
converted to run on natural gas from the HBJ 
pipe-line in February, 1990. 

(c) The cost of generation with natural 
gas at the above station is around Rs. 1.09 
per unil.. 

(d) During the 8th Plan period, about 
7100 MW is expected to be from gas based 
stations subject to the availability of gas, the 
financial resources and other inputs. 

[ Translation] 

Reservation quota for Bandlkulln 
trains between Agra-Jalpur and Deihl· 

Jalpur 

185. SHRI NATHU SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the reservation quota provided at 
Bandikui Junction for each train between 
Agra-Jaipur and Delhi-Jaipur via Bandikui; 

(b) whether there is a proposal to in-
crease the reservation quota from Bandikui 
for the trains passing through Bandikui; 

(c) ~ so, the details thereof; and 
(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) The quotas 
available at Bandikui between Agra-Jaipur 
and Delhi-Jaipur are as under: 
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Train Number and Name 

2921 UP Jaipur-Agra Fort Super Fast Express 

2922 On Jaipur-Agra Fort Super Fast Express 

9705 Up Agra Fort-Ahmedabad Express 

9615 Up Chetak Express 

(b) Yes, Sir. 

(c) The following additionallfresh quo-
tas are being allotted at Bandikui from 01/041 
1990. 

(i) 2 II Class Sleeper berths by 
9705 UpAgra Fort-Ahmedabad 
Express in Agra Fort-Ajmer 
coach. 

(ii) 4 II Class seats by 9706 On 
Agra Fort-Ahmedabad Express 
in Ajmer-Agra Fort coach. 

(d) Does not arise. 

Rail Link to KotputJI 

186. SHAI NATHU SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Kotputli in Rajasthan has 
not been linked with a railway line; 

(b) if so, the reasons therefor and 
whether Government propose to provide 
rail-link there; and 

(c) a so, when? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, SIr. 

(b) and (c). No specific transportation 
requirement necessitating provision of a 
railway line has come to notice so far. 

/I Class 

5 seats 

5 seats 

2 berths 

2 berths 

Production of Cement 

187. SHRIBALESHWARYADAV: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the production of cement during the 
year 1988-89 as compared tc the previous 
years; 

(b) whether Gcvernment propose to 
take any special measures to further step up 
the production of cement; and 

(c) if so, the outlines therecf and if nct, 
how Government propose 10 meet the in-
creasing demand of cement in the country? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) : (a) The producticn of cement 
during 1988-89 was 44.2 million tonnes as 
against 39.5 million tcnnes during 1987-88, 
and 36.5 million tonnes during 1986-87. 

(b) and (c). The following steps have 
been taken by Government to boost the 
production of cement-

(i) The production of cement is closely 
monitored by the Office of the Development 
Commissioner for Cement Industry. The 
DCCI renders assistance to the Cement 
Industry for making available various inputs 
like coal, power and wagons by taking up the 
matter with the concerned authorities, 
namely, the State Electricity Boards, Minis-
try of Railways, Department of Coal, Coal 
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Organisations, etc. 

(ii) I, The industry is enoucraged to 
undertake schemes for productivity enhance-
ment, upgradation of technology, installa-
tion of enerlgy conservation equipments, 
modernisation and rehabilitation. Import of 
technology and capial goods is permitted 
where necessary, for this purpose. 

(iii) The cement industry has been 
advised to install sufficient captive power 
generating capacity. Import of diesel gener-
ating sets not indigenously available is per-
mitted for this purpose. 

(iv) With effect from 1.3.1989, price 
and distribution controls have been removed. 
It is expected that with this measure the 
growth of cement industry would be acceler-
ated. 

(v) Rebate in central excise duties are 
allowed to newer units. The excise duty on 
cement manufactured by Mini Cement Plants 
With certain specified capacities has been 
reduced by Rs. 100/- per tonne from the 
general effective rate. 

[English] 

News item captioned "IA threatened by 
pilot's exodus" 

188. SHRI V. SREENIVASA PRASAD: 
Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the attention of Govem-
ment has been drawn to the news item cap-
tioned "IA threatened by pilots' exodus" 
appearing In the Statesman dated 22 Janu-
ary, 1990; 

(b) if so, whether a large number of 
trained pilots have either left or are leaving 
the service of the Indian Airlines: 

(c) if so, the reasons therefor; 

(d) whether Government are now fac-
ing acute shortage of trained pilots; and 

(e) "so, the steps proposed to be taken 
to solve this crisis? 

THE MINISTER OF ENERGY AND 

MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). Since 
1988 and till date, 39 pilots of Indian Airlines 
have resigned. Resignations of 3 pilots have 
been accepted and 2 pilots have been dis-
missed. 5 pilots have withdrawn their resig-
nations. The resignations of the remaining 
29 pilots have not been accepted. 

(c) The pilots have left the Airlines 
mostly on personal grounds. 

(d) and (e). Pilot exodus is a problem 
faced by Indian Airlines and is receiving its 
constant attention. 

Controversy over Decoding of Black 
Box 

189. SHRI M. V. CHANDRA 
SHEKARA MURTHY: 

SHRI P.M. SAYEED: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news-item 
captioned "Controversy over decoding of 
black box" appearing in the Indian Express, 
New Delhi dated 17 February, 1990; 

(b) if so, the reasons for not allowing the 
representatives of the National Transporta-
tion Safety Board (NTSB) at the time of 
decoding of the black box; 

(c) whether the decoding of the cockpit 
voice recorder (CVR) and digital flight data 
recorder has been completed; and 

(d) if so, the outcome theteof? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) There is no controversy with the 
NTSB regarding the decoding of the black 
box. The NTSB is given access to all rele-
vant information. 

(c) and (d). The draft CVA transcript 
and the DFDR data have been made avail-
able to the Court of Inquiry which is investi-
gating the cause of the accident. 
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Power Shortage in Gujarat 

190. SHRI SHANTILAL PURSHOT-
TAMDAS PATEL: WiI! the Minister of EN-
ERGY be pleased to state: 

(a) whether there is great power short-
age in Gujarat; 

(b) if so, whether the State Electricity 
Board has prepared a plan to replace the 
power transmission lines; and 

(c) ~ so, whether any financial assIs-
tance has been sought by the State Electnc-
ity Board in thiS regard? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) The State of 
Gujarat faced a marginal power shortage of 
3.5% during the period April, 1989 to Febru-
ary, 1990 and 3.7% dUring the month of 
February, 1990. 

(b) and (c). No specific proposal has 
bee~ received from the Gujarat ElectriCity 
Board for financial assIstance for replace-
ment of power transmission lines 

Regarding ONGC Development Plan for 
Bacharjl Oil Fields, Gujarat 

191. SHRI SHANTILAL PURSHOT-
TAMDAS PATEL: Will the Minister of PE-
TROLEUM AND CHEMICALS be pleased to 
state: 

(a) whether the ONGC has drawn up a 
detailed development plan for BecharJi oil 
field in North Gujarat; and 

(b) if so, the main features of the plan 
and the estimated production during 1990? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (3) Yes, Sir. 

(b) The field is planned to be developed 
through 140 wells with a plateau production 
rate of about 930 tonnes of oil per day. In 
1990-91 the field would be reaching an 
average production rate of 160 tonnes of oil 
per day. 

[ Translation} 

New SUper-Fast Trains During 199()"91 

'92. PROF. YADUNATH PANDEY: 
SHRI GANGA CHARAN 

LODHI: 

Will the Minister of RAILWAYS be 
pleased to state. 

(a) whether Government propose to 
Introduce some new super-fast trains dl,lring 
1990-91 ; and 

(b) if so, the details thereof and the time 
by which these trains are likely to be started? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). Keep-
ing in view the traffIC demands and availabil-
ityof resources, additional trains are planned 
for introduction at the time of revision of Time 
Table in May and November every year. 
Details of May '90 Time Table are not yet 
finalised. 

[English] 

Rural Industrialization 

193. SHRI BANWARI LAL PURO-
HIT: 

SHRI RAM PRASAD 
CHAUDHARY: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have taken 
any steps to give emphasis to rural industri-
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alisation to stop migration from ruralto urban 
areas; 

(b) if so, the details thereof; 

(c) whether any rural areas have been 
identified to promote industries in the coun-
try; and 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) to (d). Yes, Sir. Promotion 
of industries in rural sector primarily falls 
within the responsibility of the state Govern-
ments. The Central Government however, 
supplements the efforts of State Govern-
ments by way of measures like provision of 
cheap and easily available finance, transfer 
of technology. assisting in the provision of 
scarce and critical raw-material and creation 
of institutional infrastructure at the All India 
level. In order to disperse industries in rural 
and semi-urban areas and to provide all the 
services and support to small entrepreneurs 
under a single roof. 422 Distrid Industries 
Centres have been set up Covering 431 
districts in the country. These Centres have 
prepared detailed action plans and have 
identified industries based on local resources, 
local demand and local skill. 

The Government have established 
National Equity Fund in 1987 to provide 
support in nature of equity assistance and a 
single window scheme in 1988 for financing 
of fixed assists and wOrking capital to tiny 
and small scale industries located in vil-
lages. 

Khadi & Village Industries Commission 
continues to playa pivotal role in strengthen-
ing rural economy by developing and pro-
moting Khadi & Village Industries. In order 
that KVIC plays and effective role for rapid 
rural industrialization, Khadi & Village Indus-
tries Ad has been recently amended. The 
amended Act. envisages expansion of the 

scope of Village industries nd removal of 
restrictions on the number and type of indus-
tries that can be assisted by KVIC. The 
Commission has identified 70 new indus-
tries in addition to existing 26 village indus-
tries f~r promotion. 

Maha Nagrl Express 

194. SHRI YADVENDRA DATI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is proposed to run the 
Maha Nagri Express train from Varanasi to 
Bombay viaJaunpur. Phulpur and Allahabad; 
and 

(b) if so. when and if not, the reasons 
therefor? 

THE MINtSTER OF RAtLWAYS (SHRt 
GEORGE FERNANDES): (a) No, Sir. 

(b) The train is well patronised on its 
present route. 

Guest Houses Hired In Deihl by Public 
Undertakings 

195. SHRI SRLJ SHUSHAN TIWARI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the number of guest houses hired by 
various Central public undertakins in Delhi; 
and 

(b) the total rent being paid by these 
public undertakings for these guest houses? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH):(a) and (b). Since the Guest 
Houses maintained by the Public Sedor 
Undertakings are on Unit basis and the infor-
mation may not be readily available in their 
corporate offICeS, the effort and time spent in 
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collection of the data on the number of Guest 
Houses maintained in Delhi and the rent paid 
for them by the Public Sector Undertakings 
and its units would not be commensurate 
with the results likely to be achieved. How-

ever, the information in regard to Public 
Sector Undertakings under the administra-
tive control of Department of Public Enter-
prises is detailed in the Statement given 
below. 
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[ TranslatIon] 

Setting up of Industry In North-West 
Bihar 

196 SHRI JANARDAN TIWARI Will 
the Minister of INDUSTRY be pleased to 
state 

(a) whether any survey has been con-
ducted for explOring the oossiblilties for es-
tablishing any large Industry In the North 
West Bihar 

(b) If so, the outcome t~ereof and 

(c) the programme:;, for development of 
small scale Industries In that area? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) Government of Bihar has 
got a survey conducted for explOring POSSI-
bllltlPs of setting up of large industries In 
North West Bihar 

(b) According to the information fur-
nished by the State Govt , there IS potential 
for settmg up bagasse based paper proJect, 
Industnal Alcohol, AcetiC ACid and other 
down stream Molasses based industries and 
new sugar mills In that region of the State 

(c) The development of small scale 
industries In a partIcular State Isprtmartlythe 
responsIbility of the State Government con-
cerned The Government of India supple-
ments theIr efforts by way of provIsion of 
InstItutional support and a package of Incen-
tIves and concessions like concesslonal ft-
nance, excise benefIts, marketing support 
through reservation of Items for exclUSive 
productIOn, reservation of Items for purchase 
from small scale Units, supply of machinery 
on hire-purchase, techntcal consultancy 
services, testing faclhtles, common faclhty 
services, prOVISion of Industrial accommo-
datIOn and other Infrastructural facilities 

Gap between Demand and SUpply of 
Power 

197 SHRI JANARDAN TIWARI 
SHRI RAM PRASAD 

CHAUDHARY 

Will the Minister of ENERGY be pleased 
to state 

(a) the gap between the total demand 
and supply of energy In the country 

(b) tne efforts be ng made to bndge th's 
gap and 

(c) the steps iak:er. by Government to 
make more power avadaole In rUral areas? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN) ~a) Dunng the penod 
Apnl, 1989 to February, 1990, there was a 
shortage ot about 7 9% of energy In the 
country 

(b) VarIOus measures belFlQ taken to 
Improve the availability of power Include 
expedIting commiSSIOning of new generat-
In9 capacity, ImplementatIOn of short gesta-
tion proJects, Improving the performance of 
eXistIng power stations, reductIOn of T & D 
losses, Implementation of demand manage-
ment and energy conservatIOn measures 
and arranging transfer of energy from sur-
plus to deftclt areas 

(c) PrlOnty IS generally accorded In the 
matter of Power supply to agncultural con-
sumers WIth an assured supply of atleast SIX 
to eight hours per day 

Conversion of Sivan-Thava-Chhapra 
M.G. Line and starting of Additional 

Train 
198 SHRI JANARDAN TIWARI: Will 

the MInister of RAILWAYS be pleased to 
state 



251 Written Answers MARCH 13, 1990 Written AnsWBIS 252 

(a) whether there is a proposal for the 
conversion of Sivan Thave-Chhapra (metre-
gauge) North-Eastern Railway line into broad-
gauge; 

(b) whether it is also proposed to start 
an additional fast train on this route; and 

(c) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). There 
is no such proposals at present. 

(c) Does not anse. 

Rail link to Hilly Areas of Bihar, Orissa 
and Madhya Pradesh 

199. SHAI JANAADAN TIWARI: Will 

State 

Orissa 

Madhya 
Pradesh 

, . 
2. 

1. 
2. 

Line 

T alcher-Sambalpur 

Koraput-Rayagada 

Guna-Etawah 
Satna-Rewa 

the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is proposal to link 
inaccessible hilly areas of Bihar, Orissa and 
Madhya Pradesh with railway lines; 

(b) whether any survey has been con-
ducted in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) to (c). After 
conducting surveys, construction of the fol-
lowing new lines has been approved to link 
inaccessible hilly areas of Orissa dn Madhya 
Pradesh:-

Length Estimated cost 
(in km) (As. in crores) 

172 , 00.00 

164 322.00 

348 248.00 
50 30.00 

3. Godhra-Indore & Dewas 316 297.14 
Maksl 

[English] taken In this regard; 

Oil Crisis (c) whether the demand of oil is increas-
ing rapidly aod Government are 1 acing great 

200. SHRI BANWARI LAL PUROHIT difficulties in meeting the demand; and 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: (d) it so, the steps Government propose 

(a) whether Government have under-
taken any study to meet oil crisis in the 
country; 

(b) if so, the details of the stUdy under-

to take in this regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (d). The demand for 
oil has been increasing rapidly in the last few 
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years. The gap between the demand and 
indigenou$ production is being met through 
imports. 

Government have recently constituted 
an Inter-Ministerial Group to formulate an 
Action Plan for restraining the growth in the 
import bill for crude oil and petroleum prod-
ucts. 

Vayudoot Service between Osmanabad 
and Bombay 

201. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a) the reason for discontinuing 
Vayudoot service between Osmanabad and 
Bombay; -

(b) whether there IS any proposal to 
revive this service; and 

(c) if so, when? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Vayudoot service 
between Osmanabad and Bombay was 

discontinued due to shortage of aircraft 
capacity. 

(b) Yayudoot has no immediate plans to 
recommence operations to Osmanabad. 

(c) Question does not arise. 

Power Plants In Maharashtra 

202. SHRI VAMANRAO MAHADIK: Will 
the Ministerof ENERGYbe pleased to state: 

(a) whether Maharashtra Government 
had proposed to Union Government to set 
up power generating plants based on High 
Gas/Coal/Atomic Energy etc; 

(b) if so, the details thereof; and 

(c) at what stage the proposal is pend-
ing and the time by which it is likely to be 
finalised? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVil AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) and (c). The details are as follows:-

SI.No. Name of the P~oject Capacity Fuel Status 

1. Western Maharashtra Thermal 2 x 250 MW 
Power Station 

2. Chandrapur TPS Extn. Unit No.7 1 x 500 MW 

3. Parli 'C' TPS Unit 6 & 7 2 x 210 MW 

Coal 

Coal 

Coal 

8th Plan Scheme 
being processed 
for techno-
economic 
clearance by CEA. 

9th Plan Scheme. 
Scheme clearance 
pending. 

9th Plan Scheme. 
Scheme under 
examination in 
CEA. 
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SI,No. Name of the Project Capacity Fuel Status 

4. Dabhol GTCC TPS 4x210MWGT+ 
2x140 MWST 

Gas Clearance awaited 

5. Trombay GTCC TPS 180MW Gas Clearance awaited 

6. Tarapur 2 x 500 MWAtomic Energy Expected to be 
commissioned in 
9th Plan. 

AddHional wagons for production 
centres In Maharashtra 

203. SHRI VAMANRAO MAHADIK· Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is regular short supply 
of wagons for transportation of coal, mIner-
als, fruits, onion etc. in all the major produc-
tion centres in Maharashtra; and 

by Government and when it is likely to be 
implement? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. 

(b) Does not arise. 

Change of Terminal of Sahyadri ex-
press 

205. SHRI VAMANRAO MAHADIK: Will 
(b) if so, the steps Government propose the Minister of RAILWAYS be pleased to 

to take to meet the demand of railway wag- state: 
ons there? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. 

(b) Does not arise. 

Suburban traffic zona for Bombay-Puna 
Industrial Belt 

204. SHRI VAMANRAO MAHADIK: Will 
the Minister of RA'LWAYS be pleased to 
state: 

(a) whether there is public demand from 
the Bombay-Pune industrial belt to formu-
'ate separate suburban traffic zone for the 
Bombay-Pune traffic users; and 

(a) whether ~here is public demand to 
change the terminal of Sahyadar Express 
from Dadar Central to Bombay V.T.; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) The change in the terminal point of 
Sahyadri Express will resuH in reduction of 
the load of the train as Bombay V. T. Platform 
cannot handle of longer train and, therefore, 
not considered desirable. 

Tida' Power Project In Orissa 

206. SHRI ANADI CHARAN DAS: Will 
(b) it so, the details of the plan proposed the Minister of ENERGY be pleased to state: 
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(a) whether any techno-economic evalu-
ation was carried out for tidal power project 
in Orissa; 

{b} if so, the finding thereof and the 
decision taken thereon; and 

(c) if not, the details of Government's 
action plan to utilise tidal power for Orissa? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) No techno-eco-
nomic evaluation of any tidal power project in 
Orissa has been carried out by the Central 
Electricity Authority. 

(b) Does not arise. 

(c) At present, the Government has no 
action plan to develop tidal power in Orissa. 

Industrial Development in Orissa 

207. SHRI ANADI CHARAN DAS: 
SHRI BHAJAMAN BEHERA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government prppose to 
give priority to Orissa in the matter of indus-
trial development through the special pro-
grammeta remove regional imbalances; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). The industrialisa-
tion of a State is primarily the responsibility of 
the State Government concerned. However, 
in order to promote industrialisation and 
reduce regional imbalances, the Central 
Government offers a number of incentives 
such as priority in the grant of industrial 
licences, concessional finance, exemption 
from income-tax etc. to entrepreneurs set-
ting up units in centrally declared backward 

areas. In the case of Orissa, a total of 8 
backward districts are eligible for such con-
cessions. In addition, the Central Govern-
ment has also sanctioned 3 growth centres 
to Orissa under the No Industry District-
Infrastructural Development Scheme which 
are under various stages of implementation. 
Growth centres are also proposed to be 
established in Orissa under the new Growth 
Centre Scheme. 

Rail Network In North·Eastern Region 

208. SHRI SONTOSH MOHAN DEV: 
Will the Minister of RAILWAYS be pleased to 
s1ate: 

(a) wh~therthe railway net-work in North 
Eastern region, more particularly in Tripura 
State is scanty; and 

(b) if so, the programme for expansion 
of this net-work for the development of rail 
coverage in this region? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) Construction ot six new line projects 
totalling 323 kms have already been ap-
proved in the Region. Two of these have 
been opened recently. 

Provision of passengers bus at Cancut 
Airport 

209. SHRI G.M. BANATWALLA: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether Government propose to 
provide passenger buses at Calicut airport in 
Kerala for taking passengers from and to the 
aircraft and from the airport to the city and 
back especially in view of heavy rains in the 
areas; and 

(b) ~ so, the tim~ by which the buses 
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would be provided? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVlA TION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (d) During the 
monsoons, Indian Airlines provides trans-
port to passengers between the terminal 
building and the aircraft. The State Govern-
ment of Kerala has arranged transport be-
tween Calicut airport and the city on pay-
ment. 

Introduction of Train between iudhiana 
and Chandigarh 

210. SHRI KIRPAL SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether it is proposed to start a train 
from Ludhiana to Chandigarh; 

(b) if so, when this proposal is likely to 
materialise and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. 

(b) Does not arise 

(c) Resource and operational con-
straints. 

Railway Link Between Kadia and Beas 

211. SHR\ K\RPAL S\NGH: wm the 
Minister of RAil WA Y be pleased to state: 

(a) whether there is a proposal to pro-
vids a rail link between Kadia and Beas in 
Punjab for ~asy movement of military equip-
~nt and other supplies in a shorter time; 
and 

(b) ~ so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 

GEORGE FERNANDES): (a) Ther. is no 
such proposal at present. 

(b) Does not arise. 

Trlchur-Guruvayoor Railway Line 

212. SHRI K. MURALEEDHARAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the present state of Trichur-Gu-
ruvayoor Railway line; and 

(b) when it is likely to be completed and 
commissioned? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) 19.5% work 
completed. 

(b) Its completion would depend upon 
availability of resources in coming years. 

Royalty of Crude Oil and Gas produc-
tion from Bombay Hig h 

213.SHRIPRATAPRAOB.BHOSALE: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether requests have been re-
ceived for payment of roy a~y to Maharashtra 
on oil and nalural gas production from 
Bombay High; and 

(b) it so, the details thereot and action 
taken thereon? 

THE MINISTEROFPETAOlEUMAND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) Yes, Sir. 

(b) In 1988 the Government of Mahar-
ashtra requested that the State may be paid 
royahy on crude oil and natural gas pro-
duced offshore. The constitutional position 
is that the exclusive rights to all minerals. 



261 Written Answers PHALGUNA 22,1911 (SAKA) Written Answers 262 

including crude oil and natural gas, lying 
within the te~ritorial waters of the continental 
shelf of India, vest in the Union of India. As 
such, all royalty from the offshore production 
of crude oil and natural gas accrues to the 
Central Government only. The State Gov-
ernment has been informed accordingly. 

Violation of Safety Norms by Indian 
Airlines 

214.SHRIPRATAPRAOB.BHOSALE: 
Will the Minister of CIVIL AVIATION be 

them available on a nominal price; and 

(c) if so, the details thereof and ~ not, the 
reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) No, Sir. 

(c) This will leave scope for confusion 
and travelling public will find it inconvenient. 

pleased to state: Shortening of time and Route Distance 
of Express Trains 

(a) whether the attention of Govern-
ment has been drawn to the VIolation of 216. SHRI GANGA CHARAN LODHI: 
safety norms by the Indian Airlines; Will the Minister of RAILWAY be pleased to 

state: 
(b) if so, the details thereof; 

(c) whether Government have taken 
any action in thiS regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) No specific case 
of violation has been reported. 

(b) to (c). No action is required in view of 
answer to (a) above. 

Printing of Railway Time Tables 

215.SHA/PAATAPAAOB.BHOSAlE: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether railway time-tables are 
printed twice a years; 

(b) whether instead of re-printing of time 
tables, Government propose to bring out 
supplementaries indicating the changes as 
compared to the main time table and to make 

(a) whether there is any proposal to 
reduce the running time and route distance 
of some express trains; 

(b) it so, the details in this regard; and 

(c) whetherthe frequency of these trains 
will also be increased? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) to (c). Keep-
ing in view the traffic demands and availabil-
ity of resources acceleration, diversion and 
increase in frequency of trains are planned 
for at the time of revision of Time Table in 
May and November every year. The details 
of May '90 Time Tables are not yet finalised. 

Setting up of New Industries In Punjab 

217. SHRI KAMAL CHAUDHRY: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether there is any proposal for the 
establishment of central public sector under-
takings and setting up new industries in 
Punjab; 
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(b) if so, the details thereof; and 

(c) the steps taken or proposed to clear 
the proposals? • '. 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) There is no application for 
grant of letter of intent for setting up of a new 
un~ in Punjab in the Central Public Sector. 
However. during the calendar years 1987 to 
1989. 206 applications were received for 
grant of letters of intent for setting up of new 
undertakings in Punjab. 

(b) and (c). Out of the aforesaid 206 
applications, 47 applications have been 
approved and the letters of intent granted to 
the applicants. Of the remaining 159 appli-
cations, 98 have been rejected/otherwise 
disposed of and 61 applications are at 
various stages of processing. It is the con-
stant endeavour of the Government to dIs-
pose of all industrial licence applications as 
exped~iously as possible. 

[ Translation] 
Number of Registered Aircraft 

218. SHRI HARSH VARDHAN: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) the number of aircraft of various 
Public Undertakings, Companies, Private 
Individuals, Flying Clubs and States Gov-
ernments, registered for flights separately; 

(b) the details of aircraft with Public 
Undertakings and the seating capacity of 
each; and 

(c) the number of registered aircraft with 
the Indian Airlines, Air India, Vayudoot and 
the National Airports Authority of India, 
separately? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) to (c). The requi-
site information is furnished in the State-
ments I, II and III given below: 

STATEMENT ·1 

(a) The number of registered alrcrafts with Public Sector Undertakings, Companies, 
Private individuals, Flying Clubs and State Governments is as follows:-

1. Public Sector Undertakings 177 

2. Companies 68 

3. Private Individuals 5 

t Flying Clubs 142 

5 State Governments 33 
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(c) Number of registered aircrafts with the Indian Airlines, Air India, Vayudoot and the 
National Airports Authority of India:-

Inidan Airlines 

Type Number 

Airbus A320 14 

Airbus A300 11 

Boeing 737 24 

HS-748 3 

F-27 4 

Air India 

Type Number 

Boeing 747 12 

Airbus A300 3 

Airbus A310 6 

Vayudoot 

Type Number 

Oornier 00-228 9 

HS-748 8 

F-27 3 

Agro Aviation Division, Vayudoot 

Type Number 

Basant 16 

Beaver 3 

Piper Pawnee 2 
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Type 

8ell47 helicopter 

Bell 206A helicopter 

Cheetah helicopter 

National Airports Authority 

Type 

Dakota DC-3 

HS-748 

Dornier DO-228 

[English] 

Power Production in Eighth Plan 

219. SHRI HARSH VARDHAN : Willthe 
Minister of ENERGY be pleased to state: 

(a) the total quantity of electricity likely 
to be produced at the beginning of the Eight 
Plan and the Total demand thereof; 

(b) the gap between demand and pro-
duction of electricity at the end of the Eighth 
Plan; and 

(c) the details of the schemes proposed 
to be undertaken for production of electricity 

Number 

Number 

2 

2 

during the Eight Plan? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) to (c). The target 
for electricity production at the beginning of 
the 8th Plan is 25.3 billion units as against an 
estimated requirement of 269 billion units 
approximately. 

Additional capacity of 38369 MWs is 
proposed to be installed in the Eight Plan 
comprising 7434 MWof hyde!. 30230 MWof 
thermal and 705 MWof nuclear capacity. 

The gap between demand and produc-
tion of electricity at the end olthe Eighth Plan 
is likely to be :-

Peak deficit 11453 MW (16.3%) 

Energy deficit 3028 MU (0.8%) 
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[ Trans/atlon) 

Replacement of Saloons by Passengers 
Coaches 

220 SHRI HARSH VARDHAN Will the 
MInister of RAILWAYS be pleased to state 

(a) the number of BO-wheel and 4-wheel 
saloons with the Indian Railways and the 
purpose for which these are utilised, 

(b) whether, with a view to curtdln the 
expenditure these saloons are proposed to 
be replaced by passenger coaches 

(c) If so, the details thereof and 

(d) If not the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES) (a) There IS one 
tWin-Saloon for the President of India In 
addition to 285 bogies (8 wheelers) and 473 
(4-wheelers) Inspection Carnages on all the 
nIne Zonal Railways These Inspection 
Carnages are used for camping dUring In-

spectlons, Window trailing track and other 
running inspections for Railway Officers at 
all levels 

(b) No, Sir 

(c) Does not anse 

(d) With the inCreaSing use of SOphlstl 
cated technology, optimal utilisation ot Rail -way assets, paramount need for safety, 
unaVOidable site Inspections Inherent In 
workmg arrangements and out-door work 
Involved en the Railways for Officers makes 
It essential to provide for these mobile in-
spection carnage faCilities 

Frequency of Trains on Salempur 
Barhaz Railway Line 

221 SHRI HARIKEWAL PRASAD Will 

the Minister of RAILWAYS be pleased to 
state 

(a) whether It IS proposed to run a train 
on Salempur-Barhaz line four times a day, 
and 

(b) If so, when and If not, the reasons 
therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES) (a) No, Sir 

(b) The eXisting two pairs of trams are 
considered adequate for the present level of 
traffiC on the section 

[English] 

Exemption of Tripura-Calcutta sector 
from Inland air travel tax 

222 SHRI SONTOSH MOHAN DEV 
Will the MInister of CIVIL AVIATION be 
pleased to state 

(a) whether the only effiCient means of 
transport from Tnpura to Calcutta IS by air, 

(b) If so, whether Government propose 
to subSidize the air travel faCIlity byexempt-
mg It from Inland air trCl"ei tax, 

(c) whether the hike In air fare effected 
from July 1, 19B9 has been made applicable 
to thiS sector also, and 

(d) If so, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN) (a) Yes, Sir 

(b) to (d) The Inland Travel Tax has 
been leVied by Government @ 10% of baSIC 
fare With a view to mobilise additional re-
sources and IS Uniformly applicable on all 
domestIc atrtravel IndIan Alrlmes fare levels 
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in the North Eastern Region including the 
Calcutta-Agartala sector are already lower 
level by about 17% when compared to the 
fares in the rest of the country. Besides, 
Vayudoot has also introduced Janta serv-
ices between calcutta and Agartala on a fare 
having a subsidy element of 33%. 

Rail Link between Agartala and 
Kumarghat 

223. SHRI SONTOSH MOHAN DEV: 
Will the Ministe r of RAILWAYS be pleased to 
state: 

(a) whether the survey for construction 
of rail line between Agartala-Kumarghat has 
been completed; and 

(b) the details In this regard and when 
the preject IS likely to be completed and 
commissioned? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, SIr. 

(b) It is difficult to state at this stage the 
details of the project or when it is likely to be 
completed and commissioned. 

Super Fast Trains on Kumarghat-
Guwahati and Kumarghat-Calcutta 

sections 

224. SHRI SONTOSH MOHAN DEV: 
Will the Minster of RAILWAYS be pleased to 
state: 

(a) whether it is proposed to introduce a 
daily pair of super fast train from Kumarghat 
to Guwahati and another pair from Kumarghat 
to Calcutta and vice-versa; and 

(b) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. 

(b) Operational & resources constraints. 

[ Translation] 

Second Class Railway Compartments 

225. SHR1 GANGA CHARAN lODHI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government propose to 
formulate scheme to improve the conditions 
of second class railway compartments; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). A 
statement IS given below. 

(c) Does not arise. 

STATEMENT 

(a) & (b). Steps taken to improve the 
condition of Second Class Coaches:-

1. Provision of cushioned berths in 
Second class day coaches. 

2. Provision of cushions in Second 
Class Sleeper Coaches. 

3. Increase in water tank capacity on 
broad gauge coaches from 1272 
litres to 1820 litres and on metre 
gaguefrom 960 Inresto 1206 mres. 

4. Drinking water facilities on long 
distance trains. 

5. Water coolers on Second class 
sleeper and day coaches on trial 
measures. 

6. Bacteria free drinking water on trial 
measures. 
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7. Progressive vestibuling of impor-
'tan1 Mail and Express trains. 

8. To Improve cleanliness of bath-
rooms, high pressure water jets at 
terminals and enroute. 

9. Provision of Mobile train cleaning 
staff on selected trains. 

Reinstatement of Railway Employees 
Dismissed in 1980-81 

226. SHRI BALESHWAR YADAV: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether a large number of employ-
ees at Loco running staH were dismissed 
during 1980 and 1981; 

(b) if so, the details thereof; 

(c) whether Government are consider-
ing to reinstate such employees in railway 
service; and 

(d) if so, by what time? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a)and (b). About 
611 loco running staff were dismissed/re-
moved froln service under Rule 14til) of the 
Railway Servants (Discipline & Appeal) 
Rules, which corresponds to clause (b) of 
the second provIso to Article 311 (2) of the 
Constitution. Such action was taken in con-
nection with the mass agitation launched by 
the Loco Running Staff Association in the 
early part of 1981, in which about 13,000 
running staff too~, part. While taking action 
under Rule 14(ii) it is not necessary to tollow 
normal disciplinary procedure. The action 
taken against these loco staff has been 
upheld by a Constitution Bench of the Su-
preme Court in July 1985. 

(c) and (d). There is no proposal to 
reinstate these employees excepting as a 
result of appeals/revision petitions made by 
individual employees or as p~r Courts' final 

orders. 

[English] 

Air Taxi Service 

227. SHRIBALESHWARYADAV: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether Government have decided 
to authorise some private parties to operate 
air taxi service; 

(b) if so, the details thereof and the non-
resident Indians among them; 

(c) whether Government have received 
any representation to remove obstacles in 
conducting this service; and 

(d) if so, the details thereof and the time 
by which these would be removed? 

THE MINISTfR OF ENERGY AND 
MINISTER ClvifAVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. A re-
vised scheme for Air Taxi operation was 
approved and become operational in Octo-
ber, 1989. 

(b) So far eight parties have been given 
a clearance in prinCiple. They are: 

(1) Mis Delhi Gulf Airways Services 
Pvt. Ltd., New Delhi. 

(2) Mis Asia Funds Ltd., New Delhi. 

(3) MIs Dalmia Resorts International 
Pvt. Ltd., New Delhi. 

(4) MIs Capt. Priyadarshan Pandey, 
Denmark. 

(5) Mis Air Asiatic Ltd., Madras. 

(6) Mis Maneckji Aviation Pvt. Ltd .. 
Bombay. 

(7) MIs India International Airways Pvt. 
Ltd .• New Delhi. 
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(8) MIs Tata Iron & Steel Company 
Ltd., New Delhi. 

Out of these, India International Airways 
Private Ltd. has completed all formalities 
and obtained the AirTaxi Operators' permit. 
Capt. Priyadarshan Pandey of Denmark and 
Mr. Praful Patel of MIs. Asia Funds Ltd., New 
Delhi have been promoted by NRls, How-
ever, except MIs. Delhi Gulf Airways Serv-
ices Pvt. Ltd., Bombay, and MIs. Maneckji 
Aviation Private Ltd., Bombay, all other par-
ties propose to import aircraft under NRls 
investment. 

(c) and (d). Some representations have 
been received requesting for duty conces-
sions, liberal repatriation formula, conces-
sions in landing and navigational charges 
and adding more airports to the list of 
airports for operation of airtaxi etc. Prospec-
tive aii taxi operators have been requested 
to discuss among themselves and come up 
with more cogent proposals for removing 
obstacles. 

[ Trans/ation] 

Gas Based Power Projects 

228. SHRI MITRA SEN YADAV: Will 
the Minister of ENERGYbe pleased to state: 

(a) whether any programme has been 
chalked out to set up gas-based power proj-
ects; 

(b) if so, the details thereof; and 

(c) if not, the difficulties being faced in 
setting up these power projects? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). Yes, Sir. 
A capacity of 7484.7 MW of Gas based 
power projects is proposed to be added 
during the Eighth Plan period. 

(c) Does not arise. 

[Eng/ish] 

Setting up of Agro-Based in Orissa 

229. SHRI BHAKTA CHARAN DAS: 
Willthe Ministerof INDUSTRYbe pleased to 
state: 

(a) whether there is a great scope of 
setting up agro-based industries in Orissa; 

(b) if so, the steps taken to explore the 
possibility of se1l:ng up such agro-based 
units in Orissa; and 

(c) the details of the programme of 
Government in thot regard? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH)' (a) and (c). The Government 
of Orissa have accorded top priority in their 
latest industrial policy for the development of 
agro-based and food processing industries 
in the state. The various steps taken in this 
regard are as under: 

(i) The realistic assessment of the 
available agro resources has al-
ready been done; 

(ii) Setting up of Food Processing 
Industrial Complex at Muniguda of 
Koraputuv District; 

(iii) The Central Food Technical Re-
search Instrtute, Mysore has al-
ready prepared a techno-feasibility 
report and a Master Plan for the 
proposed industrial complex at 
Muniguda on the request of the 
State Govt; 

(iv) Identification of the entrepreneurs 
who may be interested in setting up 
agro-based units in the State is 
under process; 

(v) Reputed manufacturers and Mar-
keti:1g Houses dealing in agro-
based industries are also being 
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approached for technical and mar-
keting assistance 

Enquiry into I.A. Airbus A·320 Crash 

230 SHRI SHIVRAJ V PATIL 
SHRI BHAKTA CHARAN DAS 
SHRI R N RAKFSH 
SHRI HARISH RAWAT 
SHRI KALP NATH RAI 
SHRI D M punE GOWDA 
SHRI SRIKANTHA DAnA 

NARASIMHARAJA WA-
DIYAR 

PROF P J KURIEN 
SHRI S KRISHNA KUMAR 
SHRI un AM RATHOD 
SHRI P M SAYEED 
SHRI HET RAM 
SHRIYASHWANTRAOPATIL 
SHRI NATHU SINGH 
SHRI PARAS RAM BIiARD-

WAJ 
SHRI VIJAY KUMAR 

MALHOTRA 
PROF YUDUNATH PANDEY 
SHRI BHAGEY GOBARDHAN 
SHRI BANWARI LAL PURO-

HIT 
PROF MAHADEO 

SHIWANKAR 
SHRI P C THOMAS 

Will the Mlntster of CIVIL AVIATION be 
pleased to state 

(a) the number of lives lost and esti-
mated loss of property In the Indian Airlines 
Airbus A-320 crash at Bangalore airport on 
February, 14, 1990, 

(b) the amount of compensation paid 
for the dead and Injured passengers and the 
amount recoverable from the Insurance 
company for the loss of the Airbus and death 
and InJunes to the passengers, 

(c) the outcome of the enquiry ordered 
Into this crash, and 

(d) the remedial measures taken to 
provide safety to passengers and to avoid 

the recurrence of such accidents? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN) (a) 90 passengers 
lost their lives I n the Indian Airlines Airbus A-
320 crash at Bangalore on 14th February, 
1990 

(b) The Airbus A-320 aircraft VT-EPN 
was Insured wrth the General Insurance 
Corporation of India for US$ 50 million The 
aircraft has been surveyed by the Insurers 
and the claim Will be settled In accordance 
With the terms of the Insurance Policy 

The amount of compensation payable 
to the families of the deceased and to the 
Injured passengers IS governed by the Car-
nage by Air Act, 1972 The work relating to 
the payment of compensation IS In progress 

The compensation payable to the fami-
lies of the deceased passengers Will be 
reimbursed by the General Insurance Cor-
poration of India In accordance With the 
Insurance PoliCY of the Indian Airlines 

(c) The Court of InqUiry apPOinted to 
Investigate the cause of thiS aCCident IS due 
to submit Its report by 31st May, 1990 

(d) The Government have aPPOinted a 
Technical Committee to evaluate the state of 
preparedness of Indian Airlines for the safe 
operation of the A 320 aircraft and to submrt 
Its Interim an long term recommendations. 
The Interim report of the Committee has 
been received and further necessary action 
IS being taken In the matter 

[ Trans/atlon] 

Industrially backward Districts In Uttar 
Pradesh 

231 SHRI RAMLAL RAHI· Will the 
Minister of INDUSTRY be pleased to state: 

(a) the names of the districts In Uttar 
Pradesh declared as industrially backward 
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districts under the Central Investment sub- 'B' CATEGORY 
sidy scheme; 

(1 ) Ballia 
(b) whether district Sitapur has also 

been declared as industrially backward under (2) Basti 
aforesaid scheme; and 

(3) Faizabad 
(c) if so, the number of letters of intent 

for setting up of industries issued during the (4) Jhansi 
last three years and the reasons for not 
setting up these industries so far? (5) Rae Bareilly 

THE MINISTER OF INDUSTRY (SHRI 'C' CATEGORY 
AJIT SINGH): (a) and (b). A statement 
giving the names of districts declared indus- (1) Azamgarh 
trially backward in Uttar Pradesh is given 
below. Sitapur has been declared as a Cate- (2) Badaun 
gory 'C' backward district. 

(3) Bahraich 
(c) The number of letters of Intent 

issued for district Sitapur was one each in (4) Barabanki 
1987 and 1987 and two in 1989. Monitoring 
of letters of rntent is primarily the responsibii- (5) Bulandshahr 
ity of the State Governments concerned. 

(6) Degria 
STATEMENT 

(7) Etah 
'A' CATEGORY 

(8) Etawah 
(1 ) Banda 

(9) Farukhabad 
(2) Fatehpur 

(10) Ghazipur 
(3) Hamirpur 

(1 1 ) Gonda 
(4) Jalaun 

(12) Hardoi 
(5) Jaunpur 

(13) Mainpuri 
(6) Su~anpur 

(14) Mathura 
(7) Kanpur Oehat 

(15) Moradabad 
(8) Chamol; 

(9) Pauri Garhwal (16) Philiphit 

(10) Tehri Garhwal (17) Pratapgarh 

!11 ) Uttar Kashi (18) Rampur 

(12) Almora (19) Shahajahnpur 

(13) Pithoragarh (20) Sitapur 

(14) Dehra Dun (21 ) Unao 

(15) Nainital 
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11.10 hr •• 

MOTION UNDER RULE 342 

Situation In Jammu and Kashmir 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHAI MUFTI MOHAMMAD SAYEED): Sir, 
I beg to move: -

"That the s~uation in the State of Jamm u 
and Kashmir be taken into considera~ 
tion: 

The prevailing situation in the Kashmir 
valley which is very grave is the cumulative 
result of inadequate politiCal and administra~ 
tive response to a series of developments in 
the valley which spurred public disenchant-
ment in the efficacy of political process and 
administrative machinery to deliverthe good. 
These also provided a fertile ground to the 
fundamentalist, subversive and anti-national 
forces to re-group themselves with the aid 
and assistance of forces operating from 
across the border. (Interruptions) 

MR. SPEAKER: I am on my legs. Please 
s~ down. Yes, Mr. Saituddin Soz. 

(Interruptions) 

[T rans/ation] 

SHRt MUFTI MOHAMMAD SAYEED: 
It seems as if you are not interested in 
listening to anything. 

. (Interruptions) 

MR. SPEAKER: You have not been 
permitted. Please sit down. Shri Soz may 
please speak. 

(.Interruptions) 

[Eng/ish} 

PROF. SAIF-UO-OIN SOZ (Baramulla): 
In this noise, I did not listen to what Shri Mufti 

Mohammad Sayeed said. But if he was 
making a reference to Kashmir and if he is 
proposing discussion under Rule 342, then I 
raise objection to his moving this motion 
because he is no longer in charge of Kashm ir 
affairs. Only Shri George Fernandes can 
move the motion. In my opinion, he is a party 
to all killings and atrocities in Kashmir. I can 
never allow him to move the motion. Shri 
George Fernandes should move the motion 
because there was a presidential order 
yesterday that Shri George Fernandes would 
hold additional charge of Kashmir affairs. 
We did not raise objection to that because 
Kashmir situation is like that. H you want to 
discuss about Kashmir and if Government 
wants to move a motion here, it should be 
only by Shri George Fernandes, not by Shri 
Mufti Mohammad Sayeed. 

MR. SPEAKER: Shri P. Upendra. 

(Interruptions) 

MR. SPEAKER: I have called upon Shri 
P. Upendra. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): It is a collective responsibility. 
It is the discretion of the Govern ment to allow 
any Minister to make a statement. 'Shri 
George Fernandes is going to intervene in 
the debate today. 

MR. SPEAKER: It is up to the Prime 
Minister to choose who has to speak. Since 
the Prime Minister has chosen the Home 
Minister, I will now call upon the Home Min-
ister. Mr. Mufti Mohammad Sayeed . 

( Int9m.1ptions) 

PROF. SAIF-UO-OIN SOZ: He is not 
the man who should move. I request the hon. 
Prime Minister, if he wants consensus on 
Kashmir and if he wants peace in Kashmir, 
Shri Mufti Mohammad Sayeed should take 
his seat. Shri George Fernandes should 
initiate the discussion. 
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MR. SPEAKER: It is the collective re-
sponsibility of the House and it is up to the 
Prime Minister to decide who should speak. 

SHRI SAIF-UO-OIN SOZ: Shri George 
Fernandes is holding chaF{)e of Kashmir 
affairs under presidential order. I requestthe 
han. Prime Minister to ask Shri George 
Fernandes to initiate the discUssion. 

SHRI N.G. RANGA (Guntur): They 
claim that the motion moved by Shri Mufti 
Mohammad Sayeed should have prece-
denceoverthe adjournment motion because 
it is being moved on behalf of the Govern-
ment. May I know, now that the Prime Minis-
ter happens to be here, who is in charge of 
Kashmir affairs now? Is it Mr. George Fern-
andes or is it Mr. Mufti Mohammad Sayeed? 
If it is Mr. George Fernandes, then it is not 
rightthat he should intervene sometime later. 
It is the Minister concerned who is supposed 
to be in charge of it, who can make the 
statement. (Interruptions) 

PROF. SAIF-UO-OIN SOZ: Han. 
Speaker. Sir, I have a via media in this issue. 
If you want a consensus on this vital issue, 
the choice before you is Mr. George Fernan-
des. (/ntenuptions) 

SHRI R. UPENDRA: Mr. Speaker. Sir, 
it is for the Government to decide as to who 
is to make the statement and not for them to 
decide. (Interruptions) 

PROF. SAIF-UD-DIN SOZ: Let the 
Prime Minister make it. ~ agree with that. 
( Intenvptions) 

Let the Prime Minister himself make it or 
let Mr. George Fernandes who holds charge 
of Kashmir affairs. make it. But there is no 
place for Mr. Mufti Mohammad 
Sayeed. (Interruptions) 

[ Translation] 

MR. SPEAKER: Mr. Sathe, whosoever 
may speak on behalf of the Government, 
how can it be a matt. of dispute? 

( Interruptions) 

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Speaker, Sir, when you have given the ruling 
and the name of the hon. Minister has been 
called. why do they still insist on 
arguing? (Interruptions) 

SHRI KALKA OAS (Karol 8agh): Mr. 
Speaker, Sir. Mr. George Femandes will 
also intervene as the hon. Minister of Parlia-
mentary Affairs has stated. They are not in 
favour of soiving this problem. (/ntemlp-
tions) 

SHR! MOHAMMAD SHAFI (Srinagar): 
Mr. Speaker Sir. people are being kmed 
there indiSCriminately and they are unwilting 
even to listen. (Interruptions) 

SHRI SAIF-UO-OIN SOZ: Kashmir has 
been turned into a graveyard. (Interruptions) 
The Govemor has destroyed the State. 

SHRI VASANT SATHE (Wardha): Mr. 
Speaker. Sir, I think the HOLise is interested 
in discussing this very important matter in all 
seriousness. Therefore, I submit that you 
would be setting a good precedent if. as per 
the business rules of the House. the hen. 
Minister Shri George Fernandes, who is 
notified as the Minist 3r in charge of Kashmir 
Affairs, makes the statement. I am telling this 
without any disrespect to my good friend Shri 
Mufti Mohammad Sayeed. I think let Shri 
George Femandes initiate it or if the han. 
Prime Minister is so good enough he himseH 
can initiate this debate under Rule 342 as we 
have been doing. Let it be initiated. Let 
proper perspectives from the Government in 
the light of the Delegation that has gone 
there and in the light of the new appointment 
of Shri George Fernandes and the Advisors 
etc. be placed before the House and the 
country. Let us have a debate. h is in this 
view that I am asking Shri George Fernan-
des to make the statement. I have no disre-
spect to my good friend Shri Mufti Moham-
mad Sayeed. (Interruptions) 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): Mr. Speaker, 
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Sir, may I submit that I quite agree with 
Vasant Satheji that this is a matter of serious 
concern for all of us. I also want to thank the 
parties who have come together in consulta-
tion to evolve a common approach to the 
problem of Jammu and Kashmir. That is the 
challenge we face today. The statement that 
is being made in the House is the statement 
of the Government. It is not the statement of 
any individual Minister. It is the statement of 
the whole Government. So, I would say that 
when the Home Minister or any Cabinet 
Minister is speaking, he is making a state-
ment on behalf of the Government. There is 
no personal statement made. Shri George 
Fernandes will intervene inthe debate. (Inte,-
ruptions) 

I would request that this Government 
should not be fractionated into individuals. It 
is a Cabinet System of collective responsibil-
ity. (Interruptions) 

MR. SPEAKER: No further discussion 
on this. I do ,)ot want any further discussion 
on this. 

( Interruptions) 

PROF. SAIF-UO-OIN SOZ: The I walk 
out of the House. 

11.20 hrs. 

[At rhis stage, Prof. Saifuddin Soz left the 
Hous8J 

( Intenvptions) 

SHRI G.M. BANATWALLA (Ponnani): I 
would like to know what is the fate of my 
Adjournment Motion. 

MR. SPEAKER: I have not given my 
consent to that. 

(Interruptions) 

MR. SPEAKER: Shri Mufti Mohammad 
Sayeed to continue. 

11.21 hr •• 

[At this stage, Shri G.M. 8anatwa/la and 
Shri Ibrahim Sulaiman Sait left the House1 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): 
There has been a sharp deterioration in the 
situation since April, 1988. The extent of 
people's alienation from the mainstream is 
apparent from the near total boycott of the 
recent elections and increasing public sym-
pathy with the militants with the help from 
across the border. increased militancy in the 
form of more and more explosions, selective 
killings and attacks, particularly on the sym-
bols of Central as well as State authority 
resulted in a climate of fear and suM.1ion 
of the Government machinery in the State. 

The situation in the Valley at the time of 
imposition of the Govemor's Rule on Janu-
ary 19, 1990, following the resignation of Dr. 
Farooq Abdullah represented a grim picture 
characterised by total paralysis of adminis-
trative machinery and disruption of the secu-
rity and the law and order fabric in the Valley. 
The State Govemment appeared to have 
neither the will nor the capacity to put through 
strong measures to meet the offensive 
launched by militants. The various seces-
sionist forces had regrouped in an organised 
manner and political adivity in the Valley had 
virtually ceased, while militants had esca-
lated the tempo of their violent activities. 

Since the imposition of Governor's Rule 
determ ined efforts are being made to restore 
the authority of the State and bring back 
normalcy. There has been revamping of 
administration at various levels with a view to 
making various components of administra-
tion functional and improving the coordina-
tion as also toning up of intelligence network 
and police machinery. The presence of 
Central Para-military forces has been aug-
mented and steps have been taken to 
strengthen the vigil on the border. 

Our neighbouring country's-continuad 
assistance to the s8C8Ssionist elements in 
the Valley in a vigorous manner is a cause of 
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grave concern. We have concrete evidence 
regarding assistance in the shape of arms, 
inspiration and guidance being received by 
the militants from across the border. We also 
have information regarding large number of 
training camps being run on the other side of 
the border to train the militants. Its further 
attempt to internationalise the issue has 
added a new dimension to the situation. 

The situation in Kashmir calls for firm 
and resolute measures for reasserting the 
authority of the State and restoring nor-
malcy.1t will involve isolating and containing 
secessionist elements in an effective man-
ner and toning up of intelligence and admin-
istrative machinery. A new vigour is also 
required to be injected in the local admini-
stration and police machinery. It also calls for 
measures for winning aback confidence of 
people through initiation of political process 
and implementation of various pecple-ori-
ented measures on the economic front. 
Conditions are also to be created in which 
the people who have left the valley for Jam mu, 
Delhi and other places in the country can 
return to their homes. 

The Central Government is fully alive to 
the situation and keeping a close watch. 
While we have taken necessary steps to 
counter our neighbouring country's offen-
sive, we reiterate our resolve to defend the 
country's integrity and secular institutions. 
We also caution the rulers of our neighbour-
ing oountry against showing undue interest 
in what is essentially an intemal matter of 
this country. Besides, initiation of various 
administrative measures as outlined above, 
political initiative has also been taken with a 
view to evolving a national oonsensus for 
tackling this problem. The Prime Minister 
has already held a meeting with senior lead-
ers of major poUticai parties on 7th March, 
1990 and a delegation comprising leaders of 
these political parties also visited Srinagar 
on 8th March, 1990 for making an on·the-
spot study of the situation. This visit was 
followed by a Review Meeting held by Prime 
Minister on 10th March, 1990, with the lead-

ers of these political parties. A joint state-
ment was also issued after the meeting, 
reassuring the people of Jammu and Ka-
shmir about maintaining the identity of the 
State and underlining the need for reviving 
the political adiv~y. It further expressed the 
resolve that no sinister designs against the 
unity and terr~orial integrity of India shall be 
permitted to succeed and made an appeal to 
the misguided sections of the people in 
Kashmir Valley to abjure violence and take 
recourse to peaceful ways for the redressal 
of their grievances, for which abundant 
opportunities existed within the Constitution 
of India. As discussed in the Meeting, a 
Cabinet Minister has been appointed to 
coordinate Jammu and Kashmir affairs and 
an Advisory Committee comprising the rep-
resentatives of the political parties to assist 
the Minister has been set up. 

The Government of India has been 
rendering all possible assistance to the State 
Government to meet the situation. The 
Government is totally committed to main-
taining territorial integrity and unity of the 
country and foil the nefarious designs of 
secessionist and subversive elements oper-
ating in the Valley. The people of the country 
stand united in this resolve and sinking our 
differences. 

SHAIG.M.BANATWALLA: I have given 
notice of an amendment to this motIOn. My 
amendment is: 

"Add at the end of the motion, 
'regret that. ..... .. 

MR. SPEAKER: There is no motion 
now. He has only spoken. Shri Vasant Sathe 
to speak. 

SHRI VASANT SATHE (Wardha): I am 
glad that the Government has come forward 
to have this very important matter, that con· 
cerns the entire nation, discussed on the 
very first day of business ..... . 

SHAI G.M. BANATWALLA: What hap-
pened to the supplementary list of business? 
You have circulated a supplementary list of 
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business and therein the motion has been 
given to ~ moved by Mufti Sayeed Sahib. 
What happened to that? let us know what 
we are taking up right now. 

MR. SPEAKER: You please go through 
Rule 342. As per Rule 342 we have taken up 
this discussion and the House has con- / 
sented to take up this discussion under that 
rule. 

SHRI G. M. BANA TW ALLA: But what 
happened to the list of business which has 
been circulated? It speaks about the motion. 

MR. SPEAKER: Now the discussion is 
as per Rule 342. It gets precedenc.e. 

SHRI G.M. BANATWALLA: But it 
speaks about the motion and if there is a 
motion there will be an amendment. 

SHRI T. BASHEER (Chirayinkil): Sir, 
you seem to have not taken this matter i,n all 
seriousness. Actually, in the List of Business 
for today, which we received, there is ...... 
(/nterruption$) I am on a point of order. 
(interruptions) 

MR. SPEAKER: There is no point of 
order. 

(Interruptions) 

MR. SPEAKER: You may please take 
your seat. I have not permitted you. 

( Interruptions) 

SHRI T. BASHEER: Sir, I have been 
trying to catch up your eye all through the 
time. You give me the time to speak. (Inter· 
ruptions) 

MR. SPEAKER: Yes. Now, you may 
speak on the point of power. 

( Interruptions) 

SHAI G.M. BANATWALLA: In the 
Revised list of Business for today, item No. 
S says that this is a Motion. I seek to amend 

the Motion. (Interruptions) 

MR. SPEAKER: Shri Basheer is on a 
point of order. L81 him speak. 

SHRI T. BASHEER: Sir, what I would 
like to say is that you have shown lack of 
importance to this. (Interruptions) 

MRSPEAKER: letShriBasheerspeak. 
Other hon. Members may take their seats. 

( Interruptions) 

SHRI G.M. BANATWALLA: Sir. you 
said this is a Motion. I have given a notice of 
amendment. But, before disposing of that, 
you are takir,g up other matters. 

MR. SPEAKER: I am disposing of that. 
Now, you take your seat. 

SHRI G.M. BAN ATW ALLA: You have 
circulated the Motion. I have given an amend· 
ment to that Motion. 

SHRt T. BASHEER: Actually. what I 
would like to say is that the way in which you 
are dealing with the subject is not fair. You 
have shown lack of importance to the sub-
ject. Today, when I received the Revised List 
of Business I saw that there is a discussion 
under Rule 193, which is to be raised by Shri 
Mufti Moham mad Sayeed. Then, I wondered 
as to how a Minister can raise a discussion 
under Rule 193. (Interruptions) Sir, the Rule 
is there. It is for a Member to raise, after 
seeking clarification from the Minister. I can 
read the relevant Rule. (Interruptions) Let 
me complete, Sir. 

MR. SPEAKER: You may address the 
Chair and not others. 

( Interruptions) 

SHRI T. BASHEER: After that, when 
we came here, we received another Revised 
List of Business which says that the existing 
item No.8 may be substituted as 'A Motion'. 
If it is so, I would like to know under this Rule, 
where is the Motion, what is the procedure 
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adopted, what is the state of things, what are 
we hearing from the Minister and what are 
we hearing now. There is no motion at all. I 
cannot understand. Please let me know what 
procedure you are following. 

SHRf KAMAL NATH (Chhindwara): 
Now, the issue is that whether this is a 
discussion under Rule 193 or 342. There is 
also an Adjournment Motion. But, there is no 
ruling on the Adjournment Motion. 

MR. SPEAKER: I have already given. 

( Interruptions) 

SHRI KAMAL NA TH: It is an important 
matter and an Adjournment Motion has an 
element of censure. Is this matter serious 
enough to have consideration? (Interrup-
tions) I would like to know whether it is a 
discussion under Rule 193 or 342 orthis is a 
Motion moved by the Government. (Inter-
ruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, I have one submis-
sion to make. You issued an agenda and the 
House taking into account the seriousness 
and, of the matter adopted the motion to 
suspend the Question Hour. What more 
seriousness can be there? Even after sus-
pension of the Question Hour and top priority 
being accorded to this matter, some people 
are making efforts to stall discussion on this 
subject because they are themselves re-
sponsible for this state of affairs as it devel-
oped while they were in power. Therefore, 
my point is that this discussion should be 
allowed ,0 continue. Those who are staging 
a waik-cut today are themselves respon-
sible for it. 

[English] 

SHRI P. UPENDRA: Sir, it is a very 
serious discussion. As the leaders of the 
parties opposite know, recourse to this rule 

has been made on the basis of a consensus 
arrived at in your ch~mber. It is proper on the 
part of the leaderto allowthe Membersothat 
we do not waste our time in discussing this 
matter. 

MR. SPEAKER: Yes. 

SHRIG.M. BANATWALLA: Iwillformu~ 
late my point of order and request that you 
please hear me now. 

Sir, first of all, the Members were taken 
with surprise to read the motion which has 
been substituted for item 8, namely, that the 
situation in Kashmir be taken into considera-
tion. It is a motion under rule 342. Before we 
could apply our mind to the notice that was 
given, you even admitted the motion and you 
even allowed the Member concerned, 
namely, Shri Mufti Mohammad Sayeed, to 
move that motion also. 

Now, running against time, we are here 
writing out notices and rushing these to you. 
I have rushed two notices during these few 
minutes with me while protesting that my 
adjournment motion on Kashmir situation 
has not been allowed by you. My two notices 
are with respect to this discussion under rule 
342. 

My first submission is that discussion 
under rule 342 is a discussion under a mo-
tion. The motion is: 

"That the situation in Kashmir be taken 
into consideration." 

My first notice is about an amendment to the 
motion. That amendment to the motion is 
that at the end add: 

"and regret that Government policy led 
to the present deteriorating situation." 

Now this is one notice of my amend-
ment given to the Government. 

SHRI P. UPENDRA: Which Govern-
ment? 
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SHRI G.M. BANATWALLA: The Gov-
ernment is your Government. (Interruptions) 
Government means the Government in 
power. (Interruptions) I need not educate the 
hen. Minister for this. (Interruptions) 

The second notice is also under rule 
342. This rule says that the main motion 
moved by Shri Mufti Mohammad Sayeed 
can come up for discussion unless a Mem-
ber moves another substantive motion. So, 
my another notice is a notice on a substan-
tJve motion that instead of taking up the 
present motion of Shri Mufti Mohammad 
Sayeed, the House should take up the mo-
tion: 

"That th is House regrets that the policy 
of the Government led to the deterio-
rating situation inJammu and Kashmir." 

If you are not prepared to accept my 
amendment to the motion, then, at least you 
will have to accept my substitute substantive 
motion under rule 342. (Interruptions) I quote 
rule 342: 

"A motion that the policy or situation or 
statement or any other matter be taken 
into consideration shall not be put to 
the vote of the House, but the House 
shall proceed to discuss such matter 
immediately after the mover has con-
cluded his speech and no further ques-
tion shall be put at the conclusion of the 
debate at the appointed hour unless a 
member moves a substantive motion 
in appropriate terms ... " 

I have already given you a motion in 
substantive terms, also. I request that Iny 
substantive motion be accepted. I had no 
time to give it earlier becaus~ the motion has 
come right now. I have given you substantive 
motion in substitution of the motion of the 
hon. Minister for Home Affatrs. My substan-
tive motion says that instead of the motion of 
the han. Home Minister, the House should 
take up the following motion: 

"That the House regrets that the pres-

ent situation is due to the policy of this 
Government. " 

MR. SPEAKER: Please take your seat. 
I will again read Rule 342 for the benefit of 
the hon. Members of the House. Rule 342 
says: 

"A motion that the policy or situation or 
statement or any other matter be taken 
into consideration shall not be put to 
the vote of the House, but the House 
shall proceed to discuss such matter 
immediately after the mover has con-
cluded his speech and nofurtherques-
tion shall be put atthe conclusion of the 
debate at the appointed hour unless a 
member moves a substantive motion 
in appropriate terms to be approved by 
the Speaker and the vote of the House 
shall be taken on such motion." 

So, accordingly, I think it is an order that 
I should allow Mr. Sathe to speak. And then 
you can move your substantive motion. Now, 
Mr. Sathe can speak. 

( Interruptions) 

MR. SPEAKER: That can be taken up 
at the conclusion of the debate. Things are 
clear and hence, Mr. Sathe can proceed. 

( Interruptions) 

[ Translation] 

PROF. SAIF-UD-DIN SOl: I am unable 
to understand as to what is their problem? 

SHRI MADAN LAL KHURANA (South 
Delhi): You had staged a walk out and 
therefore would you know? (Interruptions) 

[English] 

SHRI VASANT SATHE: As I said, it 
shows the urgency of the matter that this 
House on its very first day of dealing with its 
business has taken up this important matter 
even by suspending the Question Hour. Sir, 
Kashmir situation has become so grave in 
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the last few months that even the represen-
tative of the Government there seems to feel 
that it is practically on the point of no return. 
I am not going to take up this matter in a spirit 
of acrimony as to who is responsible or who 
is not responsible. Ultimately, I think, we will 
have to decide as to what this entire Parlia-
ment is going to do and send a m~ssage not 
only to the people of this country but to the 
whole world that we are not going to allow 
anyone to tamper with the integrity and unity 
of India. I believe this is the spirit of this 
debate. Now, what is the seriousness of the 
matter? Today in Kashmir, all political and 
civil processes have come to a standstill. 
Even the Governor now says that the elec-
tion of the earlier Government was rigged. 
Who is going to be happy and who is propa-
gating day in and day out in Pakistan and all 
over the world quoting the Governor him~ 
self? You know what is happening. What are 
the political forces available in Kashmir? 
One is National Conference which has its 
roots into the last village of the State. One 
mayor may not agree with this. If some 
people feel otherwise, they will not agree 
with this. But the biggest political force is the 
National Conference. Then they may not 
also agree with the views of the Congress. 
The present Government mayor may not 
agree that another political force that was 
active was the Indian National Congress. No 
other political force was there. Now, sud~ 
denly a new force, namely, Jamait-e-Islami 
which is totally in favour of Kashmir going to 
Pakistan, has come up. Another force which 
has come up is JKLF, viz., Jammu and 
Kashmir Liberation Force. Sir, whatevercriti-
cism that can be levelled against the Con-
gress Government's rule in this country in 
the last 40 years, at no stage have we ever 
supported an anti-secular, an anti-national 
force or an un-popular Government in Ka-
shmir. This at least is borne out. What has 
happened today? You send a representa-
tive, your Governor and the first act he does 
is that he dissolves the Assembly, peoples' 
elected Assembly. Not only this, kindly see 
his attitude to the people, all the people-
see how it is turned-in the name of trying to 

be firm against the militants. Shri George 
Fernandes and others who had gone in the 
delegation to Srinagar can oorrect me if I am 
wrong. I have been told that the Governor 
himself says that all political forces have, 
become irrelevant and the only relevant 
political force to whom he is giving credibility 
is JKLF and he says that he has given them 
whatthey are asking for-azadi. This is what 
JKLF is asking for. They say that they want 
independence, azad;, nothing short of it will 
do. This is the crux :A the matter and that is 
the firs! and the most important point to be 
discussed and decided by the entire House. 
I would like to know even from those who 
have sympathy for Shri Jagmohan whether 
they are in favourof handing over Kashmirto 
JKLF. Are they in favour of declaring inde-
pendence of Kashmir in the spirit in which 
some people are asking for an independent 
Khalistan in Punjab, or even worse because 
an independent Kashmir everybody knows 
will only support Pakistan; and no one else? 
It will totally go into the lap of that country. Is 
this what you are aiming at? Are you in 
favour of this? I do not give any importance 
to an individual; he is representative of the 
Government of India, the Prime Minister. I 
have also not given much importance to the 
fact that the Deputy Prime Minister leads the 
delegation and the Governor does not deem 
it fit even to receive him. That is a small 
matter and it is for1he Deputy Prime Minister 
to take cognizance of it. 

I was saying about the attitude of the 
Governor. Here is an authority representing 
the Government of India, who has now let 
loose on the people of Kashmir a reign of 
repression in the name of curbing the mili-
tants. Can you imagine a situation of declar-
ing the imposition of curfew there for the 
whole month? It was mentioned that it was 
valid for the entire month of February and on 
the top of it, it will also contin ue for the whole 
of March. What is this? That means that the 
people cannot gofortheir namaz. The period 
of Ramzan is coming. What will happen in 
the valley if the entire people are going to feel 
that they are going to live in a reign of 
curfew? Why has this situation arisen? This 
situation has suddenly taken this turn be· 
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cause of this attitude of the representative of 
the Government of India, called the Gover-
nor. What does that gentleman say today 
about all the political forces there and what is 
he going to do? 

Our good friend, Shri George Fernan-
des, has been given the authority to coordi-
nate and look into the entire matter of Ka-
shmir; of course, he will be supported by 
advisors, representatives of various political 
parties. The intention is good, but if one 
wants to translate it into action, the first thing 
that has to be done is to restore some kind of 
political process there and political process 
to assist the secular forces, to assist the 
national forces, to assist those who are clear 
in their minds that Kashmir is inalienable part 
and parcel of India. Unless such persons are 
assisted, how will you restore a political 
process which will bring Kashmir and the 
people in the mainstream once again? If 
simultaneously you have an authority which 
keeps on saying openly to our own represen-
tatives or to the Delegation who go there, 
including all political forces, trade union 
organisations and all others-there were 
representatives who had gone there from all 
parties-when they asked this question to 
him. hesaid; "everyone is irrelevant, theonly 
force which is relevant is (a) JKLF and (b) 
Jamait-e-Islami." I am amazed of this. This is 
my first concern. 

If this is the attitude which is going to be 
taken by a representative who is in charge of 
governance of Kashmir-because coordi-
nation is another thing-I do not think Shri 
George Fernandes who is today in charge of 
governance. his orders will prevail. His or-
ders, I would like to know. Of course, the 
Prime Minister will make it clear, whether 
George Fernandes' orders as Minister of 
Cabinet will prevail over the Governor's 
whether he will be able to give directions to 
the Governor and the Governor will have to 
abide by the orders. It is because under the 
Constitution I do not know how this dichot-
omy will function. When you had appointed 
a Governor superseding virtually the As-
sembly by bringing in the President's rule, 
how will it function? 

As far as permission of the President is 
concerned, that is a.legal matter. But the fact 
is, what will be the repercussions of this 
complete divergence of approach, attitude 
and views of these two authorities? I had 
read hon. George Fernandes' statements. 
He feels that the political process is neces-
sary to bring back sanity into the whole 
situation of Kashmir. He can correct me 
when he intervenes, if I am wrong there. But 
this is what I had gathered from his state-
ments. 

But as far as what the Governor had 
done and stated all these days is totali), 
contrary to this approach. Therefore, today if 
anything is to be done in Kashmir, my -col-
leagues particularly from National Confer-
ence will speak. They had launched and 
given many examples of what is happening 
there. But I would like to emphasise this 
aspect. The most important thing is to re-
store political, democratic, secular and na-
tionalist process in Kashmir and heip all 
those in Kashmir in restoring these things. 
We cannot say that majority of Kashmir have 
been pro-Pakistanis, all these years. No-
body can make an allegation that the brave 
Kashmiries who took the brunt of infiltrators 
from Pakistan in 1947 would ever agree or 
succumb to this pressure in any way of 
surrendering to Pakistan orbeing swaliowed 
by Pakistan. Because, the whole culture of 
Kashmir, of which everyone is proud of-4he 
beauty of Kashmir, the beauty of language of 
Kashmir, the entire heritage of Kashmir-
will get wiped out the day Kashmir valley. 
particularly gets swalloed by the marauders 
of Pakistan. Everybody knows that there 
would be no Kashmir culture left. 

What was the sanctity of Article 370? 
The sanctity was that we wanted to retain, 
maintain, preserve and protect that culture. 
Any suspicion that anything coming from 
outside. anybody from any part of India 
acquiring properties. acquiring lands, and 
the poor people of the Kashmir Valley par-
ticularly not being able to resist it-that would 
go againstthe preservation of their culture ... 
( Interruptions) 
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Now we are seeing a new feature. (In-
terruptions) Fair enough; you say so. That 
the cat will be out of the bag, I know when I 
say this. (Interruptions) I would realty like to 
know from this Governmen!.... (Interrup-
tions) You speak it; I do not mind; you speak 
it out. Have the courage to say so; I would 
love to hear you. Those who are of the view 
that Article 370 should be done away with, let 
them speak it out on this occasion openly; 
and then let me know from the Government, 
let me know from the han. PriJ'Tle Minister 
and Mr. George Fernandes and others 
whether they agree ... (Interruptions) 

~ 

SHRI VISHWANATH PRATAP SINGH: 
Sir. I want to say here and now that we stand 
by Article 370. (Interruptions) 

SHRI VASANT SATHE: Thank you 
very much. (Interruptions) 

SHRI LK. ADVANI (New Delhi): After 
all. if this is the occasion for every party 
reiterating its stand given to the people in 
their manifestos, the Prime Minister has done 
the right !hing by emphasizing what his party 
laid the people; and I will say that I believe. 
and my party believes, that this situation 
would not have arisen if, as Dr. Mukherjee 
had demanded, Article 370 had been 
scrapped. (Interruptions) And today also ... 
( Interruptions) 

I can teR you, and I can tell the Congress 
benches that this is too jejune a device to try 
to divide us. We appreciate it... (/nterrup· 
tions) I respect his viewpoint, and I believe 
that it is his duty to repeat what he has told 
the people; and I say that it is my duty to say 
that my party will continue to stand for the 
abrogatioQ of Artide 370 ... (Interruptions) 

Mr. Speaker, Sir; Mr. Vasant Sathe 
wanted us to state our position. The Prime 
Minister has stated his. I have stated my 
own. (Interruptions) But I would say that 
today the situation in Kashmir is too serious 
for us to be playing politics with each other. 
There is no scope for playing politics. And 

what is being said is onty playing politics. 
( Interruptions) 

MR. SPEAKER: Now Mr. Sathe. 

(Intenvptions) 

SHRI L.K. ADVANI: let us not play 
politics. let us deal with the situation; let us 
not play politics. (Int9rruptions) 

MR. SPEAKER: I have not called oth-
ers. Yes, Mr. Bhogendra Jha. 

SHRI BHOGENDRAJHA (Madhubani): 
Sir, I think what the Prime Minister has stated 
on the point of Article 370 is not only his 
party's manifesto. As the Prime Minister, he 
has stated it; and that is the Government's 
stand, which we are supporting. 

SHRI VASANT SATHE: Now we have 
the picture a little clearer. Why do I say that 
this is a policy matter, and a very serious 
policy matter? I was not trying in any way to 
divide the main crutch given by the BJP to 
the Government. (/ntemJptions) I was not, 
nor am I interested. Sir. they have already 
stated that they stand by their manifesto. 

It is absolutely clear. You have reiter· 
ated it, made it further clear again; right from 
Dr. Shyama Prasad Mukherji's time till Shri 
Advaniji's time, till today you are clear in your 
view that Article 370 be abrogated. Here is a 
main party which is supporting the present 
Government. The Prime Minister himseH 
has in no uncertain terms stated that they will 
not in any way abrogate Article 370. They 
are supported by the Marxists also. (Inter-
ruptions) I have stated my position right in 
the beginning. (Interruptions) 

SHRI RAM NAIK (Bombay North): Are 
you supporting the Government or not? What 
is your stand? You must state your stand 
clearly whether you are supporting the 
Government or not. (Interruptions) 

SHRI VASANT SATHE: I cannot help 
those who cannot follow English. (Interrup-
tions) I have very clearly stated that the 
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whole purpose of Article 370 as enshrined in 
the Consfitution was to protect the cultural 
identity of the people of Kashmir. (Interrup-
tions) This is our stand. If this is the stand of 
the main supporters of this Government, and 
if the Governor there is pursuing a different 
policy, you have to reconcile your stand and 
the Governor's stand. What is it that you are 
asking for? If they say that Article 370 should 
be taken away, then whom are they support-
ing? They are encouraging the demand of 
the JKLF and legitimising it. When they say 
that they do not feel secure, they do not have 
their cultural identity preserved and pro-
tected, this is their legitimate apprehension, 
look at this major party; your supporters are 
saying so. Therefore, they want independ-
ence. If this is not a logical conclusion and 
the corollary, what else it is? ts the BJP hand 
in glove with JKLF indirectly? Is this what 
they are aiming at? The demand for inde-
pendent Kashmir, liberation of Kashmir, is 
the demand they encourage. Is this the ob-
jective of this important organisation of this 
country, the main supporter of this Govern-
ment? If this is so-it was rommon knowl-
edg&-everybody was saying that the pres-
ent Governor is, in fact, a nominee or at least 
recommended ..... . 

[ Translation] 

SHRI VUAY KUMAR MALHOTRA 
(Delhi Sadar): He was appointed by Shri 
Rajiv Gandhi and Shrimati Indira Gandhi. 
You should also disclose what Shri Rajiv 
Gandhi had told Shri Jagmohan and mem-
bers are eager to know it. 

SHRI VASANT SATHE: You are ..... . 

SHRIVUAYKUMARMALHOTRA: You 
are trying to take undue advantage of him in 
order to cover up your own misdeeds. You 
were going to appoint him as a Minister and 
today you are saying that he is our nominee. 

[ Translation] 

SHRI VASANT SATHE: I would like to 
clarify. Please listen. (Interruptions) 

[English] 

I am glad that Mr. Malhotra has made a 
statement. H anyone who enjoyed earfierthe 
blessings of Mr. Rajiv Gandhi goes to that 
side, he becomes a pariah. Is this what you 
are trying to say? If anyone who had earlier 
blessings or who was a supporter of Mr. 
Rajiv Gandhi, who called Rajiv Gandhi 
Krishna, Rama, goes to that side, he be-
romes a paragon of virtue. Is this what you 
are trying to say? Okay. But then do not have 
any grievance. There are many. (Interrup-
tions) 

[ Translation] 

SHRI VIJA Y KUMAR MALHOTRA: 
Those who are sitting with you, used to hurl 
abuses till recently. (Interruptions) 

SHRI VASANT SATHE: There are 
several hon. Members on your side who 
were with us previously. (Interruptions) 

[English] 

Man must be judged by his action. H 
today the Governor is behaving in a manner 
which is against the interest of this country, 
against the interest of the nation, is encour-
aging divisive tendencies, fissiparous forces 
in Kashmir, Sir, that will be the height of 
treason, nothing short of it, because anyone 
who supports secessionist forces, seces-
sionist movements, secessionisttendencies 
can be condemned nothing less than being 
guilty of treason and this is what I charge the 
present representatiV'e of the Government of 
India in Jammu and Kashmir of being very 
openly supporting this organisation called 
JKLF.I would really like to know from anyone 
on that side whether they will plead and 
support this nefarious organisation, either 
Jamait-e-Islami or JKLF, by anything be-
cause that will be as good as supporting an 
other secessionist force Khalistan. 

Sir, this is the seriousness that we are 
faced with today in this country. Whilst you 
allow and particularly the geographical situ-
ation of both these parts, both Jammu and 
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Kashmir and Punjab contiguous, Sir, in both 
these parts if such tendencies grow, you can 
understand how detrimental it will be for the 
interest of unity and integrity of this country. 
This is what has happened because of the 
soft policy whateverg rievance orcondemna-
tion you may make, our Government atleast 
stood firmly in a non compromising attitude 
against the terrorists, even at the risk of 
personal life we never succumb to the terror-
ists or say that we will have any deal w~h the 
terrorists. Therefore, Sir, today... (Interrup-
tions) I cannot argue w~h ignorant peo~le. 
The major point in this discussion therefore 
is this. How are we going to bring back the 
nationalist, secular, progressive forces once 
again to have their voice, their coming into 
the mainstream of national life of this coun-
try, the democratic national life of this coun-
try? How are we going to encourage this 
process? How are we going to correct imme-
diately this most dangerous trend headed, 
abated by no less a person than the Gover-
nor representing the authority of the Presi-
dent and the Government of India? How are 
you going to curb him, his approach and his 
attitude of encouraging the anti-national, 
subversive, secessionist forces like theJKLF 
and Jamait-e-Islami? This is the main issue. 
This is the crux 01 the matter. We can assure 
right now that anything that this Government 
will do again to restore Kashmir to the main 
process, the political, democratic. national-
ist, secular process, would be most welcome 
and we will give our full support. But if they 
still encourage the voices which have been 
raised her and reiterated by the leader of the 
BJP that they want to hit at the very root of 
cultural identity of Kashmir, if this is still going 
to be encouraged. I do not see any way of 
trying to find a solution to the situation of 
Kashmir although the Prime Minister has 
made it very clear just now his attitude to-
wards the cultural identity of the people of 
Kashmir as enshrined in Article 370. This is 
what I would like to emphasize. I hope these 
issues will become clear in this debate. 

( Translation] 
SHRI KAlKA DAS (Karol 8agh): You 

are making a reference to the BJP but I 
would like to take this opportunity to tell you 
that whatever little culture of Kashmir is lett 
in the valley, it is only due to BJP. That is just 
due to the sacrifices made by the BJP. 

[English] 

MR. SPEAKER: Shri Jaswant Singh. 

SHRI G.M. BANATWALLA: You have 
promised to allow me to move my motion. 

MR. SPEAKER: At the conclusion of 
the debate. 

SHRI G.M. SANA TWALLA: Earlier you 
said that you would allow me after Shri 
Vasant Sathe and now you are saying after 
the c:o~usion of the debate. I do not know 
what is in your mind. 

MR. SPEAKER: I made it clear that at 
the cOflclusion of the debate you would be 
allowed to move your motion. 

SHRI G.M. BANATWALLA: The dis-
cussion must proceed taking in view the 
motion that I also propose to move. The 
Members speaking on the motion should 
have my substitute point also before them so 
that they are in a position to vote with an 
enlightened mind. 

[ Translation] 

MR. SPEAKER: Mr. Banatwalla, your 
Motion is there, we will take it up at the 
conclusion of the debate. 

[English] 

SHRI G.M. BANATWALLA: Then an-
other round of debate will be required on my 
motion. 

MR. SPEAKER: No. please do not 
argue that way. 

SHRI G.M. BANA TWAlLA: Shall I take 
it that that;s your promise? 
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MR. SPEAKER: That will be allowed. 

SHRI JASWANT SINGH (Jodhpur): I 
was looking forward to my senior colleague, 
hon. Shri Vasant Sathe's intervention. I was 
looking to his intervention because Ithought 
we will have a debate and not a squabble. 
His intervention was full of parochial pas-
sions, full of prejudice and was filled with 
unreason. At the end of his intervention 
lasting over an hour, not a single suggestion 
has come from this senior Member of the 
Opposition about what was referred to by 
him. Obviously, with feeling and conviction 
that it is a national problem yet not a single 
remedial step has been suggested. The inter-
vention has been a basketful of invectives. In 
1980, when late Sheikh Mohammad Abdul-
lah was the Chief Minister of Jammu and 
Kashmir, there was an incident that took 
place in Srinagar. I was then asked by my 
party and the leadership of the party. Lalji 
Advani and Atalji, to go to Kashmir and I 
went, in 1980, as a Member of Parliament. 
The inc:dent was a small incident compared 
to what is obtaining today in the Valley. A 
military truck passing through Srinagar town 
had been stoned. I went and met late Sheikh 
Sahib then. There was a rivtous mob. Single-
handedly, in a commanding performance of 
domination of public life, by the sheer weight 
of moral authority. carrying only a stick in his 
hand, he brought that crowd under control. I 
recollect the reality of that public intervention 
by a leader of the National Conference and 
I cannot but help reflecting in sadness, not as 
a point of criticism, on all the leaders that 
went in 1990, a decade later, to that very 
Sri nagar, on what they saw, how they re-
acted and what message they collectively 
and individually gave not just to the nation, 
but internationally about India's response to 
this situation that obtains in Kashmir. I do not 
have to go into the details of that visit or that 
delegation. I need merely to request my 
friends on the Opposition Benches to reflect 
very deeply that the situation in Kashmir 
today is well beyond parochial party inter-
ests. It is so grim that if you reduce the 
discussion on Kashmir to scoring petty and 
small debating points as, for example, on 
article 370, then you are missing the es-

sence of the challenge that the nation faces ... 
( Interruptions). 

SHRI G.M. BANATWALLA: You call 
article 370 as parochial. What is the attitude 
you are having towards the Constitution? .. 
( Interruptions). 

SHRI L.K. ADVANI (New Delhi): Sir, I 
just request the hen. Member to yield to me. 
I think he has made a very valid point. I wish 
to say that when my party decided to support 
this Government, at that point of time I knew 
that on article 370 this Government is com-
mitted to preservation 01 article 370. So, it is 
not a situation that has developed today that 
Mr. Sathey should have tried to highlight as 
if that is a major issue today. No. Today, 
when my party decided to support this Gov-
ernment, it was with full knowledge that they 
stand where they are and I stand where I am. 

SHRI VASANT SATHE: I beg your 
pardon. Sir, I am really surprised that hon. 
Shri Jaswant Singh Ji has said that article 
370 is a petty and parochial matter. Sir, to my 
mind Article 370, the spirit 01 the Article 370, 
is the very essence of today's entire problem 
in Kashmir and therefore, if you try to brush 
aside the reality, you can read anything into 
his honesty, I can understand. (/nterrup-
tions) Then, if you try to say that this Article 
is meaningless, irrelevant and petty, it is not 
correct. Don't say that. (Interruptions) 

MR. SPEAKE:R: Mr. Jaswant Singh is 
not yielding, please sit down. 

( Interruptions) 

SHRI G.M. BANATWALLA: The si-
lence of the Treasury benches is also con-
demnable when such a remark has been 
made by the hon. Member. Otherwise, they 
should get up and defend his position. (Inter-
ruptions) 

SHRI T. BASHEER: The Prime Minis-
ter should condemn his statement about the 
Article 370 of the ConstitutiOn. (/ntenvp-
lions). 
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[T ransiation) 

MR. SPEAKER: Please take your seat. 
e Interruptions) 

[English] 

SHRI JASWANT SINGH: Sir. I would 
like to share my perceptIOn of what I have 
called the five realities of .Jammu and Ka-
shmir, the realities about the situation as it 
obtains inside the Valley. Sir i , do hold in aU 
seriousness and with a sense of responsibil-
ity that the situation in the Valley of Kashmir 
is possibly t"'e most serious situation that the 
indian nation has faced since independ-
ence, and I.Jnless we approach the entire 
issue with that, as the back-drop of the 
situation that confronts us, we wil: wander 
into the Mrrenness and irrelevancy of petti-
ness. 

Thes900r'ld I would like to submit throug h 
you, Mr. Speaker, Sir, to the Government, is 
that my assessment about the situatIOn in 
the Valley is that it is an externally incited, 
aided, trained and abetted low-level insur-
gency ~ It is a low-level insurgency externally 
abetted and because it IS a controlled Iow-
level insurgency, there is no need for t"ose 
that are inciting it to e1gage in military terms 
the mg"'1 of the IndIan nation. Their aim is to 
continue to inflame and perpitrate that low-
level insurgency and the challenge that we 
face as a !'latinn is to contend with that Iow-
level insurvency. 

The third reality is that the present situ-
ation in Jammu and Kashmir is the conse-
quence of the last 40 years of neglect and 
misrule and if it is the consequence of the last 
40 years of neglect and misrule, there are 
stages in the sure discent of that Valley to the 
present situation. Here is the situation where 
our adversaries have repeatedly given us 
notice. whether it was in 1948 or 1 962 or 
1965 or 1971-72, that this is a spot where we 
will hurt you, that this is the spot where we 
will hit you. that this is the spot on which we 
will inflict injury. Despite these repeated 
warnings, to successive governments of 
India. if we find ourselves in the p(esent 

situation. then it is only because we collec-
tively, as a country. have not recognised the 
reality Of Jammu and Kashmir and the chal-
lenge that it poses to the Indian nation. If, 
however, Sir, beyond that larger screen you 
were to attempt to delineate the landmarks, 
as my hon. friend George Fernandes ably 
did the other day in a private conference, 
then there are some landmarks. And the first 
landmark arises in 1983. I do not have to 
describe that landmark. The second land-
mark arises in the dimissal 01 the Farooq 
Abdullah Government and the wrong instal-
12tion of Ghulam Mohd. Shah's Government 
there, wrongly and undemocratically, and 
with consequences for which we are paying 
today. 

The third landmark was the accord 
between Raji'! Gandhi and Farooq Abdullah 
and the elections of 1987. I do not wish to go 
into aspects of what happened in that elec-
tion but there is a point which is repeatedly 
being made both by the Leader of the Oppo-
sition, in private conferences, through the 
press. and by my senior leader of the Oppo-
sition, Shri Vasant Sathe, that if we keep on 
talking of Jigging , rigging and rigging, we are 
doing two things. Firstly, we are oonveying a 
message to Pakistan, because wh'en we say 
that there is no need for a plebiscite because 
we havq had successive elections in that 
Valley and if we ourselves in the same breath 
say that there is rigging, then Pakistan gets 
a tool to say 1alse elections, wrong elec-
tions'. The arguments that my han. friend 
from the Opposition put forward are feeble 
and conv~luted. The reality as obtained in 
1987 election and as indeed in the earlier 
election is known to all throughout the world 
that there has been in Jammu and Kashmir 
only one free and fair election and that was 
in 1977 when the Janata Government came 
to power ... (Interruptions). Sir, I do want to 
say, it is not because of seH-praise ... (Inter-
ruptions). I do not say it because of sen-
praise; late Sheikh Mohd. Abdullah and 
indeed Shri Farooq Abdullah themselves 
have admitted that it there was one election 
in the Valley of Jammu and Kashmir, it was 
the election of 1977-79. It is with sadness, 
Sir. that I have to come to the next stage. 
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SHRI VASANT SATHE: Dr. Farooq 
Abdull~ now said that the 1987 elr.oction 
was rigged. You don't accept that. 

SHRI JASWANT SINGH' I come to the 
next stage of wha: I call the decline of this 
Valley into chao~. And the ne)(t stage of it 
was marked by the unhappy abduction, and 
I do not wish to bring the name of that child 
who is the daughter of the Union Home 
Minister here. It is without doubt. Sil , that that 
abduction and the quid pro quo of that ab-
duction did mark a change in the dete~iorat­
ing situation in that Valley. If we do not 
collectively, as a House, recognise the ills 
and the v~rious stages by which that decline 
has set in, we would not be applying our-
selves to the real correctives that are now 
necessary. It is recognised Sir, in the words 
of Jansen. G.H. Jansen, a very able com-
mentator, writes about it. G.H. Jansen wrote 
in the month of March in two or three letters 
to the Editor in various newspapers and 
there is one which is particularly noteworthy 
in today's Times of India. I comMend it to my 
friends on the Opposition benches to read it 
and to reflect upon it. What has he said? He 
has said that the people of Kashmir valley 
are demonstrating-these are not his exact 
words-that they have crossed the thresh-
old of fear. Secondly. they are, the peopl~ 
are now moved beyond dialogue. I appeal to 
the Government and to the Opposition that 
when you begin 10 suggest about the demo-
cratic forces, about the reality of the National 
Conference and Congress. please do not 
assert only for the sake of asserting. I do 
recognise that the BJP has no strength in the 
valley, I do recognise that the Janata Oal, as 
such, has no strength in the Valley. I hold my 
friends in the Na,ional Conference in the 
deepest of personal regard and esteem. I 
share their anguish; ~ share their agony with 
them because they have their houses and 
their families are in difficulty inside the valley. 
When you say that we are the democratic 
forces and we only count in the valley, please 
reflect for a moment and think about the 
reality of where we have reached inside the 
valley. 

Sit, before , go to the other aspects 

about myhor. colleague Shri Vas ant Sathe's 
intervention, I do appeal to this House to 
reflect for a moment on how Pal<istan has 
responded to the evolving situation in Jammu 
and Kashmir or how the Pa~~istan National 
As3embJy has responded to it. It sr.ames me 
to cite that Qxampie that the two Houses of 
Pakistan, tnair Senate the thl3ir National 
Assembly, passed an unanimous resolution 
on the question of Jammu and Kashmir. 
When I S:iid I was looking forward for a 
d~bate a'1d not a squabble, it is not an 
observ<rtion of ?ersona! criticism; it is born 
out of a pain that today "' thi5 House, we do 
not recogniss 'he rpahty the nation is con-
fronted with in Jammu and Kashmir. It was 
my hope and indeed my ex?octation that 
when th& delegation led by the hen. Deputy 
Prime Minister Chaudhary [levi Laiji went 10 
Jammu and Kashmir and to the valley. the 
leadership of th~ Opposition will rise to the 
occasion and submit to Choudhary Devi 
lalji; 1et us-hom tile vaHey, from this Cen-
taur Hotel-issue a statement which will 
flash across the WOI td and that statement will 
be a statement of the unity of the entire 
political spectrum of India; it w:l: be a stiite-
ment concerning the purposefulness and 
unity of pUrPOse of the Indian nation. 'I do not 
want to g'o :ilto the details of what that 
delegatio!" actually did and how the Opposi-
tion behaved. That is now part of our past. 
But I was struck by a total sense of unreality 
when we were engaged in a discussion on 
Jammu and Kashmir as to where do we go 
from here and I consider it my dilly to reflect 
a bit on the criticism of the Governor of 
Jammu and Kashmir and aspects of the 
dissolution' of the Assembly of Jammu and 
Kashmir. I do not again have to go into the 
treatment meted out to t"e Governor of 
Jammu and Kashmir. My ~riends know well 
enough here and there about what our ap-
proach to the appointment of Shri Jagmohan 
as the Governor of Jammu and Kashmir 
was. I do not beliave that it is necessary for 
me to repeat it here' and there is a very good 
reason why I say that. The Governor is not a 
representative of hon. Viswanath Pratap 
Singhji. The Governor, when he goes to any 
State and more particularly to sensitive State 
like Jammu and Kashmir, is a representative 
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of the might of the Indian nation. He is not an 
individual that has come from South Delhi 
who wanted to contest the South Delhi Par-
liamentary Election. Now he is representa-
tive of the moral author~y of India. He repre-
sents the President. He represents the might 
of the Union of India. If you destroy the moral 
authority of that office--whateveryourdiffer-
ences of perceptions, whatever you think 
about the personality of the Governor-you 
do call into question the might of the Union of 
India. (Interruptions) 

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam): H the Governors repre-
sent the moral authority, why were the 
Governors dismissed? (Interruptions) 

SHRI JASWANT SINGH: Because my 
friends fare pre-occupied by the trees, there-
fore, they cannot see the wood. I plead with 
them to rise above it. The situation warrants 
so. Sink your differences. 

PROF. SAIF-UD-OIN SOZ: He wants 
to give J licence to the Governor. not to 
consult even the President. It is licence for 
atrocities and masscare of innocent people 
there. 

SHRI JASWANT SINGH: Sir, I c6n-
elude. The task and the challenge that the 
Union Governm ent. ..... 

SHAt VASANT SATHE: Betore you 
conclude may I request you one thing. You 
began you!' speech by saying that I did not 
make any suggestion. I would like to know. 
before you conclude, will you at least sug-
gest whether we should alienate the people 
of Jammu and Kashmir and the Kashmir 
Valley or we should try to take them with us 
to face this problem? What will be your 
att~ude? 

PROF. SAIF-UO-OIN SOZ: For com-
mitting atrocities and massacre of innocent 
people at the hands of para military forces, 
he wants licence in his hands. We shall not 
allow that. (Interruptions) 

SHRIJASWANTSINGH: lamsure,Mr. 
Speaker, Sir, that even my good friend Mr. 
Soz will not accuse me of one thing, to 
commit a reign of repression and terror in 
Jammu and Kashmir. That is farthest from 
my mouth. That is farthest from my mind. 

PROF. SAIF-UD-OIN SOZ: He is abet-
ting him in the game of massacre. 

SHRI JASWANT SINGH: When my 
hon. colleague Shri Yasant Sathe asked me 
to yield to him and asked for specific clarifi-
cation as to whether I am recommending a 
rein of repression, I am astonished about it. 

SHRt VASANT SATHE: Are you sug-
gesting that the people of Kashmir should be 
alienated? Were you to flight these tenden-
cies without the people? Can you do it? What 
is your idea? What are your suggestions to 
bring back the people of Kashmir along the 
mainstream? That is what I have asked. I 
have never said about repression. Please do 
not put wrong words in my mouth. 

SHRI JASWANT SINGH: Mr. Speaker, 
Sir, I am disappointed because hon. Vasant 
Sathe has asked for a clarification that is 
seH-evident. Of course, the people of Ka-
shmir must be brought into the mainstream. 
Of course, all this must be done. The task 
and challenge that we face today in Jammu 
and Kashmir and the Valley of Kashmir is to 
retrieve an unprecedented situation, inter-
nally and externally. I will say that great 
many of the suggestions, internally, that' 
have to make, I have already made to tbe 
Government. I do not mind repeating them to 
you here. I hold that the law and order 
situation has to be brought to a semblance of 
order. 

PROF. SAIF-UO-OIN SOZ: I assure 
this House that as long as Mr. Jagmohan is 
there, there will be no political peace in the 
State. t wonder an hon. Member like Shri 
Jaswant Singh is suggesting this. 

SHRI JASWANT SINGH: Internally, 
the challenge that the Valley of Kashmir 
poses is both administrative and political. 
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You cannot take one without the other. his 
not a chiCken and egg story. h has to be 
simultaneous, administrative and political 
measures will have to be in~iated immedi-
ately. When people ask, what is your course 
of action, I submittotheOpposition benches 
and to the Government. that so unprece-
dented is the situation that you have to think 
in terms of a two year or a three year time-
frame. Be patient because the situation in 
Kashmir is going to pose the most serious 
challenge to the conscience and collective 
responsibility of all of us. 

PROF. SAIF-UD-DIN SOZ: Why do 
you shed tears, Mr. Jaswant Singh? How 
long innocent people will be killed? (Interrup-
tions) 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, when Mr. Jagmo-
han is sent by them. he is considered to be 
a right choice and when he is our choice, 
fingers are being raised. (Interruptions) 

PROF. SAIF-UD-DIN SOZ: I would like 
to know as to how many more people are 
planned to be killed? Don't they have a 
heart? Please ask Mr. Jagmohan, what are 
his plans? 

( Interruptions) 

MR. SPEAKER: Mr. Soz, please like 
your seat. 

SHRI MOHAMMAD SHAFI (Srinagar): 
I would like to know the plan of action pro-
posed by the Government for the Valley and 
I would also like to make a request to Mr. 
Jaswant Singh to say a few words regarding 
the massacre taking place in the Valley 
these days. 

...... (Intsrruptions) ... .. . 

[English] 

SHRI JASWANT SINGH: J would 
commend to the Government the re-imposi-

tion of the administrative and political initia-
tives that this Government has to take. 

I commend the Government for having 
taken the decision to appoint a Cabinet 
Minister of the sensitivity and of the energy 
and dynamism of my good friend Shri George 
Fernandes to look after Kashmir affairs. I 
command the Government for its decision. 

I also would recommend to the Govern-
ment that when it comes to the aspect of 
bringing order and a sense of law because 
they have crossed the threshold of fear, 
please keepthe military out of it. Don't employ 
the military in aid to civil authority in the 
Kashmir Valley. (/ntsrruptions) 

Secondly I the Border Security Force 
that is in the valley is not for internal security 
duty. The Border Security Force in the Valley 
is for guarding the mil~ary installations which 
are in the Valley and which are installations 
that feed Ladakh. Therefore, do not employ 
the Border Security Force as well. 

I recommend to the Government a need 
to re-examine and strengthen the powers 
and the role of the Central Reserve Police 
Force now working inside Jammu and Ka-
shmir. 

So tar as the administrative machinery 
is concerned. I do not have any hesitation in 
sharing with this House what the Governor 
has said and he has said in the open and the 
Leader of the Opposition has also said, that 
the civil administration inside the Valley has 
been taken over. Please start with that as the 
premise. There is no Civil Administration left 
in the Valley. Therefore, when you make 
suggestions about doing this, that or the 
other, please start from that reality. There is 
no Civil Administration. I do not like to do this. 
It shames me but I must share this with this 
House. This Delegation was put up inside 
the Centaur Hotel. I am sharing it only be-
cause ~ has been widely reported. The leader 
of the Opposition, who was a Member of the 
Delegation, was met by some representa-
tives from the Valley. An Assistant Manager 
and bearers of that Hotel surrounded the 
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Leader of the Opposition and for about 15 
minutes inside the lobby of the Hotel, there 
were loud slogans against India, our Inde-
pendence and all that kind of things which it 
is not necessary for me to repeat here. I am 
saying this as an Indian because of what that 
demonstration did devote. I appeal to my 
friends in the Opposition to reflect on the 
situation as it obtains ... (Inte"uptions) When 
we talk about re-building the Administration, 
we have to rebuild it from ruins. 

Sir, in the Valley I was driven to the 
Airport. When I was driven back to the Air-
port, my friends Shri Arij Shai and Shri 
Kedarnath Sahani were with us. We drove 
through the city. I was appalled at the scone 
of sullen resentment in that city, that shut-
tered, closed city in which people were not 
moving on the streets. Please reflect on the 
challenge that this nation faces when we 
glibly talk of re-asserting democratic forces, 
re-asserting the Administration. There is 
external challenge also. I will draw the Gov-
ernment's attention to that external chal-
lenge in a very brief while because you have 
been very tolerant and patient. I commend 
the Government for containing the first diplo-
matic assault by Pakistan. The first assault 
on the Government and all of us was the 
diplomatic. assault by Pakistan regarding 
Kashmir. tt is not merely an assault on this 
Government. It is an assau~ upon all of us. 
Therefore, I commend the Government for 
containing that assault. I would like to cau-
tion the Government that that was only the 
first assault. After the snows have melted in 
the passes and the spring which is only in the 
beginning to manifest itself as the first strings 
of apple blossoms: when those snows have 
melted, the firmness and the resoluteness of 
this nation will be challenged again. It is to 
that task that (appeal to all of you, it is to that 
task to which we must collectively, unitedly 
and with one voice address ourselves. 

SHRt M.J. AKBAR (Kishanganj): Mr. 
Speaker. Sir, Parliament Sessions are the 
bread and butter of democracy. There is 
eventually an air of normalcy in our proceed-

ings. But today we open the Session with a 
common consensus on at least one thing-
that we are in the midst of perhaps the worst 
internal crisis in the four decades of our 
History. Our nation has faced external threats 
before in ~ 948, ~ 962, 1965 and 1971. But 
this is perhaps the first time when we have 
gathered to discuss matters of life and 
death-the life and death of India. It is doubly 
tragic for me both as an individual and as a 
citizen of the country that the focal point of 
this particular battle, this particular seige 
within today should be Kashmir. It is per-
sonal because at least half ot my lineage 
comes from the Valley. 

Sir, the problem of Kashmi; is as old or 
as young as the history of modern India. And 
I would like to begin by making what I con-
sider to be a very fundamental point in our 
understanding of this problem. Kashmir was 
never a matter of just geography The prcb-
lem that we are facing in Kashmir was never 
a matter of mere geography. It was always a 
matter of philosophy. It was always a matter 
of understanding what the Indian nation state 
created by the generation of freedom fight-
ers, that generation which gave us our new 
country, what they wanted the Indian state to 
be. It was, perhaps, inevitable that this prob~ 
lem should be discussed before partition. 
When this Motherland was being divided, in 
the name of religion Kashmir, in a surface 
sense, was an anachronism: a Muslim ma-
jority state, being contended for, by both 
Pakistan and India, the two children born out 
of Partition. When we read a little at the 
history of that period, ~ will be particularly 
relevant to remember the context in which 
Kashmir eventually joined India. ~ does strike 
me as a little curious that Gandhiji, who was 
the representatIve of what might be called 
the philosophy of modern India, never actu-
ally visited Kashmir in his three decades or 
more of his political life. And the first also 
eventually the last that he visited Kashmir 
was in the first week of August 1947, which 
was probably his last political act before 
part~ion overtook us. Six Prime Ministers 
have tackled the Kashmir problem since 
then. Jawaharlal Nehru, of course, had to 
face a sudden and even slightly unexpected 
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war within months of freedom. But the critical 
point that we have to recognise, even as we 
discuss the problem today, as we try to 
unravel the mystries of what happened then 
is that, when handling the matter of Kashmir, 
inspite of all other differences, every Prime 
Minister who tackled Kashmir did it by con-
tinuation of the philosophy that secularism 
and federalism must be protected. If these 
two aspects of our policy, if these two as-
peets of our philosophy were not protected, 
Kashmir would be a source of trouble rather 
than a source of strength to India. It needs to 
be, I think, remembered that when Kashmir 
came to India, and the Instrument of Acces-
sion was signed, it was not the father of the 
National Conference, Sheikh Mohammad 
Abdullah, who wanted secession, h was the 
Maharaja sitting there who wanted to remain 
outside India and indeed he did so. On 15th 
of August, 1 ~47 Kashmir was still not a part 
of our country. But an administrator of gen-
ius, not to mention a political leadership with 
moral conviction, was able to bring Kashmir 
into India. The efforts of Pandit Jawaharial 
Nehru, Sardar Patol and Shri V K. Menon 
fashioned the Instrument of Accession and 
included in it an Article which has become 
extremely controversial, Article 370. 

The Importance of Article 370 lay es-
sentially in the duality or in the two aspects of 
this philosophy; secularism had to be pro-
tected and federalism had to be protected. 
Because of the circumstances which existed 
then, Article 370 was considered necessary 
and time, as we have learnt, has not weaned 
away the necessity of that Article. One is 
pleased that a major section of the present 
alliance supports the retention of this Article 
and I hope, we all hope I am sure, that the 
Government will not be unduly influenced by 
its need for power, by its need for the pres-
ervation of this alliance to in any way dilute 
this. 

But the question that is being raised all 
over the country and the question to which 
we have to address ourselves, particularly 
from this side, is what exactly has happened 
in Kashmir in the last three or four months 
which is significantly different from all that 

has happened there in forty years. An effort 
is being made to say that all the problems 
that we are facing in Kashmir at this moment 
are really the eventual consequences of ten 
years or seven years orfive years of a certain 
policy, of a certain misrule or of a certain 
mismanagement. I would be the last person 
to go out of my way to defend mistakes. I 
don't think that the previous administration 
was above mistakes; mistakes are part of 
human behaviour. There were some mis-
takes made; but there is a very very funda-
mental difference in all that has happened in 
the past and what is happening at the 
moment. Every Prime Minister in forty years 
has kept his policy linked to the original 
policy of Jawaharlal Nehru in handling Ka-
shmir issue. 

Despite hiS differences, eventually when 
they occurred with Sheikh Abdullah, Jawahar-
lal Nehru stuck to the basic principle that 
Kashmir had to be :-uled through a local 
Government. It was, after, all, Sheikh Abdul-
lah who stood by India, who fought against 
the armed forces which came from Pakistan 
in 1948. But when we look at the situation, 
then, Pakistan's interference then and Paki-
stan's interference now, we realisethatthere 
is a great difference in our perception of the 
problem. In 1948 the masses of Kashmir 
were with India. Secessionism has been a 
factor of Kashmir politics right from the 
beginning. There has been an element which 
has always asked for secession, which has 
demanded a separate State. Sheikh Sahib 
himself, whose party was popularly known 
as Lion's Party, used to dismiss secessionist 
forces as the Baiera Party or a party of goats 
which would run away. The basis of Sheikh 
Sahib's commitment to India lay in his com-
mitment to the philosophy of secularism. the 
philosophy of federalism. However, when 
differences arose between him and Jawahar-
lal Nehru over the concept of federalism 
leading to t,e unfortunate circumstance of 
Sheikh Sahib's arrest, even then Jawaharlal 
Nehru stuck to the basic principle which was 
that Kashmir had to be ruled through a local 
Gover.nment, Kashmir had to be ru'edthrough 
a secular Kashmir Government. This prin-
ciple was consistently adhered to even when 
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the Congress left power. The Congress left 
in 19n; Mora~i Desai's Government came 
and Charan Singh's Government followed. 
Nobody ever shied away from this basic 
principle. 

But in the last three months, we have 
had for the first time since independence a 
Prime Minister who has broken that elemen-
tal principle and has decided that Kashmir 
must be ruled directly from Delhi. There has 
been one instance of President's rule in 
Kashmir and that was however, an excep-
tion because Sheikh Sahib himself asked for 
it and Sheik Sahib himself in those circum-
stances went through the process of elec-
tion. But this is the first time that this principle 
has been broken. And I believe this is why, 
that if, despite the mistakes and perhaps 
growing influence of the extremist forces in 
the Valley, till the last day of Farooq Abdul-
lah's Government one thing had not hap-
pened, that was, the masses had never 
come out in the way that they have come out 
now. H today this difference has taken place, 
it is because that continuity of poli~, a policy 
which survived changes of Governments, 
has been brokwn and it has been broken by 
a Government which'- I believe wa'1ted to 
serve its own political interests better than 
wanting to serve the national interest. 

13.00 hrs. 

Sir, Shri Jaswan1 Singh very eloquently 
described the Governor, if I remember it 
correc!ly, as a representative of the moral 
authority of India. I may just want to add one 
thing. It is that the personality and the behav-
iour of the Governor must deserve that 
honour. H a Govemor by his behaviour and 
by his practice does not deserve that honour, 
then he cannot be allowed, that privilege, no 
matter what exists on paper. 

MR. SPEAKER: Shri Akbar, you may 
please resume your speech atter lunch. 
Now, the House stands adjourned for lunch 
10 meet at 2 p. m. 

13.01 hr •. 

The Lok Sabha then adjoumed for Lunch 
till Fourteen of the Clock 

14.05 hrs. 

The Lok Sabha re-assembled after Lunch 
at five minutes past Fourteen of the Clock 

[MR. JASWANT SINGH in the Chai~ 

MOTION UNDER RULE 342 

Situation In Jammu and Kashmlr-
Contd. 

MR. CHAIRMAN: As per schedule, Shri 
Akbar may continue. 

SHRI M.J. AKBAR' Sir, I would like to 
pick up my argument with reference to a term 
used by Mr. George Fernandes, the new 
Minister for Kashmir When he used the 
phrase 'turning points', perhaps implicit in 
his use of that phrase was a view that all 
turning points were for the worse. This is not 
so. There were at least some turning points 
which were definitely turning points towards 
the better. Among them, I would like to 
reiterate the accord of 1975 in which Mrs. 
Indira Gandhi brought back Sher-e-Kashmir. 
tt was a major step forward towards the 
process of not only running Kashmir through 
a stable government but helping the larger 
process of Indian unity. And I do believe that 
1975 will go down in history as perhaps an 
even greater achievement than that of 1971. 
Since then till 1984, we saw one chapter of 
Kashmir's politics unfold. There has been a 
view expressed from all sides that what was 
done in 1984 was a mistake. I myself have 
written on the subject describing ~ as a 
mistake and I do not want to change that 
opinion now because I stand here. But I do 
believe that the accord that was reached 
between Mr. Farooq Abdullah and Mr. Rajiv 
Gandhi was an implicit effort to recognise 
that a mistake had been made; that a person 
like Mr. G.M. Shah should not have been 
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imposed; that a political process through 
which we were trying to solve this long tortu-
ous problem .of Kashmir should not have 
been interrupted so rudely. I do want to make 
a point rightaway that it seems impossible for 
me to understand how those who criticised 
the imposition of Mr. G.M. Shah through the 
use of a Governor, Mr. Jagmohan have 
condoned today what happened in 1989. 
Because if the action of 1984 was a mistake, 
then the action of 1989 must be called an 
unqualified disaster. You cannot have your 
criticism of 1984 and also your cake of 1989. 
The same logic has to apply at both the 
times. 

SHRIINDRAJIT GUPTA (Midnapore): 
it applies both ways. 

SHRI M.J. AKBAR: But it now, perhaps 
because of a partisan interest it has become 
a little fashionable 10 indulge in what might 
be called Farooq fashing. Farooq Abdullah 
has now been turned into a great sinner. 
Everything went wrong in his administration 
and all that has happened in so many year 
has been his fault and he has mismanaged 
the whole thing and so on and so forth. This 
insidious propaganda is being carried on. 
(Interruptions) 11 has now become fashion-
able to call Dr. Farooq Abdullah polrtical 
names and to make him out as great evil 
which has ruined Kashmir and his inheri-
tance is used as an excuse for whatever has 
been happening in the last three months. 
Administrative faults of Dr. Farooq Abdullah, 
yes, there were some. There are gentlemen 
on a" sides of the House who have the 
privilege of describing Dr. Farooq Abdullah 
not only as a friend but also calling him 
proudly as a political ally. I certainly do 
consider him a friend and am certainly proud 
of the opportunity to be his political ally. 
Irrespective of a few mistakes that had been 
made by his administration, the fact remains 
that Dr. Farooq Abd'Jllah's administration, 
the National Conference-Congress admini-
stration at that time played a major part in 
continuing to mobilize the people for Indian 
unity, and for the forces of secularism and 
nationalism. There is an effort to denigrade 
what happened in the elections which brought 

the National Conference-Congress Govern-
ment into power. We hear nothing about that 
election except that there was rigging. Purely 
as an aside, it seems a little wondrous to me 
after the Meham elections that some gentle-
men on the other aid. should consider rig-
g ing to be a sin, but we shan leave that aside 
forthe moment. But I there was rigging it had 
only a marginaleffed in that election and we 
must recognize this. Far more important to 
me and to everybody should be the fact that 
the alliance of National Conference and the 
Congress in that election fought against the 
communal forces, fought bravely and proudly 
against those in Srinagar who wanted Muslim 
Rashtra and against those who put up pro-
vocative banners under Muslim United Front 
in the valley. That election was a singular 
victory of the forces of nationalism and secu-
larism against those who put up the banners 
of Muslim Rashtra, who conducted a viru-
lent, theocratic campaign of the like that has 
not been seen before in the forty years of our 
democratic history. I am equally proud of the 
fact that our alliance defeated those who 
wanted Muslim Rashtra in Srinagar and those 
who wanted Hindu Rashtra in Jammu. That 
was an alliance which fought communal 
forces on both sides, which achieved what it 
set out to do. And then gave Kashmir an 
administration, a Government and a Chief 
Minister who could and did at every moment 
in its sensitive history stand up proudly and 
speak for the tri-colour and speak for this 
nation. He is after all the son of a man who 
came back in 1975 and when he died, he 
died wrth the Indian tri-colour wrapped on his 
body. Sheikh Abdullah's son lived up to that 
commitment despitethefamilys' tribulations; 
he lived up to that commitment to India 
despite all the ups and downs of their very 
tumultuous history. 

This commitment we should not ignore. 
This is the voice that was heard even in the 
last General Elections. Every time he stood 
up and wherever he went, he repeated this 
and I would like to recall what he did and said 
when he came to Kishanganj. He said that 
Kashmir was facing a threat not just from 
across the border, from Pakistan, of course, 
it was facing a threat-he spoke of that inthe 
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loudest terms. There was another sentence, 
a phrase of his which I cannot forget. What 
he meant was and he said-please do not 
elect a Government-I am facing an exter-
nal threat from across the border-which 
would only indulge in back-stabing me. He 
said-protect me at least from manipula-
tions from Delhi. 

This effort to denigrade Dr. Farooq 
Abdullah's reputation is not going to help 
either Kashmir or the country. Those who 
keep on saying that it is the Congress party 
which is playing a game in Kashmir do not 
realise what harm they are doing, because 
they are the ones who are playing the game, 
not only with Dr. Farooq Abdullah's reputa-
tion but also with the credibility of the secular 
forces in the vaUey, of the alliance in the 
valey which stO, has the courage despite all 
that has gone to speak up for India If today 
our friends of the National Conference are 
suffering, if today they stand up here and still 
talk of Indian unity knowing what is going on 
in the valley about their personal threats, 
about their families and everybody else, if 
they have the courage to come here and 
speak up for India, it is because they belong 
to the nationalist tradition: that philosophy of 
secularism and that philosophy of federal-
ism which is the basic ideology of modern 
India. 

I have stated that if 1984 was a mistake, 
then 1989 should be considered a disaster. 
It is a VIew, which I am happy to say. was 
shared by the Left, from perhaps the mo-
ment the new Governor was imposed on 
Kashmir. I use the words aavisedly I the 
Gove"'lOr was imposed on Kashmir'-de-
spite tne advise of even the friends of the 
Gover, ment-forget us saying anything; 
despite 'he advice of perhaps half the Cabi-
net They .:~id that thIS would be counter-
productive. 9ut the decision was made by 
the Prime Mmister 01 India in order to play 
what political game, I do not know. He was 
told this would be counter-productive for the 
nation. " half the Cabinet, acoording to some 
reports. were against this. and certainly the 

Left made its position clear when such talk 
was going on and later in a formal statement. 
I still remember that statement. The Left said 
that this one decision would even interna-
tionalise the issue and the implication of that 
was very clear. We would give a handle to 
our enemies in Pakistan who have, for the 
last 40 years, been trying to subvert this 
nation and who still need to stake their thirst 
for revenge for 1971, in addition to the ideo-
logical confrontation with the Indian State. 
And the experience of the last three months 
has provided us with enough evidence that 
all such forebodings only proved correct in 
the end. 

There are other speakers and I am sure 
there will be enough opportunity for them to 
detail all that has gone on in the last three 
months. I do not want to intrude into their 
time. But it does seem that Mr. Jagmohan's 
period in governance in Kashmir will be 
characterised for at least two things which 
would leave a permanent scar on the Ka-
shmiries' psyche. For the first time in more 
than 500 years, the Mira-e-Alarn procession 
could not be taken up. This Government will 
godown-Mr. Jagmohan will be nick-named 
as Curfew Governor of a Curfew Govern-
ment. Nothing else has happened in Ka-
shmir since he went thera except curfew. 

To blame only Mr. Jagmohan for this 
situation is wrong. Mr. Jagmohan may be a 
Governor, he may have done whatever he 
wanted to do, but the responsibility for this 
has to lie with the Prime Minister of India and 
with the Union Government which took this 
decision of sending him. Mr. Jagmohan is 
only an instrument of Delhi. (Interruptions) 

I have heard here that Mr. Jagmohan 
was a partner of the Congress. Indeed, he 
was. The question is not that he was a 
partner of the Congress. The question and 
the relevant point is, why did the Congress 
decide to do away with his advice? Why did 
the Congress refuse to listen to his advice. 
When that advice began to conflict with the 
national interest. It is tragic such advice, 
inspired, helped and abetted by lhose whose 
motivations were political, those whose 
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motivation had a view towards the electoral 
fortunes, is now being accepted. Perhaps 
the appoimment of Mr. George Fernandes 
as the Minister for Kashmir is an attempt to 
bridle Mr. Jagmohan, is perhaps a recogni-
tion by the Prime Minister himself that the 
decision that was made earlier was wrong. 

H that is so, I welcome it; and I hope a 
new corse will be set for Kashmir. I hope that 
a new course will be set for Kashmir be-
cause-I have said this before, and I repeat 
it-the problem is not a partisan one. It is 
perfectly human, perhaps; it is perfectly 
human that when a member of the Opposi-
tion hears of mistakes being made by the 
Government, there is a small element of glee 
in it. 

[ Trans/ation] 

That let it commit mistakes and let it this 
bring own downfall. 

[Eng/ish] 

But on this issue, it gives us absolutely 
no joy to watch the Government making 
mistakes. It is no joy to watch the Prime 
Minister making mistakes of serious nature, 
because the issue is no longer just a se"-
destruction of the Government. 

MR. CHAIRMAN: I am sorry to interrupt 
you. How much time more would you want? 

SHRI M.J. AKBAR: A little more. 

MR. CHAIRMAN: I have a time con-
straint within which I haveto function. I do not 
like to interrupt. 

SHRI M.J.AKBAR: I would like to make 
one two more points as brietly as , can. But 
this' want to say, that the issue before us is 
no longer just the self-destruction of this 
Government. If this Government self-de-
structs, I think there will be a large sigh of 
relief heaved by a lot of people; But, much 
more dangerous is the reality that this Gov-
ernment might be presiding over the seH-

destruction of this nation. That is the danger, 
that is the problem that we have to face, 
jointly I presume. And perhaps this morn-
ing's consensus is an attempt to stop this 
process of seH-destruction, a recognition-
implicit that side, and explicit this side-a 
recognition that what has happened in these 
three months, has been taking the country 
towards self-destruction. So, let us forget 
our partisan problems, our partisan views, 
and get together in order to help solve what 
is a national problem and a national crisis. 

While we in Delhi are making. I hope, 
honest attempts to meet a national crisis in a 
national manner, in the form of a consensus, 
we have reason to believe that some of the 
decisions, some of the political ideas that are 
in the process of being implemented in 
Kashmir, will create far, far greater havoc 
than we have already seen. 

I have now to speak about a creation 
similarity in the ways of the Government in 
handling both Punjab and Kashmir. In Ka-
shmir, in particular, one gets a distinct feel-
ings that the Government has voxed itself 
into a corner. The Government has contrib-
uted to this situation by its own admission. 
The Governor says that the civil administra-
tion has collapsed. Is this not a self-indict-
ment? And what temerity; H civil administra-
tion has collapsed under the present Gov-
ernment, then this Government has no busi-
ness staying around even for a day more, not 
just in Srinagar, but even in Delhi. How can 
you admit that the civil administration has 
collapsed, and then survive evon for twelve 
hours in Delhi. 

I do not want to be personal; but the 
Home Minister should have an answer to 
this. How can he allow the present in-charge 
to say that the situation has deteriorated to 
such an extent that all civil administration 
has collapsed? But not only is there no 
condemnation, there is condonation of this. 
But while matters are slipping out, very curi-
ously, we hear a very faint cry. In Kashmir, 
the Government is now toying with some-
thing which is very dangerous to our future. 
(Interruptions) Having destroyed the alliance 
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Government, and after having spent the last 
few months doing nothing more except to 
destroy the political process and the political 
parties which had any relevance in the Val-
ley, the Government is now attempting 
something which is very dangerous. It is 
attempting to shore up and cre~e, first by 
the dissolution of the Assembly-which will 
go down in the history of Kashmir as one of 
theworstdecisions.lfind a1sothatthe Centre 
is shying away from taking responsibil~y for 
that decision. There is an effort to say that 
the decision was taken unilatera"y. How can 
you allow a Governor to take a decision 
unilaterally?The Prime Minister cannot con-
done and continue a policy in which, ~ there 
is any success or any praise to be taken, 
then he stands bravely in front to take the 
praise; but if there is any mistake, then it is 
somebody else's responsibility. Then it is 
somebody else's fault . 

The Government cannot be run like 
that. So, the dissolution of the Assembly is 
an awful mistake, a terrible mistake. I have 
noticed that the Central Government and the 
Prime Minister are trying themselves to dis-
own this mistake. But these matters of per-
sonal claim, personal fame apart, this deci-
sion is injurious to the nation; it is injurious 
not only for the contempt with which the 
political process has been treated but also 
what lles in the future. 

It is being said that there will be elec-
tions within three to eight months. Then, an 
effon is being made by the Administration, 
by the Government, to prop up JKLF activ-
ists. Phrases have been used in Srinagar 
where the Governor or has said, 

[TtanslationJ 

• YOu can have freedom-

[English} 

What does this mean? h means that 
having run out of options, expressing inabil-
ity to comprehend the problem, having run 

out of solutions having run out of ideas, now 
you are making the most dangerous mis-
take, which is helping and befriending and 
holding the hands of the worst elements; are 
trying to bribe them and solve the problem. If 
you hand over Kashmir to JKLF and hand 
over Punjab to the Mann, group it will not 
solve the problem of secessionists either in 
Kashmir or in Punjab, it will only further 
worsen it because their game is far, far 
deeper and longer. There is an ideological 
factor. They are fighting an ideological battle 
ag.ainst India and they are playing a game 
with weak government, which has not been 
able to see even beyond the facade. They 
are looking for a short term option, short term 
solution in order to buy time, because, they 
have no answer. 

We are often asked about a solution. 
The problem is more than 40 years old and 
the solution is not going to be so easy. There 
have been many mistakes, perhaps too many 
mistakes made. We have to do yet some-
thing about it. We cannot give up and hand 
over the responsibility and authority to those 
who are committed to the destruction of 
India. If we have to begin process, we have 
to see what Jawaharlal Nehru did. There is 
only one way and that way is of Jawaharlal 
Nehru, the way of Indiraji. What did Jawahar-
lal Nehru do? When Sheikh Abdullah was 
arrested, he went to Bakshi Sahib, he went 
to Sadiq Sahib, we went to Kashmiris. The 
same way, the same process, the same 
philosophy made Indiraji forget the past and 
bring back Sheikh Abdullah. Of course, she 
knew that it was important that Sheikh Sahib. 
should ultimately lead the Indian Tricolour. 
In that process, it is very important that a 
political government be restored in Srinagar 
at once and this business of trying to become 
"Tough" should be stopped. When you ana-
lyse the policy of the government carefully 
you will realise that ~ seems to shake hands 
with terrorists and terra rise the innocent. It is 
immediately imperative that a civilian Gov-
ernmentorpol~ical Government be restored. 
H the Home Minister looks after Kashmir, we 
would be happy; at least, I would be happy. 
He is from that State. Let him take charge of 
Kashmir at this sensitive moment. The future 
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of India is involved there. " Kashmir cannot 
be saved, I know even Kishanganj cannot be 
saved. We would be happy to cooperate with 
you if you want to find a reasonable solution, 
a political solution. But we cannot oooperate 
with you if you adopt a policy which, even 
with the best of intentions is self-destructive. 

SHRI SAIFUDDIN CHOUDHURY: 
(Katwa): Mr. Chairman, Sir, as we have all 
agreed that none of us will try to score 
political points on this very sensitive issue, I 
shall refrain from appointing blame on one or 
the other. 

I strongly feel that what is at stake in 
Kashmir is the unity and integrity of our 
country and the situation that is prevailing 
there has not occurred overnight. It is the 
cumulative result of many years of neglect, 
maltreatment, miscalculation and all that go 
with it. 

We have said that Kashmir symbolises 
to every Indian an example of secularism, a 
glorious example when the oountry was 
divided on the basis of religion and Pakistan 
was created on the basis of Islam, a Muslim 
majority State decided to join India. We are 
all proud for that act. But Kashmir acceded to 
secularism. If we can read the statement, the 
emotions, the sentiments that were ex-
pressed at that time we will find that they 
rejected the Islamic fundamentalists be-
cause they could not identify with that kind of 
sentiment though they are by birth Islam. So, 
what attracted them is the secularism of 
India. Now apart from corruption, apart from 
scuttling of democratic process in the Valley 
or in that State, apart from nepotism, apart 
from maladministration, I understand, what 
has hurt the psyche of Kashmiri very much is 
the oollapse of secular principles in our 
country. If we are to be sincere and if we are 
to search our souls, it is not in order to 
apportion blames on each other, we have to 
find out sincerely how the people who have 
this glorious tradition are now overwhelm-
ing�y swayed by the appeal of the secession-
ists. Some of them are wanting to join Paki-
stan. Some of them are wanting independ-
ence. India has no attraction for them now. 

How is itl Here lies the aux of the question. 
What mistakes have been committed in the 
past are all known to everybody. One very 
great mistake that took place was in pre-
senting India in the form of its government in 
Delhitothe people of Kashmir andthefailure 
to ensure the development of other demo-
cratic parties in the Valley. nlat suspicion 
really alienated the people. We thought that 
the integrity of the country will be safe-
guarded in Kashmir if they are only to be 
identified with the ruling party in Delhi. It is 
the rigid understanding and on that basis the 
imposition of leadership and the political 
process which really suffocated them. The 
other point which really hurt them, I believe, 
though that cannot be an argument for the 
kind, of demand that they are making is the 
erosion of federation over the year. I have no 
doubt in my mind that secession cannot be 
talked of with them also because Kashmir 
stands as the guarantee of secularism in our 
country. I took part in the delegation,. We 
had an opportunity to talk to some people 
who came to the hotel. 

They had noth ing to demand but seces-
sion. They had nothing to ask but independ-
ence. And we asked them: "Do you under-
stand what you are claiming? H you go out 
of the country, what will happen to the rest of 
India? What will be India like? And it you are 
believers of some religion, what will happen 
to the members of the same religion in other 
parts of the country? But they had different 
kind of answer. They said: We have been 
witnessing the same kind of things-
Bhagalpur, Meerut and all that-but we have 
now this option to go out. " But what I appeal 
in all sincerity to everybody in the rest of the 
country is that we have to be very respon-
sible in our adherence to secularism. That is 
very important. 

The question of article 370 has come. 
Now one may argue that article 370 is not the 
point when the question of secession has 
come. How has that come? I believe, we 
may not try to trade charges. But the point is 
that we all are now coming to an u nderstand-
ing that we will have to have a national 
approach on this issue. My party might be 
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having a particular understanding about the 
Kashmir situation. But it is a question of 
taking a stand united!;' even on article 370. 
Just two days ago I we had an all party 
meeting and there we had adopted a unani-
mous resolution. In that resolution we had 
said that the legitima1e aspirations of the 
Kashmiri people will be safeguarded within 
the framework of the Constitution. That 
means what? That means, the recognition of 
the fact that article 370 will also be honoured. 
We are signatories to that. BJP is also a 
signatory to that. If they come to take power 
exclusively, they may try to undo it. We all 
understand the oompulsion of the situation. 

Regarding the question of appointment 
of Mr. Jagmohan, as an administrator I have 
nothing to say against him. He never wanted 
himself to go there. But the Government has 
sent him there. What option Mr. Jagmohan is 
having there in Kashmir? I have no answer 
for that But I may have asked a question: 
what option Government has? Only Mr. 
Jagmohan or something else? That is the 
point. It is not that only by administering 
everything is lost. Military is going, BSF is 
going, parra-military is going. Or are you to 
do something I else also. I do not think that 
only by BSF, para-military forces you can 
keep Kashmir with you. No, you cannot. It is 
an emotional question now. Not much of 
terrorism also took place as we had wit-
nessed in Punjab. There were not very many 
killings. But the danger of secession is more 
in Kashmir than in Punjab. There is not much 
in terms of physical feeling; it is emotional 
feeling. ft is true that for the time being all the 
political parties are irrelevant. But then the 
Govemorthere has to act more responsibly. 
Before dissolving the Assembly, did you 
have no other option. H you had the option of 
BJP there, CPM there, Congress (I) there, 
some after party there, well, dispense with 
National Conference or congress. Let some 
other nationalist take the option. What is 
your option? You have made them all redun-
dant.1 am opposed to Congress {I}. I am also 
opposed to NaUonal Conference. 1 blame 
them for many things that happened in the 

past. But they were at least holding the 
tricolour there. In the National Conference 
also there are patriotic elements. Lack of 
development is one of the allegations raised 
by the people there. Corruption is there. But 
corruption alone cannot make the paopJe go 
over to secessionism. There were so many 
allegations of corruption against the previ-
ous Government at the Centre. Where would 
they secede them? 

Will they secede from India at the Centre 
and join Marcos of Philippines? That is not 
the point. It is the emotional point that has to 
be kept in mind. Now, forthe time being. they 
are swayed by the appeal of the fundamen-
talists, by the anti-national elements. I want 
to know the kind of help that they are getting 
from across the border. Why can't we 
provent that kind of intrusion from the bor-
der? Why can't we prevent that kind of 
intrusion from the border? Why can't we 
prevent that kind of supply that they give to 
the terrorists, to the secessionists? We have 
to take every measure to see that this border 
cannot be used for that purpose. Now, the 
1undamentalists 01 Islam aretryingtoexploit 
the situation. They are trying to destroy the 
glory that the Kashmiris had. May be they 
are trying to use the mosques for propagat-
ing their secession. Jamait-e-Islami is pre-
cisely doing that. I have a document with me. 
We asked the Governor there that who are 
all the foreign people helping the anti-nation-
als. He said Pakistan, of course, but he did 
not have any document regarding the Af-
ghans-Hikmatyar and all that. I have this 
letter from Hikmatryarto his party command-
ers. Here it says that on that Jehad, the 
Muslim world has to be taken out from the 
oppressors. Regarding Kashmir, particularly 
they have said that our brothers are fighting 
there and we have to reach all help to them. 
They had this meeting on 4th February, 
1990. I am not reading out the whole thing. I 
will give you a copy. Mr. Home Minister. I 
must also place it on the Table. so, now they 
are trying to do that a kind of religious colour 
is being tried to be put on them. We also met 
so many people- Central Government em-
ployees at the hotel and also some Press 
people outside. They said: ·"ForGod's Sake" 
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-I do not believe in God, so 1 have nobody 
to hold on to Mdo not say it is a communal 
question ~ere.·. It is trua that in a very big 
way the minorities are migrating from the 
Valley. True. But no patriotic people can now 
feel secured there. Such is the situation 
there, no doubt. That is due to the totality of 
the circumstances, not due to a particular 
kind of communal passion that we find else-
where. There may be this kind of elements 
who are trying to give colour on communal 
line. It is very necessary that those who are 
migrating from the Valley are provided shel-
ter and succour properly and no attempt 
should be made to make political use out of 
this. It will be very dangerous forthe country. 
You take measures on war-footing to see 
that those who are coming out are kept very 
properly and they are not agitated and travel 
across the country and vitiate the atmos-
phere. May be, by natural expression they 
will say something that will inflame the situ-
ation. It is a very serious matter. There 
should not be any attempt to communalise 
the situation. That is the first thing that we 
can do. 

Now, what has been absent in the 
Governor? You know that we opposed his 
appointment. We in no way associate our-
selves with the continuance of the Governor 
because we know that day by day he is 
alienating the people there. Strong meas-
ures can be taken by anybody 
else .... ( Interruptions) 

SHRI IBRAHIM SULAIMAN SAlT 
(Manjeri): Did he consllit anybody at the 
Centre before the dissolution of the Assem-
bly? 

SHRI SAIFUDDIN CHOUDHURY : I 
say that the dissolution of the Assembly was 
a criminal act. Whether they consulted or not 
I do not know. But the point is that to me the 
question was how to reach out to the people, 
how this Government will reach out to the 
people there. We understood that there was 
an attempt to undermine the delegation that 
visited the Valley. But \ do not undermine the 
visit of the delegation. The situation was 
such that we could not go out in the streets. 

H curfew was to be relaxed, then in lakhs 
people would have come and told us some-
thing. May be they would have demanded 
secession, they would have demanded in-
dependence. 

AN HON. MEMBER: I think the relaxa-
tion was demanded. 

SHRI SAIFUDDIN CHOUDHURY: Re-
laxation was demanded but anyway there 
was some administrative problem. We also 
did not insist on that. He said it would be an 
administrative problem how to tackle those 
millions who come out. Anyway, that is 
another point. I am not at all going into that. 
Mr. Governor may be right in that also. I say 
that was the beginning of political process on 
the ground there and that has to continue, 
and in that now Jagmohan is irrelevant to 
me. Anybody can do the administrative job, 
any strong man. I do nol think only one man 
we have in the country, that is Mr. Jagmo-
han. No. No, that is necessary. You want to 
have firing on the people and you also want 
to shoot them down. Any body can do that. 
Butthen this new initiative that is being taken 
at the all-party consensus is that there has to 
be a Minister for Kashmir Affairs, may be an 
Advisory Committee and all that and they will 
provide political opening for the people. That 
is a very good suggestion. Now, let them 
evaluate the situation. I believe that the kind 
of feeling is now prevailing there. One can 
say that it is almost out of hand. But they 
must be told clearly that independence can 
never be given to them. They must come to 
terms and they should ready for it. Now. it is 
commonly talked about plebiscite or geno-
cide. Well that is \hefeeling. But they must be 
told that they are not to secede. They have to 
be with this country. not for any strategic 
purpose. I am telling this thing. I am telling 
this for the basic principle of secularism. If 
Kashmir goes out of this country, then tigers 
will devour this country. That cannot be 
allowed and that they must be told. They 
may be ready to shed all the blood; they may 
be ready to die there in the Valley. But that 
win be a sad aHair in the sense also that it wi" 
produce no results. What all that can be 
done for them cannot be questioned and the 
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question of Article 370 is intrinsically con-
nected with the overall question of federal-
ism of our country, and that had eroded over 
the years in the past. We have to have a 
fresh look at the whole thing. Secession 
cannot just take place on corruption and 
rigging and this and that. There has to be 
something more serious than this and I be-
lieve there are only two points-federalism 
and secularism. These are the two pillars for 
keeping Kashmir with India, not only Ka-
shmir but to prevent the emergence of se-
cessionist movement in other parts of the 
country also. It is very important. With these 
words I conclude and I have every hope that 
the Government will take the most right 
decision and will tackle the situation as it is 
demanded now. With these words, I thank 
you Mr. Chairman. 

MR. CHAIRMAN: Thank you very much 
Mr. Sanuddin Choudhury. Now, I have to 
consu~ the House in a certain matter. This 
discussion under rule 342 has already taken, 
I think, bout two hours and 45 minutes. 

AN. HON. M=MBER: Sir, we also come 
from Kashmir and we should be given a 
chance to speak. 

MR CHAIRMAN: I don't think there is 
any assumption that you will not be granted 
time, by establishing a pattern in our work-
ing. We have already taken about two hours 
and 45 minutes. The han. Prime Ministerwill 
intervene at 4.00 P.M. I would like to take the 
sense of the House that we continue to sit 
beyond 6.00 P.M. 

SHRJ VASANT SATHE: Everybody 
should have a chance to speak. In such a 
matter, I don't think we should curb anybody 
desirous to speak. 

We should given them maximum oppor-
tunity. Every n it is in the late night, we are 
willing to sit or you can take it tomorrow. 

MR. CHAIRMAN: I will not take the 
sense of the House; whether we will con-

elude this discussion today itself and we will 
give opportunity to as many Members as 
possible who wish to participate and express 
their view points, of course, not from the 
same party. So, all that I would appeal to the 
respective party whips is please limit your 
intervention because I would not be able to 
permit intervention as if we are moving in 
accordance with the standard allocations of 
time. We have to limit the intervention, Now, 
do I have the sense of the House that we will 
sit till 7.00 P.M. and attempt to conelude the 
discussion by 7.00 P.M? 

SEVERAL HON'BLE MEMBERS: Yes, 
Sir. 

MR. CHAIRMAN: Yes, wewillsittil17.00 
P.M. I will now call upon Mr. C.K.Tyagi 

[ Translation] 

SHRI K.C. TYAGI (Hapur): Mr. Chair-
man, Sir. I would like to take up the points 
raised by the senior opposition leader. Shri 
Sathe while initiating the discussion on the 
motion. The gravity of the situation in Ka-
shmir can be well judged by the fact that 
within three months of his assuming office, 
the Prime Minister has created a separate 
Ministry for Kashmir Affairs. It is only last 
week that an all party delegation Visited 
Kashm ir under the leadersh ip of the Deputy 
Prime Minister. Sir, a situation similar to that 
prevailing in Punjab has emerged in Ka-
shmir also. I would therefore, like to make a 
fervent appeal to all the hon. Members to 
rise above their party considerations and 
think in the terms of national interest. I make 
this appeal inthe lightofourpastexperience 
because in those days politics was injected 
while dealing with the Punjab problem and 
as a result of it, the then Prime Minister of the 
country had to lose her life. Today exactly 
the same situation has arisen in Kashmir 
also. It is not the creation of Shri Vishwanath 
Pratap Singh's government which is only 
130 days old. It started long back and it is a 
long story. I am very proud of Mr. Sheikh 
Abdullah for the contribution he has made to 
the secular character of the country. In this 
connection I would like to make a reference 
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to a past event when Shn Mohammed Ali 
Jinnah wentto Snnagarto enroll members to 
constitute a Political Affairs Committee of 
the Muslim League, but he could not find a 
single man for It In that state Just because of 
the tradrtlon of secularism the people of that 
state had mhented In 1952 dUring the course 
of an emotional conversation with Nehru, 
Sehlkh Abdullah had sought to know rt the 
Muslims would continue to get the same 
status and regard In secular India even after 
Nehru I am pained to say that by 1957 Mr 
Nehru, who was a great votary of secular-
Ism, had to sign an order for the detention of 
Sheikh Abdullah Within a penod of 6 years 
thereafter the Situation In Kashmir deterio-
rated further As at present there IS no sec 
tlon of people In Kashmir who thinks or the 
Imes of Pand't Nehru Here you can say 
anything But In Kashmir the same ant:-
HIndu lobby IS working which had gUided 
Shn Nehru dUring his times misguIded 
Shnmatl Gandhi and RaJlv Gandhi and It IS 
due to them that the present situatiol In 
Kashmir has deteriorated to that extent I am 
trying to ma~e my submission rising above 
the party Imes The people liKe me are of the 
view that they the day, elections were held 
In Kasrmlr In 1983, the seceSSionist move 
started In that state In those elections the 
National Conference received a maSSive 
mandate Of course, our party was not sup-
porting their Government Affair the eleetlo!" 
we used to srt In the opposrtlOn Shn Farooq 
Abdullah was a close fnend of our leaders 
He used to SIt and dine With the leaders like 
Ch Charan Singh, Atal Behan VaJpayee, 
George Saheb, Somnath Chatterjee and 
Indrajlt Gupta I remember that an all party 
conference was held In Calcutta and a 
conference was also held In Snnagar The 
then ruling party maltreated Farooq Abdul-
lah at that time and the day the ruling party 
dIsmissed the Farooq Abdullah's Govern-
ment and gave Gul Mohammed Shah an 
oppo:tunrty to form Government the founda-
tion stone of seceSSIOnism and diSintegra-
tIon of the country was laId. They may recall 
that th&y were a partner In the Government 
and at that time a white paper on Kashmir 
was published In which Farooq Abdullah 
was dubbed as an agent of Pakistan and thiS 

plea h,s Government was dismissed You 
were a party to hiS Government when the 
morale of people of Kashmir was weakened, 
and that IS what has led to the present 
Situation In the State You talked of national-
Ism and the persons like me WIIO are new 
Members of the House may appreciate It but 
I would like to recal! tnelr Farooq Abdullah's 
brothers was In the Pakistan delegation to 
UNO to assert that Kashmir IS not part of 
India And the same person was given a 
senior poSition by the then ney.ly formed 
Government under the leadership of G.,u-
lam Mohammed Shah You adopted such a 
national attitude But I would reiterate that 
thiS not the problem solely related to Janata 
Dal Congress (I), CPM or B J P The lead-
ers of the political parties and the infrastruc-
ture of the parties are well disposed from thiS 
pomt of view ThiS problem would be solved 
only WIt,", the JOint efforts of all the people, the 
Parliament, the whole country We Will have 
to sf,ow compasslor I would like to con-
gratulate our Hon Pnme Mlntster who has 
Inlt.ated the polItiCS of reconSideration In 
place of the politiCS of co'1frontatlon ~he 

beginning has been made In Purjab The 
places where Shr. RaJlv Gandhi and Shn 
Buta Singh could not dare go without tbe 
securrty umbrella Of B3F, CRPF or military 
forces, have been VISrted by our present 
Prime Minister In an open Jeep ThiS IS the 
beginning of tne politiCS of reconSideration 
Trus the new process started by Shn Vlsh-
wdnath Pratap Singh In the country IS neither 
the sole initiative of Janala Dal nor the 
personal Initiative of Shrt Vishwanath Pratap 
Singh, rather I~ IS prompted by the concern 
forthe unity and mtegntyofthecountry Thus 
the need IS to rise above the party politICS 
while thinkIng about the Kashmir problem, I 
fully agree With Shn Salfuddln Choudhury 
that some fundamentalist forces are en-
gaged In weakening the morale of Muslims 
In Kashmir h order to meet H-.,s challenge 
the morale of Muslims of Meerut, Ahgarh, 
Bhlvandl and Bhagalpur will have to be 
boosted It the Muslims of Bhagalpur feel 
disheartened and If the people reSiding In my 
constituency In the adjOining area of Meerut 
to Hash,mpur are shot dead, the people of 
Kashmir would defrnltely feel dIsheartened 
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Thus the moral of thousands of Kashmiri 
people who are inclined towards Pakistan 
will have to be boosted. Myself, my leaders 
and our party believes that the country can 
never be united with the help of guns and 
swords. If it would have been so, the Govern-
ment would have succeeded in Punjab. But 
this State has taught a lesior. not only to the 
Government but to the whole country and to 
our party in particular that the hearts of 
peoole can neOler be v,,'on over by guns and 
swords. For this purpose, the Government 
will have t_. laKe .:e:1a.:. positive steps. I 
w.)u!a like :hat S:.ri Sathe and his party 
ledders shcuk, follow into the footsteps of 
other politicai patties to rise above the party 
poiitlcs in orde' to fmd out a solution to this 
problem. 

! agree that i! Kashmir is divided today, 
no part of the country would remain unaf-
fected. National Integration has been 
achieved by' the flags of our parties. Thus the 
need of the hour IS to rise above the party 
politics while thinking about this problem. I 
would iike to mention the gravity of the pre-
vailing circumstances there and reiterate to 
Sathe Sah::), that the persons who learn 
lessons from history try to set new examp!es 
by improwlg up on the mistakes. Myasser-
tion is that !here are charges of corruption 
against the National Confererce Govern-
ment and you also agree that such incidents 
took place in the valley. 

MR. CHAIRMAN: What more time would 
you require. 

SHRI K.C. TYAGI: It IS my maiden 
speech, I would conclude within two min-
utes. 

MR. CHAINMAN: I don't want to inter-
fere. 

SHRI K.C. TYAGI: That is why my 
submission is that the morale oi our Muslim 
brothers in Kashmir is weak. Shrimati Bena-
zir Bhutto has stated that if the Berlin wall is 
removed, Wagha border should also be 

opened. Through you, I would like to submit 
to Shrimati Benazir Bhutto that if the wall of 
Berlin is removed, n Wagha border is opened, 
refugees who have migrated from Sind and 
have fighting againstthe dictatorship, would 
come to India. Wagha border will be opened 
not for the Kashmiris only. 

15.00 hrs. 

Thus the Hon. Prime Minister and the 
Defence Minister have repeatedly warned 
against ~he threat before the nation. The 
"eed, therefore, is to rise above the party 
politics and look intI.,.. the matter. This was 
emphasised in the meeting of our Parlia-
mentary Party held yesterday and earlier too 
In tre Address to the nation and in the 
Address by the President. Our party and our 
Government has resolved that despite many 
dangeros we won't let anybody take even an 
which of our land on any of our borders 
whateversacrificewe may haveto make and 
whatever price we may have to pay for 
ensuring it. Thus Mr. Chairman, Sir, while 
concluding my speech, I would again submit 
to the hon. Member of the Congress Party 
Shri Sathe and their leader Shri Rajiv Gandhi 
that they would welcome from the core of 
their hearts the effective steps taken by our 
Prime Minister in order to give a healing 
touch to the wounded and disheartened 
people of Kashmir. 

[English] 

SHR\ KAMAL NATH (Chhindwara): Mr. 
Chairman, it is for the first time, I think, at 
least to my knowledge that in Parliament we 
are discussing an issue wl)ich has come to 
such a brink, an issue which is threatening 
the integrity of the country. We have in the 
past discussed Punjab and problems in the 
Northeast. But I think, this has reached a 
climax impinging on our integrity. I do not 
think. since our Parliament was constituted 
we had an occasion to come to such a brink, 
to such a situation when the bureaucracy 
and the people of Kashmil are so alienated 
from the rest oi the country. 
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[SHRI VAKKOM PURUSHOTHAMAN-
in the Chalt1 

Kashmir is Just not a piece of land, not 
just a tOUrist spot, not a scenic place but It 
represents India's secularism, nationalism 
It represents an area which has been a 
subject-matter of dispute many times ~;th 
our neighbors. 

Just looking at It In Isolation, willl"ot get 
us to the root of tne problem. We must 
evaluate the entire sce'lario. What IS the 
signal, the message the Kashmir! is getting? 
What IS the message which he gets from the 
rest of the country, which he beheves, IS 

vOiced through Deihl? Wr,at IS nappenmg? 
ThIs ,s the pomt to conslcer. We are talking 
aooutterrorism and antl-natlc:1a!brces. What 
IS the message he IS getting') What does he 
see when he looks al Oelnl? He looks at the 
Government, component of which stands for 
article 370 and a'lothre Componner.t a Ihe 
B J.P. against article 370 1 he B J.P IS the 
propof the Gove7nment the foundation of the 
Government. We 'T1 ust Jnderstand this. He 
sees the Government which IS Installed by 
virtue of thiS ccntradlCtory prop. \t can r,ave 
Its own opmion, no doubt. But when one 
segment IS for article 370 ar'ld another seg-
ment is agains~ article 370 It IS a serious 
matter and gives a S9nous signal. We cannot 
be slipshod over it. When you see the BJP, 
it is having a different view. When you see 
CPM, it has some other view. 

What else does the man iTom Kashmir 
see. We have a Home Minister, WE; are proud 
and we are happy that the country has the 
first Muslim Home Minic;ter we are proud of 
that, undoubtedly. Mufti Saheb is the first 
Muslim Home Minister of our country. But 
what does the man on the street of Kashmir 
see. happnes For the first time, when I mi-
nonty issue comeS up, the Home Minister in 
India who also happnes to be from Kashmir 
and who is also from Muslim minority ic; 
quietly moved away and another Minister in-
charge of Kashmir affairs is appointed. Is this 
not an aberration of the whole system? 

SHRI SOMNATH CHATTERJEE 
(BolpJr): You are very much worned for him. 

SHRI G M. BANATWALLA' 11 IS devo-
:ution of the Hemp MinIster. 

SHRI KAMAL NATH I am uSing a lighter 
word and he S uSing a stronger word Is thiS 
not an aberration of the whole system, of tl-Ie 
'v\hole Governrr.en~? Is thiS not a kino oi Q. 

s!unt? Does not he have a feeling that or.e of 
our brothe:5 wno ~lppeiS to be t'1e Home 
Mlnlstor '5 qUietly Sidelined, IS pushed aSide 
and we have a 3epdrate MInister for J & K 

SHRi SO~lNATI-1 CHATTERJEE ThiS 
IS the natl~nal r.onsensus. 

SHRI KAMt..L N.\Trl Tnls is the aberra-
tion WhiC,", gIves a wrO-lg signal and mes-
sage to the Kashmir' aid 1'1 thiS respecI we 
are In great trodblt' 3,10 oNe cannot JUSf out 
thiS aSide. We have to answer the~d two 
aspects Then Only can we arswertl1e r:;eople 
In Kash iT. If. What de we see? ~ we t,ace 
nack the en11re scenariO, first the Governor IS 
aopolnted. J am tole that the Cn,er Mmlsier 
at the time informed the .Jovernmel'1t that un 
thiS Governor IS appom eo, 1 shall rE'~!gn." 
Anywa}1 that very Governol IS apPOinted. 
what does he do? He not o'ily goes there 
with opre-concelved notions but also with 
mis-conceIVed not,ons And what is the 
scenario which emerges? It becomes a 
matter of conflict within the State, within the 
political forces and 1he ether forces. Sod, 
again we are causmg a d:v:dlng line. There 
is no question of consensus. Here we have 
a political party, good, bad. or whatever it 
was, it was a political party It was a natIOnal-
IstiC party. There were no charges that It was 
anti-national. the Administration was func-
tioning. It mayor may not be functioning 
perfectly. I am not gOing into that aspect But, 
it was functioning to some extent. When the 
Chief Minister has already informed the 
Government that If such and such person IS 
appointed as the Governor, the Chief Minis-
ter shall resign, he is stild appointed. When 
he goes there, there IS sharpening of bayo-
nets and there is curfew and the alienation 
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becomes total. When this alienation becomes 
total, what happens? There is dissolution of 
the House and, I am told, I would request the 
Government to correct me in this please 
contradict me in this, that the Governor then 
tells the JKLF and the Jama~-e-Islami after 
the dissolution- I am told that this is on 
record with the Intelligence Bureau and with 
Home Ministry and Iwould like a categorical 
contradiction to this- he calls them and he 
says "Now you have what you wanted. You 
have your Azadi because after this you can 
eledyourself. You can get yourselves eleded 
and come to the Assembly.,· He tells thisto 
the extremist forces. In other words, he tells 
them "You have got your Azadi." In fact, he 
used the same words and says' II You have 
got the Azadi." 

This dangerous portent is for us to rec-
ognise. It is a very dangerous portent, the 
game which the Governor has been playing, 
After all the Governor is nobody but an agent 
of the Central Government. Let the Govern-
ment sitting at Delhi say ·"We all go with what 
the Governor is doing". 

But I find that there are certain inherent 
contradictions between what the Governor 
is doing and the postures, the stand and the 
pronouncements which the Central Govern-
ment is making. Is the Governor making 
merry on his own? 

These are the points to consider. As 
much as you have the right to appoint and 
dismiss him. Please do not be taken for a 
ride by anybody because it is going to be a 
very expensive ride, not like the ride which 
you could afford and which you took in Punjab, 
Mr Prime Minister. this will be a different kind 
of ride. 

When this is the situation in Punjab, the 
dissolution has taken place. whether the 
dissolution is right or wrong, is not merely a 
legal issue. It was a dangerous thing to say 
that this Assembly is not representative in 
character. A subjective judgement like this 
by the Governor sets a very wrong prece-

dent for the country. Not only this. There is 
no residential consent to this. Forget the 
legalities of it. What is the sanctity ?Today a 
Governor may take a decision in any part of 
the country. There can by any Government. 
Today it is this State Government, Tomor-
row it can be some other State Government. 
It can happen in any State. That the Assem-
bly has not been representative in character 
and so it is dissolved, is exactly what Paki-
stan has been saying. They say that it was 
rigged, so does the Governor. There is a 
common nexus being formed by default. I 
am not saying that this is by design. I am not 
saying that the Governor is an agent. Butthis 
is a happening by default, a nexus between 
what the anti-national forces are saying, 
what Pakistan is saying and what the Gover-
nor is saying. It is all heading towards that 
common anti national end. We have to 
understand this dangerous portend. We have 
to understand as to what is happening there. 
We cannot stand on ceremony just because 
we have appointed a Governor, taken a 
course of action and it will be below the 
Government's prestige to go back on it. We 
have reached critical a point. Unless major 
decisions are taken, major change in policy 
perception is made, it will be difficult to solve 
the problem. I think there IS a fallacy in the 
perception. There is the question not only of 
the Kashmiris in the Valley but there is the 
question of the Ladakh Kac;hmiris, Poonch 
Kashmiris from the Poonch-Uri Sector. there 
IS the question of Jammu-Kashmiris, Are 
we looking into all these problems there? 
Are we looking at some common denomina-
tors there? The problem which has came up 
now is not just a problem relating to the 
Valley. Today it is in the Valley. Tomorrow, 
~ will extend to Ladakh and day after tomor-
row it will extend to Poonch and the Uri 
Sectors, After that, it will extend to all other 
places. The day is not far off. Are these 
matters being looked into? Are these mat-
ters being considered? I think the magnitude 
of this problem is just not being understood. 
There should be a change in perception. A 
political process has to be started to achieve 
our ends-- of course a national political 
process. Let ~ be done by any method. We 
are in deep trouble today. Our effort has 
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been to cooperate If we do not speak louder 
than words today then rt will not stop there 
because International OpInion IS bUilding up 
There IS a major international effort being 
made by Pakistan We have to counter that 
After the snow melts there, there IS gOing to 
be a different kind of threat I am told that 
already there IS Infiltration Into some refug-
ese camps What will happen then? When 
the summerc.omes, these areas will more be 
accessible We have to see thiS threat per-
ception from nght now onwards It IS not only 
a question of Internal threat but there IS also 
the externallhraat 

Finally, I would like to conclude With an 
appeal because It IS not Just scoring a 
debatl'lg POint We have to speak louder 
than words We have to get on With the only 
poSSible way I e the political process We 
cannot do It wrth the the bureaucratic 
process We can rot do It Just by the medium 
of a Governor We have to get everybody 
together There has to be Interaction be-
tween the Kas~mlrls and the people of India 
That interactions IS only possible through a 
nationalistic political process 

SHRI INDRAJIT GUPTA (Mldnapore) 
Mr ('hall man Sir, those who are In the 
leadership vf the Congress Party and of the 
: Jatlonal Conference also are emphaSISing 
what has already been said on thiS Side of 
the House that every poSSible effort and 
Initiative [,",L.st be taken, In mutual coopera-
tion, to revive the political process In the 
Valley But they do not say what they pro-
pose to do about It On their own claim, they 
are the only relevant political force In the 
Valley or In the world At the moment, I don't 
think anybody IS relevant They are: the two 
major forces But the leaders are all sitting 
here They do not tell us w"at they propose 
to do Their followers are there Their cadres 
are them faCing tremendous risks, I should 
say, to their hves, safety and security of their 
families and all that So, kindly tell us some-
thing apart from hinting that the Governor 
should be changed, which IS the only sug-
gestion that they are maklng-that too 
ImplICitly Nobody IS spelling It out saying 
that Immediately the Government should 

recall the Governor The Governor can be 
recalled-may be he Will have to be recalled 
at some stage 

PROF SAIFUDDIN SOZ Why don't 
you do that? 

SHRI INDRAJIT GUPTA Somebody 
else will have to be put In hiS place We have 
to make a constructive approach Some kind 
of healing touch IS required today 

PROF SAIFUDDIN SOZ Mr Jag 
Moran will not give healing touch today We 
snail do that 

SHRI INDRAJIT GUPTA I am waiting 
for that (Interruptions) 

The Goverrrrnent rl'ay have made many 
mistake the prevIous GOvernment made 
even more mistakes And after all the 
purpose of thiS parliamentary debate IS to 
adVise the Government to help the Govern-
ment With our suggestions and our propos-
als as to how to tackle such a tremendously 
difficult Situation The Government has al-
ready taken some steps which I beheve Will 
go aconslderable way In replaCing the purely 
administrative outlook That IS what IS re-
qUired today, above all, and that IS a political 
outlook-whether they Will succeed or not, I 
cannot say I think the depth of the cnsls IS 
such that as has been stated already by 
several speakers It has gone beyond, for 
beyond the question Simply of the IndiVIdual 
personality of the Governor People of Ka-
shmir have reached a stage Why have they 
reached that stage of total alienation from 
India IS something which we should all pon-
der about We are all proud of that stage In 
our history when Sheikh Abdullah was at the 
helm of affairs In Kashmir when he Nas the 
undisputed, unchallenged al'd the tallest 
leader of the people of Kashmir and but for 
him, Kashmir would never have become a 
bastion of secularism and of integration with 
India Why has the whole situatIOn changed 
so much that we should ponder about? Why 
today the people of Kashmir, almost unani-
mously, It seems, I do not know- are 
demandl'lg Independence and freedom from 
India 
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PROF. N.G. RANGA: (Guntur): How do 
you say that? 

SHAIINDRAJIT GUPTA: I do not know. 
I do not believe that everybody in Kashmir is 
a terrorist or a secessionist. I do not believe 
it. Some are and some are cowed down by 
fear and would not be able to speak out. No 
doubt. But the main point is and I hope, the 
Prime Minister will also underline that face 
that the battle for secularism, the battle for 
Indian secularism is being fought primarily 
today in Kashmir. We have to understand 
that. H you want to win that battle, we have to 
behave responsibly in our own country. If 
you want to help the secession ist, whether it 
is in Kashmir or in Punjab or all those groups 
of youth, I should say, in many North-East-
ern States who are taken to the guns and 
saying that they should also have separate 
States outside India, then the best way to do 
is to promote the idea of communalism and 
fundamentalism in our own country. That is 
the best provocation that can be offered. 
Therefore, we also haV6 some responsibility 
in Kashmir. A Member over there has very 
correctly underlined the fact that you cannot 
go on in our country allowing theories to be 
expounded about the nature of the state 
having to be made into a theocratic state 
owing allegiance to a particular religion or 
theories about minorities not having any 
identity of their own and not having rights of 
their own. If you go on allowing such theories 
to be propagated in out country you are 
doing nothing but giving ammunition to the 
secessionist in different parts of the country. 

Therefore, you must also learn to be-
have with some sense of responsibility if you 
want to save the countryl 

Sir, much has been said about the 
Governor's role now. I do not defend it We 
were opposed to his selection as Governor. 
For nothing else. I do not know him person-
ally. We were opposed because we knew 
that he had a big confrontation with Shri 
Farooq Abdullah during his earlier stint as 
Governor. It was obvious that his selection 
could not be welcomed by Farroq Abdullah. 
Please tell us, whose instrument was he at 

the time when he was used to topple Farroq 
Abdullah's Government and to replace him 
by a Government of defectors? Whose 
instrument was he at that time? So, it is not 
surprising that Farooq Abdullah should have 
reacted so strongly to his selection this time. 

Now that same man is again there as 
Governor and it is upto the Government to 
decide whether they will replace him by 
somebody else immediately or later on. It is 
a fact which has been confirmed that he took 
the action of dissolving the State Assembly 
without consulting the Centre. He took his 
stand on Article 53 of the Jammu and Ka-
sh~irConstitution which technically of course 
empowers him to do that without bothering 
about the Centre. But is that the way any 
responsible Governor should behave in a 
political crisis like the present one? Obvi-
ou&ly not. It was an irresponsible and arbi-
trary act to dissolve that Assembly without 
consulting the Central Government here 
whose leading members including the Prime 
Minster, the Home Minister were all very 
much involved at that time in the Assembly 
election campalgn.So I,e got away with it. Of 
course it has done a great deal of harm and 
damage; no doubt about it. 

First of all want to say one thing about 
the repression. There is nobody in this House 
who cannot view except with extreme pain 
and sorrow the killing of people by firing-
innocent people who became victims of such 
actions. I also view with pain and sorrow the 
killing of innocent army personnel. Just 
because they are army personnel, they do 
not deserve to be killed. A group of Air Force 
personnel who were standing on the road 
side waiting for buses to come and pick them 
up were mercilessly shot down. We should 
condemn that also as we condemn the 
shooting of innocent civilians. 

As far as I know until this recent inci-
dent took place when an attack was made on 
a military convoy, thousands of people were 
being allowed to come in peaceful demon-
strations from different parts of the State who 
ostensibly were coming to present memo-
randatotheUnited Nation's Observer's Office 
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in Srinagar. Day after day they were coming. 
Accordint to the Press Reports some of 
these demonstrations ran into thousands. 
No attempt was made to disperse them by 
force, no firing, no lathicharge, no tear-gas 
nothing took place. 

Earlier than that the whole trouble had 
started just when Shri Jagmohan was ap-
pointed. I do not know whether he had actu-
ally taken the office or not when these mind-
night searches took place in the city. 

PROF. SAIFUDDIN S02: He had as-
sumed the Office. 

SHRIINDRAJITGUPTA:Well, maybe. 
That provoked the people and created a lot 
of resentment, indignation and trouble. But 
you cannot say that these demonstrations 
which were coming obviously to present 
anti-Indian memoranda to the United Na-
tion's observers were in any way being sought 
to be suppressed or shot down. But these 
people also must realise. Afte rail , if you 
make unprovoked att5cks on the army per-
sonnel, who will control those army person-
nel? You know what happens. If the military 
is attacked, they spontaneously will react. A 
very unfortunate things has happened. The 
children of army personnel who were going 
in two school buses were sought to be at-
tacked. So the nilitary has retaliated in a way 
which is very severe and of course which is 
something beyond anybody's control. 

PROF. SAIFUDDIN S02: It is the Gov-
ernor's version that a Supreme Court judge 
must look into this. 

SHRI INDRAJIT GUPTA: Wherever 
excesses took place by security forces or 
serious allegations existed, whether it is 
there in Punjab or anywhere else, we have 
always been supporting the proposal that 
there should be proper impartial inquiry and 
investigation into those excesses. No doubt 
about it. 

Shri Soz has been shouting from yes-
terday here that nothing has been going on 
there except massacre, massacre, every-

where.So,lwantedtoputtherecordsstraight. 
This is deplorable, whoever is killed, whether 
civilians or innocent military personnel orthe 
Station Directorof Doordharshan in Srinagar. 
What crime has he committed? He came 
back from work, when he was getting into his 
house with his key, he was mercilessly 
gunned down from behind. Why don't you 
mention that? ( Interruptions) 

PROF. SAIFUDDIN S02: Should I tell 
you what happened? ( Interruptions) 

SEVERAL HON. MEMBERS: No ( Inter-
ruptions) 

PROF. SAIFUDDIN S02: It is not cor-
rect. ( Interruptions) 

SHRI INDRAJIT GUPTA: You go to 
Srinagar. You don't sit here. 

PROF. SAIFUDDIN S02: I had been to 
Sri nagar. But my only request is that you do 
not go according to the Governor's version. 
( Interruptions) 

SHRIINDRAJIT GUPTA: I do not want 
10 . H my friend Shri Soz would not go on 
taking up my time, I would lie to compliment 
both the Prime Minister and Advaniji for the 
courage of their respective convictions. I 
may not agree with both of them. But I 
certainly agree with the Prime Minister. But, 
at least both of them, on the floor of this 
House had the courage of their convictions 
to speak out clearly their stands regarding 
Articie 370. They did not try any kind of hide 
and seek. Opportunist dodging in order to 
meet the criticism of this Congress opposi-
tion. But we say, "You are opposed to each 
other. How can you hang together?" ( Inter-
ruptions) 

SHRI A. CHARLES (Trivandrum): What 
is the policy of the Government? 

SHRI INDRAJIT GUPTA: They made it 
abundantly clearwhattheir respective stands 
are and therefore you will not be able to 
make capital out o~ this ( Intemlptions) In 
sp~e of that difference, which is a very impor-
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tant difference, the whole future of Kashmir 
today is not dependent on a controversy or a 
debate about Article 370. That is not the 
position. Well, you may try to inflate it into a 
very big issue, just now. Therefore, I think 
that it is a good thing-such courage of 
convidions should be there, whatever the 
ideas which may be opposite to each other-
and I would like our friends on this side of the 
House to speak with the courage of their 
convidions. ( Interruptions) 

SEVERAL HON. MEMBERS: They do 
not have. 

SHRIINDRAJIT GUPTA: In the news-
papers, there is a statement by one of the 
Secretaries of the Congress (I) party in which 
he is trying to say now and he claims that 
everything that was decided in this recent all-
party meeting. which took place for two or 
three days in the Prime Minister's house-
every initiative which has been decided on 
there every decision which has been taken 
about a separate Minister and Advisory 
committee and all these things- has 
emerged from the brain of the Congress 
party. It is in today's paper. So, please make 
up your mind. On the one hand you go on 
attacking the Government an on the other 
hand, you want the credit for everything that 
is being done. That is not the honest way of 
dealing with the matters and certainly not. ( 
Interruptions) 

SHAI SOMNATH CHATTERJEE: Take 
the credit for the Kashmir situation. (Inter-
ruptions) 

SHRI INDRAJIT GUPTA: One more 
thing I would liketo say, Sir, and that is on the 
question of curfew. It is really a fantastic 
thing, the delegation reported to us when 
they came back. What kind of curfew is this? 
I can understand what tremendous suffer-
ing, the ordinary civilian population is going 
through. But I want to say one thing, if I am 
allowed. During these recent parleys, none 
other than my friend Shri Farooq Abdullah 
said, ·lfthecurfew is lifted today, in Srinagar" 

-these are his words-"do you know what 
is the first thing that these people will do? 
They will go to Hazratbal, dig out the body of 
my father and hands it publicly in the square 
in Srinagar." This is what he said. He also 
said that things have come to such a pass 
thatcurf~wcannot be lifted also. "The moment 
it is lifted, thousands of people will gather. go 
to Hazratbal, dig out the body of my father 
and hang it in the public square in Srinagar. 
" it is a horrible thing for a son of an illustrious 
father to tell us. It makes your blood run cold. 
So, please understand as to where the situ-
ation has gone. This is not just a question of 
oneJagmohan sitting in Raj Bhabvan there. 
Whatever he may have done wrongly, arbi-
trarily and in a way which will alienate people, 
of course, tM Government has to deal with 
that, and we are taking steps. I hope the 
Government is taking steps 10 correct that 
and to see that a proper political initiative is 
taken. I just simply want to say that, as my 
friend Shri Saifuddin Choudhury said, this 
thing has not developed overnight in one 
day. It is the cumulative effect of so many 
things that have happened. Personally, I am 
of opinion that if you want tc have a break 
through now, the first step necessary in that 
is that Farooq Abdullah and his National 
Conference Party-which, I believe, he still 
represents, potentially the major political force 
in the valley-should be declinked from this 
party. If they are not delinked from this party, 
you will never ba able to regain the confi-
dence of the people of the valley. ( Interrup-
tions) Their alienation is from Delhi, from 
what they feel rightly or wrongly, over the 
years has been done by Delhi to the people 
of Kashmir. The treatment which they have 
received from Delhi is a symbol to them-a 
symbol of forces rightly or wrongly. It has 
become a symbol of forces which have 
neglected the whole valley-the develop-
ment of the valley. the condition of their 
young people, who are unemployed, job-
less, complaint of discrimination in employ-
ment against the local Kashmiris, the fact 
that nobody bothers to set up any develop-
ment projects there etc., etc, and the way 
they treated Sheikh Abdullah and after him, 
Farooq Abdullah and all that. It has taken 
place over a number of years. I believe that 
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the credibility of the National Conference 
has ultimately been destroyed because of 
his close association with Mr. Rajiv Gandhi's 
party for the sake of winning some seats in 
the election, for the sake of getting some 
votes in the election. 

PROF. NG. RANGA: You have suc-
ceeded in delinking each other. 

SHRI INDRAJIT GUPTA: Yes, Don't 
worry. I even hold hopes of delinking you one 
day from that party. For some time you weie 
not in that party. You were delinked from that 
party. I am not just making a joke or some 
such thing. The point is that from the day Mr. 
Farooq Abdullah-for whatever reason and 
whatever calculation-decided to tie up the 
National Conference with the Congress (I) , 
he has become suspect in the eyes of the 
people of the valley as being a partner, even 
worse as becoming, on some occasions, an 
agent of that Delhi throne which has become 
the symbol over the years of neglecting the 
Kashm iris and denying their rights and all 
that. 

Therefore, I think. a beginning can be 
made. But that beginning requires courage 
on the part of the National Conference lead-
ers and cadres who are in a state of immo-
bility today, paralysed to a large extent. I 
blame Farooq Abdullah party for it also. You 
see, he has contributed to paralyzing and 
immobilizing his party. They had lot of cad-
res in the villages-at least in the rural areas, 
we know. They may not be able to function 
in the city of Srinagar but they can still be 
mobilised gradually. 'They can be brought 
into political activity. But who is to do it? Only 
the leaders of the National Conference them-
selves can do it if they take the oourage to 
break this association with the Congress 
Party which is not required also any more 
because they are finished. They are down 
and out. (Interruptions) They were riding 
high atthattime. But now it is required. tfthey 
want to save themselves and save Kashmir .... 

SHRI SANTOSH MOHAN OEV: (Tripura 
West): Communism is collapsing alloverthe 
world. 

SHRI INDRAJIT GUPTA: Don't worry 
about all the world. You worry about here, 
( Interruptions) 

MR. CHAIRMAN: Order, Order. 

( Interruptions) 

SHRIINDRAJIT GUPTA: I am afraid, 
Sir, those people who are dreaming of the 
collapse of socialism are going to have a 
rude awakening. They are going to be very 
much disappointed, Those people who think 
that socialism is finished and capitalism must 
triumph all over the world are going to be 
disappointed. (Interruptions) Just wait. The 
next speaker, whoever he is going to be very 
much interrupted by me- I can promise 
you- if you go on like this. Therefore, Sir, I 
would just conclude by saying that there 
should not be such a a glaring contrast from 
this House at least. A very valid point was 
made by my friend, Mr. Jaswant Singh that 
there should not be glaring contrast be-
tween what goes on in our sovereign Par-
liament and what is going on in Pakistani 
Parliament. Benaz!r Bhutto has uttered quite 
an ominous threat which you must have 
seen where she has said that she agree that 
these matters should be sorted out bilater-
ally on the basis of the Simla Agreement. But 
that does not preclude our right from taking 
~ up in the United Nations on the basis of the 
resolutions of the United Nations". She has 
made this statement. So, that game is going 
to go on. And after all, we should not be 
sorprised ~ they are trying to get their back 
on us for what happened in Bangladesh in 
1971. From that day , there are hawks in 
Pakistan who have always been saying-, 
These people broke the unity of Pakistan. 
They sent their armed forces there is orderto 
help their revolt in Bangladesh. A big part of 
our country separated and became an 
independent State: Do you think that they 
have forgiven us for that for ever? Their 
target, therefore, is Kashmir. They want to 
do the same thing in Kashmir also. We 
should not have any kind of complacency 
about what is likely to happen. 
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SHRI VASANTSATHE: Are you blam-
ing the Congress for Bangladesh also? 

SHRIINDRAJIT GUPTA: No I am prais-
ing you for a good thing you did ... (Interrup-
tions) ... I myself praised Mrs. Indra Gandhi 
for her role in the Bangladesh affair. I am not 
ashamed to say that I myself praised her 
publicly in the Central Hall in a special 
function. But I you should not expect forces 
in Pakistan who are the real people who 
count; they may be stronger than the Prime 
Minister of Pakistan to forgive us. They are 
certainly out for revenge or vengeance. This 
is one aspect of it. The other aspect is to 
intarnationalise the issue, embarrass India 
and ;solate India which they have failed to do 
up till now. There was a list of even Islamic 
countries who have not come out openly in 
support of Pakistan'S stand on Kashmir. 
They have failed miserably. That is to the 
credit of our Government. Therefore, we 
should be vigilant and we should keep our-
selves fully prepared. We are heartened by 
the assurances given repeatedly by the 
Government. If Pakistan takes it into its 
head, which Idonotthinktheywill, and if they 
try to launch any kind of military adventure 
across the border, we should be more than 
prepared to meet them and repel them. I 
think they also know that very well. So, 
internal unity of the country is no less impor-
tant and that has to be demonstrated before 
the whole world and we should not be 
fighting and squabbling with each other 
always. The man thing is secular ideas and 
our fundamental commitment to secularism. 
India is a country which we are proud of. It 
is a multi-religious, multi-lingual and multi-
cultural country. h is that whole composition 
which makes up India which has baffled the 
people in the West. The Europeans and the 
Americans cannot understand as to how a 
country like this has survived for so many 
, ears without breaking up and going into 
pieces. In fact, they write volumes on that. 
They cannot understand it as to how the 
Indian people, inspite of all these differ-
ences, variations, religions languages, cul-
tures and all that, manage to hold together 
and keep the couriry united for the last forty 
years. We should assure them that this will 

continue and that the country is not going to 
be broken up. We are not going to allow the 
country to ,be broken up by any kind of 
extremist or sectarian ideas which are wrong 
ideas which put our people against each 
other. They provoke them to fight among 
each other. So, that will be our doom. There-
fore, Sir, I conclude by saying that we are 
supporting the Government on the initia-
tives which they have decided to take in 
respect of Kashmir and we should help them 
with further suggestions and proposals. We 
should also help them by contributing some-
thing in Kashmir for the revival of pol~ical 
activity. You say that your party is stronger 
and National Conference is very strong. So, 
show us the way .... (Interruptions) ... We 
reaffirm our allegiance and loyalty on all 
possible occasions. We will try to keep the 
people together. 

I do not think that Kashmir will be lost 
since we have all come together and we 
have sufficient strength to keep the Kashmir; 
people with us. Territory and the land can 
always be kept because the army is there. 
Army can keep the territory, but they cannot 
keep the minds and the hearts of the people 
together. That only we can do here, working 
together. Therefore, let us act with a sense of 
real responsibility and in a proper spirit of 
secularism and go ahead so that this chapter 
can be closed, though it is going to take a 
long, long time; much bloodshed, sacrifice 
and a large effort would be required. 

It is not a matter which we would be able 
to settle in a day or two. Even realising that 
let us all put our shoulders together in the 
interest of the country. 

SHRI PIYARE LAL HANDOO 
(Anantnag): Mr. Chairman, Sir, attheoutset, 
I join my esteemed friend, Shri IndrajitGupta, 
when he says that let us put our shoulders 
together to see that we do our best to solve, 
what is now commonly know, the Kashmir 
problem. 

I will be honest to the House If I straight-
way say that this morning' had a pleasant 
surprise and the pleasant surprise was 
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caused by publicatIOn of three confidential 
letters wrnten by HIs Excellency. the Gover-
nor, to the Government of India some years 
be!ore and the extent of surprise slightly 
Increased and became of a very peculiar 
hue when I read a confidential letter wntten 
by his Excellency, the Governor very re-
cently, as recently as 30th January 1990 
The extent of surprise became boundless 
when Immediately thereafter, I saw the re-
Vised bUSiness of the House for the day It 
came to me at 8 30 thiS morning and found 
that at Item 8) Government was proposing to 
mltlate a diSCUSSion about the situation In 
Kashmir Two things. publication of confi-
dential letters In the columns 01 the IndIan 
Express and the Government deCISIon to 
initiate a diSCUSSion about the Situation In 
Kashmir, my dear gentlemen esteemed 
Members of thiS House. It IS not a COinci-
dence For a man hke me who comes from 
Kashmir. who Wishes to hear a few words 
spoken by the wise and wiser people of thiS 
House, It was not a cOincidence And If you 
do not find meaning In the publication of 
those letters today and Government's deci 
slOn to Initiate diSCUSSion today you will be 
missing something and perhaps Will excuse 
me If I use the expression that YOL will fall 
to understand what IS happening In Ka-
shmir 

I Will take you first to the latest letter 
That IS the POint I Wish the elder statesmen 
of thiS House han Shn Jaswant Singh and 
ShnlndraJlt Gupta to ponder over The latest 
letter disclosed today gives a recommenda-
tion which IS supposed to have been mads 
by the Governor, about the dissolution Clf the 
Assembly In Kashmir Wry should It be 
published today? Who leaked that letter for 
publication today? And when did the Gov-
ernment of India receive that letter? If the 
Government of India does not make It known, 
I am not one of those credulous people who 
beheve that the Governor of Jammu and 
Kashmir took a deCISion to dissolve the 
Assembly of Jammu and Kashmlrof hlsown 
The tallest of the politICal leaders told me 
and I said Because you say so. I agree, but 
I am not that credulous to beheve that the 
Government of India, Home MInister did not 

do It And today, I fmd I have been proved to 
be correct, that there was a document rec-
ommending the dissolution Of the House 
received by the Government of India In the 
Home Ministry according to the Indian Ex-
press on 30th January, 1990 I am not con-
cerned with what the Government of India 
did, whether they kept It on the shelf and 
allowed dust to collect over It, or telephOni-
cally Informed the Governor to go ahead and 
said that the option was acceptable But 
what palOs me and what the Government of 
India should tell straightaway IS thiS Do you 
agree with that kind of perceptIOn communi-
cated to you by HIS Excellency, the Gover-
nor? Because, rt that kind of perceptIOn IS the 
Government of India's perception then the 
National Conference man like me I,as to tell 
something else to the House 

The Government IS a statutory authority 
u"der the Constitution of Jammu and Ka-
shmir I accept It Government can Impose 
Governor's rule under SectIOn 92 of the 
Kashmir s Constitution We accept It But 
with folded hands, I ask the esteemed 
Members of thiS House to kindly try to go 
back to 1 952 and try to understand what IS 
the genesIs of Sub-Section 5 of SectIOn 92 
of Jammu and Kashmir Constitution It IS a 
SUb-Section the like of WhiCh, you do not find 
In the Constitution of the country For what 
reason? Sub-Section 5 of Section 92 of the 
Kashmir's ConstitutIOn does not permit the 
Governor to Issue a proclamatIOn Imposing 
Governor's rule, except with the concur-
rence of the PreSident It was a great lawyer, 
Sir Gopalaswamy Iyengar, who after days of 
diSCUSSIOn With the then representatives of 
the Kashmir people In the Parliament, had to 
find our a link which had to remam In eXIs-
tence to show that the Governor's rule has 
been Imposed In Kashmir because Kashmir 
IS the Unit of the Federation and the PresI-
dent must go about the ImpositIOn and the 
causes thereof Can anybody tell me why 
the Governor. HIS Excellency Shn Jagmo-
han, ISSUed an order-not In consultatIOn with 
the Government of India? The concurrence 
of the Government IS needed "there are 
friends In the Government of India who say 
that the order was wrong. the order was 
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arbitrary and someone argued that the order 
was a criminal act. do you still say that Shri 
Jagmohan should still continue after com-
mitting a criminal or an arbitrary act? I am not 
talking about Jagmohan as he is. He is a 
great personal friend of mine. He is praised 
when it is due to him. Now, the supporters of 
the Government of India say that he has 
acted arbitrarily in the sensitive State like 
Jammu and Kashmir. Do you still find justifi-
cation to say" let us try him for some more 
time?" Again I am warning you about what 
next he is capable of doing. 

I am not going to raise a controversy 
about Article 370- what he did or what he 
did not do. After the disappearance of the 
Constituent Assembly, there could be no 
authority which can deal with Article 370 
except in the manner in which it can be used 
now, for extending the laws of the country to 
the State of Jammu and Kashmir. If some-
body wants to find pleasure in saying that 
we do not want to extend some laws-
beneficial or otherwise-to the State of 
Jammu and Kashmir by removing Article 
370, let him have joy out of that perception. 
It is unthinkable. But as it is, I again remind 
you what the the great Gopalaswamy Iyen-
gardid when a a controversy arose as to who 
will be the Government of Jammu and 
Kashmir in terms of Article 370. Article 370 
was a part of the Indian Constitution. ft was 
not a part of the Kashmir's Constitution. The 
Government of Jammu and Kashmir had to 
be defined and was defined for purposes of 
Miele 370. The Governor should be aided 
and asSisted by the Council of Ministers-. 
That was the spirit of Delhi agreement. The 
G..,vemor in his wisdom in 1985-{1espite 
the fact that we went to the High Court for 
pre ,ibiting all these things-said that under 
Artic.ie 370, 'I am the Government of Jammu 
and K~~hmif.' But again I would say be 
cautiou~ Hon. Prime Minister, there is a 
move which was made earlier also and which 
may be made even now that there is acute 
goading by His Excellency, the Governor, to 
assume the authority of Jammu and Ka-
shmir government which is deiined in Article 

370 and seeks certain transformations which 
will ultimately kill the psyche of the people of 
Kashmir. The kind and quamy of perverSion 
would be introduced which you will never be 
dble to undo, come what may. No National 
Conference, no Congress, no Janata Dal 
can undo that. Last time, I cautioned this 
hon. House. The only thing that I can do 
sitting where I am, belonging to a party which, 
is ina soup these days and for reasons which 
you know, isthis. Wecan only say: Sir, these 
are the facts. Ascertain them, and then draw 
your own inferences. Do not depend upon 
the inferences that we draw. Do not consider 
what the National Conference will do next. 
We want only one thing. We know. as politi-
cal activitists, that we can work even if there 
is the worst Fascism. We will not seek 
anybody's protection. But we must Know 
only one thing: Do you share !he perceptions 
of the present Governor, or not? If you share 
them, we say good-bye. I cannot be a party 
to any unanimous decisions taken by the 
Government of India or any party unani-
mously or with no party unanimity. How can 
the perceptions be known? (Interruptions) 

You can know party's perception by 
what it says. There are four Press confer-
ence held by His Exce"ency the Governor. It 
is for the Prime Minis~er to get the verbatim 
reports of these four Press conferences. In 
these four Press conferences he has made 
his perceptions known. Tell the nation. inthe 
spirit of democracy. Tell the people of Ka-
shmir whether you share those perceptions. 
If you share them, ~ will be a sad day. I will 
not take up cudgels against anybody. I 
would say that you have a right to have your 
own opinions, but I will certainly say that I am 
a sad man- if you share those perceptions. 
He is your representative. I am 100% sure 
that no Minister of the Union of India 
(JntemJ'tions) minus three of them, can 
share those percep1ions. When I say minus 
three ot them", that will indicate to you the 
scale to which His Excellency the Governor 
has gone in Kashmir. 

You have been criticising the Con-
gress, as if he was their man in 1984 when he 
was sent as their hatchet man. No; even they 
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were the victims at that time, the way the 
present Government has been the victim, 
this Government which has made the same 
selection If you do not know the common 
denominator between the two points of time, 
you will never be wiser as to what has 
happened The common denominator IS my 
friend (Interruptions) 

Tre 2nd of July 1984 was the result of 
an action to which he was a party, and on 
19th January 1990 there IS an action to 
which he IS not Just a party, he IS the author 
of It 

A man like me who known the Mufti 
Sahlb-I have great respect for hlm- With 
due defence to him, would say that he has 
hiS own limitation, of course Last time With 
folded hands I told him Mutlt Sahib, you are 
no more the PCC (I) President, you are no 
more the Janata Dal President You are the 
Home Minister of a great country Kindly rise 
above the limitations of your party, of your 
likes and behave In a manner which the 
objective reality calls for 

Shall I tell you a very brief Incident which 
has been revealed by Indian Express thiS 
morning? I do not know how many of you Will 
like It But HIS Excellency the Governor says 
why he proposed the dissolution of the 
Assembly These are Independent of the 
three other reasons gives by the Governor 
at the time of the Press conference I shall 
reveal them before you, which I did even In 

the JOint party meeting 

Today he says that thiS step has be 
come necessary because Dr Farooq Abdul-
lah has been telling people that he IS gOing 
to return as the Chief MInister soon, and that 
thiS disturbed the eqUilibrium of the Serv-
lCes-the Services WhICh, according to him, 
did not eXist I told the hon Prime Minister In 
a very recent meeting that even thiS reason 
is not correct, because the same HIS Excel-
lency the Governor said at the Press confer-
ence that thiS had to be done because the 
machinations of some elements had to be 
curbed "eave It to the han Pnme Minister 
to tell me whICh are the machmatlOns which 

were there, and who are the elements whIch 
had to be curbed And the only machination 
was 1he one to which the han Prime Minister 
was a party, I e sending for Dr Farooq 
Abdullah and getting him to Da'hl for some 
talks Wlthlnfourdaysofthosetalks initiated 
by the Prime Minister-Dr Farooq Abdullah 
was called from Snnagarto Del'll-once he 
saw that the Prime Minister was taking such 
a bold step as to call Dr Farooq Abdullah for 
a talk- I do not know for what kind of talks, 
and about what weathe y

, climate or everthe 
POSSibility of revIVIng the Assembly, one 
does not know Only a few people know Mr 
Jagmohan stalled that development Imme-
diately Within four days, by Imposing the 
Governor's rule, by dissolVing the Assembly 
Itself And If you share that perception, kindly 
be sure that taday's publication In the Indian 
Express IS a method, and a Sinister method 
to stall the process whICh you are Initiating 
through George Fernandes I tell you here 
and now, otherwise, what IS the utility of 
telling me through the mouth of HIS Excel-
lency the Governor that In 1987 he wrote a 
letter to me, namely P L Handoo I am P L 
Handoo myself 

What IS the utility of telling the natton 
today by nentlonlng It In the Indian Express 
that you wrote a letter In 1989 against the 
dOings of Dr Farooq Abdullah? What IS the 
utility of publishing a letter saYing that you 
wanted Governor rule as late as May 1989 
Most at the han Members must have no-
ticed that, at the time of departure 01 a 
delegation consIStIng of Members of Parha 
ment which went to Kashmir, packages were 
handed overto some of the members, those 
packages contained nothing but what I saw 
today In the Indian Express It you want 10 
enter Into some controversy, you can do so, 
I have got some documents It IS again for 
special consIderatIOn fa the Prrme MInister 
The document whICh was shown to me 
indicates the genesIs of the formation of the 
Muslim United Front In 1985-86 Somebody 
said today and said rightly, "What had hap-
pened after the tall leadership disappeared, 
that IS Sheikh Abdullah disappeared, .. If you 
try to find out even casually how the question 
of successIOn to Sheikh Abdullah was dealt 



367 Motion undflr Rule 342 MARCH 13, 1990 Motion under Rule 342 368 

[Sh. Piyare lal Handoo] 

with by those who were in Delhi you will know 
the whole story. Who allowed whom to get 
stabilised in Kashmir right from 8th of Sep-
tember, 1982? Shri Mufti Mohammad Say-
eed will be able to tell you certain secrets 
from the inside story. I am reminded of two 
speeches which are directly concerned with 
the Motion today in this House made by Prof. 
Madhu Dandavate and Shri George Fernan-
des on 30th July, 1984. if they slightly try to 
recapture what they said on 30th July, 1984, 
in this House, they will know half of the story 
of Kashmir of today. You will find that it is not 
his Excellency, Jag Mohan, working in Ka-
shmir alone, it is the axis working; it is the 
axis of the present Home Minister and Jag 
Mohan;the axis the roots for which had been 
laid on the 2nd of July, 1984, the roots which 
led to developments by January 1986, Feb-
ruary 1986, which became the whole context 
in which you had the first Governor's rule in 
the history of Kashmir in the context in which 
it came on the 7th of March 1986. 

After the imposition of Governor's rule 
on 7th March, 1983, the Assembly was not 
dissolved; his Ex~"ency did not dissolve 
the Assembly then. Butthecontroversy arose. 
I h~e referred to this because a controversy 
shall soon crop up and the hon. Prime Min-
isterwili have to take a very enlightened view 
about it. What is the prospect that you keep 
before the people of Kashmir? H you finish 
terrorist activities, it will be welcome. I wel-
come every step that you have taken for 
consensus. The hon. Prime Minister is with 
us. About this danger I would not have made 
a reference since this Committee has to 
function, but I have done this because of the 
discussion today. H it had been delayed by 
a week, nothing would have happened. But 
the great danger is that soon the Governor 
will come to you with a proposal the kind of 
which he brought before esteemed Rajiv 
Gandhi earlier. Under Section 92 or the State 
Constitution it is stated that the Governor's 
rule can last for six months, but the Gover-
nor, it is apprehended, is proposing to read 
it as if it authorises that after a break of one 
day he can again impose it for six months 

more. It will hurt the psyche of Kashmir so 
much that you can never retrieve the situ-
ation so far as the people of Kashmir are 
concerned. You should be wary of imposing 
the President's Rule in Kashmir when con-
frontation will be directly with the Union 
Government. It will assume a very serious 
proportion. If you do not keep the prospect of 
hOlding election within the next SIX months, 
you will be overtaken by events and over-
taken by his Excellency, the Governor. 

We agree that the situation is very grave; 
we also agree that all political parties are 
immobilised; we also agree that unless we 
start a pol~ica~ move nothing can happen in 
Kashmir. You cannot win back the people, 
because it is not a failure of the National 
Front or Congress lor the Communists. 

16.00 hrs. 

It is the failure of an ideology. The first 
causality in Kashmir is the ideology. And th~ 
very fact that this ideology has failed should 
have put every political worker on the aiert in 
the country. Why has in failed? I am not a 
representative of Kashmiri pandits. By 
chance' happen to be a Kashmiri pandit. My 
father and mother were Kashmir! pandits. 
My grand mother too was a Kashmiri pandit. 
Today you see a Kashmiri pandit in the 
streets of Delhi with a placard in hand raising 
the slogan "Kashmir should be made a Un-
ion Territory and we will go back to Kashmir. 
tt put me to more shame and much more in 
agony to hear this slogan in the streets of 
Delhi from the Kashmiri pandits, who are 
sisters and daughters. I know what it means. 
tt can mean a danger to those who are left 
there. How many political parties have told 
those young men who are in distress here 
that such slogans should not be raised? 
Please do not call them refugees. They have 
come from one part of the country to the 
other. Refugee is one who came from one 
country to another country. Those who take 
pleasure in calling them refugees, create a 
shiver in my mind. Kindly do not pcliticalise 
those people in distress. Instead help them. 
It is not an accident. The Home Minister also 
should know that when the All India Party 
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delegation visited Srinagar, there was pro-
cession in jammu as well as in Delhi. simul-
taneously How is it that on the same day 
within hours of arrival of this delegation in 
Srinagar, such a thing could happen? After 
all, refugees have not come on that day. 
They were in Jammu one and a half months 
before. They were in Delhi twenty one days 
before. How is it that identical processions 
are held and identical slogans are raised on 
the same day? It hurts me as a national of the 
country. Slogans were raised against Dr. 
Farooq Abdullah in Jammu and against Mr. 
Rajiv Gandhi in Delhi. Their slogan was: 

[ Translation] 

"Mr. Jagmohan go ahead, we are with 
you" 

[English] 

This slogan was raised in Jammu only. I 
leave it to Mr. Mufti Mohammad Sayeed to 
find out what kind of reactions it can have in 
Kashmir. This communalises the situation, 
which can have serious repercussions. Kindly 
consider what it means. The way it is com-
munalised, the things happening within the 
territory of Jammu and Kashmir is some-
thing which should be taken notice of by the 
Prime Minister. It is not the work of the 
Advisory Council to deal with such subject. 
My fear is that the work Shri George 
Fernandes is about to start is being stalled. 
It appears that there is a conspiracy to 
scuttle the efforts being initiated by the new 
Government through Mr. George Fernan-
des. 

My second submission is this. Kindly 
rememberonething. You have not discussed 
Kashmir only once. I was trying to recollect. 
You have discussed Kashmir seventeen 
times in this Parliament since 1952. One 
feature which is com mon these is that we are 
trying to be wise after the event. Something 
has happened and you retrospectively start 
thinking that it should not have happened. 
Sometimes we become wiser then the wise 
and say and feel that certain steps should 
not have been taken. But for God's sake, 

come to grips with the total situation in Ka-
shmir. 

Let us try to be wise today while the 
event is happening. In this context you should 
ask all your local branches also to reflect the 
attempted unanimity tried at the national 
level. Let them also say in one voice what 
you are asking me to say here. Let us not, 
among ourselves sit and say this must be 
done and leave our partymen to do whatever 
they want. Our hon. Prime Minister despite 
his preoccupations initiated very good moves 
for all party agreement and certain attempts 
were made. But before the delegation 
reached Srinagar, somebody in Jammu says 
that this is an attempt to revive the Assem-
bly. The question of revival of the Assembly 
has never been on the agenda. Immediately 
the Working Committee of such and such 
party met in Jammu today and passed a 
resolution unanimously that no attempt 
should be made to revive the Assembly. 
Who the hell want the revival of the Assem-
bly? Has it ever been on the agenda? But it 
was only to show that despite an all-party 
meet going over to Kashmir, here is a torce 
who would like to act like an old phrase 'you 
are becoming more loyal than the king' Some 
feel that Janata Dal is ruling the State ot 
Jammu & Kashmir. The Janata Oal must 
make its opinion known about the State of 
Jammu & Kashmir. Mufti Saheb knows the 
kind and quality of his party. BJP people 
know the kind and quality of their party. I 
know the kind and quality of my party. But 
what is dangerous and difficult is that it 
introduces into the whole situation certain 
variable elements which you cannot depend 
upon whetherthey will lead in the direction in 
which you seek to take the things or they will 
take in the directiol1s which will ul1imately 
ruin the things. This is one aspect. 

The other aspect about which I want you 
to be careful and what I am perturbed by is 
the statement which came from the Secre-
tary of State of America on the day when 
there was some firing allegedly by the Army 
people- I am not going into the justification 
or otherwise of it- that Government of India 
should immediately start talks under the 
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Simla Agreement This word 'immediately' 
was intriguing oecause it reminded me of the 
mionight knock that PanditJawaharlal Nehru 
got one day through the message which 
came from Truman that; If you accept 
mediation today, we will give you this, we wiH 
give you that. Kindly do not fall into any such 
trap. That may be seen even under such a 
very pleasant and presentable slogan of 
dialogue with Pakistan accordingtothe Simla 
Agreement. You must first know that items 
of Simla Agreement have been violated by 
Pakistan. Unless those violations are un-
done, you should not show your readiness 
for dialogue with Pakistan according to the 
Simla Agreement. Ultimately we have to 
face the phrase from America le1 us arbitrate 
on Kashmir again. We must be careful about 
that. 

16.07 hrs. 

STATEMENT REGARDING RELEASE OF 
ANOTHER INSTALMENT OF ADDI-

TIONAL DEARNESS ALLOWANCES TO 
THE CENTRAL GOVERNMENT EM-

PLOYEES 

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Sir, on the basis of 
the recommendations of the Fourth Central 
Pay Commission. as accepted by the Gov-
ernment for Central Government Employ-
ees, dearness allowance at the revised rates 
has become due for consideration with ef-
fect from 1.1.1990, on the basis of percent-
age increase in whole numbers in the twelve 
monthly average of the AJllndia Consumer 
Price Index Numbers of Industrial Workers 
(General) (Base 1960-=100) for the period 
ending 31.12.1989 over the index average 
of 608. the base figure to which the revised 
pay scales are pegged. The twelve monthly 
average Consumer Price Index for the pe-
riod ending 31.12.1989 is 842.58. which 
works out to an increase of 38.58% over60a. 
Employees drawing basic pay upto As. 35001 

*Not recorded. 

- are to be allowed 100% neutralisation, 
those drawing basic pay between As. 35011 
- and Rs. 6000/- • 75% and those drawing 
basic pay above Rs. 6000/-, 65% neutralisa-
tion. These employees are, accordingly. 
entitled to revised D.A. of 38%, 28% and 
25% of the basic pay respectively from 
1.1.1990 ,as against 34% 25% and 22% of 
the basic pay respectively being drawn by 
them at present since 1.7.1989. 

Government have decided to pay the 
instalment of dearness allowance due to 
Central Government employees from 
1.1.1990 in cash. Order in this behalf shall 
be issued by the Ministry of Finance. 

The annual cost of th,s instalment of 
D.A. payable to all Central Government 
Employees with effect from 1.1.1990 is esti-
mated at Rs. 294 crores. The total expendi-
ture on this account in the financial year 
1990-91 will be Rs. 343 crores. 

( Interruptions)· 

THE CHAIRMAN: You cannot ask any 
question. As per rules. I cannot permit you to 
ask any question. I am sorry, I cannot allow 
you to ask any question. 

16.10 hrs. 

MOTION UNDER RULE 342 

Situation in Jammu and Kashmir-
Contd. 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Sir. I have 
listened with great attention the views of hon. 
Members and it clearly reflected a deep and 
a shared concern about the situation in 
Jammu and Kashmir. This House does not 
only represent the political parties only. It 
represents the people of India. and when we 
address ourselves to a national issue like 
Jammu and Kashmir. I think it is in that role 
that we have to respond. It is certainly, as 
has been expressed by various han. Mem-
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bers, an issue above political parties and 
that is the ~pirit with which we have to ap-
proach this subject. 

16.12 hrs. 

[MR. SPEAKER- in the Chai~ 

There has been one asset and that has 
been a national a~set. In spite of division, In 
sprte of differences, when a challenge has 
come. we have come together. And when we 
did come together, we have been able to 
meet the challenge and face the situation. I 
want to express my thanks to the various 
major political parties which met to ex-
change views. There were differences of 
perr-eption also. There was also expression 
that certain things could have been done in 
a better way otherwise. But the fact that is of 
encouragement on similar lines is t!1atwedid 
comp. together, have come together and 
there is a will, there IS confidence in each 
otheron this issue that we WII! go ahead now 
to face it. I think in the situation in which the 
country is faced today, we will have to adopt 
this approach in many other areas also, and 
it is the endeavour of this present Govern-
ment to promote such an approach because 
it is not question of shanng of credit, it is not 
a question of fixing blames, It is the question 
now of saving the country land such a con-
sideration is above all such partisan consid-
erations or thoughts. 

So far as Jammu and Kashmir is con-
cerned, it has a glorious record of participat-
ing in the freedom movement, of repulsing 
foreigners from across the border. It has 
always had a glorious record of communal 
harmony. It was a symbol of our secularism. 
Today if things have come to such a pass 
that Parliament, all of us, have to come 
together and address ourselves solely to this 
issue, I think it is not a moment of incrimina-
tion, but it is a moment of introspection as to 
what happened and where. We all should 
come together. to give a new hope to the 
people of Kashmir. It is the same people. I 
have not lost faith in the people of Kashmir. 
In spite of all that might have happened, I do 
have faith in the people of Kashmir. As has 

rightly been said, it is not only an issue of a 
particular geographical aspect but it is an 
issue of the emotional integrity of the coun-
try. A country lives inthe hearts of 1r,e people 
and it is there that we will have to preserve ~ 
and if it is preserved in the hearts of the 
people, the territorial integrity of the country 
is safe. This process that the m ajar parties 
and the National Conference started in right 
earnest-I can stand by their earnestness 'n 
spite of divisive cofTIments-1 think, IT is In 

initiative in the right direction because with-
out the poli~ical process and po!iticai activity, 
however nebulous it may be I am nOi saying 
that tomorrow we can open up a!1 the poh:l-
cal processes in the situation. The chal-
lenge is multi-fold: it is administrative, it is 
political and it also, underlining somewhere, 
can be military. God forbid that. So, we have 
to move on all the fronts and be ready and 111 
this process we are very clear, as was con-
cluded in the meeting of the parties that not 
only in Delhi, but in the Valley in Jam'11U ard 
Kashmir, the political process has to star;, 
the mechanism has to be evolved and as 
Il"drajitji said we all have to muster cOlJraJe 
to get to the grass-root level and viilage 
level. We will have to win the confidence o~ 
the people there. One and a half years back. 
I did go to Jammu and Kashmir when Shri 
Mufti Mohammad Sayeed was with me, Right 
in Anantnag, we had a meeting, in the re-
mote villages of Jammu and Kashmir we 
have to create confidence that there is a 
possibility of new way of life. the youth do 
have a place in employment, in other fields, 
that we do care for those who are in the 
remotest areas of Jammu and Kashmir. And 
along with this, with tl1e administrative 
machinery some semblance of law and 
order will also have to be established-and 
I do not think we can mince our words on 
this-certainly in a humane way. But the 
humane consideration has to be both ways. 
And along with this, I must say that there is 
interference across the border, but' do not 
want to say that the whole situation is only 
because in interference across the border 
because then it win not be understand where 
it is hurting the people of Kashmir. But there 
is interference. This reality also should not 
be put under the carpet. There ~ interfer-
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enca across the border. And for that, be it 
covert-and there was also overt, interfer-
ence-it is something with which we cannot 
compromise, and we have made it abun-
dantly clear that ~ any misadventure is at-
tempted, we will react not only swiftly, but 
decisively. Not only we have the will but we 
also have the capacity and many a time 
conflict has been averted because there 
was clarity of intention and there was suffi-
cient strength to meet it. So, if there is any 
misadventure by Pakistan, let it be clear, it 
should not be because of any misunder-
standing of ourwillto defence ourcountry, its 
independence and its integrity. And any 
misadventure will not be without cost to 
Pakistan. I do not want to sound hawkish, 
but I think it is my duty also to spell it out very 
clearly, there is no confusion on this for the 
present Government. At the same time we 
want to improve relations, but not at the cost 
of our national interests. We have scheduled 
our bilateral exchanges. We will not post-
pone them. To give a signal that we are in 
right earnest we do want to improve rela-
tions. However, such a feeling should not be 
misunderstood for weakness. Pakistan at-
tempted to internationalise the issue and , 
must compliment my colleague, the Exter-
nal Affairs Minister, Shri Gujarat and all 
those who are working under him, his team, 
that they could project the policy of the 
country and the credit does go to a certain 
policy which we have been following all 
these years and the attempt to international-
ise it in the first round by Pakistan was not 
successful. The Arab countries, the major 
powers, the international community, stood 
by the perceptions of India But as Jaswant 
Singh;i said this is the first round. May I 
assure you that our alertness will continue 
and efforts will continue to dispel any disin-
formation on this count and we will be active 
on this count. One thing is being made that 
Pakistan many a time projects the point of 
coreligiosity. It very we" knows what the 
impact could be not only in Kashmir but also 
elsewhere. It is a very deVIOUS argument, 
but , want to tell Pakistan that the largest 
number CJf Muslims are in India, the largest 

Muslim country, they say, is India and it isour 
secular credential that we have been able to 
hold this multi-faceted social order, political 
order that we have. It is a tribute to the 
minorities here-the point which Pakistan is 
trying to touch they came out boldly on this 
issue and gave their statement that so far as 
the integrity of the country is concerned, the 
minorities stand by it. On this there should be 
no illusion for any country. 

I think while Shri George Fernandes 
and Mufti Saheb will answer in details, at this 
moment I will appeal to you and through you 
to every citizen of this country, every youth, 
every person senior or young, to come to-
gether as one, as India, united, strong, con-
fident, humane as well as firm. I am sure the 
things in Jammu and Kashmir are not 10st.1 
am confident that we will came out of this 
challenge that we have as we have come out 
always. 

16.27 hrs. 

PAPERS LAID ON THE TABLE 

Review and Annual Report of Indian 
Railway Finance Corporation Ltd., New 

Delhi for 1988-89 and Report of the 
Committee of Exports of 'Report of 

Inquiry by Commissioner of Railway 
Safety, Southern Circle, Trtvandrum 

Into the accident to No. 26 Down 
Bangaler&-Trtvandrum Express on 

8.7.88 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): I beg to say on 
the Table:-

(1) A copy of the following papers (Hindi 
and English versions) under sub-sec-
tion (1) of section 619 A of the Compa-
nies Act, 195G:-

(i) Review by the Government on the 
worKing of the Indian Railway 
Finance Corporation Limited, New 
Delhi, for the year 1988-89. 
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(ii) Annual Report of the Indian Rail-
way Finance Corporation Limited, 
New Delhi, for the year 1988-89 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No. L T -272/90] 

(2) A copy of the Report (Hindi and Eng-
lish versions) of the committee of 
Experts on 'Report of Inquiry' by 
Commissioner of Railway Safety, 
Southern Circle, Bangalore into the 
accident to No. 26 Down 
Bangalore-Trivandrum Island Express 
near Perumoll Brid:;Je on 8th July, 1988. 
[Placed in Library. See No. LT-273/ 
90] 

Notifications under Explosives Act, 
1984 and Petroleum Act 1934, Annual 
Report of and Statement reo Review of 
the working of Central Machine Tool 
Institute, Bangalore, for 1988-89 etc. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): On behalf of Shri Ajit Singh, I 
beg to lay on the Table: 

(1) A copy each of the following NotifICa-
tions (Hindi and English versions) under 
sub-section (8) of section 18 of the 
Explosives Act, 1984:-

(i) The Explosives (Fifth Amendment) 
Rules, 1 aq9 published in Notifica-
tion No. G.S.R. 890 (E) in Gazette 
of India ~ated the 12th October, 
1989. 

(ii) The Explosives (Seventh Amend-
ment) Rules, 1989 published in 
Notification No. G.S.A. 903 (E) in 
Gazette of India dated the 18th 
October, 1989. 

(iii) The Explosives (Sixth Amend-
ment) Rules, 1989 published in 
Notification No. S.O. 814 (E) in 
Gazette of India dated :he 12th 

October, 1989. [Placed in Library. 
See No. L T -274190] -

(2) A copy of the Petroleum (Amendment) 
Rules, 1989 (Hindi and English ver-
sions) published in Nc~ification No. 
G.S.R. 511 (E) in Gazette on India 
dated the 9th May, 1989 under sub-
section (4) of section 29 of the Petro-
leum Act, 1934. [Placed in library. See 
No. LT-275/90] 

(3) (i) A copy ofthe Annual Report (Hindi 
and English versions) of the Cen-
tra: Machine Tool Institute, Ban-
galore, forthe year 1988-89 along 
with Audited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Central Machine Tool Institute, 
Bangalore, for the year 1988-89. 
[Placed in Library. See No. L T -
276190) 

(4) (i) A copy of the Annual Accounts 
(Hindi and English tJersions) of 
the Khadi and Village Industries 
Commission, Bombay, fortheyear 
1988-89 together with Audit Re-
port there')" under sub-section (4) 
of sectior 23 of the Khadl and 
Village Industries Commission 
Act, 1956. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the Audited Ac-
counts of the Khadi and Vmage 
Industries Commission, Bombay, 
for the year 1988-89. 

(5) A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (4) 
above. [Placed in Ubrary. See No. 
l T-2771901 

(6) (i) A copy of the Annual Report (Hindi 
and English versions) of the Proc-
ess and Product Development 
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Centre, Agra, for the year 1988-
89 along with Audited Accounts. 

(Ii) A statement (Hindi and English ver-
sions) regarding Review by the Gov-
ernment on the working of the Process 
and Product Development Centre, 
Agra, for the year 1988-89. [Placed in 
Library. Se9 No. L T -278190] 

Notifications under Indian Electricity 
Act, Aircraft Act, Annual Report and 
Review of Central Power Research 

Institute, Bangalore for 19~89, An-
nual; Report and Review of Power 

Engineers 1'raining Society for 1987-88 
and statement regarding delay In laying 

these papers etc. 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): I beg to lay on the 
Table:-

P) A copy of the Indian Electricity 
(Amendment-I) Rules. 1989 (Hindi and 
English versions) published in Notifi-
cation No. G.S.R. 730 in Gazette of 
India dated the 30th September, 1989 
under sub-section (3) of section 38 of 
the Indian Electricity Act, 1910 IPlaced 
in Ubrary. See No. L T -279190] 

(2) A copy of the Aircraft (Firs! Amend-
ment) Rules. 1989 {Hindi and English 
versions} published in Notification No. 
G.S.R. 605 in Gazette of India dated 
the 12th August. 1989 together with an 
explanatory note, under section 14A of 
the Aircraft Act, 1934. [Placed in Library. 
Sse No. L T -280190] 

(3) (i) A copy of the Annual Report (Hindi 
and English versions) of the Cen-
tral Power Research Institute, 
Bangalore. for the year 1988-89 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Central 
Power Research Institute, Ban· 

galore, for the year 1988-89. 
[Placed in Library. See No. L T -
281190] 

(4) (i) A copy ofthe Annual Report (Hindi 
and English versions) of the Power 
Engineers Training Societyforthe 
year 1987-88 al\)ng with Audited 
Accounts. 

(ii) A ~py of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Power 
Engineers Training Society forthe 
year 1987 -8e 

(5) A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (4) 
above. [Placed in Library. See No. 
LT-282190] 

(6) A copy of the Annual Acrounts (Hindi 
and English versions) of the Punjab 
State Electricity Board, Patiala, for the 
year 1988-89togetherwith Audit Report 
thereon, under sub-section (5) of the 
section 69 of the Electricity (Supply) 
Act, 1948 read with clause (c) (iv) of 
the Proclamation dated the 11th May, 
1987 issued by the President in rela 
tion to the State of Punjab, 

(7) A stat3ment (Hi"dl and English ver-
sions) showinr reasor.s for delay in 
laying the papers mentioned at (6) 
above. [Placed in Library. Se9 No. 
LT-283190] 

Report of the Comptroller and AudHnr 
General 01 India for 1989-Unlon Gov-
ernment (Commercial) (No. 2}-1ndlan 

Rare Earths Ltd. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): On beha~ of Prof. M.G.K. 
Menon, I beg to lay on the Table a copy of the 
Report of the Comptroller and Auditor Gen-
eral of India for the year 1989 (Hindi and 
English' versions'_Union Government 
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(Commercial) (No.2) Indian Rare Earths 
Limited, under' article 151 (1) of the Constitu-
tion. [Placed in Library. See No. L T -2841 
90] 

16.28 1/2 hrs. 

ASSENT TO BILLS 

[English] 

SECRETARY-GENERAL: Sir, I lay on 
the Table the following two Bills passed by 
the Houses of Parliament during the last 
session and assented to since a report was 
last made to.the House on the 21 st Decem-
ber, 1989:-

(i) The Appropriation (No.6) Bill, 
1989. 

(ii) The Constitution (Sixty-second 
Amendment) Bil!, 1989. 

2. Sir, I also lay on the Table copies, duly 
authenttcated by the Secretary-General of 
Rajya Sabha, of the following two Bills passed 
by the Houses of Parliament during the last 
session and assented to since a report was 
last made to the House on the 21 st Decem-
ber, 1989:-

(i) The Representation ofthe People 
(Amendment) Bill, 1989. 

(ii) The Constitution (Sixty-third 
Amendment) Bill, 1989. 

16.29112 hr •• 

RAILWAY CONVENTION COMMITTEE 

First Report 

{English} 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Sir, I beg to present the First 

Report (Hindi and English versions) of the 
Railway Convention Committee on 'Rate of 
Dividend for 1990-91 and other ancillary 
matters.' 

16.30 hrs. 

PUNJAB BUDGET, 1990-91 

[English] 

THE MIN ISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Sir, I lay on the 
table of the House the Annual Financial 
Statemel'1t of the State of Punjab for the 
financial year 1990-91. 

Consequent on the Proclamation is-
sued under article 356 of the Constitution on 
the 11 th May, 1987, the powers of the Leg-
isiature of the State of Punjab are exer-
cisable by or under the authority of Parlia-
ment. The Statement of estimated receipts 
and expenditure of the State of Punjab for 
the financial year 1990-91 is, therefore, being 
placed before the House. 

The ReVised Estimates for the current 
year place State's tax and non-tax revenue 
at Rs. 1379.41 crores showing a decline of 
Rs. 63,47 crores from the Budget Estimates 
mainly due to shortfall in the additional re-
sources mobilisation target of Rs. 150 crores. 
State's share of Central Taxes, Duties and 
Grants-in-aid from the Government of India 
is Rs. 516.10 crores in Revised Estimates 
compared to Rs. 537. 98crores in the Budget. 
The expenditure on revenue account is Rs. 
2184.32 era res in the Revised Estimates 
compared to Rs. 2041.57 crores in the Budget 
Estimates, the increase of Rs. 142.75 crores 
is due to payment of arrears on account of 
revision of pay scales and pensions as a 
result of ilT'piementation of recommenda-
tions of Third Pay Commission. As a result, 
the deficit of Rs. 60.71 crores on revenue 
account estimated in the Budget will tum into 
a deficit of Rs. 288.81 crores. 

On the capital account, the receipts are 
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now estimated at Rs. 1156.60 crores com-
pared to Rs. 1896.04 crores in the Budget. 
Taking into account the transactions in the 
Public Account and the opening deficit, the 
current year is expected to close with a 
defICit of Rs. 51.94 crores compared to defi-
cit of Rs. 76.84 crores estimated in the 
Budget. 

The revenue receipts are estimated at 
Rs. 2072.79 crores showing an increase of 
Rs. 1n.28 crores over the Rovised Esti-
mates lor the year 1989-90. State's tax and 
non-lax revenue receipts estimated at Rs. 
1581.01 croras are higher than the Revised 
Estimates of 1989-90 by As. 201.60 crores. 
The State's share of Central taxes and grants 
is Rs. 491.78 crores, which is less than the 
Revised Estimates for the year 1989-90 by 
Rs. 24.32 crores. The expenditure on reve-
nue account is estimated at Rs. 2540.84 
crores. 

On the Capital account, the receipts are 
placed at Rs. 2159.25 crores and expendi-
ture including loans and advances at ns. 
1727.01 crores. Taking into consideration 
the Revenue Account, the Capital Account 
and the Public Account, the Budget for the 
year 1990-91 relating to transactions gives a 
surplus of Rs. 51.94 crores. Taking into 
account the opening deficit of Rs. 51.94 
crores, the year 1990-91 clOS6S with a 'Nil' 
balance. 

The State Plan Outlay for 1990-91 has 
been fixed at As. 905.00 crores. The normal 
Central assistance for the year 1990-91 will 
be Rs. 85.42 crores. Centre will also be 
providing a special assistance of Rs. 800.00 
crores. 

While as required, the Annual Financial 
Statement for the year 1990-91 has been 
laid before the House and the connected 
Demands for Grants are also being circu-
lated to the Hon'ble Members along with the 
other Budget papers I am, at tl'lis stage, 

seeking a 'Vote on Account' for the ·first six 
months of the financial year 1990-91 except 
for the requirement of food procurement 
where the annual requirement needs to be 
Voted to keep procurement operations going. 

16.34 112 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS-PUNJAB, 1989-90 

[English] 

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): I beg to present a 
statement at (Hindi and English versions) 
showing the Supplementary Demands for 
Grants in respect of the State of Punjab for 
1989-90. 

16.35 hrs. 

MOTION UNDER RULE 342 

Situation in Jammu and Kashmir-
Contd. 

[ Translation] 

MR. SPEAKER: Shri Balgopal Mishra. 

SHRt DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Speaker, I am on a point 
of information. I have given a notice of the 
breach of Privilege under Rule 227 of the 
Rules of Procedure and Conduct of Busi-
ness in Lok Sabha. 

MR. SPEAKER: Please, take your seat. 

SHRI DEVENDRA PRASAD YADAV: I 
seek your ruling on it. 

MR. SPEAKER: Please see me in my 
chamber. 
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[English] 

SHRI BALGOPAL MISHRA (Bolangir): 
Sir. Kashmir is not today's problem. This 
problem has been there for the last many 
years. Mr. M.J. Akbar said that this weak 
Government is responsible for the Kashmir 
issue. The so-called weak Government has 
assumed power only 100 days back. But the 
Kashmir problem was there since the day of 
independence. So, this Government has 
inherited the problem of Kashmir along with 
other problems from the previous Govern-
ment. I do not want to repeat what the other 
Members have said. In 1983, Andhra Pradesh 
threw out the Congress-I when the entire 
country accepted it. That was because the 
Andhra sentiment was trampled by the politi-
cal bosses of Delhi because Chief Ministers 
were changed frequently by the then 
Congress-I hierarchy. This hurt the Andhra 
sentiment. Similarly, Kashmiri sentiment has 
been hurt. In addition to this, the chronic 
negligence and humiliation of Kashmiri 
~eople has resu~ed in the present state of 
affairs. 

In his speech, Mr. M.J. Akbar referred to 
Mahem. He forgot completely the Amethi 
incident. If a political opponent could be 
gunned down in Amethi, booths can be 
captured and mass scale rigging can take 
place, that must have encouraged some 
people in Mahem to resort to the reported 
things. No sane man will support Mahem 
incident. But the people who refer to Mahem 
should condemn Amethi first. Some people 
say that communal forces are working in 
Kashmir. They should know that it is not only 
the communal forces but also the Kashmiri 
sentiments and ego and sel-respect etc. If 
some one will go through the article of Mr. 
Jaya Jattlee. published in today's Times of 
India, he will be very clear about it. People of 
Kashmir had expected that Dr. Farooq 
Abdullah shall uphold the dignity of Kashmiri 
people but he failed and he danced to the 
tune of political bosses of Delhi. Out of 
frustration, they resorted to the present 
methods. I congratulate the Prime Minister 
forthe bold step he took, by taking the entire 
House into confidence to sort out Kashmir 

issue. I could request our han. Prime Minis-
ter and I also urge upon the House to ban 
these communal and extremist elements so 
that these secessionist forces do not pose 
any threat to the unity and sovereignty of the 
country. But unfortunately in the past the 
Gorkhaland problem was there and they 
trained some people. Today the same force 
might be having a hand in the activities of the 
Jamaat-i-Islami and the JKLF. These things 
should be scrutinised thoroughly. 

So far as the question of a political 
settlement is concerned, I congratulate our 
han. Prime Minister because he has started 
the political initiative. He has taken a!1 the 
political forces in the country into confidence. 
He has not tried to make any discrimination. 
though some people have tried to take ad-
vantage of it, whom I do not want to name 
here. 

Finally, by raising one issue simply I 
conclude. My point is that even after 40 
years of Independence this country has failed 
to produce a statesman in right earnest. 
Mostly. the country has produced politicians 
who were concerned about their own politi-
cal interest, petty party interest of which the 
present Prime Minister is above. 

With these words, I conclude. 

SHRI KADAMBUR M.R. JANARDHA-
NAN (TIrunelveli): Mr. Speaker, Sir. as a 
Member of Parliament belongirlg to the 
AIADMK Party which has not been included 
in the list of major political parties as per the 
new National Front Government's decision, 
I and my Party Members were not given an 
opponunity to participate in the delegation. 
Even then we are proud to participate in this 
sensitive national issue as our party itself is 
called the All India Anna Dravida Munnetra 
Kazhagam. 

Sir, the situation in Jammu and Ka-
shmir, the seriousness and the heavy bur-
den which lies upon the new Government is 
clearly seen by the appointment of a sepa-
rate Cabinet Minister hon. Shri George Fern-
andes. Now he has to look into the problem. 
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For that purpose, an Advisory Panel is also 
nominated with six MPs from different politi-
cal parties. At present, what worries the 
Government and the people is as to how to 
solve the problem of Jammu and Kashmir. 
Seeing teday's paper, I must tell this august 
House what the han. Minister Shri George 
Fernandes has stated. He has stated: ... uhis 
new job would in no way create any confron-
tation with the Jammu and Kashmir Gover-
nor ... • I cannot understand this statement. 
There is a separate Home Minister. At the 
same time, a new Cabinet Minister-Shri 
George Fernandes-has been appointed 
fortackling this problem. The people feel that 
this problem has started because of the 
appointment of the new Governor Mr. Jag 
Mohan. When he says that he will not have 
any confrontation with the Governor's view, 
then I do not know what for this Advisory 
Panel is. It has been stated that the political 
process has been frozen in Jammu and 
Kashmir. If it has to be freezed, then the 
activities of Mr. Jag Mohan has to be re-
flected according to the wish of the people. 
That is the talk of the people of Delhi. Since 
our hon. Prime Minister has said that we 
representthe people, he must hearthe people 
of Kashmir of what they talk in the streets. 
They say: "Do not put money in the Indian 
nationalised bank but put the money in the 
Jammu and Kashmir Bank. "What we read in 
Tamil newspapers is that Cape Comorin to 
Kashmir is one country, our country. I come 
from Tamil Nadu. The news about Kashmir 
which we get is that the driver of the hon. 
Deputy Prime Minister is beaten up in the 
streets. When there is no security for the 
driver of the Deputy Prime Minister, what will 
be the security available to the common 
man. Therefore, looking to all these prob-
lems, I request the han. Prime Minister to 
have a deep concern over this issue. It is a 
national issue. As our mentor Shri MGR has 
said, we always work in the national interest 
unlike your partner DMK which has no repre-
sentation now. There is no representation of 
the people here from the DMK side. As we 
represent the people of Tamil Nadu, I wish 
this Government to come out of the situation 

gloriously for the welfare of the country 
because Cape Comorin to Kashmir is one 
country. In T ami! we say and its translation is 
from Cape Comorin to Himalayas is one 
country. For that issue, we have to work 
together. On this issue, we have to work 
shoulderto shoulder and in cooperation. We 
extend all our cooperation to the National 
Front Government for solving the Jammu 
and Kashmir issue soon. 

[ Translation] 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): Mr. Speaker, Sir, 
I was confident from the very beginning that 
there would not be much dispute on the 
issue under discussion. We are discussing 
such a problem with which we are not only 
familiar with but I believe that our country 
had not faced such a serious problem ouring 
the last 42 years. Our country was invaded. 
The whole country had stood up as one unit 
to identify and counter the enemy. We were 
not on good terms with the neighbouring 
countries, war also took place, but the circum-
stances in those days were such that issues 
before the country appeared in a clear per-
spective. Thus the Government did not face 
much difficulty to tide over the situation. The 
situation in Kashmir, as I have stated, is the 
gravest of all bqcause we have been expe-
riencing not only the intervention of a foreign 
power in it but all the people in one part of the 
country with the exception of a very few, 
have also undoubtedly stood up as rebels. 
Just a few minutes before information was 
received in regard to the speech delivered by 
the Prime Minister of Pakistan. She has 
asserted that full support will be given to the 
people who have stood up as rebels in 
Kashmir. But at the same time, she has 
stated that no~assistance is being provided 
to them for anti-national activities in India, 
this is merely a contradictory statement. I am 
not concerned w~h her rontradictions but 
with her intentions. About 5-6 days ago the 
representatives of a number of political par-
ties visited Kashmir to evaluate the prevail-
ing situation in the Valley. At that time, they 
truly felt how grave the situation in Kashmir 
was and how difficult task it was for us to 
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solve the problem in the present circum-
stances. At the time of starting the discus-
sion, the Members of the Opposition raised 
certain objections such as who would be the 
appropriate person to start the discussion 
and why wrong Minister has been chosen to 
fuHil this responsibility. It is but natural that 
such happenings are part and parcel of the 
Parliamentary discussions and that the 
working procedure would not be interesting 
without ~. But at the same time, I feel that in 
view of the gravity of present situation in~ 

stead of raising futile objections, the opposi~ 
tion should have welcomes the move to 
appoint a special Minister in charge of Ka-
shmir Affairs and should have offered con-
structive suggestions. Then there would have 
been no difficulty to evaluate the situation 
however grave it had been. We see that 
some members of the opposition have been 
feeling disturbed over the matter. They need 
not feel disturbed. Perhaps the members of 
the party may not be aware of the decision 
taken by their leader. What I am going to 
place before them is not meant merely to 
score a debating point, but to say that if the 
opposition, the Government and the political 
parties landing support to it arrive al a unant-
mous conclusion. That the present situation 
is so grave thai the Government should 
make spacial efforts in this respect. For 1his 
purpose. the members of at the poiIicaI 
parties have decided 10 cooperaIe aI every 
sIIIIL Mr. Speaker. Sir. I weIaJme this oller 
m only by 1he 'l1JYlS'ion but also by 1he 
Iaadars of oIhw pollical parties and .uuId 
.. ., .... Iharn.. Ol.mg1hecfisa'SSim.1he 
INiiIIbers had ~ aver a number of 
issues. Even the Prime iinister was also of 
the sameopDln and I f6el thai the IoIanIOSl 
among those issues is 1hat aI agree thai the 
siuation is very !JCIV8 aIxU which mention 
has been made in the verf-begmilg. Sec-
ond issue over which we are unanimous is-
that political process should be started in 
Kaslvnir. But aIongwith this one thing which 
is quite important is that political activities 
should ~ started in Kashmir before the 
political process is started there. H I say that 
there is no political activity in Kashmir at 
present, it would not be an exaggeration and 
nobody would deny it. Thus n becomes 

essential to start political activities before 
starting the political process; and the Han. 
Prime Minister has reiterated this not once or 
twice but thrice in the All Parties Meetings 
held before going to and after coming from 
Kashmir. During these meetings, it has 
become evident that we will have to take 
initiative to start political activities, and I am 
pleased to say that Shri Indrajit Gupta and 
other Members have stressed the need of 
activating our political workers at places 
where they have already been working. All 
the parties should make joint efforts in this 
regard. Mr. Speaker, Sir, the situation in 
Kashmir at present is such that there is 
unilateral propaganda, unilateral activity 
rather it may be called that there is terrorism. 
This unilateral action may be termed as 
terrorist activities or the activities of the 
underground people or the activities of the 
militants orthe rebels. Mr. Speaker, Sir, to do 
away with this unilateral situation, there 
should be no disagreement among us about 
starting the political activity there. 

17.00 hrs. 

Aa:omplishments of National Confer-
ence were dro 1SSed. worUlg 01 the C0n-
gress Party was evaluated and the position 
of BJP and Janata Oaf was assessed. Per-
formance of CPI and CPU was also cis-
cussed though these ~e noI major parties in 
that regm. Shri Indraji Gupta himself has 
adrit.ed that thH power in that vaIey is 
... ad and they cnnatabigpowarthare. He 
also said that whenever there is 3lfI/ scope 
forrnaDIg a proper use of thai imled power. 
1hey w:dd readily offer their coopei atiott. 
Besides. there are oIher ton:es. I would like 
m raIar to the WOIkars' IIIO'W!m8Ilts in par-
ticular. for, nobody in the House til now has 
referred ., l1Dday. The reason for mermn-
ing this point is that. believe that whenever 
any political adivity or political process is to 
be started, aD the public organisations work-
ing for a single cause. have to be activated to 
en~e them to assist in the political process. 
They have been such a forcefUl power which 
played an effective role to protect and re-
store democracy in the country as well as in 
the world, we have witnessed such happen-
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ings at many places in the world, that is why 
I would like to mention. it. Similar organisa· 
tions are active in Kashmir for various pur· 
poses whether these are related to workers 
or to some other section. Mr. Speaker, Sir, 
there is no need to repeat that we have a 
common agreement that in the ~revailing 
circumstances of Kashmir, it is not possible 
to control the situation even by putting the 
entire administrative force into work-I am 
using the word' administrative' in its compre· 
hensive meaning; which includes bureauc· 
racy too and that in place of an elected 
Government, Governor is administering the 
State. Thus our complaints are that the steps 
taken by police at one place or para-military 
forces at other or the administration still at 
other place created alienation. This point 
has been mentioned time and again that 
alienation can be removed only by means of 
those forces. Feeling the need Government 
have taken certain steps to start political 
activities though at a small scale, and also 
moved ahead. 

Mr. Speaker, Sir, another point is that 
discussion regarding the political activities 
may be considered as ignoring the factual 
posnion. It is true that during our recent visit 
to that valley, we somehow managed to go 
out of the hotel for a few hours but others, 
who were accompanying us including MPs 
and other political leaders could not take the 
chance of going out of the four walls of the 
hotel, curfew was clamped in the city area 
only. not because the Governor wanted it or 
his advisors advised them against it but 
because those people who had observed 
and realised the gravity of the situation per· 
sonaJly, felt it that it was not at all an easy task 
to move outside the four walls of the hotel 
whatever might be our feellings about the 
situation th ere. There was resentment among 
the people on various accounts. 

I was surprised when my barned friend 
Shri M.J. Akbar voiced his protest against 
our Government. I am aware that he is 
engaged in the challenging profession of 
journalism ar,d the peculiarity of this protes-

sian is that a journalist attempts to establish 
his point of view or the point of view of 
someone he supports whatever may be the 
circumstances and to prove the point of view 
of others to be wrong. However, J regret to 
say that he has opted for this very principle 
of journalism and used it as an instrument 
while participating in a discussion of national 
importance in this House. 

As I did not want it, I had stated imme· 
diately after I stood up that I did not want our 
differences to be reflected in this discussion 
but when certain points are made, it be· 
comes essential to give a clarification and I 
believe that my hon. friend would agree with 
me that if a matter is raised in the House it 
becomes obligatory on my part to place the 
basic facts before the House. Therefore, in 
order to clarify the issues raised by him, I 
would like to submit one or two points here. 
I will not do so to hurt their feelings Of just to 
counter their statements but to bring the 
facts to light and it will be relevant not only for 
today but for all time to come because it will 
find a place in history and whatever is stated 
here during the discussion will become the 
part of our history. He submitted in his speech 
that the crisis in Kashmir began with the 
formation of the National Front Government 
headed by Shri V.P. Singh in December. 
Actually whatever he submitted hera I quote 
it:-

[English] 

UMistakes had been committed but what 
is happening now is a disaster". 

[ Translation} 

Nowthis is the problem. Perhaps an endeav· 
our to interpret it may give rise to a new 
controversy. However, I have got a clipping 
from the 'Sunday Observer' dated August 
27, 1989 in which an interview with Dr. 
Farooq Abdullah was published and J would 
like to quote his statement on certain issues 
in his own words. It was a very long interview 
and I would not like to discuss all those things 
in detail. First, a reference was made to the 
deteriorating situation in Kashmir, the in-
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creasing incidence of terrorism, the assaults 
made on the people responsible for protect-
ing democracy and even physical assaults 
made on them. Thereafter, a question was 
put to him as to why all these Bandhs are 
being organised. 

[English) 

The question was: 

"Sut if the shops are closed because of 
acall by the underground groups, would 
it amount to suppor:ing terrorism to 
pL '-:iish tha~.'· 

~Trans{ation] 

This question was In the cOfltext of the bill 
Wrl'::tl was NOJg~~ ny his Gover'lrT'ent.ln his 
repiy ne staled' 

'But why de> ti'19 shop close, tell me'>" 

[ TranslatIon) 

Th~s the questlor,er IS put a cO'Jr'ter-ques-
tion Instead giving an unswe:. The Journal-
Ists replied: 

[English] 

"Because of tear." 

[ Trans/ation] 

10 th31, Dr. Aodu!lah's reply was: 

[Eng/ish] 

"That is what I am trying to knock ouf'. 

Then the question was: 

"But you have to do that politically. 
Where are your political workers?" 

Dr. Farooq Abdullah's answer was: 

"Are my politica1 workers gOIng to fight 

against Kalashnikov? That is what I 
am doing now. I am going to arm my 
workers." 

[ Translation] 

Kalashnikov is a gun which fires shots at a 
very fast pace. I don't know as to how many 
shots can be fired from it in one second. I do 
not know whether that decision was taken by 
the Government in consu~ation wrth you 
because at that time there was a coalition 
Government in the State. Deihl influenced 
the decisions taken by them and in fact an 
equal number of decisions were taken in 
Deihl as in Srinagar or perhaps even in 
Jammu. 

[English] 

FJrther, the question was: 

"A~e you going to arm them wijh 
Kalash:1ikovs?" 

And the answer: 

, I am gOing to arm them with whatever 
I can I am not going to wart till the 
police comes and my man should be 
shot In the street." 

[ Trans/atlon] 

Dr. Farooq Abdullah was the Chief 
Minister at that time and he was also the 
Pre~ldent of his party. The present leader of 
the opposilion who is also the President of 
his party was the Prime Minister at that time. 
Dr. Farooq Abdullah who is your friend and 
President of National Conference stated that 
he was not going to wait till the police carne 
and he was gOing to arm his political workers 
with arms so that they could defend them-
selves and face the situation. Under such 
circumstances the Government and the 
administration becomes irrelevant and it 
would not stop there. It is not right to give 
your hold so easily, my friend. 

[English] 
Then, the next question was' 
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"But why can't the police be trained?" 

And the answer was: 

"The police is being trained. The po-
lice, unfortunately, has never fought 
this situation before. They never knew 
what terrorism was ...... " 

Sir, we are discussing August 1989, not 
January, February or March. 1990 ...... (Inter-
ruptions). 

Kindly see the answer further: 

..... Their arms are old. the 303 is from 
God knows which century. Can you 
beat this? In one of the villages. four 
terrorists come down from a bus, the 
police try to check their passes, they 
shoot two of them, my SHO 1ires; his 
303 31 times and not even a single 
shot comes out; it does not fire ...... " 

It is not a laughing matter. This is where we 
have rome to ...... (Interruptions) 

SHRI PIYARE LAL HANDOD 
(Anantnag): Afterthis. will you kindly permit 
me to quote from another newspaper which 
will give you the rorrect situation the re today. 
after 30th December. If you do not recognize 
the sea change that has taken place there. 
you will not be able to solve the problem ..... . 
(Interruptions). 

SHRI GEORGE FERNANDES: I con-
cede your point; please try to understand 
what I am saying. (Interruptions) 

~:HRI GEORGE FERNANDES: I con-
cede 'our point. (Interruptions) 

SHh; PIYARE LAL HANDOO: Nobody-· 
denies th. t there were terrorism till 13th of 
December ....•. (Interruptions) 

SHRI GEORGE FERNANDES: I con-
cede that there is a sea change. (/nt9rrup-
tions) 

[ Trans/ation] 

Mr. Speaker. Sir. my friends belonging tothe 
National Conference need not feel offended 
because I am only referring to the actual 
situation and the precarious state of admini-
stration prevailing there. The issue which 
have been taken up here, tor example the 
mistakes and the disaster ...... (Interrup-
tions) ... .. . 

[Eng/ish] 

I respect your feelings. I understand your 
feelings. 

[ Trans/ation] 

I am here on my legs neither to clarify only 
one point nor it is my intention but I would like 
to bring it on record. Shri Sathe will also 
agree that it is necessary to reproduce that 
sentence because without that it will not be 
possible to comprehend the situation pre-
vailing in Kashmir today. Dr. Farooq Abdul-
lah was asked ...... (Interruptions) 

[English] 

SHRI JANARDHANA POOJARY 
(Mangalore): Sir, I am on a point of order. 

MR. SPEAKER: What is your point of 
order? 

SHRI JANARDHANA POOJARY: I am 
referring to a rule. He is referring to a person-
ality who is not in the House. H this Minister 
is sent there as a Minister in charge, then 
there will be a disaster in Kashmir. This 
provocative speech is not going to bring 
peace there. On the contrary, it will bring 
disaster in Kashmir. Let him not bring down 
the level of the debate. I am sorry to mention 
it. (Interruptions) 

[Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, it is not my intention to cast 
aspersions on anyone. I had said it at the 
very outset that as this is a very special 
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matter of a very serious nature we should not 
embrail ourselves in a controversy. How-
ever, as regards the points which have been 
raised here, I would not like to go into all 
these details. If the situation had not been so 
serious, you would have been free to turn 
this debate in any direction but I am not 
taking it in that manner. However I would 
definitely like to submit that Dr. Farooq 
Abdullah inthisinterview ...... (Interruptions) 

[English] 

SHRI T. BASHEER (Chirayinkil): You 
are forgetting that you are a Minister en-
trusted w~h a job who is supposed to bring 
normalcy in Kashmir and also to solve the 
problem. (Interruptions) 

SHRI JANARDHANA POOJARY: He is 
going to create problem there. 

(Interruptions) 

SHRI JANARDHANA POOJARY: He 
does not have any constructive policy. He 
does not have any positive thinking. He is 
always for destructive thinking. 

[ Translation] 

SHRI GEORGE FERNANDES: In or-
der to comprehend the kind of situation 
prevailing in Kashmir today, it is essential to 
understand one more statement made by 
Dr. Farooq Abdullah. (Interruptions) 

ONE HON. MEMBER: It is enough. 

SHRI GEORGE FERNANDES: Why 
do you say so? We an agree that the National 
COnference ...... (lntem.pions) 

It is not possible to take any political initiative 
without discussing the role of National Con-
ference and without seeking their indulgence 
in it. That is what and how we all accept and 
take it. (Interruptions) 

[English] 

MR. SPEAKER: Mr. Piyare Lal, please 

take your seat. He is not yielding. No; this is 
not how you can carry on the debate in the 
House. 

( Interruptions) 

No; I have not permitted you. Please 
take your seats. 

( Interruptions) 

[ Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I would like to quote only one 
sentence of Dr. Farooq Abdullah. 

[English] 

It says here; "When you won the elec-
tions in .... " 

( Inte"uptions) 

SOME HON. MEMBERS: No. 

( Interruptions) 

MR. SPEAKER: Mr. Fernandes, are 
you yielding? 

SHRI GEORGE FERNANDES: No. I 
am not. (Interruptions) 

MR. SPEAKER: Kindly sit down. He is 
not yielding. Mr. George Fernandes is noI 
yielding. So, please take your seats. No; I wi. 
not agree 10 this. (Interruptions) He is not 
yielding; if he Yl8lds, you can have your say. 

SHRI PlY ARE LAl HANOOO: He is 
entitled to read this newspaper, and say 
whatever he wants. But we are entitled to 
..,what Dr. Farooq Abdullah has said in the 
nriDus Press conferences. (Interruptions) 

MR. SPEAKER: Mr. Charles, I have not 
permitted you. I have not allowed you. (Inter-
ruptions) All of you please sit down. I have 
not permitted you. No; please take your 
seats. 
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SHRI GEORGE FERNANDES: Sir, it 
reads: "When you won the elections in 1983, 
you represented the whole of Kashmir ...... .. 

SHRI A. CHARLES (Trivandrum): We 
are not interested in hearing you. 

MR. SPEAKER: The House is inter-
ested in hearing him. 

SHRI GEORGE FERNANDES: Sir, the 
last question was: "When you won the elec· 
tions in 1983, you represented, the whole of 
Kashmir." And the answer was this. Be-
cause this is the crux of the present situation, 
if you do not want to understand the crux of 
the present situation, how will you find a 
solution? The question was: "When you won 
the elections in 1983] you represented the 
whole of Kashmir." Before the question is 
concluded, Dr Abdullah replied: "Did Delhi 
accept it? I could not get a damn thing done 
there. Oon't yo~ think that it was necessary 
to give that sacrifice for the betterment of 
these people; and the sacrifice ~as the 
accord, and my humiliation." 

These are not my words, but his words. 

( Translation} 

SHRI DINESH SINGH (Pratapgarhj: 
What difference does it make? 

SHRI GEORGE FERNANDES: The 
difference is that, I am referring to it here to 
point out that when this kind of treatment is 
meted outto Dr. Farooq Abdullah, it hurts not 
only Farooq Abdullah, but all the Ka-
shmiris ......... (Interruptions) ... ...... all the 
people of Kashmir got hurt, it hurt that 'Ka-
shmiriat' which is called Kashmiri identity. 
The self-respect of the people of Kashmir 
was hurt and that is why I have touched this 
point here. The situation that has been cre-
ated there has not developed during the past 
three months. These developments have 
been taking place since long. What we see 
today isthe result of the same. Today, I may 
submit to the House ...... (Interruptions) 

PROF. SAIFUDDIN SOl (BaramuUa): 

Mr. George, please yield the floor to me for 
half-a-minute. 

MR. SPEAKER: 

[English] 

Yes, Shri Soz. 

[ Translation] 

PROF. SAIFUDDIN SOZ: Mr. Speaker, 
Sir, I appreciate the feelings of Shri George 
Fernandes ...... (Interruptions) ... ... but to-
day when he is talking about the present 
problem, he commits a historical. .......... . 
(lnterruptions) ............ later on we can walk 
out ...... You are unable to comprehend the 
issue... ... ... (lnterruptions)...... ... Mr. 
Speaker, Sir, he is committir:g a historical 
mistake and therefore, I request my dear 
friend ......... (lnterruptions) ...... he should 
not commit a mistake like Shri Mufti Moham-
mad Sayeed, he has taker. charge of Ka-
shmir affairs o,-.Iy recently. Shri Mufti Mo-
l1ammad Sayeed says something in the 
morning and contradicts the same in the 
afternoon and translates it in the evening. 
Therefore, I submittha1 he has taken charge 
of a very sensitive affair. I am not supporting 
Dr. Farooq Abdullah that no mistake ~ad 
been committed by him or that the set up had 
committed a mistake. I want to say through 
you... ... llnterruptjons)...... the present 
problem, which we are facing today is about 
the people being murdered while going to 
the mosques, continuance of curfew for 
months together, sick and the injured people 
lying in the hospitals for want of medicines 
and rallies by doctors demanding life-saving 
drugs. This is the situation there. I had visu-
alized the miserable situation nowprevailing 
there, as projected by you, which is a ~esult 
of sending Shri Jagmohan there by the Home 
Minister and some of his colleagues. The 
d~y when Dr. Farooq Abdullah was made to 
resign which was a revengeful attitude, Shri 
Mufti Mohammad Sayeed, you scuttled the 
social and political causes, I would like to 
know whether this s~uation is the same 
which was prevalent earlier? You are mis-
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leading the masses of India ...... (Interrup-
tions) 

[English} 

SHRI M.J. AKBAR: I have as much 
deference for journalism as for the present 
debate. Your description of journalism as 
merely seeking to point a finger on others 
and keeping themselves completely beyond 
sin; well, this is not quite accurate for the 
profession. 

There was also a small contradiction. I 
admitted that there were mistakes and I tried 
to point out the difference that has come 
about through a break in policy in as good a 
spirit as I possibly COUld. The difference is 
there. I would only give one example. In 
August there was a Parliament. A" this while 
being the time you refer Parliament sat. You 
may not have been a Member of the House 
and I also was not. But your friends and 
colleagues were there. Never before had 
Parliament despite the problems, in Kashmir, 
felt a need to come together and discuss 
them. So, there is a qualitative change, a 
very definite chang&-a very definite dete-
rioration. 

You are, I may add, the only editor of 
The Ot her Side. 

[ Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I was not attacking journalism 
but the way my worthy friend, Shri M.J. 
Akbar was trying to raise this issue, was not 
appropriate. 

Mr. Speaker, Sir, I have said earlier also 
that I don't want to make this debate contro-
versial. Vasantji, I will clarify only one point 
and not discuss other matters. 

17.30 hrs. 

[DR. THAMBI DURAl in the Chaj~ 

Mr. Chairman, Sir, the Han. Prime Min-
ister has said in his speech, and this was 

reiterated by all the han. Members, that 
Kashmir is an integral part of India and we 
will protect the unity and integrity of the 
country, regardless of the sacrifices, which 
we may have to make. Neither, there is any 
difference of opinion among the parties on 
this issue in the House, nor there is any 
chance of it. We are all unanimous on this 
point. 

On the one hand, some people are 
trying to lead the innocent people on path of 
destruction and ruination in Kashmir whereas 
on the other hand, they have succeeded ir 
creating hardships for the masses. My hon. 
friend Shri Soz stated here that medicines 
were not available to the people there, as the 
chemist shops were closed. We considered 
this issue when we all visited Kashmir. We 
had a meeting with the Han. Prime Minister 
on our return in which it was decided that 
arrangements must be made to provide 
medicines and other essential commodities 
immediately to the people, which have not 
reached them due to disturbed conditions in 
the State. We have taken steps in that re-
gard. People may be facing lot of hardships 
in other parts also, so efforts sh0uld be 
continued to remove them. 1 can assure you 
that we will spare no effort to ensure regular 
supply of essential commodities. 

But we all have to make an effort here. 
We have unanimously decided in the All 
Party Committee to appoint a Minister, with 
special charge of Kashmir affairs in order to 
handle this problem. One of the important 
work of the committee will be to check con-
tinuing violence in Kashmir and for that all of 
us have to make joint efforts. I know it is not 
an easy task-because the forces we have 
to fight are on a firm ground. We know how 
strong they are. We have fought even might-
ier forces. 

We fought against the mighty British 
empire through non-violence and achieved 
Independence. If we look at the history of 
Kashmir and the contribution it has made to 
the freedom struggle, there is no doubt that 
it is indeed great. I am sure that the children 
of those who fought for the freedom of the 
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country would fight the situation in the Valley 
in a determined way. The people of Kashmir 
who have fought for the freedom of the 
country t"rough non-violence have to playa 
vital role in bringing about normalcy in the 
State. 

Mr. Chairman, Sir, there are many prob-
lems which need immediate solution. My 
friend Shri Soz also mentioned some prob-
lems here. A lot of people have migrated 
from Kashm ir to the other parts of the coun-
try. Some are in Jammu and some are in 
Delhi. It is necessary to provide them with 
relief. 

SHRI PIYARE LAL HANDOO: It is 
more important to see when they have mi-
grated. 

SHRI GEORGE FERNANDES: A 
meeting of our committee was held today, In 
which a decision was taken regarding the 
relief. Tomorrow, we are going to visit those 
people who are staying in Delhi. We have 
also decided to visit Jammu. We do not have 
to provide relief only, but also to allay their 
fears and make them fearless. We have 
taken the initiative to do this through the 
committee. 

Mr. Chairman. Sir. j is necessary to say 
something regarding some issues. which 
may not be urgent today. There is lot of 
unemployment in Kashmir today. The ques-
tion of development is also inked with it 
During the last 7 -8 days. we mel a number of 
migrants. They repeatedly say that there is 
no development, no employment in the val-
ley and there is power shortage also. They 
say that the Government had made bt of 
promises. They don't distinguish between 
the previous Government and the present 
Government. They only say that Delhi didn't 
funil the promises made to them and that is 
why they became helpless and desperate. 
They have to be helped at any cost These 
issues are repeatedly raised by the people of 
Kashm ir, particularty by the younger genera-
tion. 1 hope that befides taking steps for 

normalising the situation, the Government 
should consider some schemes for Kashmir, 
which, even if implemented after some time, 
will create a feeling in the minds of the people 
and assure them that Government is looking 
at the problems afresh and taking steps for 
the development of the State. 

Mr. Chairmal1, Sir, without taking more 
time of the House, I would only submit one 
point. The question is not just of keeping 
Kashmir with India, but I feel that every 
Kashmiri should also feel that he is as impor-
tant to the country as any Member sitting in 
this House. Unless we instil this confidence 
in the people and make efforts in this direc-
tion, things cannot improve in Kashmir. They 
will remain the same as Shri Handoo has 
also pointed out. There is nothing new in it 
We have been living through this for the last 
40-42 years. Thes9 slogans have been heard 
earlier also. The situation in 1953 was even 
worse than what we are facing today. These 
problems are continuing for a long time. Shri 
Handoo has stated that the political situation 
has taken a new tum. The problems are 
there for the last 40-42 years and the country 
as well as the people of Kashmir have suc-
ceeded many times in keeping the situation 
under control. Therefore, I am sure that we 
will be able to bring the situation under 
control this time also. Kashnur will remain an 
integral part of India and the distressed 
Kashmiris will overcome 1he aisis and iva 
will seI-resped. once again as a citizens of 
thismunby. 

Mr. Chairman. Sir. I would like to assure 
the House that I will cflSChalge 1he special 
assigrvnenl entrusted to me by the Han.. 
Prime Minister on the advice of the hon. 
Members of alilhe pofiticaI parties to the basi 
of my capabifllies and I hope that the Gov-
emmentwill get fuUoo-operation of the House 
in this matter. With these words, I conclude. 

SHRI ARIF BAIG (Betul): Mr. Chair-
man, Sir, I also had the opportunity to visit 
Kashmir with the defegation as its member. 
Jt is a fact that for the persons like us sitting 
in Delhi it was not possible to take stock of 
the situation in Kashmir Valley from here. 
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Unless one makes an on-the-spot study and 
takes stock of the whole situation w~h one's 
own eyes, it is difficult for anyone to assess 
the magnitude of the problem. A delegation 
consisting of somEi of the sitting members of 
this House 8S well as leaders of some politi-
cal parties visited Kashmir. Though we rep-
resent different shades of political opinion, 
yet we do agree that the problem of Kashmir 
can be solved by the people of the country 
alone. This fact has assumed greater impor-
tance with reference to the open stand of 
Mrs. Benazir Bhutto, the Prime Minister of 
Pakistan and its Parliament on Kashmir is-
sue. Moreover, the intentions of the Prime 
Minister of Pakistan do not appear to be 
good as she has been making every efforts 
to win over the opinion of tr.e Muslim World 
in her favour. I would like to congratulate our 
hon. Prime Minister and the Government for 
foiling her sinister design. I would like to tell 
Shrimati Benazir Bhutto that she should not 
forget that the Muslim population in India is 
one and a half times more than the popula-
tion of Muslims in Pakis~an. Therefore, she 
has no right to raise the bogy of Islam in her 
country. All the countries of the world know 
this thing well. So far as the question of 
Kashmir is concerned, everyone of our 
countrymen is prepared to make all sacri-
fices for preserving the unity and integrity of 
this country. If Shrimati Bhutto wants to raise 
the bogy of Islam, I. through this supreme 
body of the largest democracy of the world, 
would like to tell her that the entire world 
knows the treatment meted out to Muslims 
living in Pakistan after it came into being. 
How the Bengali Muslims living in Pakistan 
have been treated and what have been its 
consequences? The entire world knows 
about it. The people of the world also know 
what kind of persons Sindhis and Punjabis 
living in Pakistan are. Not only this, the 
people who migrated to Pakistan from this 
country in the name of Islam are still treated 
as second grade citizens and are called 
'Muhazir' even after 42 years of creation of 
Pakistan. I would like to remind our Kashmiri 
brethren to learn a lesson from the treatment 
being meted out to our mujaharin' brethren 
under the regime of Mrs. Benazir Bhutto in 
Pakistan. I would also like to tell them thatthe 

life and property of Kashmiri people as also 
their culture are safe only in a free democ-
racy like India where they can raise their 
voice with full strength and seek redressal of 
their grievances. People who lived under 
military dictatorship for decades in Pakistan 
cannot protedthe lives and culture of people 
of Kashmir. Sir, with all humility at my com-
mand, I would like to ask the hon. P'il'Tle 
Minister of Pakistan as to what is the sta1e of 
their relations with Atganistan which is also 
a Muslim country. l, theretore, call upon my 
Muslim brethren to ponder over all these 
things. It :s a fact that when the delegatIOn 
visited the Valley, the sITJation was very bad. 
So much so that the Govsrnor of the State 
admitted that there was practically no ad-
ministration worth the name in the Kas~mlf 
Valley. We also came to know that during 
these 42 years, the econom Ie condition of a 
common Kashmiri has not improved at all. 
But the leaders who claim themselves to be 
the representatives of the people in Kashrn ir 
amassed wealth and became millionair(;s. ! 
would like to draw the attention of this august 
House to this point through you, Sir, that 
during the last 40 years the leaders in Ka-
shmir became millionaires, but the common 
man has no cloth to protect h!mse~ from the 
biting cold. Today thOUf.;andS and lakhs of 
Kashmiris are unemployt:td and are leading 
a I~e of misery. 

I would like to draw thQ attention of the 
august House to allthese points. I would also 
like to tell the hon. Members who claim 
themselves to be the representative of the 
people Kashmir that when we went to Ka-
shmir, we found that these representatives 
have no courage to live with the people of 
Kashmir in the Valley. But they are present 
here. 

-Ranj leader ko bahut hain, 
Magar Aaram ke sath." 

I am fully confident that the people of Ka-
shmir will think over these points seriously. 
So far as Mr. Soz is concerned, he has no 
right to raise fingers at us. These people 
raise their fingers at B.J.P. But they should 
not forget that the people of the c')Untry gave 
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a massive mandate to B.J.P'J both in Parlia-
mentary elections and Assembly elections 
and not a single instance of violence has 
taken place in the states where the B.J.P. 
came to power. We did not allow riots to take 
place in these states. Mr. Speaker, Sir, 
through you, I would like to point out for the 
information of Shri Soz that among the con-
testants in my constituency, 12 were Hindus. 
All of them lost their security deposits and I 
emerged victorious by the grace of God. I 
had defeated Mr. Shankar Dayal Sharma, 
the present Vice-President by a margin of 
one lakh and nine thousand votes in Bhopal 
constituency in the 1977 elections. These 
are the important aspects to which I draw the 
attention of the august House. Similarly, 
when Shri Atal Bihari Vajpayee became the 
Union Minister of External Affairs, our rela-
tions with neighbouring countries had been 
very good. You may recall that despite being 
a leader from R.S.S. and the Jana Sangh 
background, Shri Atal Bihari Vajpayee had 
established good relations with neighbour-
ing Muslim countries like Bangladesh and 
Pakistan. But the situation reversed when 
Shri Rajiv Gandhi and Shri Narasimha Rao 
held the charge of External Affairs and our 
relations with a neighbouring tiny Hindu 
country like Nepal worsened. As humble 
worker of the B.J.P., I assure, you sir, and 
call upon my brethren in Jammu and Ka-
shmir that it is only India which can provide 
them protection and ensure their progress 
and none else. With these words, I express 
my gratitude to you for giving me time to 
speak. 

SHRI H.K.L. BHAGAT (East Delhi): The 
discussion began with a general consensus 
and in a cordial atmosphere in the morning. 
The hen. Prime Minister said that Kashmir is 
an integral part of India and it would continue 
to be so in future also. The whole country 
would stand by him in this matter and it will 
continue to do so always. We, the leaders of 
various political parties and the leaders of 
Congress Party have given this assurance 
to him SlV8raltimes. TneGovemment would 
be getting full support of all the political 

parties for preserving the status of Kashmir 
as an integral part of India. Today, the dis-
cussion was started with a general consen-
sus and with good intentions. The hone 
Members solemnly affirmed that they would 
not be provoked by anybody's statement. 
We extend our fullest co-operation and good 
wishes to Shri George Fernandes, who is a 
senior leader. 

We wish him success in his new assign-
ment. We went to co-operate with him in this 
matter. I do not want either to condemn or 
repeat those things which have been said in 
the House today. It would have been better 
had he not said those things. Shri Indrajit 
was also sitting here. He said if there is an 
organised po!itical force in the Kashmir Val-
ley, they are ready to seek its co-operation-
however little or more organised they may 
be. Governor Shri Jagmohan may call them 
irrelevant, but the Government wants to seek 
co-operation from this party. They are ready 
to co-operate. They were invit9d to the All 
Party meeting also. Now what is the use of 
creating a feeling of bitterness against its 
leader, Dr. Farooq Abdullah on the basis of 
a newspaper interview. It would have been 
better, had this not been done. They may 
create a feeling of bitterness, but I would not. 
They may indulge in fault-finding, but I would 
not. You may pass a thousand taunting 
remarks on us but so far as Kashmir issue is 
concerned we will extend full co-operation to 
you. 

Just now Shri Indrajit and Shri Saif-ud-
din said that Kashmir symbolises the secular 
character of our country. History bears testi-
mony to that. Shri Saif-ud-din was telling that 
he does not believe in God, but ldo. We have 
a rich secular tradition in the country. Ka-
shmir is paradise on earth and it has a long 
history. They can point out not one but sev-
eral mistakes. But these problems did not 
emerge all of a sudden. These have been 
there for last 40 years. They may enumerate 
a number of such mistakes of the Congress 
Government or Farooq Abdullah's Govern-
ment. But you should not forget the fact that 
it is Pakistan whICh is primarily responsible 
for fanning communalism in Kashmir than 
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anybody else. Just now one of our friends 
was referring to the event when Mohammad 
Ali Jinnah visited Kashmir for enrolling 
members for the working committee of the 
Muslim league, but nobody from Kashmir 
responded to his call. No other party in the 
country has fought communalism as bravely 
as the National Conference. There are no 
two opinions about it. You want co-operation 
and we will extend our co-operation, even if 
you do not want 11. 

I came to know from newspapers that 
there was a general consensus in the All 
Party meeting on making George Fernan-
des the Minister 01 Kashmir Affairs because 
he had a good equatIons with Dr. Abdullah. 
I was delighted to know that they had a good 
equation. I was hopeful that they the would 
seek the co-operation of Dr. Abdullah-
whatever little he can offer-and would not 
indulge in these things. Anyhow, we will 
extend our co-operation to the Government. 
All the parties including the of ours have 
expressed this view. You may like it 01 not 
but you would continue to get support. The 
Congress, with whatever strength it has, will 
extend its fullest co-operation to the Govern-
ment in th,s matter. Mufti Sahib is sitting 
here. He was associated with the Congress 
Party for a pretty long time. I, therefore, 
request him not to make such statements. 
However, it was good that he made a clarifi-
cation in this regard iater. While making a 
referencoa to Shri Akbar he took all the jour-
nalists to task. Later he clarified things and 
that was good. I do not want to comment on 
Shri Arif's speech. He is a senior member. 
We will offer our v;ews on his speech at the 
opportune time when discussion on External 
Affairs and Ministry of Home Affairs are 
taken up. I respect Shri Ar~ and therefore I 
would not like to comment on the views he 
has expressed in the heat of the moment. He 
felt as if he had to deliver a speech on a 'war 
plat:orm'. According to Shri Fernande~ we 
have overcome even the worst crisis and 
history bears testimony to that. He has not 
said call the things and therefore I have to 
raise these points. 
18.00 hr •• 

I would like to submit to the Government 

that we never say things with the intention of 
condemning them. We have no such inten-
tion. If anybody in India takes a partisan view 
of the Kashmir issue he will be committing a 
sin against the country. Neither we commit-
ted such a mistake in the past nor we will 
commit any such mistake in future. As such 
there is no question of condemning the 
Government in matters relating to Kashmir. 
We will extend our co-operation to the Gov-
ernment under all circumstances. But after 
listening to the views expressed by certain 
hon. Members in the House, I apprehend 
whether the Government really wants to 
sEtek the co-operation. Does the Govern-
ment really want to seek the co-operation of 
the National Conference. I do agree that the 
Governor enjoys some constitutional pow-
ers and he is empowered to dissolve the 
State Assembly. Even then Dr. Abdullah 
said that he would cooperate with the Gov-
ernment. In fact, he should extend his coop-
eration even if the Government does not 
want it. Anotherthing that pinches me is that 
without any hesitation we said the people 
belonging to National Conference did ~ot 
come out of their houses and they remained 
indoors. In this connection may I put a ques-
tion to the han. Members who recently vis-
ited Kashmir as members of the All Party 
delegation. Did they dare to venture out in 
the Valley? Does theJanata Dal orthe B.J.P. 
have a hold inthe Valley. Does anyofthetwo 
congress parties have a hold in the Valley? 
What I was going to say is that none of the 
Members of the All Party delegation dared to 
venture out in the Vaile~·. The only exception 
was Mr. George Fernandes who showed 
some courage and went out. Most of the 
people in the Valley belong to the National 
Conference. Their families and kith and kin 
live there. In Jammu region, the number of 
people supporting the Congress (I) are more, 
but in the Valley the supporters of National 
Conference are in majoriJy. That is why' am 
saying that the approach of the Government 
is not right. True, the Governor has the 
Constitutional authority. to dissolve the 
Assembly i1 the citcumstance so demand. 
Since the han. Prime Minister is present 
here, I am putting this question to him. other-
wise I would have asked this from the hon. 
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Minister of Home Affairs. In such a sensitive 
matter, though he has every right under the 
Constitution to dissolve the Assembly but 
should he not have consulted you before 
taking a decision in this matter? All the 
newspap.ers were of this opinion that the 
Governor should have consulted the Centre 
before dissolving the Assembiy in the State. 
Jf you feel that he should have asked you 
before dissolving the Assembly you should 
have said it categoricaliy today. Besides the 
Constitution, there is sOMething called pol~i­
cal propriety also. Sometimes there is politi-
cal necessity a!so. There are certain sensi-
tive issues which need to be handled with 
care. We ha\fe always wanted to cooperate 
with the Government. While making this 
submission, I have no ulterior motive in my 
mind. None of us is to be blamed for the 
situation in Kashmir Valley. This situation 
has been prevalent in the Valley for last 40 
years. I am not at all saying that we did not 
make any mistakes during the last 40 years. 
I do not deny that. We might have made a 
number of mistakes. But when the situation 
erupts all of a sudden, some immediate 
cause is attributed to it. I do not want to go 
into details as this is not tne proper time. But 
history will have to decide as to what are the 
causes, the proximate causes behind the 
sudden provocation that shook the Valley. 
The Government accuses the Congress (I) 
for the present disturbance in the Valley. But 
there are several people, which include media 
men who are strong supporters of the pres-
ent Government and critics of the former 
Government, who say that the situation in 
the Valley has further worsened after the 
new Government came to power. Several of 
them are the friends of the people in power. 
I had not thought that I would be required to 
speak on Kashmir issue today, but I had to 
speak in pursuance of a write-up on Gover-
nor's perspectives by the Editor of the 'States-
man' Shri M.L. Kotru. He hails from Kashmir 
and I know him for the last 30 years. He is of 
the view that the Governor should not sus-
pect all the Muslims. Every Muslim is not a 
traitor. Today he is transferring people be-
longing to a particular community either on 

suspicion or on some reports from some 
quarters. H you think in this manner how will 
things improve. Shri George Fernandes is 
the proper choice. He is brave and dynamic. 
May I hope that the new political structure in 
the State, which cannot be controlled from 
Delhi, will be able to provide a concrete 
programme to solve the problem. He has 
said that there should be a plan of action, 
then only the problem could be solved and 
pomical process started. Before that political 
activities have to be started. I would like to 
know whether these activities will be initiated 
by the Central Government from Delhi or by 
the Governor. I know !he nature of the Gov-
ernor quite closely as we have worked to-
gether for many years. Will the political proc-
ess in which you want to involve all these 
forces, be initiated in Deihl or in that State? 
I am asking this question with the good 
intention of giving some suggestions. I would 
like to caution you lest all these initiatives 
should prove to be a failure. I would say 
openly that you are not a man who would sit 
silent on this issue, as you are a hard worker, 
but I would like to know as to what type of 
political initiatives or political activities would 
be started. Who will start this process? Will 
the workers of National Conference or Con-
gress or some other parties be involved in 
this process? So long as all parties do not 
initiate poiitical activities there, how the po-
litical workers will come out? I have read 
Governor's statement in which he'has said 
that both National Conference and Con-
gress have become irrelevant, and this state-
ment has not been contradicted. Suppose 
that today we are not that relevant as our 
strength has reduced, but elected Assembly 
was there to decide as to who was relevant. 
The Governor avoids reply to these ques-
tions but he must have explained to the han. 
Minister the grounds on which the Assembly 
was dissolved. He has the right to decide 
about the relevance b'ut the Government did 
not ask him about the grounds on which the 
Assembly was dissolved. If they did, they 
might have done it secretly. I believe that 
whatever you are saying is true but what I 
have read in the newspapers is that National 
Conference and Congress have become 
irrelevant and the Governor's perspective is 
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that some youths from the terrorist organisa-
tions will come out as leaders and then new 
election will be held. 

[English] 

Are we running into blindness? Are we run-
ning into darkness? 

[ Trans/ation] 

We should think over it. 

Shr. Arif Baig was just saying that the 
Government have taken diplomatic initiative 
as a result of which Muslim countries have 
also supported our stand. We appreciate it 
but I would like to state that we have been 
following this policy since the time of Gandhiji. 
You were our colleague just two years back 
and used to sit with us on that side. Since the 
time of Gandhiji, Muslim countries have been 
supporting our stand due to our secular 
outlook. Even during Indiraji's time, Kashmir 
issue was raised several times and each 
time most of the Muslim countries appreci-
ated India's stand. Therefore, I would like to 
know as to how far this perspective is right. 
I hope that the Government will keep the 
political focus in the right direction. 

A high power delegation went there. 
Could there be a bigger delegation than the 
one which included Deputy Prime Minister, 
two-three Ministers, Leader of the Opposi-
tion and leaders of other political parties? It 
is true that the situation did not allow them to -
go out but no sincere effort was made by the 
Administration to bring some people to the. 
delegation. Let me know if any such effort 
was made. At least, they could have talked to 
the house boat owners. The economy of 
Kashmir depends on tourism which has 
suffered a serious setback during these days. 
It has caused resentment in their minds. 
Was any effort made there by the Admini-
stration to bring even the boatmen, house-
boat owners, taxi drivers or transporters to 
meet the delegation? Was there any feed 
back given to the high ~r delegation? 
From what I read in the newspapers, I got the 
Impression that no such effort was made and 

I feel that it was rather avoided. I want to say 
that our good wishes are with you and will 
remain with you in future as well. Our party 
has been saying so with full responsibility. 
Kashm ir is an integral part of India and 
barring a Jew years, democratic form sf 
Government has been there forthe last forty 
years. There have been certain complaints 
of poll rigging here and there but on the 
whole democracy was there. Eartiar, Shaikh 
Abdullah's National Conference was in power 
and later on National Conference and the 
Congress formed a ooalition Government 
there. Then why did such a thing happen? 
The left parties also share the same view. 
Now it is clear that you have appointed 5hri 
Jagmohan as Governor and you have to 
think about its consequences also. While the 
main responsibility is that of the Govern-
ment, we also cannot escape it. The people 
of this country will not pardon anyone of us 
one the issue of Kashmir. It is your respon-
sibility and we are also with you. You should 
think about your perspective. There is no 
question of any rigid stand on the issue of 
Kashmir. Steps should be taken to see that 
relaxation comes in the attitude of the people 
of the State. For this, you should mobilise 
some people to come forward for talks. AU 
steps should be taken firmly. Our goodwill is 
and wm always be with you and we will never 
allow any political differences to prevail upon 
us on this issue. 

[English} 

SHRI NANI BHATTACHARYA (Ber-
hampore): Mr. Chairman, Sir, I would only 
take a few minutes to make some observa-
tions. Everyone of us has expressed the 
view that the Kashmir is causing anxiety for 
all and we must find out ways and means to 
solve the Kashmir problem. First, what I do 
not like to elaborate is this: what should be 
the perspective? The perspedive, accord-
ing to our party, is that on the basis of 
secularism, federalism and socialism, we 
must have to solve the problems of Kashmir 
and steps must be taken towards that end. h 
is commendable that this National Front 
Govemment has taken certain steps and to 
give exclusive attention to this problem, a 
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separate Ministry has also been created with 
an Advisory Committee attached to it. 

Sir, the main question before the coun-
try as well as the people of this country is to 
restore the credibility of the Government. 
The credibility of the Government has been 
shattered during the period of the erstwhile 
Government under Shri Rajiv Gandhi. So, 
that credibility must be restored. The people 
of Kashmir will have to feel that they are part 
and parcel of the Indian Union. Whatever 
may be the solution, that solution should be 
arrived at within the framework of the Consti-
tution. I am not one with some of my friends 
here who have expressed the view that all 
the Kashrniris are being cooverted into se-
cessionists. There are quite a large number 
of people who are imbibed by national spirit. 
There are quite a large number of people 
who have fought and have been fighting for 
democracy. There are people who are with 
the Indian Union and they want to stay in the 
Indian Union as well. There are certain divi-
sive forces which are working in Kashmir 
and those divisive forces are getting indul-
genee from abroad also. So, this must be 
stopped. We should move towards solving 
the problem of Kashmir with the perspective 
of federalism, secularism and socialism. 

With these few words, I conclude. 

SHRI RAJIV GANDHI (Amethi): Mr. 
Chairman, Sir, for me Kashmir is a very basic 
and fundamental issue. It is not just some-
thing that we debate very lightly or talk about 
lightly. It is also deeply emotional. 

Kashmir is fundamental to our civiliza-
tion; it is fundamental to our secularism; it is 
fundamental to our nationhood today. So, 
when we talk about Kashmir, it saddens me 
greatly to see on occasions, the debate 
being lowered to the level that it has been 
lowered. We had hoped that the debate in 
this House today would be of the highest 
level. And I hope that the intentions that 
come out after this debate will be at such a 
level. The Congress on its part will do every-

thing that is necessary to maintain the issue 
as a national issue which it has become 
today. There are people in the Treasury 
Benches who even at this moment like to 
lower the standards. This is what saddens 
me. 

Sir, Kashmir is a symbol, I emphasise 
the word "is" a symbol of our secularism. 
Unfortunately, the Prime Minister seems to 
have given it up as a symbol of secularism 
because if I heard the Prime Minister cor-
rectly, what the Prime Minister said was that 
Kashmir "was" a symbol of India's secular-
ism. This is obviously the perception of the 
Government since it has taken over. I can 
assure the Government that we feel even 
today that Kashmir is very much a symbol of 
our secularism. 

SHRI HARIN PATHAK (Ahmedabad): 
Is it a high level discussion? 

SHRI RAJ IV GANDHI: Yes, it is a high 
level discussion because n Kashmir is de-
scribed in the past tense with secularism, I 
think, it is a very sad day. It is a question of 
perception. Our perception is that Kashmir 
still is a symbol of secularism and after 
coming back from this visit, nothing has 
strengthened my co1viction more than that 
Kashmir even today stands as one of the 
strongest symbols of secularism. The way 
different people from different communities 
came to see the delegation and there are 
many friends who are here. they must have 
noticed it also, there was angeron issues but 
there was no communalism. there was no 
rancour between the communities or be-
tween the religions. They were one. Kashmir 
very much is a symbol of our secularism. 
And tied to Kashmir is also very much the 
basics of th'l two-nation theory that was put 
to us at the time of partition. I am aware, Sir, 
that there are some who would benefit from 
the two-nation theory being strengthened. 
But today, it must be the endeavour of every 
nationalist Indian to see that 1he two-nation 
theory is destroyed. And as much as, Ka-
shmir, as a part of India, as a part of secular 
India, stands against the two-nation theory, 
any weakening of the secularism in Kashmir, 
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any weakening of the bonds between Ka-
shmir and the rest of India strengthens the 
two-nation theory. So, any action that is 
taken today to weaken the bondage, in fact, 
bonds ... (Interruptions) 

SHRIMATI SUBHASHINI ALI (Kanpur): 
You must not make that mistake. 

SHRI RAJIV GANDHI: Bondage not 
bonds will, in fact, helpthetwo-nationtheory. 
This is where all of us must be very careful 
that not even the slightest indication goes 
that there are any fundamental changes that 
are taking place. 

I don't want to go into the arguments on 
Article 370 and what has come up in the 
House this morning. I would just like to say 
that whatever anybody's perception of Ar-
ticle 370 may be, this is not the time to start 
a debate on 370. At this point in time the 
nation should be clear that there is going to 
be no change in Article 370 in any way at all. 
I think all of us, even those whom I know 
have different views on this should for the 
time being put those views apart and say at 
this point in time we wil! not raise this issue. 
Save it for a later time; we will debate it, we 
will argue it. But at this point in time it sends 
the wrong message. I would request you not 
be send wrong messages at such a critical 
moment. 

I would like to spend a few minutes on 
terrorism. tf any Government has taken a 
really tough stand against terrorism, it was 
our Government when we were in Govern-
ment.1 would like to request the Government 
in power today to continue being as tough as 
it can with terrorists. In fact my compliant 
with the present Government is that it is too 
soft on terrorism. You must be much tougher 
on terrorism. You cannot bend down in front 
of terrorists, you cannot succumb to the 
demands ot terrorists because the minute 
you start doing that, then your credibility is 
finished. A part of the problem in Kashmir is 
that you bent down, that you were weak-
enact You were perceived to be weakened. 
Lat me not say you were weak, you were 
seen to be weak. You were seen to be weak 

in front of terrorists firstly by the terrorists and 
secessionists and secondly you were seen 
to bend down in front of terrorists by the 
people of Kashmir. They lost faith. They did 
not know whether they would be protected 
against terrorists any more. They did not 
know whether you would stand with them or 
they should not rely upon you and in fact 
succumbed to the pressure of the terrorists. 
That was the beginning of the problems that 
we are facing today. I do not want to go into 
the question of who created this problem and 
where it got bad because that will only ...... 

AN HON. MEMBER: That you cannot. 

SHRI RAJIV GANDHI: Yes I can and I 
can go into it so sharply that it will make ~ 
very difficult tor you even to sit here while I 
am talking. (Interruptions) 

AN HON. MEMBER: You go on saying. 

SHRIRAJIVGANDHI: No,ldonotwant 
to create rancour. (Interruptions) 

When they have entirely finished, I will 
continue Sir. (Interruptions) 

MR. CHAIRMAN: Order, please. 

SHAI RAJIV GANDHI: Without going 
into details and creating rancour which un-
fortunately some have done, I say that I was 
in fact more saddened by what line the han. 
Minister for Jammu and Kashmir Affairs-or 
whatever the technical label is-took. Be-
cause I thought he was the one person who 
should be pulling all the threads together; 
whatever little weak threads are available. 

• Whatever he may think-that the NC. Dr. 
Farooq Abdullah have no credibility. have no 
relevance-that is his view. But it is still a 
thread which must be picked up at this point 
in time. 

SHRt GEORGE FERNANDES: I have 
never rude tha~ statement itself. It is a 
distortion of anything that I might have spo-
ken here or I might have spoken anywhere 
els8.1 have always believed that the NC and 
Dr. Farooq Abdullah have been harmed and 
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have been harmed by the Congress Party. 

I am only speaking from what I under-
stood the tone and the contents of his quota-
tions. (Interruptions) 

Here, the words are important and not 
the tone. (Interruptions) 

SHRI RAJIV GANDHI: Both are impor-
tant. (Interruptions) 

SHRI GEORGE FERNANDES: I am 
ct.raid, no, Sir. In the House spoken word 
matters and not the tone. I want to make it 
clear in this House. (/ntenuptions) I have not 
said anything acrimonious. You made a 
statement. That is not a correct statement. 
(/ntenvptions) 

SHRI RAJIV GANDHI: I am not yield-
ing. H the hon. Minister wants me to yield, he 
should ask me. Then, I will yield. Sir, let me 
quote the han. Minister. The han. Minister 
started by saying-l translated it into Eng-
lish-that the problem that the country' is 
facing today is the gravest problem in 42 
years. I hope I have not got that wrong, Sir. 
And I assume the han. Minister is includirg 
the 1962 incident of China as well, when he 
speaks of 42 years. So, the han. Minister is 
understanding the gravity of the situation 
today. And by saying that it is the most 
serious situation in 42 years, you are also 
a~pting the fact that that is what you have 
made it today. That is what ~ is today. 

SHAI HARIN PATHAK: In three 
months? 

SHRI RAJIV GANDHI: Yes. Because, 
there was no need to debate this situation in 
any of the Houses three months ago or four 
months ago. We had a Session in October. 
(Interruptions) You, at that time, the hone 
Members sitting across, were in the opposi-
tion benches. Perhaps you were not in this 
House. But. your Members were in the other 
House and the question was not raised. I am 
raising it not. (/nt9"uptions) Let me just give 

a few more quotations. The hone Minister for 
Jammu and Kashmir also said that the politi-
cal processes must be started. But before 
the politICal processes are started, political 
action or political activity must be started. 
Here, I agree with the Minister. But, he then 
went on to say that the conditions in Jammu 
and Kashmir today are such that political 
activity cannot even be started or perhaps 
raise the question of whether ~ can be started. 
Now, was this the condition three months 
ago? It was not. Polkical activ~y was taking 
place. Has this been the condition in any 
other State in India under President's rule, 
no matter how severe, and even in Assam 
and Punjab, political activity has been taking 
pla~e. The Government of India has never 
come to a situation where it has had to say 
that the skuation is so grave in a State that 
polkical activity and even political action-I 
am not talking of political processes-have 
to come to a grinding halt. So, this is the 
gravity of the situation today. The han. Prime 
Minister--can , quote two sentences from 
him? Said that he went to Jammu and Ka-
shmir 1 112 years back and he visited 
Anantnag and some other areas. I wonder 
he will be able to go to Jammu and Kashmir _ 
today in the manner in which he had gone 1 
1/2 years ago. He walked freely 1 1/2 years 
ago. He did not need to be escorted with 
dummy convoys and ;:J.lso toting guns. He 
was in the opposition. Then, he was not a 
part of the Government. He did not need 
permission. He did not need curfew passes. 
That is the difference between then and now. 
There were problems. I know there were 
problems. But it was never like thit. And 
again a quotation from the Prime Minister .. 
He said, "some semblance of law and order 
must be restored." These are his words- . 
some semblance of law and order must be 
started. What do I understand 1rom this, Sir? 
I understand that today there is not even a 
semblance of law and ord~r. This was not 
the case three or four months ago. So, we 
have to understand that some material dif-
ference has taken place in this time. There is 
some basic change that has taken place. 
When we talk about terrorism, when we talk 
about secessionism, yes, there has been 
terrorism in Punjab. There is naxal~e activHy 
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in a number of States. There is an ag~ation 
going on in Assam at the moment. But, Sir, 
economic activity and lives are, more or less, 
in those States. Even in Punjab, agricultural 
production has increased and industrial 
production has increased. The economy of 
Punjab is blossoming. It is doing better than 
perhaps it has done ever before. 

I am not trying to red uce the problems af 
terrorism. What I am trying to say is that 
terrorism is isolated. It takes place in pock-
ets. It does not affect everybody's life every 
single day In Kashmir today, every single 

- citizen is affected every single day. Going 
back to somewhere around the middle of 
December-perhaps some of my friends 
from Kashmir could correct me if I am wrong-
if I remember the date correctly, it was either 
13th December or 15th December that these 
problams really started. So, what is impor-
tant to understand is that it is not adequate to 
say that things happened forty years ago, 
things happened ten years ago, things hap-
pened five years ago, things happened two 
years ago, things happened six months ago. 
The question is that is it different today. I 
think every single member of the delegation 
that went to Kashmir will agree with me that 
he couldn't even have imagined the situation 
to be as bad as we saw ~. I had lots of 
pictures. Dr. Farooq Abdullah had explained 
to us at great length at the all-party meeting. 
Ho had talked with rne separately. I had 
talked to our friends from the National Con-
ference. I had talked to our own friends, our 
Congress members, from Kashmir. But when 
I went to Kashmir, I couldn't have imagined 
what I saw. It was so bad. And I don't think 
any Member wilt disagree with me when I 

. say that situation is about the gravest that 
the nation has faced in forty-two years. , 
have agreed entirely with the hon. Minister 
for Jammu and Kashmir Affairs. 

The question then is: Is the Government 
fully aware of the situation? Are they react-
ing? Are th9Y getting the correct input? I am 
afraid, I am not fully satisfied that the Gov-
ernment is getting all the inputs that it should. 
I give a small example-medicines. Why 
should our delegation have to come back 

from Srinagar and say that there are no 
medicines in Srinagar? Surely the Governor 
must have sent a message that there are no 
medicines in Srinagar. Surely somebody 
should have told the Government that there 
are no medicines in Srinagar, that the hospi-
tals don't have medicines, the drug-stores 
are closed, the wholesale depots are also 
closed. Now, how come that the Govern-
ment did not find this Out? 

I am not harping on the question of 
medicines because that is over. Medicine 
supplies have gone. The question I am really 
asking is: Is there such a great breakdown in 
communications? And then, where is the 
breakdown in communications? Have the 
communications broken down between Delhi 
and Srinager or have the communications 
broken down between the administration in 
Sri nagar and the people in Srinagar? These 
are few questions. I don't have the answer. 
The Government must find an answer. I 
have some ideas because I saw what was 
going on. I saw the rift between various 
groups there-within the administration, be-
tween the people and the administration, be-
tween the various organisations. labour 
organisations, federations and associations 
and the administration. There is a major 
problem. 

Before we could get down to any solution, 
communication isthefirstthingthat hasto be 
sorted out. You cannot get answers sitting in 
Delhi. Here, I would like to remind the Gov-
ernment the reason why the situation in 
Kashmir is being debated in this House is Dr. 
Farooq Abdullah's visit to Delhi. He spoke 
with me when I called a meeting of the 
Opposition parties. We met together. We 
decided that we would take the delegation to 
Kashmir. In fact, I wrote such a letter to the 
Prime Minister before the Prime Minister 
decided 10 call us and before the Prime 
Minister decided to send a delegation. When 
we told the Congress Working Committee 
what Dr. Farooq Abdullah had told us, our 
Working Committee immediately instructed 
me to take a small group from the Working 
Committee and to go and meet the President 
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immediatQIy. Unfortunately, the President 
was in Madras. We could not meet him. We 
asked for an appointment and we feel that it 
was urgent enough for us to fly to Madras to 
meet him. He was very kind. The President 
reorganised his visit, changed his schedule 
and flew back to Delhi one day earlier. He 
said that he would meet us in Delhi and it 
was only after we spent one hour and forty 
minutes, the-Government started becoming 
aware of the issue of what was happening in 
Kashmir. Up to that time, there was no 
reaction from the Government. At the earlier 
meeting which was taken up by the Con-
gress and other Opposition parties, when we 
went and met the President, I think ~ was the 
end of January or the beginning of Febru-
ary-it was pointed out as to what was 
happening. At that time, we were promised 
in the all-party meeting that obviously there 
was no urgency. It dragged on and nothing 
happened ... ( Interruptions) ... 

That happened very much later. It was 
only when we raised the issue on the second 
occasionthatthe Government became aware 
of what was happen\ng and again at the iirst 
meeting that was called by the Prime Minis-
ter, I do not think that the gravity of the 
situation was understood. I won't go into the 
details because it would not be fair. But the 
gravity was understood in the second meet-
ing because the all-party group that had 
gone to Kashmir, to Srinagar had come back 
and obviously briefed the Prime Minister. I 
think for the first time, the full gravity of the 
situation was brought to light of the Govern-
ment. I want to thank the Prime Minister and 
the Deputy Prima Minister for allowing us to 
~ 'on such a visit. Unfortunately, because of 
curfew and the attitude of the local admini-
strativ", we were not able to meet a large 
numtAr of people. I hope we had another 
meeting of the real Opposition parties and 
we decided that we would request the 
Government to allow us to go to Kashmir on 
our own, not during curfew but perhaps after 
the curfew was over, so that we could go 
without disturbing the Government and 
causing problems to the Government and 

the administration. At that time, We can truly 
go around and meet the people. We would 
like the han. Home Minister to give us some 
idea as to how long will it take for such a visit. 
Will it take three days, two weeks or one or 
two months? I do not know. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Why do you need the Govern-
ment's permission to go there? 

SHRI RAJIV GANDHI: It is because 
there is a curfew. We cannot move. I do not 
know as to who is going and who is coming. 
I do not know as to whom should we contact. 
Are we to talk to Mr. Fernandes or Mr. 
Sayeed? 

SHRIGEORGE FERNANDES: You talk 
to both of us. 

SHRI RAJIV GANDHI: There are two 
voices always. (Interruptions) 

I was coming to this point a little later, 
because that is worrying me in a serious 
way. \ am not trying to be frivolous .. (Inter-
ruptions) 

We are speaking of the actual situation. 
The distance that has come about between 
the administration and the people is unimag-
inable and I do not think anybody who does 
not go to Kashmir can understand what has 
happened there. That is why, I would spe-
cially request the han. Prime Minister, I would 
request you, Sir, to please visit Kashmir for 
two reasons. One, that there is no way the 
gravity of the situation can come home to 
anybody unless you actually go there, un-
less you try to speak to people and I would 
like you to do this. The second reason I 
would like you to go there is from what some 
people, average citizens told me. What they 
told us was that they do not know the Gov-
ernment. I am not being light-hearted, I am 
not being frivolous. They said they do not 
know the Government, they knew Pandit 
Nehru, they knew his policies, they knew 
what he stood for and they knew what he 
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would fight for. They know 
Indiraji..'.(lnte"uptions) Let me just complete. 
I am being deadly serious because there is 
a rift in the valley which needs to be broken. 
communication links have been shattered; 
somebody has to pick them up and with due 
respect, Sir, it has to be you, who can pick 
them up; nobody else can pick up those 
links. 

The problem is that they knew Panditji 
from the independence struggle, they knew 
Indiraji, they knew what she stood for, they 
knew that she was Panditji's daughter and 
~hey had some comforts ... (/nterruptions) You 
can be frivolous; I am being deadly serious. 
I am trying to give a suggestion where weak 
links have to be picked up, where every 
thread makes a difference. It is my humble 
opin io n. . .. (interruptions) Unto rtu nately, 
some of your supporters seem to think that 
Kashmir is a very light issue. It is very 
unfortunate ... (/nte"uptions) I would request 
you to go to Kashmir for the second reason, 
so that the people of Kashmir can recognize 
you, see you, talk to you, understand you as 
an individual, because if they need confi-
dence today, you are the one person who 
can give them confidence to stand with India. 
And I feel it is imperative that you take the 
earliest opportunity to go to Kashmir. Even IT 
there is curfew ... (/nterruptions) I am trying to 
be deadly serious, I am not being frivolous. 
I said that right in the beginning. This for me 
is a very ~mportant issue; for the CPI (M), it 
may not be, because you arEl isolated in the 
eastern part of the country and what differ-
ence does it make to you ... {Inte"uptions) 

This is my personal request to you, Sir. 
and even if there is curlew, even if you 
cannot meet too many people, even if you 
meet half a dozen senior citizens, they will 
carry our message down and it will have its 
impact. 

THE PR\ME MlN\STER (SHRl V'SH-
WANATH PRATAP SINGH): I have a mind. 

SHRI RAJIV GANDHI: Thank you. 

AN HON. MEMBER: The credit goes to 

you. 

SHRI RAJIV GANDHI: As long as you 
are doing the right thing, there will be no 
credit taken; we are open either side. 

In Kashmir, we were told by the admini-
stration that in recent weeks, approximately 
two hundred people, a little undertwo hundred 
people had been killed or shot. Are these 
200 people terrorists? Are these 200 people 
secessionists? How many of them are ter-
rorists? We were not told this number. I do 
not want to argue. I do not want to raise an 
issue of this percentage or that percentage. 
But when the number is so large, I think I can 
assumethatafairpercentageofthesepeople 
are not terrorists. This is where a very impor-
tant factor comes in that there must be some 
point where grievances will be heard, where 
complaints can be listened. Unfortunately, 
this does noLo 

PROF. SAfF-UO-OIN SOZ: It is a wrong 
figure. 

SHRI RAJIV GANDHI: I was giving the 
official figure that was given to me. The 
unofficial figures that were given to me by 
others were sometimes double or some-
times triple. But I do not want to go into those 
arguments now. That is not my purpose 
here. My purpose only is to point out that 
even with official figures, the numbers are so 
high that some mechanism must be set up. 
It must be set up very-very fast. I was horri-
fied on one other thing, that I think, I must 
bring to the notice of the House. Because, 
here there is a very clear contradiction. And 
until the meetings with the han. Minister on 
Jammu and Kashmir affairs start taking place 
and something concrete starts coming out, 
we won't be clear in our minds what the 
Government policy is ior Kashmir. Because, 
we were told a horrendous story in Kashmir. 
The policy that was enunciated to us, which 
'assume must be the Government's policy, 
I cannot imagine that a State under 
Governer's rule goes off totally at a tangent 
to Central Government's policy. This cer-
tainly could not have happened under the 
previous administration and' hope that the 
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present administration does not allow States 
to go off, on their own when specially under 
Governor's rule. This is totally against what 
we were told is your policy, Mr. Prime Minis-
ter. We were told in Kashmir that action is 
being taken on two fronts. On the one front, 
the whole administration is being-if I re-
member the word correctly restruaured. 
Because the whole administration has !leen 
taken over by terrorists and secessionists. I 
have never heard such a sweeping state-
ment before. Even in Punjab, when we came 
into Govemmentin 1984-85, we have a lot of 
problems w~h the Punjab administration. 
But it was the Punjab administration which 
was made to work. It was the Punjab admini-
stration which fought the terrorists. It was the 
Punjab administration which brought a 
semblance of law and order back to Punjab. 

Similarly, it must be with the Kashmir 
administration. You cannot side-track the 
whole Kashmir administration. I do not want 
to go into their numbers in Kashmir-no 
Kashm iries in this whole cadre, nobody from 
thiscommun~yinthatcadre.lf Igo into those 
numbers here in this House, it would be 
devastating. I won't do it here. I believe the 
numbers have already come to you. Your 
delegation must have brought them to you. I 
hope that you have taken corrective meas-
ures to restore some balance in Kashmir; 
some balance in the administration in Ka-
shmir. Because, H that is not done, then 
nothing else can work. 

I must objed to one thing. There have 
been lots of reports in the newspapers and 
media that the Congress has been obstruc-
tionist during the two meetings that we had 
with you. I do not think we have been ob-
structionist at all. Yes, we have argued. We 
wHl argue if we fee' there is a point to be 
made. We will argue where we feel that you 
need to do something. But I think you will 
agree with me that when it came to crunch, 
the Congress stood w~h you solidly on eve-
rything. I do not think you can deny that. And 
I go beyond that: on the first day when we 
had a meeting, the National Conference had 

some problems-no need to go into the 
details of those problems. (lntenvptions) 
Whatever they are, you forget the problems. 
That is I'lPt the question. But you yourseH, at 
the first meeting, said; 'let us not have a 
resolution.' And I took a strong stand; and I 
said; 'Once we have gathered here as all 
parties. we will not disperse from here till we 
have a resolution, even H it is an one-line or 
a two-line resolution. It 

SHRI VISHWANATH PRATAP SINGH: 
Let me put the record straight. There was a 
draft to which there were certain reserva-
tions-on the NCWs draft. Then we said we 
could start anew, and that this draft be put 
aside, and we can start anew and frame a 
fresh draft. It was not the intention that we will 
not have a resolution. All that we said was 
that if a particular draft created some prob-
lem, we could put that draft aside, and we 
could start afresh, together. 

SHRI RAJIV GANDHI: I will not quibble 
with you here; but I remember the words. 
They are still ringing in my ears, because 
right in the beginning, when they came, you 
had said; 'All right; let us not have a resolu-
tion; let us not even talk about a resolution." 
In this sort of a tone-the words may be 
slightly different. But let us not argue. The 
only point I was making, was that the Con-
gress had a very constructive position as far 
as Kashm ir is concerned. We have our fears, 
we have our worries. We are worried about 
the speed of your action. 

SHRIINDRAJIT GUPTA: (Midnapore): 
Too much speed? 

SHRI RAJIV GANDHI: That is what I 
meant: non-existent speed, Sir. (/ntsrrup-
tions) Let me give you an example. We were 
promised an Action Plan; and I remember 
this very clearly. We were promised an 
Action Plan when we had our first meeting; 
and I think ~ was on the 7th that we had our 
first meeting. On the 8th and 9th we were in 
Kashmir. On the 10th we had the second 
meeting. On the 7th evening, we were prom-
ised an Action Plan on the 10th morning. 
Very clearly I rememberthis. The 10th morn-
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ing meeting was postponed to the 10th 
evening; and on the 10th evening, the full 
scope of the Action Plan that was put to us, 
was that you would make a Ministry. That is 
fine. That is not an Action Plan, as far as I am 
concerned. That is only a method that you 
are adopting in Government, to create an 
Action Plan. We still have no Action Plan. 
And I may remind YOl! and take the House 
into confidence, in the second meeting that 
we held, we brought up certain points which 
we thought were essential; the two points 
that we zeroed into one, were; one, that 
political activity must start. We would have 
preferred the pol~ical process to start, but we 
realized your problem and we limited our-
selves to political activ~y. The reason why 
we spoke of political activity was that the 
hearts of the Kashm iri people were to be won 
back-and I believe that the hearts of the 
Kashmiri people are still with us; their minds 
are worried about certain things, because of 
what they see. One person, for example, 
told me: 'Why should we be with India? What 
is India doing to us? There are no banks. 
There is no airline service; there is no postal 
service. I cannot send a parcel. ' This is what 
I was told in Kashmir, namely that basic 
things are not available. They are locked into 
the houses. (Interruptions) 

[ Translation] 

AN. HaN. MEMBER: Within three 
months banking and life insurance services 
can be restored. 

lEnglish] 

SHRI RAJIV GANDHI: One of your 
crutches find it very funny. But it is not. It is 
deadly serious. The people in the Valley are 
under very severe pressure, because of 
curfew, first of all. I realise the problem in 
""ing the curlew. \t is your problem. , am not 
giving you suggestions. But while your hard 
action is taking place, there must be open-
ings for people to vent their grievances. 

There must be openings where people 
can reach out. People must be there to arg ue 
and discuss with the people of Kashmir to 

turn them back from the road on which they 
had turned. We suggested three mecha-
nisms. I can mention them here if you like. 
Our suggestion was very clear that (a) pol~i­
cal focal point must be created in the Valley 
preferably in every district, not just in Sri-
nagar. The pol~ical focal point, if you so 
prefer, can be your Governor. But, under the 
circumstances, it cannot be this Governor. If 
you want a dnferent focal point, we do not 
want to argue to remove or place anybody 
there; it is your Administration; you have to 
handle that. If it is not to be this Governor, it 
must be somebody else. We gave a number 
of offers. We said that the House should be 
reconst~uted. 

SHRI SOMNA TH CHATTERJEE: It is 
Legislature. 

SHRI RAJ IV GANDHI: I am not such a 
good lawyer. What can I do ? I did not have 
your training. 

SHRI INDRAJIT GUPTA: There is no 
harm in getting it. 

SHRI RAJIVGANDHI: I am accepting it. 
Legislature is all right. The Congress and the 
National Conference felt that the method of 
dissolution was illegal and incomplete. Any-
way, that is being sorted out separately. I 
believe the discussion has not started. But I 
hope that they will start it. 

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTIce 
(SHRI DINESH GOSWAMI): It has started. 

SHRI RAJIV GANDHI: I am glad to hear 
this. I hope they will end it very soon. So, we 
will have some results. We went further; we 
said; ij ~ is possible to have the Legislature 
revived, then we, the Congress and the 
Nationa\ Conference are willing to step back; 
we do not want government. You put up 
whom do you like; the names are yours, not 
ours. You put up a government. We wm 
cooperate 100 per cent in reviving the politi-
cal process in the Valley. 

AN HON . MEMBER: Who will be the 
leader? 
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SHRI RAJIV GANDHI: That is entirely 
upto the Government to decide. They can 
name anybody. I had not spoken with Dr. 
Farooq Abdullah. But in that meeting, I sug-
gested it and Dr. Abdullah accepted it on the 
spot. This was one offer. We will sit with you; 
we will work with you. And it is my promise 
that it will be with full coordination. There will 
be no undercutting, no back-sliding, if it is 
not a feasible proposition. Then I thought it 
was necessary to have a political focal point; 
it must not be the Congress and it must not 
be the National Conference; it has to be 
somebody else; it has to be your representa-
tives because in today;s situation it is not 
only the National Conference and the Con-
gress that are relevant today. You have to 
pick up every single thread that is available 
in the Valley; you have to pick up all those 
who are opposed to the National Confer-
ence and the Congress. They must also 
work together. You must even have an 
approach to some of the militants to see how 
many of them you can pull together. We 
have no approach to the miinants. But recent 
experience has shown that your Govern-
ment does have som e approaches (Inter-
ruptions) I am deadly serious about it. Those 
approaches must be used constructively. 
Your Minister for J&K Affairs, I was told, was 
able, within a matter of hours actually, to 
meet some of these people; and yesterday, 
in the newspapers, there was an item which 
said that they were not agreeable. Of course, 
they will not be agreeable for the first time 
when you talk to them. But, may be, as you 
keep on talking. you will break thruugh; you 
will have some link built. So for heaven's 
sake, don't break that, but rontinue it. But to 
continue with a political involvement of the 
broadest spectrum, it must be your initiative; 
that is why we suggested in the first instance 
that we will step back; you put up your Chief 
Minister. Let him coordinate, if there is any 
problem, political,legaily or technically which 
does not allow this to happen. Then we gave 
a suggestion; we said, 1M him operate out-
side. 

19.00 hra.. 

He (X)uld operate in the manner of an 

advisor to the Governor. He could operate 
which is a sort of partially in the system. You 
could take him totally outside the system and 
say, Okay. we will have a joint political 
activity. This is your coordinating point. 
Everybody work together'. Government rule 
is totally separate. After all when there is 
Governor's rule in other States, political 
activity goes on. Parties who are in opposi-
tion to the Central Government when there is 
Governor's rule, still are able to carry on 
political activity. We can all work together 
and see what pace we can pick up. The 
reason I feel political activity is absolutely 
important is that I have very clearly got the 
impression and feeling after having spoken 
to a number of people that Kashmir can very 
clearly be pulled back with political activity. 
And if we do not pull it back with political 
activity. your options are very very hard. 

The second suggestion we had given 
was that a Grievance Redressal Machinery 
must be set up. That presumably would be 
an administrative exercise and not the politi-
cal exercise. Both must be done in parallel. 
These were our concrete suggestions. We 
have more suggestions. But then. we are 
waiting for a meeting to be called by our 
Minister and something to rome from the 
Government. We must have some lead from 
the Government. Upto date we do not know; 
the country does not know what the Govern-
ment's policy on Kashmir is. The only policy 
that has been enunciated to us is that, what 
we were told, of totally destroying the ad-
ministration on the one hand and destroying 
the N.C. and the Congress on the other 
hand. Now you have yourself told that this is 
not your policy. But this is what is being 
carried out in the Valley very 
clearly ... (lntsrruptions) 

SHRI VISHWANATH PRAT AP SINGH: 
These suggestion have come in the meet-
ing. Shri Rajiv Gandhi even after the meet-
ing, in my personal discussion with him, 
came up with these suggestions. And he is 
right when he says that he came up with 
these suggestions. Other party leaders have 
also come up with their suggestions. When 
we have started collectively, the spirit is that 
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we will put all these suggestions immedi-
ately before the committee that we have set 
up together. So, it emerges w~h the stamps 
of a consensus. And I think today all mem-
bers could not come. As soon as all mem-
bers are available, we will pool together all 
these suggestions and also the suggestions 
from other senior leaders. It has the stamp 
of consensus and that will be more than the 
Government's. And that I think will carry 
much further weight. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): The time of the House may be 
extended by one more hour. 

MR. CHAIRMAN: Is it the pleasure of 
the House to extend the time of the House by 
one more hour? 

SEVERAL HON. MEMBERS: Yes. 

SHRI RAJIV GANDHI: I may suggest 
that this is a very serious subject. We should 
not limit the subject just on time. Sir. I under-
stand from what the han. Prime Minister has 
said is that the Government has no policy. It 
is waiting for suggestions to come from all of 
us. Well, if that is the way you want to do, do 
it that way. Fine Sir. This is what you have 
said. The Government have done no think-
ing. 

Now we will work with you for a consen-
sus. We will work with you to find the 
solution. We will work with you on the ground 
in Kashmir even if it involves congressmen 
getting killed and shot. It does not matter, we 
will be there Sir. That is my assurance to you. 
But I only request you to please give us a 
plan of action fast so that we can get on. 
Please give us some political focal point in 
Kashmir which can coordinate activity in the 
valley. Your committee in Delhi in on way will 
be able to coordinate activity in the valley. 
And then there is a fundamental question of 
who is incharge. Is the Minister of Home 
Affairs incharge? Is the Minister of J&K Af-
fairs incharge.? Is the Governor incharge? 
So these thing must be sorted out. I am not 

looking for answers now. These must come 
out when the action plan comes up. And 
something in the valley must come up. If that 
does not work, the people of Kashmir will 
lose faith, they will lose trust and then it is 
going to be very difficult to rectify the situ-
ation. 

[ Translation] 

SHRI SULTAN SALAHUDDIN 
OWAISI(Hyderabad): Mr. Chairman, Sir, I 
think it would be better if it is postponed till 
tomoriOW but you have asked me to con-
tinue. (interruptions) 

SHRI MOHAMMAD SHAFI (Srinagar): 
Mr. Chairman, Sir, you have allotted time 
upto Nineteen of the clock and the time is 
already over. 

( Inte"uptions) 

[English] 

SHRI P. UPENDRA: Tomorrow it can-
not be done because there is the Railway 
Budget. 

MR. CHAIRMAN: Let them sort it out. 
You please continue. 

[ Translation] 

SHRISULTANSALAHUDDINOWAISI: 
Mr. Chairman, Sir,let mE:' know the decision, 
so that I may continue my speech. (Inte"up-
tions) 

AN HON. MEMBER: Mr. Chairman, Sir, 
tt may be postponed till tomorrow. (Interrup-
tions) 

SHRI SULTAN SALAH UDDIN OWAISI: 
Mr. Chairman, Sir the Kashmir situation, 
which is being discussed here, has become 
a national problem and instead of blaming 
one-another, we should look into the causes 
which have led the situation in the State to 
deteriorate to serious proportion. If we pay 
attention to it, we will find that it has become 
an issue which threatens our national unity 
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and integrity. If instead of criticising each 
other we take it up as a national issue and 
concentrate on finding a solution, I think that 
perhaps it will be much better. When we pay 
attention towards solving this problem, we 
must first try to find out the reasons behind 
the change in the attitude of the people of 
Kashmir who had effectively countered the 
attacks of the Pakistani tribal invaders 
(Kabailis) in 1947. While doing so many 
things come to light. I do not need to say it 
publicly that this is a national issue. In this 
connection, if we look back, the first thing 
that comes to our notice is that Shri Sheikh 
Abdullah who had bravely fought commu-
nalism in Kashmir and made lot of sacrifices, 
was arrested. Then much hue and cry was 
raised against the special provision of Article 
370. Later ~hen Sheikh Abdullah was re-
leased this Article was scuttled and its impor-
tance was undermined. Thereafter, it was 
felt that only a handful of people who were 
faithful to the Government of India had a 
right to solve the problem and the sole au-
thority to rule the State. Fair elections were 
never held in the State. Consequently, the 
masses of Kashmir got agitated. Thereafter, 
economic problems emerged. The people 
of Kashmir have only a few means of liveli-
hood. One of them is tourism and the other 
is carpet industry. But unfortunately, the 
Government has played with the carpet 
industry and ruined it. Similarly, the people 
who are engaged in the business of fruits 
have also been neglected. I have discussed 
their problems with the responsible persons 
of Kashmir several times and they have 
complained that even fertilisers were not 
supplied to them for fruit cultivation and as 
a result the entire business has come to a 
sta'ldstill today. 

The people of Kashmir are facing acute 
shortage of power. The dam has been 
completed but the power which is being 
generated is being diverted to another State 
and the peopJe of Kashmir are left to shiver 
during the cokl winters. Consequent\y, today 
the people of Kashmir are agitated and we 
don't knew what to do in this regard. It is 

necessary at this juncture to solve their 
economic problems and to put an end to the 
excesses that have been committed there 
because by injustice and atrocities we can-
not solve any problems. I think that the 
excesses have reached a saturation point. It 
is for the first time in the last 450 years that 
the pilgrimage to the shrine of Hazrat Bal did 
not take place and people could not offer 
their prayers. Until necessary steps are taken 
in this direction things cannot improve. If 
some sacrifice has to be made it does not 
matter but necessaty steps should be taken 
to solve the Kashmir crisis because the 
people of Kashmir feel themselves to be 
insecure. 1 here is an atmosphere of uncer-
t3inty prevailing there because of the distur-
bances. 

As you are ringing the bell I will not 
speak further. I would like to quote two 
couplets of Iqbal, drawing particular atten-
tion of Shri Ar~ Beg, who spoke earlier: 

"Sadig arze deccan jakar arze Bengal, 
Nange deen nange waten". 

The next couplet is : 

"Ae tayeer-e-Iahuti us rigak se maut 
achchi, 

Jis rizak se aati ho parYag me kotahi." 

[English] 

SHRI IBRAHIM SULAIMAN SAlT 
(Manjeri): Mr. Chairman, Sir I stand to par-
ticipate in the discussion on Kashmir with a 
very heavy heart. , do so with pain and 
anguish. This I say because today Kashmir 
is bleeding; today Kashmir is in turmoil, 
today the situation in Kashmir is very grim 
and if the Government does not come for-
ward and perhaps with constructive meas-
ures, then I am afraid there will reach a point 
of no return. Therefore, the Government 
should take very speedy and effective 
measures to see that the integrity of the 
country is maintained and the Kashmir people 
remain with us Now, Kashmir pTob\ems 
cannot be solved through barrel of the gun. 
Kashm ir can be with us and we can win over 
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the hearts of the Kashm ir people by love, by 
persuasion, by dialogue. But n is very unfor-
tunate that the att~ude and the action of the 
Government has been something very dif-
ferent. Sir, you know that the appointment of 
the Governor, Mr. Jagmohan, has been very 
very controversial and things have deter10-
rated after Mr. Jagmohan went overthere as 
Governor and there was a break down 
immediately after his arrival there. 

Now, Sir, we all know what is happen-
ing in Kashmir. There is butchery, large-
scale murder and complete suppressio!"'. 
Can you win over the hearts of the people 
over there under such a situation? We can 
never win over the hearts of the people in 
such a situation of suppression, oppression, 
murder and butchery. A different attitude is 
needed an solacing attitude is needed and 
that is lacking as far as this Government is 
concerned. 

Now, Sir, the confidence of the Kashmir 
people is being lost day by day. Firstly, it is 
because of the ruthlpss attitude of the Gov-
ernor over there and secondly because of I 
am sorry to say-the attitude of the BJP with 
regard to the Ar.icle 370 of the Constitution. 
These two things are completely alienating 
the Kashmir people over there and create 
suspicion about our sincerity. Now, I would 
like to say one more thing. Wetalk of political 
processes. But how are you going to start the 
political processes ? Hon'ble Minister of 
Railways, Shri George Fernandes, has been 
made in charge of Kashmir Affairs. It is very 
good and we wish him well and success in 
this. But he has not explained here in the 
House what is going to be the political proc-
ess and how he is going about it. The leader 
of the Opposition, Shri Rajiv Gandhi, made 
so many suggestions as to how to go ahead 
with the po In ical process, etc. How far the 
Government IS going to act on that. I can't 
say. Hon'ble Prime Minister has said that the 
Government is to formulate policies for 
Kashmir after hearing the views of the Oppo-
sition parties. Now, so much time is lost. \t is 
very very surprisitig that Government has 
not got a policy so far. It is very very regre-
table. Now I must say this much that political 

process should start, people should be taken 
into confidence. But then they try to see that 
the Assembly is revived. I do not think it is 
possible. Once dissolved is dissolved. I do 
not know how the Assembly is going to be 
revived. But anyway political process should 
start; we must have dialogue, we must try to 
solve the economic problem as mentioned 
here. People are suffering there. There are 
no jobs, there is no bread, no eletricity and no 
industry. People are suffering even from 
extreme cold in the Valley. All these prob-
lems are tr.ere. The religiOUS susceptibilities 
are deep, they do not allow people to gather 
in the Mosque and pray. Even call to prayer, 
Azam, is being restricted. I do not under-
stand all this. When 1here is no religious 
freedom people over there will get more and 
more alienated. 

One more thing is , a delegation was 
sentthere. Well and good. It was said that an 
all-party delegation would be sent, but later 
on they said, a major party delegation would 
be sent. That means, you have neglected 
other parties. The DMK is here, the Anna 
ADMK is here, Kerala Congress is here, the 
Muslim League is there and so many other 
parties are there in addition to the major 
Opposition Party, the Indian National Con-
gress and National Conference. The Muslim 
League is very much interested, but they are 
not consulted in solving this problem. To say 
that there was no time to call all of them is 
something very distressing. there is tele-
phone facility and you could have sent a 
message across by wire and so on. 

What I would like to say here is that 
action must be taken by the Government 10 
call leaders of all parties and discuss the 
matters with them and start political process. 
For that, what I want is that pol~ical activity 
should be there, the people should be in-
volved. Unless people are involved, you 
cannot create confidence in them. Without 
involving people, confidence cannot be es-
tablished. Therefore political activity should 
be started involving the common man in the 
Street in establishing confidence. \n this 
connection I would like to say that the ap-
pointment of the Governor in Jammu and 
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Kashmir has created problems and contro-
versies. Therefore, it is very much essential 
that this controversial Governor should be 
recalled. Many respectable, distinguished 
persons are available in India, there is no 
dearth of personalities. So, somebody else 
should be sent who can have a sympathetic 
approach for the solution of the problem and 
the present Governor is notorious for his 
brutalities, nothing less than that. That has 
been our experience. In the days of Emer-
gency he was responsible for the Turkman 
Gate tragedy. Therefore, a man who can 
have sympathy for the people, who can go 
ahead in solving the problems with love, 
persuasion and dialogue should be sent. All 
these :natters shodd be taken into consid-
eration. 

The first s.nd foremost thing is that 
massacre should stop, suppression should 
stop, brutality should stop. So long as brutal-
ity continues, suppression continues, mur-
der continues and butchery continues, you 
cannot expect the people to come round. It is 
not possible to win their hearts through such 
a barbarous method. What we want is love 
and affection. First, the Government should 
recall the Governor and establish confidence 
again and then should stop suppression and 
start political dialogue. This is the second 
step. And then think of other process. After 
establishing normalcy, let us have free and 
fair elections there so that the real represen-
tative come to power and govern them-
selves in the State of Jammu and Kashmir 
which is an integral part of India. 

Several things have been said here. It 
has been said that elections have been 
rigged and elections have not been free and 
fair in the past, and so on. let us not cry over 
the spilt milk, let us start afresh. Therefore, 
let us establish normalcy, let have a dia-
logue, let us have economic development 
and try to provide more and more jobs and 
see that there is complete freedom there. It 
is very essel')tial. There, people are not 
allowed to go to the Mosque and pray. All the 
restrictions will make them suspicious about 

the policy of the Government. Such a f{:leling 
is coming up. Now, Ramzam is coming. The 
whole month is a sacred month, a month of 
fasting. As our respected friend Shri Vasant 
Sathe said. the month of fasting, Ramzan is 
fast approaching. Today it is 13th of March 
and in two week's time on 27th of March, we 
will have Ramzan. Therefore~ conditions have 
got to be brought to normal very soon so that 
the people can have complete freedom for 
the performance of religious tenets. Unless 
you give them full freedom to go out and 
have the normal activities as Muslims to 
attend mosque, it is not possible to have 
normalcy established overthere. Therefore, 
I request that steps should be taken to recall 
the Governor. let us stoJJ the butchery and 
brutality and start dialogue and let there be 
an approach of love; let us try to win them 
over. Then we can have full political process 
of elections and all those things. I think the 
Government will give full attention and as 
such, I hope we will be able to please our 
brothers which is very important as far as 
protecting secularism in our country is con-
cerned. Here, everybody is saying that the 
symbol of secularism in Kashmir should 
remain because for the minorities the most 
import3nt factor is secularism. This will give 
us full freedom to live. I would very much 
request our BJP friends to stop talking of 
scrapping of Article 370 atleast at this crucial 
hour. let them not make an issues about ~ so 
that the people of Kashmir develop confi-
dence about the sincerity of our Government 
on Article 370. Article 370 is an article of faith • 
as far as we are concerned; it is a part of the 
Constitution and therefore abrogation of the 
Article 370 in the Constitution is not a good 
thing for the country. It is an offence against 
the country. This has to be understood. I 
hope our BJP friends will understand the 
gravity of the situation and wUi not insist on 
the abrogation of the Article 370 of the 
Constitution which will work in the interest of 
the country and secularism. 

MR. CHAIRMAN: Before' t.:all the next 
speaker, I request the Members to limit their 
speeches to two minutes only because the 
Minister wants to reply and finish the debate 
before 8'0 clock. I cannot aHow a debate. We 
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are going to have a so many occasions to 
discuss about the same subject. You can 
speak during the Motion of Thanks to the 
President's Address and during the Demands 
for Grants of the Home Minister. So, please 
limit your speeches to one or two minutes 
only. I request your cooperation in this mat-
ter. Now, I call Shri Ram Krishna Yadav to 
speak. Shri Ram Krishna Yadav. 

[ Trans/ation] 

SHRI RAMKRISHNA YADAV 
(Azamgarh): Mr. Chairman, Sir, the Kashmir 
issue is a very serious issue. Kashmir is an 
integral part of India geographically by his-
toricalby, culturally and traditionally. So far 
as I am aware, atthe time of partition in 1947, 
the democratic and secular forces of Ka-
shmir had opted for joining the Indian Union 
but today the situation is very grave. What 
are the reasons that these very forces have 
taken to secessionism today? This is a 
fundamental question. 

Today, the philosophy of Manu is being 
propogated and the Hindu religion is being 
given wide publicity through the media of 
Radio and T.V. Manuism is being spread. 
When serials like the Ramayana and the 
Mahabharata are telecast or tr.ere are simi-
lar broadcasts, the confidence of the minori-
ties is shaken. I think that the propogation of 
Hindu religion through Radio and T.V. af-
fects the confidence of the minority commu-
nities. In my opinion , the Punjab issue as 
well as the Kashmir issue are their fall out. 

All of us want the Punjab and the Ka-
shmir issues to be solved. Therefore, relig-
ious chauvinism should be checked. I would 
like to cite the example of Uttar Pradesh in 
this connection. Temples are being con-
structed inside the premises of Government 
Undertakings and inside Police Stations. I 
would like to know from the Government 
whether these are not Government proper-
ties? If a place of worship is constructed over 
Government property, how can it create a 
feeling of secularism? So far no Government 
has been able to give the evidence of being 
secular. 

H Government properties continue to be 
utilised for the prcpaganda of Hindu religion 
in this way, how can confidence be created 
among the minority communities? We all 
have to make concerted efforts to create a 
feeling of confidence in them. Only then can 
feelings of unity be created among them. 
While concluding I would like to say that we 
must make concerted efforts in this direc-
tion. 

[English] 

SHRI INDER JIT (Oarjeeling): Mr. 
Chairman, I am grateful to you for giving me 
a chance to speak on the Kashmir situation 
even at the fag and of the day. We have 
waited for a long time and I do want to 
protest. It is grossly unfair to the smaller 
parties not to have given them a chance to 
speak so far. Members of the major Parties 
have been called time5 out of number. 
Member after Member from the major politi-
cal parties has spoken but the smaller par-
ties have been kept out. The smaller parties 
are not interested in politicking. They are 
interested only in the best national interest 
yet, they have not been given an opportu-
nity. In this regard, I would also like to state 
that what should have been done was to call 
an all-Party meeting and not merely a meet-
ing of major parties. Unfortunately, the Prime 
Minister and his Government chose to call 
only a meeting of the major political parties. 
'feel, this was grossly unfair to the smaller 
parties. As in the case of the Punjab problem 
all the parties should have been called. All 
the small parties should also have been 
involved; 10 that extent, the process of na-
tional integration would have been encour-
aged. 

SHRI P. UPENDRA: We are going to 
call all-Party meeting. 

SHRIINDER JIT: My point is that to the 
extent the !:omaller parties from all over the 
country like AIADMK, DMK, Muslim League, 
GNLF, Jharkhand Party were involved ... 

MR. CHAIRMAN: He has already ac-
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cepted your suggestion. You come to the 
point. 

Mr. Chairman, I am coming to the point. 
I am only saying that by calling an all-party 
meeting, the government wouki have pro-
moted the cause of national integration. 
Kashmir is not the concern of only the major 
parties. 

Now coming to the point, Mr. Chairman, 
I see no reason why we should think that the 
Government has undertaken no political 
action. There is a plan and, I think, the 
Government should have the boldness to 
pursue it. The Assembly has been dissolved. 
I think it was the right thing to send a new 
Governor . But it is unfortunate that is a 
controversy arose over the choice of the new 
Governor. I have known him for a long time 
and I do think. it was an ideal choice. But in 
case, there was controversy, he could have 
been avoided. 

Secondly. now that the Assembly has 
been dissolved, we must move towards bring-
ing about a good situation in regard to law 
and order and then move towards elections 
because the people of the Valley had lost all 
faith and confidence in the electoral system. 
A former Chief Minister of Jammu and Ka-
shmir told me the other day that he had 
persuaded the youth of the Valley to eschew 
the bullet and to opt for the ballot, but when 
things went wrong in 1987, the kind of elec-
tions that were held, they lost faith in the 
ballot and told the former Chief Minister, "We 
are now going for the bullet. 

Thus, we have first of all to bring about 
a semblance of law and order and next move 
towards elections. I would also like to take 
this opportunity to appeal to all the major and 
other parties to rise above partisan and petty 
political considerations. I was glad to hear 
the Leader of the Opposition say earlier 
today that he was not goi ng to raise the iss ue 
of Article 370. In my humble opinion, the 
issue of Article 370 should never have been 
raised at this point. When the country is 
facing a grave crisis. This was not the occa-
sion for him or his party to raise this issue. It 

might have sutted the politics of his party. 
But, we must try to eschew such kind of 
partisan politics. 

I would also like to make two sugges-
tions. It is good that the Government has 
decided to have a Minister in charge of 
Kashmir affairs. I think we also needed a 
Special Secretary for Kashmir Affairs, 
something that we had for almost for 20 or 25 
years. It is not enough to have a Minister I 
think it is grossly unfair to expect the present 
set up in the Home Ministry which is almost 
entirely new at the highest level of the 
Administration, 10 deal with this problem. I 
would therefore, suggest that. in addition to 
9 Minister there is need for a Special 
Secretary. 

Finally, I would also say that the Advi-
sory Committee on Kashmir should be en-
larged to bring in some of the smaller parties 
which, as I said, earlier have no partisan 
politics and would speak out in the best 
national interest. 

SHRI VAMANRAO MAHADIK (Bom-
bay South Central): Sir, I am glad to wel-
come my friend. Mr. George Fernandes 
because he is put to a very responsible job. 
But this is a time when we have to think and 
alert him about the secularism problem of 
Kashmir which has been vitiated by an out-
side agency like Pakistan. Late Mr. Zia had 
started a secret organisation named OPER-
PAC wherein he decided that he would send 
all Pakistani soldiers secretly into Kashmir 
and that Kashmir should be caught hold of by 
the Pakistani enemies and they have played 
this political mischief in Kashmir so that our 
s~cularism that is the relation of local Hindus 
and Muslims is not vitiated. This country was 
ruled by Hindu King Shri Han Singh with the 
help of late Shri Sheikh Abdulla with whom 
Mr. Jawaharlal Nehru had very good rela-
tions. But Pakistan first invaded Kashmir. 
The Kashmir called for the military help from 
Hindustan and when Hindustani army's 
Commander-in-Chief wanted only two days' 
time to take over charge of Muzzafurabad 
and Lahore city. and he wanted to catch hold 
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of Pakistan's major land also. Shri Jawahar-
lal Nehru stopped him from going ahead 
and a present dividing line of Kashmir into 
two parts was agreed as settlement of re-
treat. One part of Kashmir was given in 
charge of Hindustan and the other remained 
wnh Pakistan and now this part which is 
indispensable part under Section 370 of the 
Indian Constitution is wanted by Pakistan. 
Our friend Shri George Fernandes should go 
there and w~h the help of local Hindus and 
Muslims see that the intruders of Pakistani 
CID Police are thrown out of Kashmir. Then 
only peace will return. He should do ~ with 
the help of Shri Mufti Mohammad Sayeed 
and Shri Jag Mohan. At present nearly 
1,50,000 Hindus have migrated from Ka-
shmir to Jammu because of fear. There are 
Muslims who are hidden CIDs of Pakistan 
and the present Prime Minister of Pakistan is 
also helping them. That is why I want to alert 
the Government. The Government has to 
take stern action in orderto avoid the division 
of Hindustan for the third time. There was the 
first division during the Mahabharatha pe-
riod. You know what kind of havoc was 
there.f Secondly, there was Pakistan-Hin-
dustan and then also there was havoc. Ifthis 
division oomes on us for the third time, there 
wi" be severe havoc. That is why I want to 
request the Government that whatever facts 
are there, they should p:ace the facts before 
this House. This House should know in what 
way and what fashion we are going to see 
that either only secularism prevails in this 
country or war Already the OPERO PAC 
poison has been spread. We should be very 
careful in this matter. 

[ Translation} 

SHRI RAMESHWAR PRASAD (Arrah): 
Mr. Deputy speaker, Sir, finding a solution to 
the Kashmirproblem means loving thecoun-
try and neglecting Kashmir would mean its 
negation. The question of patriotism is also 
linked with it. When we talk about the Ka-
shmir issue we have to look at two stages. 
The first stage was between 1947 and 1965 
and the second stage is between 1965 and 
1990. We find that during the first stage, the 
people of Kashmir were very close to India 

and there were neither any incidents of riots 
nor any incidents of burning of the Tricolour. 
The question of secession did not arise and 
no one dared to oppose the Congress Gov-
ernment. This was till 1965. What could be 
the reasons behind the post 1965 develop-
ments and to the situation which led to the 
burnring of even the national tricolour. The 
previous Government of the Congress Party 
always spoke of Article 370 and of the Fed-
eral Union. The rights of the people were 
being eroded and therefore the need of the 
hour is to make efforts to remove certain 
shortcomings in the implementation of Ar-
ticle 370. For example, one of its provisions 
IS that an outsider cannot purchase land in 
Kashmir. However, what is happening is 
contrary to that. The high-ups consisting of 
rich businessmen, Ministers and Govern-
ment officers are purchasing land on lease 
basis for constructing houses or for develop-
ing orchards. The people of Kashmir are 
suffering as a result therefor and are being 
ruined. "the people of Kashmir are ruined, 
they will definitely adopt sue" a course of 
action. Therefore, it is necessary to imple~ 
ment Article 370 effectively. 

Secondly, as regards the opposition to 
Article 370 by the BJP is ooncerned, it 
means that they do not want the Kashmir 
problem to be solved. Therefore it is neces-
sary to check such demands. On the other 
hand, as regards the Congress people who 
have been making attempts to spoil the 
situation in the country, it is necessary to 
take action against them and to make a tresh 
start to establish cordial relations with the 
people of Kashmir, to bring about economic 
development, to grant social security and 
political powers. Until we guarantee this the 
Kashmir problem cannot be solved. 

I would nottake more time because you 
have rung the bell but it is important to submit 
here that you have convened a meeting in 
which only some political parties participated. 
It cannot be called an all party meeting 
because in such a meeting it is necessary to 
inyolve all the political parties and consult 
them. 
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[English] 

SHRI P.C. THOMAS: (Muvattupuzha): 
Mr. Chairman, Sir, I would like to bring to the 
notice of the House the deep concem of the 
people of Kerala regarding the situation 
prevailing in Jammu & Kashmir. Almost all 
the han. Member have expressed their views 
in this regard. I would only like to add one or 
two points. I think apart from those sugges-
tions which have been made, there must be 
a forum for taking immediate steps to give 
political education to the people of Kashmir. 
In fact the people of Kashmir have been 
misled. There are so many aspects of the 
problem. Of course, there are unemploy-
ment and other problems. Those problems 
are causing serious concern. But many of 
the problems which have been voiced by the 
hon. Members are the problems of the nation 
as such and they do not pertain to the people 
of Kashmir alone. I think this misunderstand-
ing has to be cleared by giving very clear 
political information. They should not feel 
that they have all along been neglected. So, 
proper political education should be imparted 
to them. 

Sir, because of paucity of time, I am 
skipping out all the other point. Some 
Members also suggested abrogation of 
Article 370. Finally I would like to make one 
important point. In fact it was suggested here 
that the National Conference show sever its 
close relationship with some other party. 

I would like to submit that the people of 
Kashmir are now in doubt as to whether 
some of the major political parties and major 
political forces are working againsttheir inter-
ests. Of course, great concem has been 
expressed by all the Members here. 

So, I think the parties which are con-
cerned in this matter must be ready to deal 
with important policies, important aspects 
that they have suggested which may at 
present seem to be against the interest of the 
people of Kashmir. 

PROF. SAIF-UO-OIN SOZ (Baramulla): 

*Not recorded. 

I am on a point of Order. Since it was under 
the Presidential Order that Shri George 
Fernandes has been made incharge of 
Kashmir, again, I say we do not listen to Shri 
Mufti Mohammad Sayeed. Here I would like 
to cite aSher. ( Interruptionsr 

MR. CHAIRMAN: There is no point of 
order. It will not go on record. 

19.47 hr. 

(At this stage, Prof. SaifudcJjn Soz leh 
the House) 

( Interruptions) 

[ Translation] 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Mr. 
Chairman, Sit, today there has been a dis-
cussion on the problem of Kashmir in this 
House and in view of the gravity of the 
situation in that State very good suggestion 
have been given to the Government here for 
the solution of this problem. It is a fact that at 
the time when Kashmir acceded to India, 
there was a division on communal lines in 
the whole sub cor tinent. Inspite of all that 
Kashmir had presented an example of secu-
larism in the wake of increasing communal-
ism in the country or when the people of the 
two communities in the rest of the country 
were busy killing their fellow CQuntrymQn 
and Gandhiji had also said if a ray of hope 
was to be seen it could be seen in Kashmir 
only. In such circumstances Kashmir joined 
us. Hon. Members have said that Kashmir is 
on integral part of India. It strengthens the 
roots of secularism in this country because 
the issue of Kashmir is linked with the unity 
and integrity of this country. so, there cannot 
be a compromise on this issue. I am happy 
to say that realising the gravity of the situ-
ation, for the first time all the major political 
parties have joined hands to pass a resolu-
tion in this regard and give their suggestions 
on the basis of a follow up action. I would like 
to say that these suggestions will be imple-
mented. All the members have spoken for 
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the deletion of Article 370 but manifesto of 
the ruling party says that it is a historical 
necessity, hence there is no question of its 
removal. Similar situation had arisen after 
1953, and the then Prime Minister Pt. 
Jawaharlal Nehru had to take very harsh 
decision and had to put his close friend ofthe 
days of freedom struggle Sheikh Moham-
mad Abdullah behind the bars. I f ... that 
there is no doubt in it that from 1953 to 1975 
the people of Kashmir did not participate in 
the democratic functioning of the country. It 
was after 1975 that an accord was signed 
with Sheikh Abdullah when he came back to 
power and the people of Kashmir, in the real 
sense of term associated with the country 
and after the elections of 1977 people in that 
State felt in the real sense that they were 
supreme and they had right to elect the 
Government of their choice. They had the 
high sense of involvement at that time. 
However I would like to say that as com-
pared to the National Conference the Con-
gress as a pro-India Organisation played a 
positive role during the period 1977 to 1987. 
There was 'Jamait-e-Islami' but Congress 
was the only party, though out of power from 
1977to 1987whose workers went round the 
villages with tri-colour in their hand to hear 
the problems. Of the people of Kashmir and 
fought for their cause. I think that Congress 
played a historical role there. In 1984 demo-
cratic process was scuttled but in 1987 an 
accord was signed between the then Con-
gress Prime Minister Shri Rajiv Gandhi and 
Dr. Farooq. With it the Congress and the 
National Conference, which were the major 
political parties in that state, joined hands in 
the elections against the Jamai-e-Islami 
which was a fundamentalist force and it rank 
third When the Congress was in the opposi-
tion. 

[English] 

Jamait-e-Islam was third. 

[Translation] 

In election of 1983 National Conference 
emerged as the largest party and the Con-
gress also secured over 33 per cent of the 

votes. But situation changed in 1987. All 
anti-social elements and Jamait-e-Islami 
gathered underthe banner of Islam, to make 
an appeal for the votes in the name of Holy 
Ouran. They displayed Ouran on each and 
every poster. In that election all the youths of 
Kashmir had their participation. Even if the 
elections had been fair, the Muslim National 
Conference would not have secured major-
ny. But the slightest error changes the entire 
atmosphere. After elections, people in Ka-
shmir thought that as the Chief Minister of 
Kashm ir and the Prime Minister of India had 
joined hands, there would be lot of progress 
and development in that State and the prob-
lem of unemployment would be solved. But 
nothing of that sort happened. In the mean-
while Kashmir youth continued to get train-
ing in Pakistan under Gen lia's regime. h 
was a continues follow and the situation 
continued to deterioate. So far as education 
in Kashmir is concerned, it is free for all, right 
from primary to universitv level. For that 
matter, even medical and technical educa-
tion is no exception. That is why even in 
village you can find a large number of boys 
and girls who have M.A. or even Ph.D. 
degree but there is not a single big industry 
for want of railway network in that State. In 
Government jobs, marit is also no consid-
eration in that State. There were few indus-
tries in Kashmir. Therefore most of the 
educated unemployed youth crossed the 
border in search of employment and when 
they came back, they had to face many 
problems such as breakdown power supply, 
unemployment and corruption and it was for 
the first time in the history of Kashmir that the 
people started using guns and a phenome-
non of terrorism was created in that State 
and the people who were facmg problems 
turned to the other fold. Now these people 
have started gun wielding.ldo not want to go 
into the details of all that but I want to say that 
there was not a single day during 1988 and 
1989 when there was no agitation or strike. 
There was an agitation against the increase 
in electricity tariif from 9th June to 17th June 
in which 5 people were killed, it means that 
it was all because of increase in electricity 
charges. later on, in the year 1988 there 
was a total bandh on the 15th of August i.e. 



451 Motion under Ru/e 342 MARCH 13, 1990 Motion under Rule 342 452 

[Sh. Mufti Mohathmad Sayeed] 

the indepen4ence day of India and again, 
the 27th October that year was observed as 
occupation day because on this day in 1947 
Indian army had entered Kashrrir at the 
instance of Sheikh Abdullah and the people 
of Kashmir had come forward to welcome 
them urging them to repel the invaders. 27th 
October became occupation day and there 
was a total strike in the entire Valley on that 
day. 

20.00 hrs. 

Thereafter in 1989 26th January was ob-
served as a 'Black Day' On that day, not a 
single bulb was alit in any house in the valley. 
All this happened there, there were again 
Bandhs, strikes and even the incidents of 
firing on 11th February, the day of death 
anniversary of Maqbool Butt. From 13th Feb. 
to 17th Feb. they organised demonstrations 
protesting against Salman Rushdies Book. 
Even on that occasion there was firing and 
incidents of killings. Again from April 3rd to 
9th i.e. for a period of 4 days today protested 
against the arrest of Kashmiri youths by the 
police. From 11 to 14 May there was a 'Qu~ 
Kashmir Movement.'. Total bandh and strike 
was observed on these days in the whole of 
Kashmir. Again the 15th August was de-
clared as 'Black Day' August 17 was also 
observed as the first death anniversary of 
General Zia-ul-Haq. There was firing even 
on that day. Death anniversary of Aizaz 
Ahmad Dar was celebrated on 18th Septem-
ber w~h incidents of firing. Again there was 
strike from September 29th to 3rd October 
after the arrest of P.l leader Shabir Shah 
who remained underground for a period of 6 
months to 1 year. There was agitation on that 
acoJunt in which people were killed. Atter 
that, there was strike and poll boycott from 
22nd November to 24th November and 
reports appeared in the news-papers daily 

[English] 

They would say that we are not identifying 
any nationalist party. 

[T rans/ation] 
What was the result, the Congress got 

only 30 per cent of votes in the lok Sabha 
Elections of 1983 .. National Conference 
needs no mention. During the last lok Sabha 
Elections not more than 2 per cent of the 
voters cast their votes. I have no personal 
differences with Handoo Sahib but in 
Anantnag city ~ was only he who cast vote 
and no other cast his vote. In sopore city 
which has a population of 30 thousand, as 
perthe statement of Dr. Farooq himself, only 
one congress minister, and none else, cast 
his vote. Sri nagar is a hot bed of political 
activ~y. 

20.00 hrs 

Srinagar is the heart of whole valley. It is 
always a centre of activity. No party dared to 
field its candidates against the National 
Conference's candidate there. Nobody dared 
to file his nomination papers from there. I am 
not saying this but such are the circum-
stances there. I want to say itwith all humil~y 
at my command that even then our Prime 
Minister went there. Just now our leader of 
the opposition asked here as to when the 
Prime Minister was going to Kashmir. But 
from 1985 to 1990 when he (leader of oppo-
sition) was the Prime Minister he might have 
rarely gone to Kashmir. I don't want to go to 
further deep into the matter. On one hand it 
is said that Governor's documents is a 
secret document while on the other side we 
find that when Neelkanth Gangoo, the ses-
sion judge who delivered judgement in the 
case of Maqbool Butt, was shot dead by the 
terrorists his body lay there for three hours. 
nobody dared to remove it. In another inci-
dent an S.H.O. came out of his house to go 
to a mosque to offer prayers early in the 
morning at 5 a.m. and the moment he came 
out of the house, he was shot dead. Even in 
this case nobody dared to remove his body. 
There was another S.H.O. who did his duty 
but for it, his daughter and brother were 
hanged in the same village. So there is an air 
of terrorism and none of the political parties 
wants to take that risk. So please tell me, as 
to why all these things happened inspite of 
the presence of the National Conference a 
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party with a great history and the congress 
that has so much of popularity in that state 
and also when both of them were in power 
in the stage. How is ~ that only 4 per cent of 
votes were polled there. Did any body go 
there for a campaign, or did any of the 
leaders go there to compaing. If Kashmir is 
a part of India, why such a sorry state of 
affairs is prevailing there. What I mean to say 
is that we may have also committed some 
mistakes. But today, whenever militants or 
terrorists go there, the bullets are fired from 
one side and children and ladies receive it on 
the other side but no policeman dares to go 
nearthe spot. I don't want to say that Jagmo-
han is a divine figure and he can perform 
miracles. Because abdication of authority is 
going on there and nobody comes forward 
to resist it. So the situation has deteriorated 
to a great extent. It needs to be controlled. 
During the all parties' discussion some of our 
colleagues had said that political activities 
should be started. I also hold the same 
opinion. I think, that all the people in Kashmir 
don't want Pakistan though a number of 
forces are at work in that state. Some Paki-
stani elements were there even in 1947. 
They are still working there. But such an 
atmosphere has been created there that 
people have an obsession. They have a fear 
that ~ they came out to attend a ~eting or 
to join a procession orto meet the alvernor, 
they will be killed. They are obsessed with 
the terrorists' threats. People are testing 
your nerves, how are you going to contain 
that threat. This is one thing I don't want to go 
into it. This is complementary. But as re-
gards the question of restoration of adminis-
trative authorhy alongwith some political work, 
none of the leaders of the political parties is 
coming out to say it openly that he stands to 
support a particular political party. Within the 
four walls of their house, they may support 
any of the political parties but openly they are 
not with anyone of them. In such a situation 
how can one start the political activities. 
They ave also referred to Punjab here as 
there is also the rule of Governor in that 
State. But in Punjab all the political parties 
are free to carry their political activities. Some 
residents of Srinagar came and told me that 
the s~uation in the city is, no doubt, bad; but 

the rural areas have remained unaffected so 
far. I agree with Shri Jaswant Singh here that 
as soon as the hilly roads are opened, more 
people will return. Of course, some people 
have already gone back. This is one achieve-
ment in this respect. Secondly, ~me per-
sons have been apprehended also who were 
trying to cross the borders for training pur-
poses from the areas kept under strict vig-
ilance. Thus we have to remain watchful on 
our borders and prevent any type of infiltra-
tion. We have to protect the rural areas from 
the polluted environment of the valley how-
ever hard the terrorists may try to make large 
scale killings in order to create similar situ-
ation there. And when searches were made 
the next day after Shri Jagmohan took over 
on 19 or 20, people came out ... Otherwise, 
para-military forces have strict instructions 
to see that innocent persons are not killed. 
Only when cross firing takes place, the po-
lice is forced to open fire. There is one Faiaz 
who opened fire and in reply the police had 
to open fire. 

The Government have deployed maxi-
mum forces in the valley so that maximum 
restrain could be exercised and that mini-
mum firing takes places and there is no loss 
of life. My submission is that the persons 
who are willing to go to t he Valley to deal with 
the situations in the valley should not be 
stopped. Almost all the personnel dealing 
with administration in the Valley including an 
S.P. remained on leave tor about 3-4 months, 
so much so that even police force was reluc-
tant to deal with the situation. I am fully 
confident that Shri George Fernandes who 
has been given the charge of Kashmir, would 
succeed in tackling the problem. He visited 
the Valley also and people met him. The 
persons having one problem or the other 
contact us here. They depend on tourism. 
Lakhs of people earn their livelihood from 
tourism. In this manner, public pressure will 
also work. The people in the Valley generally 
feel as if they are going to achieve independ-
ence. People discuss the matter in buses, 
some say that ~ would take another 3-4 
months while others opine that Srinagar 
would become free within a day or two. They 
think of forming an independent State of 
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(Sh. Mufti Mohammad Sayeed] 

their own. This a feeling of realisation should 
be created in the people that they cannot be 
separated from India. Secondly, mil~ants 

will have to be dealt with firmly, otherwise 
normalcy cannot be restored in the Valley. 
Thirdly we agree that the people who have 
nothing to do with terrorist activities, and who 
are facing the problem 01 unemployment, 
also become victims of excesses. For in-
stance when searches were conducted a 
number of complaints were received regard-
ing excesses committed on such people. 

The Government should evolve some 
mechanism to overcome such lacunae. the 
Government should take action in cases in 
which excesses have been committed and 
persons involved should be brought to book. 

[English] 

Secret and correct policy will go together. 

[ Translation] 

We have to fight terrorism. The persons who 
lend their support to terrorism should be 
made aware that if they continue to behave 
in that manner they will have to face the 
consequences. Many High-ups are involved 
who make payments to terrorists, some 
people spend part of their income for such 
purposes. You cannot adopt lenient attitude 
towards them. We have to draw a line. I am 
not disappointed. I am confident that political 
activity will start and people would realise 
that the party they have adopted. 

[Eng/ishJ 

It is an exercise in futility. 

l Translation] 

Kashmir would not become independent, it 
would not accede to Pakistan. They would 
realise this fact. Thus my submission is that 
we as wen as you have also committed 
mistakes. You talk of Article 370, mysubmis-
sion is that the Kashmiri people allege that 

eveything is done at the instance of Delhi. 
First elections took place in the year 1951. In 
1953, Bakshi Suhib took over and later on 
resigned in 1963 under Kamraj Plan. The 
Shamas-ud-din Sahib took over who was 
replaced by Sadiq Sahib. Once they thought 
in 1977 that they are going to form Govern-
ment, then again they thought that it would 
be done in 1983, but ultimately it was scuttled. 
As it is said that in the elections held in 
Haryana, Congress own 5 seats and the 
remaining seats went in favourof Shri Devilal. 
Similar was the case in Tamil Nadu. They 
feel that why confidence is not reposed in 
them and can't they form the Government 
they like You will say that 

[English] 

Free and fair elections, there is no taker. 

[ Translation] 

But that is not the situation at present, a 
time would come when people would realise 
that their demand has been acceded to. 
From now onwards whenever elections will 
be held no malpractices would be allowed. I 
do not mean that National Conference and 
Congress indulged in misdemeanour in the 
elections held in 1987 but even a minor 
misdeed has its impact. Secondly I would 
like to submit that great resentment has 
been expressed with regard to the appoint-
ment of Shri Jagmohan. In may state that 
such a decision is taken by the Government, 
the Cabinet; and moreover Shri Jagmohan 
had played an effective role in Kashmir. For 
one year I had been a Minister in the Con-
gress Government. I could not meet him 
owing to a little bit of arrogance. But I though 
that something should be done immediately 
to deal with the situation prevaleAt there. My 
assessment was that he had played a sig-
nificant role for the welfare of the common 
people, I do not mean politicians. 'felt that he 
was familiar with the officials already work-
ing there and if some other Governor is 
appointed, he require another 3-4 moths to 
get familiar with the people. I mean to say 
that at the time of oath taking ceremony of 
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Shri Farooq Abdullah as Chief Minister they 
said. 

[English1 

"Governor Sahib, we would need you very 
badly. It is indeed, amazing that such re-
markable work could be done by you in a 
short time through an imbecile and faction-
ridden bureaucracy. Please do not hesitate 
to pull my ears if I go wrong. If today three 
ballot boxes are kept-one for the National 
Conference, one for the Congress and one 
foryou, your ballot box would befullwhilethe 
other two ballot boxes would be empty" 

[ Translation] 

This statement was given by them in 1988 
when he took oath as a Chief Minister. I am 
not perjured against anybody, and therefore, 
it has nothing to do with the Government. All 
the members of CPI, CPM, BJP and Janata 
Dal who visited the Valley assessed the 
situation and felt that some effective step 
should be taken to express our resolve to 
keep Kashmir an integral part of India. They 
created such circumstances. 

[English] 

either to take or leave it. 

[ Translation] 

This is not a question of 

[English] 

taking to or leaving it. 

[ Translation] 

Some one may say that the Governor is 
in favour of repression. He declared on the 
very first day that he won't draw his full 
salary, rather he would accept only Rs. 100C! 
- . But the circumstances tool<. such a turn 
that it was alleged that he was unable to 
manage the show. Now the Ministerincharge 
of Kashmir Affairs in consultation with the 
Advisory Committee, which has been consti-

tuted to assist him would discuss the matter 
and adopt a strategy to deal with the 
situation. As soon as they reach there, the 
work would start. It is good that all party 
consensus was evolved in tackling the Ka-
shmir problem. There are a number of par-
ties recognised by Election Commission and 
I assure them all that an All party Conference 
would be held within a week or two for follow-
up action with regard to Kashmir. I thank you 
all. 

MR. CHAIRMAN: I have received Sub-
stantive Motion under Rule 342-from S/Shri 
George Fernandes and Vasant Sathe. I would 
request Shri Sathe to read and move the 
Motion. 

( Interruptions) 

SHRI G.M. BANAlWAlLA: (Ponnani): 
There is one Motion from me also. 

MR. CHAIRMAN: After finishing this, I 
will take your Motion. 

SHRI. G.M. BANA TWAlLA: Which 
Motion came earlier? Let us know which 
Motion came to you earlier? I gave the Mo-
tion so early and then I also told you about it. 
Now all of a sudden, you are taking another 
Motion. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI 
P.UPENDRA): Are you pressing it? 

SHRI G.M. BANATWALLA: Yes, I want 
to move my Motion. You should follow the 
procedure. Otherwise, this is a murder of 
democracy. 

MR. CHAIRMAN: You move your Mo-
tion. I am allowing you. You please move 
your Motion. 

SHRI G.M BANATWALLA: It is very 
unfair. My Motion is here. It is a very unfair 
way of scuttling my Motion. 
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MR. CHAIRMAN: I have allowed you. 
You move your Motion. I told you that I will 
consider your Motion also. 

(/ntenuptions) 

SHRI G.M. BANAlWALLA: I protest at 
this procedure that is being adopted now. I 
beg to move: 

"That for the original Motion, the follow-
ing be substituted, namely:-

"That having considered the situation in 
the State of Jammu & Kashmir, this 
House is of the opinion that the Govern-
ment policy led to the deteriorating situ-
ation in Jammu & Kashmir" (1) 

Now you allow me to make my submis-
sion on my Motion. 

MR. CHAIRMAN: No. You move. That 
is all. 

SHRI P. UPENDRA: Kindly put it to 
vote. 

(Interruptions) 

SHRI G.M. BANATWALLA: I should be 
allowed to explain. 

( Interruptions) 

SHRI P. UPENDRA: No. that is not the 
procedure. 

MR. CHAIRMAN: Your Motion is self-
explanatory . 

'That for.the original Motion, the follow-
ing be substituted, namely:-

"That having considered the situation in 
the State of Jammu and Kashmir, this 
House is of the opinion that the Govern-
ment policy led to the deteriorating situ-
ation in Jammu & Kashmir." (1 ) 

The motion was negatived 

SHRI VASANT SATHE: • beg to move: 

"That this House expresses its 
grave concern at the situation in Jammu 
and Kashmir. From across the border, 
terrorism is being encouraged and 
aided and persistent attempts are being 
made to arouse secessionist senti-
ments in the Valley. h is necessary for 
all Indian patriots to set aside their 
ideological and political differences and 
to act unitedly for defending the unity 
and integrity of the country. 

The role of the people of Jammu 
and Kashmir in our nation-building 
efforts, ever since their participating in 
our struggle for national freedom, has 
been a glorious one. Jammu and 
Kashmir has a proud tradition of com-
munal harmony and tolerance. The 
cultural identity of Jammu and Ka-
shmir has been maintained and shall 
be maintained. The legitimate aspira-
tions of the people of Jammu and 
Kashmir will continue to have full ex-
pression. At the same time, no sinister 
designs against the unity and territorial 
integrity of India shall be permitted to 
succeed. The nation stands united and 
Committed to this goal. Secessionism 
and subversion against the rule of law 
will, at not cost, be allowed in our 
democratic system. 

This House is convinced that, within 
the framework of our democratic and 
secular polity, the political activity in 
Jammu and Kashmir must be revived. 
All our efforts should be unitedly di-
rected to this national goal. This House 
appeals to misguided sections of 
people in the Kashmir Valley to abjure 
violence and take recourse to peaceful 
ways for the redressa\ oi the,r 9r,ev-
aneas, for which abundant opportuni-
ties exist within the Constitution of 
India." 

SHRf G.M. BANATWALLA: On a point 
of order. Our hon. Member Shri Vasant Sathe 
started by saying that he was moving the 
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Motion on behalf of Shri George Fernandes 
and on his own behalf. Now, this is a very 
strange procedure. A Member can move a 
Motion on his own I.)ehalf. The House will 
adopt it; it is a different thing. Let us know in 
whose name the Motion stands. This is the 
rule. The rule also says that 'a' Member, and 
not 'Members', can move a substantive 
Motion. Therefore, the records must show 
that the Motion has come only from one 
Member; whether tRat Member is George 
Fernandes or whether that Member is Vas-
ant Sathe, is a d~ferent question. I am not 
objecting to the Motion. Today we are having 
these very strange procedures. 

Therefore, I say that such a thing does 
not exist in the Constitutional and Parlia-
mentary Procedure, and the records must 
show straight that a Member has moved the 
Motion under the particular rule. 

MR. CHAIRMAN: I want to clarify. We 
have received individual Motions from Mr. 
George Fernandes and Mr. Vasant Sathe. 

SHRI G.M. BANATWALLA: What is the 
point of time? 

MR. CHAIRMAN: Both are identical. 

SHRI G. M. BAN A TWALLA: Only that 
Motion can be taken up which was received 
first, from the point of view of time. 

SHAI CHAIRMAN: Mr. Vasant Sathe 
has moved. 

SHAI G. M. BANATWALLA: You may 
receive notices from five people. But from 
the point of view of time, the person whose 
Motion was received first, will be called by 
you. If he refuses, then the second person 
will be called by you to move the Motion. If 
the second person refuses, then the third 
person shall be called by you. Not in this 
particular manner-we are having a strange 
procedure from the Chair. Arrange the Mo-
tion and the names of movers according to 
the point of time at which you had received 
the notices; call the first Member. If he re-

fuses, then call the second Member. But not 
in this fashion. 

MR. CHAIRMAN: I told the House cate-
gorically that I received the Motion from two 
persons. 

SHRIG. M. BANATWALLA: Then this is 
a murder of democracy. The procedure is 
not a matter to be treated like this. 

MR. CHAIRMAN: I asked Mr. Vasant 
Sath9 to move. That is all. There is no 
confUSion about this. I received this Motion 
from two persons I read out like that. Then I 
asked Mr. Vasant Satheto move. That is all. 
So, the point is over. Leave it. 

SHRI G.M. BANATWALLA: I protest 
against that procedure. 

AN HON. MEMBER: Walk out. 

SHRI G.M. BANAlWALLA: It is not a 
matter for walking out. 

MR. CHAIRMAN: Order please. 

SHRI G. M. BANA TWALLA: The proce-
dure is not meant for making fun like this. 

MR. CHAIRMAN: The question is :-

"That this House expresses its 
grave ooncem at the situation inJammu 
and Kashmir. From across the border, 
terrorism is being encouraged and 
aided, and persistent attempts are 
being made to arouse secessionist 
sentiments in the Valley. It is neces-
sary for all Indian patriots to set aside 
their ideological and political differ-
ences and to act unitedly for defending 
the unity and integrity of the country. 

The role of the people of Jammu 
and Kashmir in our nation-building 
efforts, ever since their participation in 
our struggle for national freedom, has 
been a glorious one. Jammu and 
Kashmir has a proud tradition of 
rommunal harmony and tolerance. The 
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cultural identity of Jammu and Ka-
shmir has been maintained and shall 
be maintained. The legitimate aspira-
tions of the people of Jammu and 
Kashmir will continue to have full ex-
pression. At the same time, no sinister 
deSigns against the unity and territorial 
integrity of India shall be permitted to 
succeed. The nation stands united 
and committed to this goal. Secession-
ism and subversion against the rule of 
law will, at no cost, be allowed in our 
democratic system. 

ThiS House isconvincedthat, within 
the framework of our democratic and 
secular pol~y, the political activity in 
Jammu and Kashmir must be revived. 
All our efforts should be unitedly di-
rected tothis national goal. This House 
appeals to misguided sections of 
people in tre Kashmir Valley to adjure 
violence and take recourse to peaceful 
ways for the redressal of their griev-

ances, for which abundant opportuni-
ties exist within the Constitution of India" 

The Motion was adopted 

20.23112 hrs. 

RESIGNATION BY MEMBER 

MR. CHAIRMAN: I have to inform the 
House that the Speaker received a letter 
today from Shri Shanta Kumar, an elected 
Member of the House from Kangra constitu-
ency of Himachal Pradesh, resigning his 
seat in the Lok Sabha. 

The Speaker has accepted the resigna-
tion w~h effect from today, the 13th March 
1990. 

20.24 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, March, 14, 
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